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 LOK  SABHA  DEBATES

 LOK  SABHA  WA

 VA
 Friday,  November  5,  976/Kartika  14,

 898  (Saka)

 J
 The  Lok  Sabha  met  at  Eleven  of  the

 Clock.

 [MR.  SPEAKER  in  the  Chair]  v

 PAPERS  LAID  ON  THE  TABLE  ४८
 Review  &  ANNUAL  REPORT  OF  JESSOP

 &  Co.  Lrp.,  CALCUTTA  FoR  1975-76
 THE  MINISTER  OF  STATE  IN  THE  /  n.

 “
 in  Library.  See

 1508/76].

 MINISTRY  OF  INDUSTRY  (SHRI
 B..P.  MAURYA):  On  behalf  of  Shri
 T.  A.  Pai,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sub-section  ay  of  section  6i9A  of  the
 Companies  Act,  1956:

 (l)  Review  by  the  Government
 on  the  working  of  the  Jessop  and
 Company  Limited,  Calcutta,  for  the
 year  1975-76,

 (2)  Annual  Report  of  the  Jessop
 and  Company  Limited,  Calcutta,  for
 the  year  ‘1975-76  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  ang  Auditor
 General  thereon.

 [Placed  in  Library.
 +11507/76].

 NoTIFICATIONS  AND  Bompay  SaLrs  oF
 Moror  SpiRIT  TAXATION  (GUJARAT

 Seconp  AmpT.)  RULES,  976

 ~THE  MINISTER  OF  STATE  IN-

 Ae

 OF  THE  DEPARTMENT
 F  REVENUE  AND  BANKING  (SHRI

 e

 2
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  lay  on  the  Table—

 (l)  (i)  A  copy  of  Notification  No.
 G.O.  Ms  445  (Hindi  and  English
 versions)  published  in  Tamil  Nadu
 Government  Gazette  dated  the  2lst
 January,  976  making  certain
 amendment  to  Notification  No.
 II(l)/REV/023/74  dateg  the  2st
 August,  1974,  under  section  17  of
 the  Tamil  Nadu  General  Sales  Tax
 Act,  959  read  with  clause  (०)  (iv)
 of,  the  Proclamation  dated  the  3lst
 January,  976  issued  hy  the  Presi-
 dent  in  relation  to  the  State  of
 Tamil  Nadu.

 (ii)  A  statement  (Hindi  and  Eng-
 ish  versions)  showing  reasons  for
 delay  in  laying  the  above  Notifica-

 No.  LT-

 (2)  (i)  A  copy  of  Notification  No.
 ७.0.  Ms  09  (Hindi  and  English
 versions)  published  in  Tamil  Nadu
 ‘Government  Gazette  dated  the  8th
 October,  1975,  under  sub-section  30
 of  the  Tamil  Nadu  General  Sales
 Tax  Act,  959  read  with  clause  (०)
 (iv)  of  the  Proclamation  dated  the
 3lst  January,  976  issued  by  the
 President  in  relation  to  the  State
 of  Tamil  Nadu.

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for

 Ve

 in  laying  the  above  Notifica-
 fon.

 See  No.  LT-  ced  in  Library.  See  No.  LT-
 +11509/76].
 (3)  (i)  A  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English
 versions)  under  section  42  of  the
 Tamil  Nadu  General  Sales  Tax  Act,
 959  read  with  clause  (c)  (iv)  of
 the  Proclamation  dated  the  &Jst
 January,  976  issueq  by  the  Prési-
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 dent  in  relation  to  the  State  of
 Tamil  Nadu: —

 (a)  G.O.  Ms.  245  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  2th  November,
 1975.

 (b)  G.O.  Ms.  459  published  in
 Tamil  Nadu  Government  Gazette
 dateg  the  24th  December,  975
 making  certain  amendment  to
 Notification  No.  783  of  973
 dated  the  4th  March,  1973.

 (c)  G.O.  Ms.  208  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  l0th  March,  1976.
 (ii)  A  statement  (Hindi  ang  Eng-

 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  Notifica-
 tions.
 [Placed  in  Library.  See  No.  LT-
 +11510/76].  ह
 (4)  (i)  A  copy  each  of  the  follow-
 ing  Notifications  (Hindi  and  English
 versions)  under  section  53  of  the
 Tamil  Nadu  General  Sales  Tax  Act,
 959  read  with  clause  (९)  (iv)  of
 the  Proclamation  dated  the  38
 January,  976  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Tamil  Nadu:—

 (a)  G.O.  P.  No.  386  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  2ist  January,
 976  making  certain  amendments
 to  the  Tamil  Nadu  General  Sales
 Tax  Rules,  1959.

 (0)  G.O.  P.  No.  388  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  llth  February,
 976  making  certain  amendments
 to  the  Tamil  Nadu  General  Sales
 Tax  Rules,  1959,

 (c)  G.O.  P.  No,  53l  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  12th  May,
 976  making  certain  amendments
 to  the  Tamil  Nadu  General  Sales
 Tax  Rules,  1959.

 (d)  G.O.P.  No.  48  published
 in  Tamil  Nadu  Government  Gazet-
 te  dated  the  25th  August,  976
 making  certain  amendments  to  the
 Tamil  Nadu  General  Sales  Tax
 Rules,  1959.
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 .  (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  Notifications

 frentaned
 at  (a)  to  (c)  above,

 Vv  [Placed  in  Library.  See  No.  LT-
 ‘11511/76].

 (5)  (i)  A  copy  each  of  the
 following  Notifications  (Hindi  and
 English  versions)  under  section  59
 of  the  Tamil  Nadu  General  Sales
 Tax  Act,  959  read  with  clause
 (c)  (iv)  of  the  Proclamation  dated
 the  3lst  January,  976  issueg  by  the
 President  in  relation  to  the  State  of
 Tamil  Nadu: —

 (a)  G.O.P.  No.  876  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  ist  July,  975
 making  certain  amendments  to  the
 Second  Schedule  to  the  Tamil
 Nadu  General  Sales  Tax  Act,
 1959.

 (0)  G.O.P.  No.  078  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  8th  October,
 975  making  certain  amendment
 to  the  First  Schedule  to  the  Tamil
 Nadu  General  Sales  Tax  Act,  1959.

 (c)  G.O.P.  No.  462  published
 in  Tamil  Nadu  Government
 Gazette  dated  the  3lst  December,
 975  making  certain  amendment
 to  the  First  Schedule  to  the  Tamil
 Nadu  General  Sales  Tax  Act.
 1959.
 (Gi)  A  statement  (Hindi  and  Eng-

 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  Notifica-
 tions.

 .  [Placed  in  Library.  See  No.  LT-
 +11512/76].

 (6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962:—

 (i)  The  Export  Manifest  (Air-
 craft)  Regulations,  1976,  publish-
 ed  in  Notification  No.  G.S.R.  548
 in  Gazette  of  India  dated  the  30th
 October,  1976.

 Gi)  The  Export  Manifest  (Ves-
 sels)  Regulations,  1976,  publish-
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 ed  in  Notification  No.  GSR.
 4549  in  Gazette  of  India  dated
 the  30th  October,  1976.

 Gii)  The  Import  Manifest  (Air-
 craft)  Regulations,  1976,  publish-
 ed  in  Notification  No.  G.S.R.  550
 in  Gazette  of  India  dated  the  30th
 October,  1976.

 (iv)  The  Export  Report  (Form)
 Regulation,  1976,  published  in
 Notification  No.  G.S.R.  55l  in
 Gazette  of  India  dated  the  30th
 October,  1976.

 ((v)  The  Import  Report  (Form)
 Regulations,  1976,  published  in
 Notification  No  G.S.R.  1552  in
 Gazette  of  India  dated  the  30th
 October,  ‘1976.

 (vi)  The  Bill  of  Coastal  Goods
 (Form)  Regulations  976  pub-
 lished  in  Notification  No.  G.S.R.
 553  in  Gazette  of  India  dated
 the  30th  October,  1976.

 (vii)  The  Shipping  Bill  and  Bill
 of  Export  (Form)  Regulations,
 1976,  published  in  Notification
 No.  G.S.R.  554  in  Gazette  of
 India  dateqg  the  30th  October,
 1976,

 (viii)  The  Boat  Notes  Regulations,
 1976,  published  in  Notification
 No.  G.S.R.  555  in  Gazette  of
 India  dated  the  30th  October,
 1976.

 (ix)  G.S.R.  860(E)  published  in
 Gazette  of  India  dateg  the  Ist
 November,  976  making  certain
 amendment  to  Notification  No.
 G.S.R.  830(E)  dated  the  ist
 October,  976  together  with  an

 foes  memorandum.

 [Placed  in  Library.  See  No.  LT-
 53

 (7)  A  copy  each  of  Notification
 No.  G.S.R.  855(E)  published  in
 Gazette  of  India  dated  the  29th
 October,  976  and  GSR.  858(E)
 published  in  Gazette  of  India  dated
 the  30th  October,  976  (Hindi  and
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 English  versions)  issueq  under  the
 Central  Excise  Rules,  944  together
 with  an  explanatory  memorandum,
 [Placed  in  Library.  See  No.  LT-
 ‘11514/76].

 (8)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  49  of  the
 Gujarat  Sales  Tax  Act,  969  read
 with  clause  (c)  (iii)  of  the  Procla-

 mation  dated  the  729  March,  976

 Vv

 issueq  by  the  President  in  relation
 to  the  State  of  Gujarat:

 (i)  (GHN-76)  GST-076/
 (S.  49)  (52)-TH  publisheq  in
 Gujarat  Government  Gazette
 dated  the  6th  October,  976  mak-
 ing  certain  amendment  to  Notifi-
 cation  No.  (GHN  627)  GST-076-
 (S.  49)-TH  dated  the  29th  April,
 1970.

 (ii)  (GHN  83)  GST-076/
 (8,  49)  (53)-TH  published  in
 Gujarat  Government  Gazette
 dated  the  20th  October,  976  mak-
 ing  certain  amendment  to  Notifi-
 cation  No.  (GHN  627)  GST-070-
 (S.  49)-TH  dateg  the  29th  April,
 1970.  [Placed  in  Library.  See
 No.  LT-55/76].
 (9)  A  copy  of  the  Bombay  Sales

 of  Motor  Spirit  Taxation  (Gujarat
 Second  Amendment)  Rules,  1976,
 published  in  Notification  No.  (GHN
 77)  MSA  076/(26)-TH  in  Gujarat
 Government  Gazette  dateg  the  6th
 October,  1976,  under  section  36  of
 the  Bombay  Sales  of  Motor  Spirit
 Taxation  Act.  958  read  with  clause
 (c)  (iii)  of  the  Proclamation  dated
 the  l2th  March,  976  issued  by  the

 J
 President  in  relation  to  the  State
 of  Gujarat.  [Placed  in  Library.  See
 No.  LT-56/76].

 J,  wamonar  COOPERATIVE  DEVELOPMENT
 CorRPORATION  (2ND  AMDT.)  RULEs,  976

 /
 THE  MINISTER  OF  STATE

 THE  MINISTRY  OF  CIVIL  SUP-
 IN

 PLIES  AND  COOPERATION  (SHRI
 A.  C.  GEORGE):  I  beg  to  lay  on  the
 Table  a  copy  of  the  National  Co-
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 operative  Development  Corporation
 (Second  Amendment)  Rules,  976
 (Hindi  and  English  versions)  publish-

 ed  in  Notification  No.  G.S.R,  499  in
 Gazette  of  India  dated  the  23rq  Octo-
 ber,  1976,  under  sub-section  (3)  of
 section  22  of  the  National  Co-opera
 tive  Development  Corporation  a

 /
 1962.  [P'aced  in  Library,  See  No.
 LT-57/76].
 NOTIFICATIONS  UNDER  ESSENTIAL

 Come

 STATE  IN  ’
 MODITIEg  ACT,  955

 THE  MINISTER  OF
 THE  MINISTRY  OF  INDUSTRY  JV
 (SHRI  B.  P.  MAURYA):  I  beg  to  lay  Js
 on  the  Table  a  copy  each  of  the  fol-
 lowing  Notifications  (Hindi  ang  Eng-
 lish  versions)  under  sub-section  (6)
 of  section  3  of  the  Essential  Commo-
 dities  Act,  955:—

 (l)  The  Newsprint  Control
 (Amendment)  Order,  1976,  publish-

 ed  in  Notification  No.  8.0,  64(E)
 in  Gazette  of  India  dated  the  6th
 September,  1976,

 (2)  The  Paper  (Control  of  Pro-
 duction)  Amendment  Order,  ‘1976,
 published  in  Notification  No.  8.0.
 650  {E)  in  Gazette  of  India  dated
 the  30th  September,  1976.  [Placed
 in  Library,  See  No.  ely

 ‘

 Rartway  Rep  TARIFF  (8TH  AMDT.)
 RULES,  976

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):

 I  beg  to  lay  on  the  Table  a  copy  of
 the  Railway  Red  Tariff  (Eighth
 Amendment)  Rules,  976  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  486  in  Gazette  of
 India  dated  the  l6th  October,  976
 issueq  under  section  47  of  the  Indian
 Railways  Act,  1890.  [Placed  in

 Lib/’ rary.  See  No.  LT-59/76}.
 STATEMENT  RE.  DELAY  IN  LAYING  THE
 CerRTIFieD  ACCOUNTS  OF  COIR  BOARD  /

 ERNAKULAM  FOR  1974-75,  J
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRI  A.  ए.  SHARMA):  I  beg  to  lay

 NOVEMBER  5,  976

 Vv
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 on  the  Table  a  statement  (Hindi  ver-
 sion)*  showing  reasons  for  delay  in
 laying  the  Certified  Accounts  of  the

 oir  Board,  Ernakulam  for  the  year

 [sis
 and  the  Audit  Report  there-

 on.  [Placed  in  Library.  See  No,  ‘LT-
 +11520/76].

 STATEMENT  RE,  NOT  LAYING  SIMULTA-
 NEOUSLY  HINDI  VERSION  OF  NortiFica-

 TION

 ,  THE  MINISTER  OF  STATE  IN
 HE  MINISTRY  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  I  beg  to  lay
 on  the  Table  a  statement  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  simultaneously  Hindi
 version  of  Notification  Nos.  G.S.R.
 832(E)  dated  the  6th  October,  976
 ang  G.S.R.  844(E)  ang  845(E)  dated
 the  3th  October,  976  which  were
 laiq  on  the  Table  on  the  30th  October,
 1976.  [Placed  in  Library.  See  No.
 LT-52/76].

 SY  ANNUAL  REPORT  ON  THE  WORKING  OF
 SEAMEN’s  PROVIDENT  FUND  SCHEME,

 966

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  DALBIR
 SINGH):  Sir,  on  behalf  of  Shri  H.
 M.  Trivedi.  I  beg  to  lay  on  the  Table
 a  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  for  the  year
 1974-75,  on  the  working  of  the  Sea-
 men’s  Provident  Fund  Scheme,  1966,
 [Placed  in  Library.  See  No.  LT-
 11522/76].

 NDER  COMPANIEs  ACT,
 956

 /  NotrrIcaTION  ए!

 vA  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No.  GSR.
 459  (Hindi  and  English  versions)
 publisheg  in  Gazette  of  India  dated

 *The  document  and  the  English  version  of  the  statement  were  daid  ‘on

 the  3rd  November,  1976,
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 the  23rd  October,  976  making  certain
 alterations  in  Part  II  of  Schedule  V
 to  the  Companies  Act,  1956,  under
 sub-section  (3)  of  section  064  of  the
 said  Act.  [Placed  in  Library.  See  No.  7
 LT-523/76]

 Passports  (3RD  AMDT.)  RULEs,  976  V
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  I  beg  to’
 lay  on  the  Table  a  copy  of  the  Pass-
 ports  (Third  Amendment)  Rules,
 976  (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.  83(E)
 in  Gazeite  of  India  dated  the  4th  Octo.
 ber,  1976,  under  sub-section  (3)  of
 section  24  of  the  Passports  Act,  1967.
 (Placed  in  Library.  See  No,  LT-524/
 76).

 STATEMENT  CORRECTING  ANSWER  TO
 QUESTION,  NOTIFICATION,  EMER

 / REPORTs  ETC,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  I  beg  to  lay  on  the  Table—

 (l)  A  statement  (Hindi  and
 English  versions)  (i)  correcting  the
 reply  given  on  the  2th  April,  976

 !  to  Unstarred  Question  No.  2293  by
 Shrj  Anadj  Charan  Das  regarding
 afforestation  in  Koraput,  Orissa  and

 (ii)  giving  reasons  for  delay  in
 correcting  the  reply.  [Placed  in
 Library.  See  No,  LT-l525/76]  J

 (2)  A  copy  of  Notification  No.
 0.  5.  R.  8i4  (E)  (Hindi  and  English

 ;  versions)  published  in  Gazette  of
 India  dated  the  24th  September,
 976  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  1955.  [Placed  in  Library.  See

 / No.  LT-526/76]  A

 (3)  A  copy  each  of  the  following
 papers  under  sub-section  (l)  of
 section  69A  of  the  Companies  Act,
 956:—

 (i)  Review  (Hindi  and  English
 versions)  by  the  Government  on  CHARGE  OF

 Papers  Laid  30

 the  working  of  the  Assam  Agro- Industries  Development  Corpora- tion  Limited,  Gauhatj  for  the  years 967—7I.

 (ii)  Annua]  Report  of  the  Assam
 Agro-Industries  Development
 Corporation  Limited,  Gauhati  for
 the  period  from  27th  January, 967  to  3ist  March,  1968,  along with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 ang  Auditor  General  thereon.

 (iii)  Annual  Report  of  the
 Assam  Agro-Industries  Develop-
 ment  Corporation  Limited,  Gau-
 hati  for  the  year  1968-69  alang
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (iv)  Annual  Report  of  the
 Assam  Agro-Industries  Develop- ment  Corporation  Limited,  Gau-
 hati  for  the  year  1969-70  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller

 and  Auditor  General  thereon.

 (v)  Annual  Report  of  the
 Assam  Agro-Industries  Develop-
 ment  Corporation  Limited,  Gau-
 hati  for  the  year  970-7l  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (4)  A  statement  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  simultaneously  the
 Hindi  version  of  the  Reports  men-
 tioned  at  (ii),  (iii),  (iv)  and  (v)
 of  item  (3)  above,

 (5)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  documents
 mentioned  at  (3)  above.
 [Placed  in  Library.  See  No.  LT-
 11527/76].

 ना

 ForEIGN  ExcHANGE  REGULATION  (AU-
 THENTICATION  OF  DOCUMENTS)  RULEs,

 976  AND  STATEMENTS  Vv
 THE  MINISTER  OF  STATE  IN-

 THE  DEPARTMENT
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 OF  REVENUE  AND  BANKING  March,  976  issueg  by  the  President
 (SHRI  PRANAB  KUMAR  MUKHER-  in  relation  to  the  State  of

 JEE):  I  beg  to  lay  on  the  Table—  Gujarat:

 qa  A  copy  of  the  Foreign  Ex-  (i)  The  Bombay  Motor  Vehicles
 change  Regulation  (Authentication  (Gujarat  Fourth  Amendment) of  Documents)  Rules,  976  (Hindi  Rules,  1976,  published  in  Notifica-

 ae  English  versions)  published  in  tion  No.  G|G/76|23|MVR-075- Notification  No.  G.S.R.  303  in  364l-E  dated  the  5th  April,  ‘1976.
 Gazette  of  India  dateq  the  11th
 September,  1976,  under  sub-section  (ii)  The  Bombay  Motor  Vehi-

 Exchange  Regulation  Act,  =  1973.  Rules,  1976,  publisheq  in  Notifi-
 [Placed  in  Library.  See  No.  LT-  cation  No.  G|G|76|38  MVR-076-
 +11528/76]  325-E  dateg  the  9th  April,  1976.

 (2)  A  copy  each  of  the  following  hi-
 statements  (Hindi  and  English  ver-  dic  (caer  ee  ae sions)  under  sub-section  (2)  of  Rules,  1976  publisheq  in  Notifi- Section  2  of  the  Gujarat  State
 Guarantees  Act,  963  reaq  with  pore  aid  ie  Ge  Wn,  aoe clause  (c)  (iii)  of  the  Proclamation  ,
 dateq  the  420  March,  976  issued  (iv i  )  The  Bombay  Motor  Vehi-
 by  the

 poems
 in  relation  to  the  cles  (Gujarat  Seventh  Amend- State  of  Gujarat:
 —  ment)  Rules,  1976,  published  in

 (3)  of  section  79  of  the  Foreign

 /

 cles  (Gujarat  Fifth  Amendment)

 (i)  Statement  of  “Guarantees  Notification  No.  G/G/76/65/
 given  by  the  Government  of  MVR-476-3652-E,  dated  the  5th
 Gujarat  during  the  period  709  May,  1976,

 a
 976  to  6th  October,  (v)  The  Bombay  Motor  Vehi-

 cles  (Gujarat  Eighth  Amendment)
 (ii)  Statement  of  accounts  of  Rules,  1976,  published  in  Notifi-

 the  sums  issued  out  of  the  Con-  cation  No.  G|G|76|82;/|MVR-075-
 solidated  Fund  of  the  State  or  paid  8898-E  dated  the  28th  May,  1976.
 in;  (Or!  towards  irepayment  Of  any  (vi)  The  Bombay  Motor  Vehi- sum  so  issued  during  1975-76  in
 respect  of  guarantee  given  by  the  cles  (Gujarat  Ninth  Amendment)

 Rules,  1976,  published  in  Noti- Government  of  Gujarat.  fication  No.  G|G|76|99|MVR-075-
 (3)  A  statement  (Hindi  and  Eng-  2885-E  dateq  the  llth  June,  1976.

 lish  versions)  showing  reasons  for  (vii)  The  Bombay  Motor  Vehi-
 delay  in  laying  the  statement  men-

 / tioned  at  (2)  above  [Placeg  in  cles  (Gujarat  Tenth  Amendment)
 Rules,  1976,  published  in  Notifi-

 Library.  See  No,  ‘LT-11529/76].  cation  No,  G/G|76|203|MVR-2376-
 Nortiricatons  ad

 dated  the  8th  June,

 Ea  an
 4  (viii)  The  Bombay  Motor  Vebi-

 =  e
 oO

 SHRI  DALBIR  J  cles  (Gujarat  Eleventh  Amend-
 ‘TRANS  (  ment)  Rules,  1976,  published  in
 SINGH):  I  beg  to  lay  on  the  Table—  Notification  No.  G|G|76|204|MVR-

 (l)  A  copy  each  of  the  following  076-GOI-38-E  dated  the  19th.
 Notifications  (Hindi  and  English  June,  1976,
 versions)  under  sub-section  (3)  of  (2)  A  statement  (Hindi  and
 section  33  of  the  Motor  Vehicles  English  versions)  showing  reasons
 Act,  939  read  with  clause  (c)  (iii)  for  delay  in  laying  the  above  Noti-
 of  the  Proclamation  dated  the  2th
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 fications.  [Placed  in  Library.  See
 No.  LT-530/76].

 (3)  A  copy  each  of  the  following
 Notifications  ‘(Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  25  of  the  Tamil  Nadu  Motor
 Vehicles  Taxation  Act,  974  read
 with  clause  (c)  (iv)  of  the  Pro-
 clamation  dated  the  3lst  January,
 976  issued  by  the  President  in
 relation  to  the  State  of  Tamil
 Nadu:

 (i)  G.O.Ms.  794  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  llth  August,  1976,

 (ii)  G.O.Ms.  8l3  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  llth  August,  1976.

 (iii)  G.O.Ms.  205  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  ls¢t  September,  ‘1976.

 (iv)  G.O.Ms.  2276  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  29th  September,  1976.

 (v)  G.O.Ms.  2383  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  3th  October,  1976.

 (4)  A.  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fications.  [Placed  in  Library.  See
 No,  LT-53/76].

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  33  of  the  Motor  Vehicles
 Act,  939  read  with  clause  (०)  (iv)
 of  the  Proclamation  dated  the  3lst
 January,  976  issued  by  the  Presi-
 dent  in  relation  to  the  State  of
 Tamil  Nadu:-—

 (i)  G.OMs.  2058,  published  in
 Tamil  Nadu  Government  Gazette
 dated  the  8th  September,  976
 making  certain  amendment  to
 the  Tamil  Nadu  Motor  Vehicles
 Rules,  1940.

 (ii)  G.O.Ms.  2288,  publisheq  in
 Tamil  Nadu  Government  Gazette
 dated  the  29th  September,  976

 /

 making  certain  amendment  to  the
 Tamil  Nadu  Motor  Vehicles  Rules, 1940.  [Placed  in  Library.  See
 No.  LT-532/76].  a

 (6)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  22  of  the  Nagaland  Motor
 Vehicles  Taxation  Act,  967  read
 with  clause  (c)  (iii)  of  the  Pro-
 clamation  dated  the  22nd  March,
 975  issued  by  the  President  in
 relation  to  the  State  of  Nagaland: —

 (i)  The  Nagaland  Motor  Vehi-
 cles  (First  Amendment)  Taxa-
 tion  Rules,  1976,  published  in
 Notification  No.  TPT/MV/28/75,
 in  Nagaland  Gazette  dated  the
 3th  August,  ‘1976.

 (ii)  The  Nagaland  Motor  Vehi-
 cles  Taxation  Rules,  1972,  (Naga-
 land  Second  Amendment  Rules,
 1976),  published  in  Notification
 No.  TPT/MV/59/75,  in  Nagaland
 Gazette,  dated  the  3th  August,
 1976,

 (iii)  The  Motor  Vehicles  Taxa-
 tion  Rules,  972  (Nagaland  Third
 Amendment  Rules,  976)  pub-
 lished  in  Notification  No.  TPT/
 MV/44/70,  (Pt.)  qd)  in  Nagaland
 Gazette  dated  the  4th  August,
 1976.  [Placed  in  Library.

 Ww No.  LT-533/76].  %
 TextTILE  CoMMITTEE  (Cress)  AMEND—

 MENT  RULES,  976  iw
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Textiles  Committee  (Cess)
 Amendment  Rules,  976  (Hindj  and
 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  1407,  in  Gazette
 of  India  dated  the  2nq  October,  4976
 under  sub-section  (3)  of  section  22
 of  the  Textiles  Committee  Act,  1963.
 [Placed  in  Library.  See  No.  LT-
 +11584/76].  भर
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 NotIFICATION  UNDER  Customs  Act,
 962

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  I  beg  to  lay  on  the  Table
 a  copy  of  Notification  No.  G.S.R.
 867(E),  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  5th  November,  1976,  under  sec-
 tion  59  of  the  Customs  Act,  962
 together  with  an  explanatory

 ™s/
 randum.  [Placed  in  Library.  See
 No.  LT-535/76].  JS

 2.02  hrs.  J  v

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee
 on  AbsenCe  of  Members  from  the
 Sittings  of  the  House  in  their  Thirty-
 first  Report  have  recommended  that
 leave  of  absence  be  granted  to  the
 following  Members  for  the  periods
 indicated  against  each:—

 (l)  Shri  Shyamnandan  Mishra...
 -23rd  to  27th  May  976  (Sixteenth
 Session)  and  0th  August  to  2nd
 September,  976  (Seventeenth
 Session).

 (2)  Shrimati  Shakuntala  Nayar...
 “2Ist  to  27th  May,  976  (Sixteenth

 Session)  and  0th  August  to  2nd
 September,  976  (Seventeenth
 Session).

 Is  it  the  pleasure  of  the  House  that
 leave  as  recommended  by  the  Com-
 mittee  may  be  granted?

 \/  SOME  HON.  MEMBERS:  Yes,

 \/  MR.  SPEAKER:  The  Members  will
 be  informed  accordingly.

 House  of  People  6
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 hrs,

 JBLIC  ACCOUNTS  COMMITTEE
 'wo  HUNDRED  AND  THIRTY-SECOND

 REPORT ra
 /  /suHRI  H.  N.  MUKERJEE  (Cal-

 cutta—North-East):  I  beg  to  present
 the  Two  Hundreg  and  Thirty-second
 Report  of  the  Public  Accounts  Com-
 mittee  on  Paragraphs  5,  ¢,  16,  17,  8
 and  2]  of  the  Report  of  the  Comptrol-
 ler  and  Auditor  General  of  India  for
 the  year  1972-78,  Union  Government
 (Defence  Services).

 .04  hrs.
 HOUSE  OF  THE  PEOPLE  (EXTEN-
 SION  OF  DURATION)  AMENDMENT

 BILL—contd.

 /MR.  SPEAKER:  The  House  will
 now  take  up  further  consideration  of
 the  Bill  for  extension  of  the  duration
 of  the  present  House  of  the  People.

 I  propose  to  call  the  Minister  at
 12-30.  We  have  already  spent  one
 hour  and  fifty  minutes,  Let  us  finish
 this.  We  can  spend  another  two
 hours  for  this  and  then  finish  with  this.
 After  lunch,  we  shall  take  up  the  Flood
 and  Drought  situation  in  the  country.
 If  necessary,  we  may  sit  up  to  seven
 of  the  clock.  We  can  have  five  hours
 for  this  discussion.

 wf

 ink  that  nobody  was  on  his
 legs.  Shri  Indrajit  Gupta.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Mr.  Speaker,  Sir,  yesterday,  for  almost
 one  hour,  we  were  treated  to  a  very
 interesting  but  somewhat  irrelevant
 exchange  between  Shri  Samar  Muk-
 herjee  and  Shrj  Stephen  in  which  of
 course  everybody,  whom  one  can
 think  of,  from  Lenin  to  Jesus  Christ,
 was  invoked.  I  don’t  propose  to  range
 so  far  but  to  confine  myself  to  this
 Bill  which  has  been  brought  before  us
 by  the  Hon.  Law  Minister.  I  may  say that  I  am  opposing  this  Bill.

 The  Bill  is  coming  on  the  heels  of
 an  unprecedentedly  comprehensive
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 Constitution  (Amendment)  Bill  which
 this  House  discussed  for  five  days.  As
 the  House  Js  awere,  our  party  voted
 for  that  Bill  despite  some  serious
 reservations  and  opposition  to  some
 clauses  on  ‘vhich  we  moved  and  press-
 eq  our  amendments.  Despite  that,  on
 the  Bill  as  a  whole,  we  voted  for  it
 because,  in  our  understanding,  ithe
 essence  of  that  Bill,  the  main  thrust
 of  that  Bill,  was  to  assert  or  to  re-
 assert  the  supremacy  of  Parliament,
 the  sovereignty  of  Parliament  and  to
 try  to  close  some  of  the  loopho‘es  by
 which  that  supremacy  was  being  re-
 peatedly  challenged  since  1969.

 In  fact,  our  party  has  been  advocat-
 ing  for  some  time  that  the  Constitu-
 tion  does  require  very  radical  re-
 forms,  measures,  to  amend  it  precise-
 ly  so  as  to  strengthen  the  substance
 and  the  content  of  our  parliamentary
 democracy.

 Coming  on  the  heels  of  that  Bill,
 this  Bill  seeks  to  extend  the  life  of
 the  present  Lok  Sabha  by  one  year
 more,  and  more  so,  the  grounds  which

 jhave  been  given  by  the  hon,  Minister,
 we  find,  to  be  somewhat  of  an  anti-
 climax.  The  point  is  that  when  talk-

 _ing  about  Parliament’s  supremacy
 and  Pariiament’s  sovereignty,  we  are
 not  referring  to  this—I  am  sure,  no

 ‘student  of  political  science  will  say
 that—that  in  a  system  of  Parliament-
 ary  democracy,  the  sovereignty  of
 the  people  means  only  this  House,
 constituted  as  it  is  here,  consisting  of
 certain  members,  individuals,  who
 happen,  at  a  particular  point  of  time,
 to  be  Members  of  that  House.  That  is
 not  the  meaning  of  Parliamentary
 Democracy.  That  is  only  one  part  of
 it.  Parliamentary  Democracy,  as  we
 understand  it  and,  J  think,  the  hon.
 Minister  will  also  agree,  means  a  cer-
 tain  process.  When  he  said  the  other
 day—I  find  he  repeated  it  in  the  other
 House  also—that  to  non-cooperate
 with  Parliament  is  to  non-cooperate
 with  the  peop'e;  it  means  that  he  is
 admitting  that  ultimately  the
 sovereignty  lies  with  the  people  in  a
 system  of  parliamentary  democracy

 (Ext,  of  Duration)  78
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 ang  the  entire  system  and  the  process
 does  not  coasist  only  of  the  House
 which  has  been  elected  in  an  election.
 It  means  that  the  people  who  are
 ultimately  sovereign  are  to  be  given
 the  right,  at  regu:ar  and  fixed  periods,
 of  exercising  their  choice  and  det:r-
 mining  who  are  the  people,  througn
 whom,  they  wish  tc  exercise  their
 sovereignty  in  this  Parliament.
 Minus  that  part,  only  this  House,
 constituted  as  it  is,  cannot  represent
 the  whole  of  parliamentary  demo-

 val
 cy.

 pe

 I  D.  BASUMATARI  (Kokxraj-
 Why?

 SHRI  INDRAJIT  GUPTA:  Be-
 cause  of  what  I  have  said  just  now.
 This  House  has  no  meaning  m.nus  the
 people.  Therefore,  I  am  afraid,  this
 step  which  the  Government  has
 taken  is  going  to  seriously  erode  the
 confidence  of  the  people  in  the  present
 system  which  we  wish  to  further
 strengthen.  It  is  going  to  be  weak-
 ened  in  fact.

 I  know  for  a  fact,  that  is,  from  a
 report  received  by  me  three  or  four
 days  ago  that  the  initial  reaction  that
 has  been  there  among  the  ordinary
 common  people  in  Calcutta—the  talk
 which  is  going  on  in  the  buses  and
 trams—is:  Oh!  There  will  be  no  more
 elections.  The  Minister  may  take  a
 technical  stand  that  this  particular
 Bill  naturally  does  not  mean  that.  It
 means  that  we  are  extending  the  life
 of  the  House  for  another  year,  I  am
 not  standing  on  technical  arguments
 now.  I  am  stending  on  _  political
 assessment  of  the  situation.  Although
 no  official  spokesr-an  of  the  Govern-
 ment  may  have  said  so  yet  there  ure
 influential  voices  in  this  country
 which  are  heard  everday  and  which
 are  reported  quite  extensively  in  the
 Press  saying  that  we  have  no  use
 for  elections.  The  cumulative  affect
 of  all  this  is  that  a  mood  of  cynicism
 will  spread  among  the  people.  It
 shows  that  gradually  ang  slowly  an
 attempt  is  being  made  to  give  up  this
 election  process,  to  defer  it  as  far  as
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 possible  and  thereby  prevent  the
 peop'e  from  exercising  their  right  ६०
 which  they  are  entitled  as  a  basic
 birth-right  which  gives  birth  to  par-
 liamentary  democrecy.

 I  do  not  agree  for  a  moment  with
 the  arguments  advanced  by  the  Law
 Minister.  Sometimes  the  Government
 is  saying  that  the  situation  has  vastly
 improved  during  the  period  of
 Emergency.  It  has  improved  in  many
 respects.  In  some  other  respects—as
 Mr.  Samar  Mukherjee  pointed  out  in
 the  early  part  of  his  speech  yester-
 day—there  have  been  certain  negative
 developments  also.  But  on  the  whole
 there  is  no  doubt  that  there  has  been
 some  improvement.  If  that  improve-
 ment  had  not  been  there  then  the
 spokesman  of  the  Government  would
 not  have  been  saying  that  we  are
 confident  that  if  we  go  to  the  polls  we
 will  have  a  sweeping  victory.  Obvi-
 ously,  it  pre-supposes  that  the  sitn-
 ation  has  vastly  improved.  That  is
 why  you  are  releasing  many  of  the
 leaders  of  the  de-stabilisation  move-
 ment.  Obvious'y,  if  you  thought  the
 situation  was  still  fraught  with  great
 danger  and  that  subversive  forces  are
 still  strong  you  would  not  be  releasing
 fror:  jail  soma  of  the  most  prominent
 leaders  of  this  de-stabilisation  move-
 ment.  In  the  States  so  many  people
 who  had  been  detained  belonging  to
 Jan  Sangh  ang  RSS—about  which  Mr.
 Stephen  talked  so  much  yesterday—
 have  been  released  and  some  of  them
 fortunately  or  unfortunately  are  try-
 ing  to  become  members  of  the  Con-
 gress  party.

 Obviously,  if  you  go  by  these  things
 the  Government’s  assertion  from  time
 to  time  that  the  situation  has  greatly
 improved  and  on  that  basis  their  con-
 fidence  has  been  strengthened  is  the
 conclusion  one  should  come  to.  But
 when  it  comes  to  justifying  this  Bill
 then  the  Minister  comes  and  paints  a
 different  picture  and  says  that  all
 those  forces  which  were  trying  to  de-
 stabilise  the  country  are  still  very
 strong  and  active.  Subversive  forces
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 are  working  very  actively  below  the
 surface  and,  therefore,  if  we  go  to  the
 elections  these  forces  will  again  get
 an  opportunity.  I  do  not  understand
 these  two  contradictory  arguments.  I
 do  not  have  to  teach  the  meaning  of
 subversion  to  Mr.  Gokhale.  Subver-
 sion  is  something  which  takes  place
 below  the  surface  and  not  above  the
 surface.  Above  the  surface  there  nay
 be  political  expression  of  some  point
 of  view.  You  are  trying  to  imply  that
 by  extending  the  life  of  the  Lok  Sabha
 for  one  year  and  putting  off  the  elec-
 tions  somehow  _  these  subversive
 forces  will  be  better  controlled  and
 better  managed,  But  how!  I  do  not
 understand  it.  In  fact,  this  putting
 off  the  election  on  such  a  flimsy  ex-
 cuse  is  in  our  opinion  the  best  ammu-
 nition  that  you  could  supply  to  these
 reactionary  and  subversive  forces  to
 go  to  the  people  to  whom  they  were
 not  able  to  go  for  many  months  and
 whisper  in  their  ears  and  create  all
 kinds  of  confusing  propaganda,  You
 are  actually  helping  them  by  putting
 off  the  elections.  The  way  to  fight
 subversive  forces  is  not  to  do  counter
 subversion.  As  far  as  the  people  are
 concerned  they  cannot  fight  subver-
 sive  forces  by  counter-subversion.
 They  fight  subversive  forces  by  poli-
 tical  mobilisation.  That  is  the  only
 way  to  fight  subversive  forces  and  we
 feel  if  the  elections  were  held  it
 would  give  an  opportunity  for  a  very
 big  massive  mass  mobilisatiou
 throughout  the  country  and  if  it  were
 On  a  correct  political  position  then  it
 would  be  effective  way  of  exposing
 these  subversive  forces.

 Then,  Sir,  when  we  talk  of  the
 right  reactionary  forces  then  we  have
 got  the  experience  of  our  own  country
 as  well  as  that  of  the  other  countries.
 These  right  reactionaries  are  not  exist-
 ing  in  a  vaccum.  The  right  reaction-
 ary  forces  do  not  operate  hanging  in
 mid-air.  They  have  got  some  roots
 in  the  society  and  the  economy  of
 our  country.  We  have  said  repeatedly
 in  the  House  and  outside  that  if  you
 really  want  to  suppress  these  conspi-
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 ratorial  right  reactionary  forces  which
 are  linked  with  external  forces  then
 you  will  have  to  uproot  their  economic
 ang  social  basis  in  this  country.  If
 their  economic  and  social  base  re-
 mains  intact  then  even  if  you  defeat
 them  politically  for  some  time  they
 will  again  come  back.

 7.
 What  are  the  grass  roots  of  right

 reactionaries?  Is  it  not  the  monopo-
 lies,  big  traders,  speculators,  the  pro-
 fiteers  and  the  black-money  opera-
 tors?  It  is  good  that  against  a  few
 of  them,  that  is,  smugglers  and  tax
 evaders  you  are  taking  punitive  action.
 We  we:come  it.  But  the  basic  roots  of
 these  reactionary  forces  have  not
 been  touched.  Cen  you  fight  right  re-
 action  without  fighting  monopolies?
 Regrettably  we  find  during  the  period
 of  Emergency  action  against  the
 monopolists  as  a  class  was  not  taken.
 On  the  other  hand,  we  find  that  Mr.
 Birla  said  while  addressing  the  Stock
 Exchange  Conference  at  Bangalore
 that  Govérnment  had  never  been  so
 understanding  to  them  as  it  has  been
 during  these  months.  Government
 had  never  given  them  so  many  con-
 cessions,  Further  he  said  that  the
 night-mare  under  which  they  used
 to  live,  namely,  strikes  and  proces-
 sions  has  gone  and  now  they  feel
 secured  and  confident.  Do  you  think
 by  allowing  these  monopolies  to  grow
 ang  by  giving  them  more  _conces-
 sions  you  are  fighting  the  right  re-
 actionaries?  Please  remember  that these  are  the  same  monopolists  who
 are  the  owners  of  big  newspapers;  the
 same  big  newspapers  which  are  very
 powerful  moulders  of  public  opinion in  this  country;  the  same  big  news-
 papers  which  played  a  certain  role

 "before  the  Emergency  was  imposed. Please,  remember  it.  Do  not  forget it.  Do  not  forget  what  this  press  was
 demanding  on  the  very  eve  of  the
 emergency.  Were  they  with  Govern-
 ment,  were  they  with  the  Prime
 Minister  or  were  they  howling  for  her blood?  The  owners  of  these  Papers are  the  same  monopolists,  those  same
 Birlas,  those  same  Goenkas,  those
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 same  Sahu  Jains,  those  same  Dalmias
 who  are  now  extolling  the  emergency
 and  saying  that  ‘you  are  treating  us
 so  well;  we  are  very  happy’.  Do  you
 think  that  politically,  for  the  time
 being  because  some  people  have  been
 put  in  jail  and  some  organisations
 have  been  banned,  the  danger  of
 right  reaction  has  gone  so  long  as
 these  people  remain.  Again  the  spe-
 culators,  hoarders  ang  blackmarketeers
 are  trying  to  push  up  prices.  Every-
 body  knows  it.  Therefore,  unless  you
 take  action  against  the  class  roots,  the
 social  and  economic  roots  of  these  peo-
 ple,  you  will  never  be  able  to  really
 suppress  reaction.

 But  I  regret  to  say  that  the  exper-
 ience  of  the  period  of  emergency
 shows  that  Government  is  not  mov-
 ing  in  that  direction,  and  now  when
 the  time  was  approaching  for  elec-
 tions,  they  come  and  say  that  sub-
 versive  forces  are  active,  below  the
 surface  and  if  we  go  to  elections,
 they  will  utilise  it.  How  will  they utilise  it?  Subversive  forces  do  not
 like  elections.  They  do  not  like
 People  together  in  their  thousands  and
 lakhs  to  discuss  politics  and  to  pledge certain  programmes.  Election  is  the
 time  when  the  political  consciousness
 of  the  masses  is  raised  to  its  highest
 peak.  Do  you  think  that  is  what  the
 subversive  forces  want?  So  elections
 would  be  the  best  way  to  consolidate
 whatever  gains  we  have  managed  to
 achieve  and  also  to  give  an  account  to
 the  people.  What  is  wrong  with  that? Is  anybody  afraid  of  giving  an  account to  the  people?  Nobody  says  that
 everything  has  been  achieved.  Nobody contends  there  are  no  negative  features
 along  with  the  positive  ones.  What  is
 the  harm  in  going  to  the  people,  who
 are  our  masters,  speak  to  them  that
 these  are  the  things  we  wanted  to  do,
 this  is  what  we  have  been  able  to  do, these  are  things  we  have  not  been
 able  to  do,  these  are  the  obstacles  and
 difficulties  in  the  way  and  we  want
 your  co-operation  in  this  way  to  fight them.  That  is  the  way  you  can  ‘wage a  fight  against  these  forces  of  Tight
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 reaction  and  mobilise  the  people.  But
 this  decision  you  are  about  to  take  will!
 not  only  gladden  the  hearts  of  these
 right  reactionary  forces,  but  it  will—
 that  is  what  I  am  worried  about—
 seriously  erode  the  confidence  of  the
 people  in  this  whole  parliamentary
 system.  That  is  something  which  will
 have  a  damaging’  effect  which  will  go
 far  beyond  anything  else.

 I  would  also  say  this,  particularly
 to  my  friends  opposite.  I  am  not  try-
 fng  to  score  a  debating  point.  Please
 be  patient  and  listen.  We  know  the
 background  against  which  this  Con-
 stitution  Amendment  Bill  came.  We
 know  what  tremendous  efforts  were
 being  made  from  various  quarters,
 both  inside  and  outside,  to  see  that
 that  Bill  was  not  taken  up.  Every-
 body  here  has  enthusiastically  voted
 for  the  Bill  and  applauded  when  it
 was  passed.  But  do  not  forget  that
 had  the  Prime  Minister  not  at  the
 last  moment  come  out  clearly  with  a
 statement  that  we  believe  that  par-
 liament  has  got  unfettered  right  to
 amend  the  Constitution,  had  she  not
 Said  that,  the  voices,  the  chorus,  that
 was  being  heard,  by  various,  different
 arguments,  was  that  this  Parliament
 is  not  competent  to  make  any  far-
 reaching  changes  in  the  Constitution.
 Some  people  were  saying  only  a  new
 Parliament  can  do  it;  some  were  say-
 fng  that  a  Constituent  Assembly  must
 be  created;  some  people  were  saying
 this  Parliament  has  lost  its  mandate.
 These  were  different  ways  of  deni-
 grating  the  whole  sovereignty  of  Par-
 liament  in  its  constitution  amending
 powers.

 I  know  my  friends  of  the  CPI(M)
 also  plumped  for  this  idea  of  a  Con-
 stituent  Assembly  thinking  perhaps
 that  we  are  in  some  period  of  insur-
 rection  or  something—I  do  not  know.
 Communists  at  least  do  not  call  for  a
 Constituent  Assembly  except  when  it
 comes  89  a  climax  to  some  new  revo-
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 lutionary  situation  when  a  new  state

 wi
 4  be  created.

 va
 HON.  MEMBER:  No,  no,

 SHRI  INDRAJIT  GUPTA:  Every-
 thing  that  Shri  Samar  Mukherjee  said
 yesterday  about  bourgeojg  democracy
 would  apply  equally  well  to  ६  Cons-
 tituent  Assembly  created  now  in  this
 situation  in  today’s  context  with  this
 balance  of  forces.  Still  they  call  for
 a  Constituent  Assembly,  I  should  say,
 unwittingly  siding  with  the  worst  re-
 actionaries  who  do  not  want  this  Par-
 liament  to  have  the  power  to  amend
 the  Constitution.  This  was  the  situa-
 tion  which  had  developed.

 I  want  to  ask  the  Law  Minister
 some  straight  questions.  First,  will
 he  please  assure  this  House  that  there
 will  be  no  going  back  from  the  proposi-
 tion  that  Parliament,  this  Parliament.
 has  the  unfettered  right  to  amend  tne
 Constitution  whenever  and  wherever
 it  is  required?  Because  some  people
 are  saying  that  we  have  passed  this
 Bill,  but  more  changes  are  required.
 May  be  they  are  required.  We  would
 also  like  many  changes.  But  if  such
 changes  are  to  be  brought  about,  can
 it  be  done  by  this  Parliament  or  can
 ft  not  be?  Let  there  be  no  beating
 about  the  bush.  All  those  people
 who  are  saying  that  it  cannot  be  done
 by  this  Parliament  are  indirectly  sug-
 gesting  that  Parliament  has  no  power,
 and  some  new  Constituent  Assembly
 has  to  be  created.  How  will  it  be
 created?  Does  the  Constitution  give
 this  Parliament  the  power  to  consti-
 tute  itself  into  a  Constituent  Assem-
 bly?  I  do  not  think  there  ig  any  such
 power  given  in  the  Constitution.  Then
 do  you  want  to  have  a  Constituent
 Assembly  elected  by  the  people?  If
 you  are  game  for  election  for  a  Con-
 stituent  Assembly,  you  might  as  well
 have  an  election  for  Parliament—
 which  you  do  not  want.

 The  only  justification  for  a  Consti-
 tuent  Assembly  would  be  if  people
 are  feeling,  the  ruling  party  is  feeling,
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 that  the  entire  Constitution  and  the
 structure  of  the  State  as  it  is  at  pre-
 sent,  as  it  has  been  since  1950,  should
 be  scrapped  and  something  new  should
 be  put  in  its  place.

 Last  year  a  proposal  for  some  sort
 of  a  presidential  form  of  government
 was  actively  being  canvassed.  Who

 ‘has  forgotten  it?  Signatures  were
 being  collected.  And  the  Swaran
 Singh  Committee,  in  its  reeommenda-
 tions,  in  its  published  report,  had
 energetically  contested  this  idea  and
 said  that  ‘we  have  considered  the
 whole  matter  ang  come  to  the  con-
 clusion  that  in  the  conditions  of  our
 country,  a  parliamentary  form  of  gov-
 ernment  is  the  best  suited.’  They
 dismissed  that  idea,  and  I  would  fully
 share  their  view.  As  I  have  said
 earlier,  if  for  nothing  else,  for  pre-
 serving  the  integrity  of  India,  this
 huge  sub-continent  with  so  many
 States,  with  millions  of  people  speak-
 ing  different  languages,  having  differ-
 ent  cultures,  the  only  way  of  keeping
 this  country  together  is  through  a
 parliamentary  form  of  government,
 through  an  elected  Parliament,  in
 which  people  from  all  corners  of  the
 country  can  find  their  voices  through
 their  representatives,  and  where  by
 free  and  frank  debate  and  exchange
 of  views  and  consensus  some  decisions
 are  taken  in  a  democratic  way.  If
 anybody  wants  to  leave  this  system

 ‘and  go  to  a  more  authoritarian  form
 of  government,  some  presidential
 form  of  government,  whatever  else
 may  happen,  I  can  tell  you  the  unity
 of  this  country  will  not  be  sustained.
 ‘It  will  fall  apart;  all  sorts  of  fissipa-
 iroug  tendencies  wil]  raise  their  head
 and  come  to  the  surface.

 Therefore,  since  the  voices  which
 are  advocating  a  Constituent  -Assem-
 bly  are  still  not  silenced—still  I  hear
 them  speaking  here  and  there—there
 are  apprehensions  in  our  mind—if

 ‘they  are  unfounded,  I  will  be  very
 happy—that  after  this  Bill  postpon-
 ing  elections  for  one  year,  those  peo-
 ple  who  want  g  Constituent  Assembly
 and  actually  want  to  change  the  whole
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 system  and  establish  some  new  kind
 of  presidential  form  of  government,
 to  which  we  are  totally  opposed,  will
 get  another  breathing  space  to  again
 mobilise  their  forces,  again  raise  this
 slogan  and  start  canvassing  for  it.

 I  will  appeal  to  my  friends  in  the
 Congress  to  be  on  guard  because  you
 are  going  to  assemble  shortly  for  your
 party’s  meeting  in  Gauhati.  We  do
 not  want  that  taking  advantage  of
 this  one  year  postponement  of  the
 poll,  this  idea  should  again  be  brought
 up.  If  you  want  to  change  the  Con-
 stitution  further,  this  Parliament  is
 fully  competent  to  do  it.  That  is  the
 mandate.

 SHRI  K.  HANUMANTHAIYA

 2
 galore):  Agreed.

 SHRI  INDRAJIT  GUPTA:  That
 mandate  is  with  this  Parliament  and
 not  in  a  Constituent  Assembly,  unless
 in  the  back  of  your  mind,  Shri  Hanu-
 manthaiya,  you  would  want  to  do
 away  with  parliamentary  demecracy

 in
 ring  something  else  in  its  place.

 SHRI  K.  HANUMANTHAIYA:

 Va

 I  say  that?

 SHRI  INDRAJIT  GUPTA:  I  did  not
 say  you  said  it.  I  saw  you  shaking
 your  head.  So  I  thought  you  were...

 \_sefRI  K.  HANUMANTHAIYA:
 One  fault  with  the  CPI  is—they  are
 very  good  people—that  unnecessarily
 they  make  their  imagination  run
 against  their  own  friends.

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  hear  that  from  Shri  Gokhale
 in  more  categorical  terms  that  this  is
 nothing  but  a  figment  of  our  imagi-
 nation  and  no  such  thing  can  happen
 or  will  happen,  and  that  Government
 at  least  will  stand  four  square,  and
 the  Congress  High  Command  will
 stand  four  square.  in  defence  of  the
 system  of  parliamentary  democracy.

 I  also  want  to  hear  from  him  that
 the  putting  off  of  this  election  this
 time  by  another  year  (3  not  the  fore-
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 Tunner  of  successive  postponements
 until  we  come  to  a  stage  where,  after
 three  or  four  years  when  elections
 are  held,  people  become  thoroughly
 disillusioned  by  that  time  and  are
 cynical  about  the  whole  process.  I
 do  not  know  whether  it  will  not  open
 the  floodgates  to  those  very  subver-
 sive  forces,  reactionary  forces  which
 you  are  wanting  to  fight.  There  are
 people  who  ask:  what  is  the  need  for
 elections  for  the  next  3  or  4  years?
 We  hear  them  in  the  Central  Hall;  we
 do  not  have  to  go  very  far.  On  an-
 other  occasion  Mr.  Gokhale  said  that
 somebody  had  stated  that  this  was  the
 beginning  of  the  end  of  the  process.
 I  want  to  say  that  this  is  not  the
 beginning  of  the  end.  Please  tell  us
 again,  because  your  arguments  in
 defence  of  this  Bill  are  totally  un-
 convincing.  They  do  not  show  a
 spirit  of  confidence;  they  show  a  spi-
 rit  of  utter  lack  of  confidence,  if  I
 May  say  s0.  Whatever  you  may  say
 here,  it  shows  utter  lack  of  confidence
 in  the  people,  because  people  are  the
 only  force  which  can  ultimately  save
 this  country  and  save  this  democracy
 from  any  kind  of  subversion  or  desta-
 bilisation;  nobody  else  can  save  it.
 Therefore,  we  are  opposed  to  this  Bill.
 We  think  that  politically  it  will  have
 a  very  damaging  effect.  I  do  not
 want  to  go  into  those  remarks  now
 because  I  have  talked  earlier  about
 them  and  Mr.  Gokhale  said  that  I  was
 being  very  uncharitable:  the  Congress
 Party  is  afraid  to  go  to  the  polls.
 That  is  not  the  point.  If  they  do  not
 want  to  go  to  the  polls  there  is  some
 good  reason  for  it.  Do  not  tell  us  to
 swallow  this.  Nowhere  will  you  find
 in  any  country,  in  world  experience,
 that  the  ruling  party  which  was  so
 confident  of  victory  at  a  particular
 moment  by  going  to  the  polls  is  per-
 forming  a  supreme  act  of  self-sacri-
 fice  and  self-abnegation  and  say,  in-
 stead  of  that  we  will  not  go  because
 we  want  to  serve  the  people.  I  think
 this  is  too  much  to  swallow.  In  fact
 the  astuteness  of  any  politica]  leader-
 ship,  any  ruling  party’s  leadership
 consists  in  the  fact  of  choosing  the
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 right  moment  when  it  feels  that  its
 chances  of  victory  are  the  best.  That
 is  how  people  generally  fix  the  elec-
 tion  schedule.  On  the  one  hand,  you
 say:  this  is  the  moment;  on  the  other
 hand,  you  say:  we  do  not  want  vic-
 tory  for  ourselves,  we  want  to  go  and
 help  the  people.  That  argument  also
 has  given  way  to  the  other  argument
 that  subversive  forces  will  utilise  the
 election.  How  will  they  utilise  the
 elections?  I  do  not  understand.  That
 shows  that  you  are  lacking  in  self-
 confidence.  I  am  not  saying  that  you
 are  afraid;  but  you  are  jacking  in
 self-confidence.  Lack  of  self-confid-
 ence  tends  to  breed  fear.  Therefore,
 we  are  opposed  to  this  Bill  because
 politically  it  is  in  our  opinion  totally
 wrong.  It  is  a  wrong  assessment  that
 the  government  is  making.  I  do  not
 know  wherefrom  they  are  _  getting
 their  reports.  They  collect  reports
 from  all  over  the  country,  through
 various  sources,  official  and  non-offi-
 cial,  nowadays  perhaps  more  official
 than  non-official.  I  do  not  know  what
 reports  are  being  sent  to  the  Prime
 Minister  as  to  the  state  of  affairs  in
 the  country  and  whether  on  the  basis
 of  thoSe  reports  her  confidence  has
 increased  or  has  gone  down;  I  do  not
 know.  But  the  general  impres-
 sion  being  created  in  the  country  is
 that  the  ruling  party  does  not  want
 to  fight  elections  for  some  very  good
 reasons  of  its  own  party  advantage
 and  government  advantage  and  that
 this  is  the  beginning  of  a  process  in
 which  people  will  gradually  be  dep-
 rived  of  their  most  cherished  and  sac-
 red  right,  that  is  the  right  of  electing
 their  representatives  through  whom
 their  sovereignty  is  exercised.  To  say
 that  that  is  not  the  main  right,  that
 the  basic  right  is  having  elected  525
 people,  those  525  people  must  conti-
 nue  for  all  time—this  is  a  very  pecu-
 liar  king  of  defence  of  parliamentary
 democracy  which  we  have  never
 heard.  Therefore,  we  cannot  support
 this  Bill;  we  oppose  it.  I  should  even
 now  request  the  Minister  and  the
 Government  to  thinksover  this  matter
 and  if  it  is  too  late  for  them  now  to
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 ‘withdraw  the  Bill,  they  should  at
 least  declare  in  this  House  that  ex-
 jtending  the  life  by  one  year  does  not
 ‘necessarily  mean  that  elections  would
 ‘be  considered  only  at  the  end  of  one
 year.  They  can  hold  elections  earlier.
 Elections  may  not  be  held  in  Febru-
 ary  977  but  nothing  prevents  them
 from  holding  elections  earlier  than
 the  extended  period  of  one  year.  I
 know  Mr.  Gokhale  will  say:  we  will
 consider  it;  that  is  the  technical  posi-
 tion,  I  know.  But  I  want  some  poli-
 tical  assessment,  some  political  dis-
 cussion  to  be  here.  Therefore,  we
 consider  this  to  be  a  very  harmful
 decision  government  is  wanting  to
 take;  it  will  do  immense  damage  to

 ‘the  country  and  to  the  people,  in  the
 Sense  that  it  will  breed  among  them
 a  feeling  of  utter  despair  and  syni-
 cism;  so,  We  are  opposed  to  this  Bill.

 Mr,  Speaker,  with  your  indulgence,
 there  is  a  small  point  of  explanation.

 ‘I  do  not  see  Mr.  Stephen  here.  He
 said,  not  yesterday  but  a  couple  cf
 idays  earlier,  something  about  this;  he
 thad  a  little  jibe  at  us  and  said,  with
 reference  to  our  party  here,  they  are
 Opposing  the  extension  but  in  Kerala
 they  do  not  mind  if  elections  are  put
 off.  I  just  want  to  point  out  that  what
 ‘he  had  stated  is  not  q  correct  state-
 ment  of  facts.  When  the  life  of  the
 Kerala  assembly  was  due  to  expire, all  the  parties  of  the  coalition  govern- ment  in  Kerala,  including  our  party.
 your  party,  are  on  recorg  the  Chief Minister  is  on  record,  that  they  wanted
 to  have  elections.  It  was  not  they who  said:  we  do  not  want  elections.
 That  decision  was  not  taken  there,  to
 put  off  elections;  the  decision  was
 taken  here.  If  I  may  just  end  by  a
 small  quotation  from  a  very  respect-
 able  paper.  Hindustan  Times,  you know  who  owns  it.  it  says:  “The  Kerala
 Chief  Minister.  Shri  Achuta  Menon
 said  he  favoured  elections  in  his  State:
 we  in  the  coalition  ministry  are  ready
 to  face  elections.”  He  told  a  news.
 conference,  that  the  “political  climate
 is  in  our  favour:  on  the  whole  our
 performance  has  also  been  good.”  Mr,
 Menon  who  met  Prime  Minister  Indira
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 Gandhi  earlier  said:  he  had  apprised
 her  of  the  views  of  the  coalition  part-
 ners  on  the  issue  of  early  elections
 “but  there  was  no  definite  answer.”
 This  is  what  the  report  says.  It  says
 further,  that  he  “recognised  that  the
 time  of  the  elections  depended  on  the
 Central  Government;  they  have  their
 own  considerations;  what  they  have
 decided,  they  have  not  yet  revealed  to
 us.”

 So,  it  is  not  correct  for  Mr.  Stephen
 to  say  that  our  party  in  Kerala  was
 against  early  election.  All  the  parties
 there  were  for  elections.  The  deci-
 sion  not  to  hold  election  was  taken  in
 Delhi,  not  in  Trivandrum.  If  there
 was  any  hesitation,  it  was  here.  He
 should  not  draw  a  parallel  with  this
 case  because  to  put  off  elections  in
 Kerala  or  to  hold  early  elections  even
 in  Kerala  at  that  time  would  mean  an
 intervening  period  of  President’s  rule.
 That  is  not  the  case  here.  There  you
 should  have  to  go  to  President’s  rule
 without  having  any  clear  commitment
 as  to  the  time  when  elections  would
 be  held.  But  inspite  of  that  they  said:
 we  are  for  elections.  The  decision
 which  went  against  them  was  taken
 here  in  Delhi  by  the  Central  Govern-
 ment  for  its  own  reasons.  I  am  sorry
 Mr.  Stephen  is  not  here  while  I  <eply

 a

 point.

 SHR]  N.  K.  P.  SALVE  (Betul):  Mr.
 Speaker,  if  one  were  to  give  a  little
 latitude  to  Shri  Indrajit  Gupta’s  speech,
 one  may  be  able  to  understand  reason-
 ably  his  reluctance  and  the  reluctance
 of  his  party  to  support  this  legislative
 measure  extending  the  tenure  cf  par-
 liament  by  another  year.  But  what
 completely  beats  me  is  that  he  and  his
 party  try  to  emerge  as  the  greatest
 messiah  of  the  parliamentary  form  of
 government.  It  is  my  party  and  my
 party’s  leadership  which  is  inalienably
 committed  to  democracy,  was  always
 committed  in  the  past  to  the  parlia-
 mentary  form  of  government:  it  has
 been  committed.  it  is  committed  today
 and  it  shal}  remain  ever  committed.
 Then  where  is  the  question  of  doing
 this  sort  of  shadow-boxing  oer  mat-

 \
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 tef  which  is  not  germane  in  any  way to  the  Bill  and  to  the  issues  which were  there  in  the  Bill?  I  appreciate why  he  ang  his  Party  are  not  going  to
 Support  this  measure.  This  is  not  a
 legislative  measure  which  either  pand- ers  to  the  dictates  of  politica]  expedi-
 ency  or  to  political  slogan  mongering: ‘we  want  elections.  This  is  a  measure which  involves  more  grave  and  serious
 politica)  responsibility  towards  the
 masses  of  the  people  whom  we
 Tepresent  here.

 Sir,  my  respectful  submission  is  that
 Shri  Indrajit  Gupta  and  his  party have  been  very  wise  in  associating with  us  whenever  we  have  taken  mea-
 Sures,  whenever  we  have  taken  deci-
 sions,  which  have  helped  us  in  bringing
 about  an  appropriate  socio-economic
 milieu  and  to  usher  in  a  pace  of  socio-
 economic  milieu  that  we  have  been
 striving  to  achive.  They  have  asso-
 ciateq  themselves  very  willingly  in
 such  measures;  they  did  it  in
 some  important  provisions  of  the
 Consitution  only  in  the  last  week,  be-
 cause  that  brings  to  them  political
 credit.  Then  if  it  is  a  measure  that
 involves  political  responsibility,  grave
 political  responsibility,  taking  some
 burden  on  their  shoulders  at  that  junc-
 ture  they  are  only  too  willing  to  back
 out  themselves—the  spirit  of  eating
 the  cake  and  having  it  too,

 I  am,  at  the  moment  Mr.  Indrajit
 Gupta,  dealing  with  some  of  the  ex-
 changes  of  argument  which  you  have
 advanced.  I  shall  certainly  argue  on
 the  merits  of  the  case  and  shall  make
 out  the  case.  While  you  yourself
 condemned  the  right  reactionary  forces,
 the  CPI(M)  ang  their  allies,  the  Jan
 Sangh,  the  R.S.S.,  Ananda  Margis,  are
 you  not,  willy  nilly,  standing  in  line
 with  them?  Or  have  you  not  virtually
 said  the  same  thing  which  they  have
 been  saying  in  somewhat  uncouth,
 invective  and  abusive  language?  Have
 you  not  said  the  same  thing  in  a  refin-
 ed  language  which  Mr,  Samar  Mukher-
 jee  said  in  a  very  unparliamentarv  lan-
 guage  yesterday?  Is  it  fair,  is  it  just?
 Therefore,  kindly  see  that  you  are

 pe
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 putting  yourself  in  a  very  grave  and
 dangerous  position  by  adopting  this
 attitude,  that  yOu  are  putting  yourself in  line  with  these  very  forces  which
 subversive  of  this  very  form  of
 democracy,  the  parliamentary  form  cf
 Government,  for  which  you  are
 emerging  as  such  a  great  messiah  or
 such  a  great  Caesar  or  such  a  great
 advocate.  I  want  you  to  consider  one
 thing.  You  have  referred  to  cynicism
 of  the  people,  people  have  started
 believing  that  this  Parliament  is  going
 to  extend  its  tenure,  year  after  year,
 so  on  and  so  forth  and  to  dispel  this
 cynicism  the  argument  ran,  ang  the
 argument  of  despair  ran  that  we  to
 dispel  the  cynicism,  all  that  we  need
 is  that  we  should  go  to  the  polls.  This
 was  the  argument.  If  you  think,  the
 right  course—if  it  is  cynicism  honestly
 you  think  that  it  is  cynicism—or  the
 remedy  that  lies  in  dispelling  the  cyni-
 cism  is  by  explaining  to  them  what  are
 the  reasons  and  what  are  those  grounds
 on  which  still  the  time  is  not  yet  ripe,
 according  to  us,  for  elections.  If  it
 was  not  ripe  last  year,  for  which  you
 voted  and  rightly  agreed  with  us,  then
 how  were  the  conditions,  how  were
 the  circumstances  changed  today  80
 that  they  could  say  that  the  time  was
 already  ripe  and  we  were  going  to
 have  the  elections?.  I  submit  respect-

 tuys
 that  the  merits  of  the  Bill......

 SHRI  Ss.  AL  SHAMIM

 “eZ,
 idea.....

 HRI  N.  K,  P.  SALVE:  Sometimes
 your  interference  is  reasonable  but
 sometimes  it  is  extremely  presumtu-

 (Srinagar):

 Ai
 arrogant.

 SHRI  Ss.  A.  SHAMIM:  I  am  using

 ye

 arliamentary  privileges  according
 ‘Shakdhar  and  Kaul’  on  page  320.

 SHRI  N.  K,  P.  SALVE:  I  only  hope
 that  his  parliamentary  privileges  are
 not  different  from  those  of  mine—Shak-
 dhar  and  Kaul  page  433.  So,  Mr.
 Indrajit  Gupta,  I  am  replying  to  your
 arguments  and  if  my  replies  are  ‘rre-
 levant,  equally  irrelevant  must  have
 been  your  argument.  He  said  “to  call
 off  the  bluff  of  right  reaction  of  the
 left  adventurists  comprising  CPI(M),
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 the  Jan  Sangh,  the  R.SS.,  the  Ananda
 Margis  etc.  and  their  tribe”.  Let  us
 go  to  the  people,  mobilise  the  opinion
 of  the  people,  mobilise  the  strength  of
 the  people,  people  who  are  our  masters
 and  thereby  once  for  all  try  to  put
 down  all  these  efforts  at  subversion.
 This  is  the  argument  that  was  running.
 The  question  is  this:  whether  the  time
 is  ripe  to  go  in  for  the  polls  so  that
 once  for  all  we  take  care  of  these  peo-
 ple  who  are  unleashing  devisive  forces,
 who  are  unleashing  the  subversive
 forces,  who  are  out  to  perpetuate
 themselves,  who  are  out  to  mislead
 the  people  and  is  it  Shri  Indrajit
 Gupta’s  contention  that  these  elections
 are  only  a  make-belief  elections,  that
 there  are  not  going  to  be  free  and  fair
 elections  and  if  there  are  not  going  to
 be  free  and  fair  elections,  may  I  ask
 Shri  Gupta  how  is  he  going  to  stop
 these  people  from  unleashing  a  tirade
 and  propaganda  and  all  these  things
 which  they  are  using?  Don’t  you  know
 that  in  Gujarat  our  people  were  beaten?
 You  know  my  party  lost  four  presti-
 gous  seats  for  one  reason  only.  That
 is  because  the  Jan  Sangh,  the  R.SS.,
 had  unleasheg  such  an  amount  of  inti-
 midation  that  we  were  not  allowed  to
 go  to  more  than  half  of  the  mohallahs

 as
 to  house  canvasing.

 yen

 S.  A.  SHAMIM:  How  did  you
 पं  in  97l  there?

 SHRI  N.  छू  P.  SALVB:  ‘How  did  we
 win  in  97l’  is  ३  matter  of  history.  It
 is  a  matter  of  history,  Mr.  Shamim.
 All  that  I  am  talking  about  is  what
 sort  of  forces  come  about.  It  is  not
 only  a  question  of  winning  the  elec-
 tions  ang  that  is  the  basic  difficulty
 with  you  people.  If  you  have  any
 doubt  about  it,  you  can  please  your-
 self;  nobody  can  help  the  person  who
 is  wide  awake  and  still  pretends  to  be
 sleeping.  But  for  elections  is  this  the
 most  opportune  time?  I  do  not  want
 to  bank  upon  this,  neither  do  T  want

 ‘to  argue  on  that  point.  But  t  want
 to  bring  this  point  home  that  if  the
 elections  are  going  to  be  helq  and  if
 the  elections  are  held  in  an  absolutely
 fair  and  free  manner,  then  the  Emer-
 gency  has  got  to  be  diluted  out  of  all
 shape.  Are  you  in  a  position  to  dilute
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 the  Emergency  today  without  seriously
 imperilling  the  welfare  of  the  very
 people  in  whose  name  you  have  post-
 poned  the  elections  for  one  year?  Are
 the  Heavens  going  to  fall  if  their  inte-
 rests  are  seriously  imperilled?  You
 may  put  this  question.  For  one  reason
 I  may  tell  you  that  these  forces  will
 once  again  join  together,  try  to  mis-
 lead  them  and  God  alone  knows  what
 is  likely  to  happen.  Is  it  seriously  dis.
 puted,  seriously  doubted  by  you?  I
 can  understand  Shri  Samar  Mukherjee
 who  used  a  very  unfortunate  invective
 and  abusive  language  yesterday.  He
 rebuked  us.  He  made  all  imputations
 against  us.  He  said  we  were  stooges
 and  lickspitle  of  the  monopolists,  vapi-
 talists  ang  that  we  were  to  establish
 capitalist  society.  The  language  that
 he  used  was  most  unfortunate.  Well,
 it  is  up  to  him  to  see  how  it  added  to
 his  argument.  But  while  he  abused  us,
 he  expressed  his  complete  displeasure
 at  the  manner  in  which  the  country  iS
 functioning,  the  system  which  is  func-
 tioning.  Well,  they  have  approveq  the
 present  state  of  this  country,  they  have
 approved  the  system  which  we  are
 working—this  Parliament  and  the  Gov-
 ernment.  He  eulogised  China,  Korea,
 Vietnam  ang  Cuba,  This  is  a  mani-
 festation  of  slavish  mentality,  a  slave
 thing,  that  is  the  lord  and  the  master
 are  a  paragon  of  virtue,  and,  therefore,
 China,  Vietnam,  Korea  ang  Cuba  77९
 the  countries  which  are  utopian  coun-
 tries  and  this  country  is  a  third-rate
 country—a  typical  manifestation  of  the
 slave  mentality.  We  are  not  against
 these  countries  whatsoever;  if  only
 Shri  Samar  Mukherjee  were  to  get  out
 of  this  mentality,  he  will  realise  the
 beauties  of  this  country.  the  greatness
 of  the  people,  the  greatness  of  the
 system  under  which  we  are  working.
 He  had  the  gumption  yesterday  to

 a
 ‘Lenin  out  of  context.

 AN  HON.  MEMBER:  Are  you  also

 ee
 g  to  quote  Lenin?

 SHRI  N.  K.  P.  SALVE:  I  am  not
 going  to  quote  Lenin  because  he  is  not
 here  to  defend  himself!  I  am  not
 going  to  quote  him  in  support  of  the
 contention  that  this  sort  of  Parliament
 or  this  sort  of  democracy  has  been
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 working  as  a  bourgeois  democracy
 and  the  liberal  democracy  for  which
 he  and  his  colleagues  and  his  allies,
 namely,  Jan  Sanh,  R.S.S,  and  Ananda
 Margis  are  fighting  is  not  bourgeois
 democracy,  but  the  democracy  in  which
 we  are  putting  the  directive  principles
 of  the  community  above  fundamental
 rights  is  bourgeois  democracy!  They
 are  not  prepared  to  share  the  respon-
 sibility  with  us,  to  sit  in  Parliament
 and  join  hands  with  us  in  giving  pri-
 macy  to  directive  principles  over  fund-
 amenta]  rights.  And  still,  he  quotes
 Lenin  that  this  democracy  becomes
 bourgeois  democracy.  I  think  he  needs
 to  go  back  to  an  elementary  reading
 of  Marxism  and  Leninism.  After
 reading  Karl  Marx,  Lenin  and  Engels,
 Mr.  Mukherjee  will  do  well  if  he  does
 some  reading  of  Swami  Vivekananda,
 Mahatma  Gandhi  and  Jawaharlal
 Nehru.  That  will  disabuse  him  of  all
 this  ang  he  will  understand  what  suits
 the  Indian  genius.  The  language  that
 he  used  could  have  been  a  little  more
 temperate  and  decorous.  That  would
 have  done  credit  to  what  he  was  argu-
 ing.

 Coming  to  the  merits  of  the  Bill,  Shri
 Indrajit  Gupta  said  he  had  a  very  seri-
 ous  quarrel  with  the  objects  of  the
 Bill  and  he  did  not  agree  with  them
 at  all.  The  objects  of  the  Bill  are:

 “The  conditions  which  led  to  the
 exterision  of  the  duration  of  the  pre-
 sent  House  of  the  People  by  one  year
 also  continue  to  prevail.  It  is  felt
 that  it  will  not  be  in  the  larger  in-
 terests  of  the  country  to  have  general
 elections  to  the  House  before  its
 present  term  expires.”

 We  do  not  feel  we  are  obliged  to  ex-
 plain  this  to  everybody,  but  certainly
 to  Shri  Indrajit  Gupta  and  his  party
 and  to  the  country  we  neeq  to  explain.
 Is  it  not  known  that  the  global  econo-
 mic  situation  is  explosive?  Although
 we  are  having  a  slightly  comfortable
 time,  if  Mr.  Indrajit  Gupta  is  kind
 enough  to  look  into  the  recent  report
 of  the  IMF  about  the  economies  of  the
 development  countries,  be  will  know  in
 what  a  terrible  mess  those  countries
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 are,  what  a  terrible  deficit  in  the  bal-
 ance  of  payment  position  they  are
 having  and  what  a  terrible  mess  they
 are  having  in  inflation.  What  about
 even  the  developeg  countries?  U.  छू.
 has  got  22  per  cent  inflation.  Do  you
 think  we  have  so  mastered  the  econo-
 mic  situation  that  without  the  requisite
 economic  discipline  today,  we  can  get
 rid  of  the  emergency?  For  going  to
 elections,  if  it  is  election  worth  its  salt,
 we  will  have  to  dilute  this  emergency

 supétantially,

 a
 INDRAJIT  GUPTA:  Who  said

 it?

 ‘SHRI  N.  K.  P.  SALVE:  I  say  it  be-
 cause  we  are  not  going  to  hold  elections
 as  they  are  held  in  the  Soviet  Union.
 Htettions  ate  going  to  be  held  as  they
 have  been  held  al]  these  years  in  this
 country.  That  is  the  type  of  elections
 we  are  used  to  and  that  is  the  type  of
 elections  we  talk  of  when  we  talk  of
 elections,  not  the  controlled  elections  of
 one  party.  If  that  be  so,  what  is  the
 answer?  It  is  purely  and  entirely  as
 a  result  of  the  economic  discipline
 which  the  emergency  ushered  in  that
 we  have  been  able  to  take  cheer  on  the
 economic  front.  The  developing  coun-
 tries  are  languishing  in  a  morass  of
 economic  misfortune  out  of  which  they
 are  finding  it  very  difficult  to  get  un.
 Their  balance  of  paymert  position  .is
 miserable  and  their  inflation  is  terrible.
 The  position  on  the  food  front,  shelter
 front  and  other  fronts  is  extremely
 difficult.  We  have  taken  several  mea-
 sures.  These  measures  are  still  half
 way  round.  We  have  still  a  long  way
 to  go.  The  system  that  we  will  bring
 about,  the  altered  procedures  and  prac-
 tices  that  we  have  set  in  should  be  so
 stabilised  that  the  good  effects  we  are
 having  of  the  emergency  are  having
 some  degree  of  permanence  about
 them.  Are  we  assured  of  such  a  thing
 today?  If  you  think so.  why  did  you
 complain  just  now  that  the  prices  have
 started  rising  again?  Why  did  the
 price  indices  rise  high  between  March
 and  July?  Do  you  think  that  the  gains
 of  emergency  are  stabilised  and  the
 aims  of  the  emergency  have  been  fully
 achieved?  Do  you  think  the  time  has
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 come  to  end  the  emergency?  If  the
 time  to  end  the  emergency  has  not
 come,  what  Mr.  Gokhale  has  written
 here  is  absolutely  valid’  and  correct
 The  objects  very  much  exist  If  the
 objects  exist,  we  must  pass  this  Bill

 te

 these  words,  I  commend  the  Bill
 to  the  Ouse

 श्री  जांबवंत  घोटे  (नागपुर):  प्रत्यक्ष

 महोदय,  ca  पातकालौंन  स्थिति  की  दो  घोषणापत्रों
 के  बाद  और  उन  पर  प्रमल  के  चलते  हुए
 राज  चुनाव  का  प्रश्न  खड़ा  हुआ  हैं।  आपात-
 कलीन  स्थिति  में  हेम  सामाजिक  और  आर्थिक

 क्रान्ति  करना  चाहते  हूँ।  प्रोषांतकालीन

 स्थिति  का  फ़ायदा  उठा  कई  हेम  गरीबों  के

 (लिये,  मेहनतकश  लोगों  के  लिये,
 पद-दलितो  के  लिये,  आदिवासियों  के

 लिये  कु  छे  करना  चाहते हूँ  ।  यदि  म्रापातंकाली न
 स्थिति  का  इस्तेमाल  केबल  सर्व हारों  जनता

 के  उत्थान  के  लिये  होता  है,  तो  उस  ग्रा पात-

 कालीन  स्थिति  का  स्वागत  इस  देश  में  होगा  |

 लेकिन  प्रश्न  यहं  है  कि  कंपा  वास्तव  में

 इस  -  आपातकालीन  स्थिति  का  फ़ायदा

 मेहनतकश  लोगों  को,  पद-दलितों  को,  गरीबों

 को  मिल  रहा  है  ?  में  तो  ऐसा  देख  रहा  है
 कि  इस  आपातकालीन  स्थिति  का  फायदा

 इस  देश  के  उद्योगपति,  इस  देश  के  पूंजीवादी
 देश  चप्पल  इस्ट  रेस्ट  के  लोग  उठा  रहे

 हैं।  इस  में  कोई  शक  नहीं  कि  आपातकालीन
 स्थिति  से  wo  फायदे  ज़रूर  हुए  हैं,  लेकिन
 जैसे-जिंसे  उत  का  असर  कम  होता  जा  रहा  हू,
 वैसे वंश  वेस्टेज  इन्टरेस्ट  के  लोग,  वे  शक्तियां

 उभर  कर  बागे  शा  रही  हैं  ओर  इस  को

 एकपप्लाएट  कर  रही  हैं  V  ऐसी  अवस्था  ह: ह

 श्राप  चुनाव  एक  साल  के  लिये  स्थगित  करते

 हैं  णा  दो  साल  के  लिये  स्थगित  करते  हैं.  इस  से

 कोई  अन्तर  नहीं  पडेंगी  संसदीय  प्रजातन्त्र

 पूंजीवाद  की  ही  एक  देव  हूँ,  इसी  लिये  पूंजी-
 बादी  वर्ग  हमेशा  संसदीय  प्रजातन्त्र.  के  पक्ष

 में  दलील  दिया  करता  हू  इस  से  डेमोक्रेसी
 प्रोटेक्ट  होती  हू  भ्रम  रोका,  ब्रिटेन,  फ्रांस  जहाँ
 जहां  पालियामेन्‍्ट्री  डेमोक्रेसी  है,  वहां  हमे
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 ही  ये  वेस्टेज  इन्टरेस्ट  के  लोग  प्रोजेक्ट  होते
 हैं  ओर  पालियामेन्ट्री  डेमोक्रेसी  की  ही  देन
 हँ--चुनाव।

 आज  चुनाव  के  बारे  में  हुम  लोगों  के  मन
 में  इतनी  लालसा  क्‍यों  है?  यदि  हमारे  जैसे
 लोग  पास  योगेन्द्री  डेमोक्रेसी  में  विश्वास
 नहीं  करेंगे  हैं,  तो  फ़िर  हम  डेमोक्रेसी  की
 ८ईद  में  चुनाव  के  पक्ष  में  दलीलें  कैयों  देते हैं  ।
 यह  बात  सब  जानते  हैं  कि  .चुनाव  में  समय
 तक  और  सम्पति  का  अपव्यय  हो  हू
 चुनाव  के  दौरान  जो  सम्पति  का  अपव्यय
 पिता  है,  जो  शक्ति  यानि  ताकत  का  अपव्यय
 होता  हूँ,  जो  समय  का  श्रपर्व्यय  होता  हु,
 इतना  अपव्यय,  इंतना  खर्चा  और  किसी  काम
 म  नहीं  होता  हूँ  |  जबीं-जब  चुनाव  होता  है,
 पूंजीवादियों  की  थैलियों  खलता  हूँ,  पैसे  वालों,
 उद्योगपतियों  की  थैलियाँ  खुलती  हैं;  हमारे
 यहाँ  के  पूंजीपति  पन  पैसे  के  बले  पर  चुनाव
 लड़ाते  हैं,  कंपनी  पूरी  ताकत  के  साथ  वें  लोग
 चनाव  के  मैदान  में  उतर  मत  हैं।  ऐसे  समय
 में  बाहर  के  देशों  का  पैसा,  बाहर  के  देशों  की
 आकृति  भी  इस  चुनाव  के  माध्यम  से  इस  देश
 मे  कार्य  करता  हा  बाहर  के  देशों  का  पैसा
 भी  चुनाव  में  इस्तेमाल  होता  है  >

 टब ृत,  सम्पति  रौ  शकित  का  प्र पं व्यय
 जिस  चुनाव  के  जरिये  होता  हैँ,  उस  चुनाव
 की  मांग  हम  बारबार  किस  लिये  करें  हैं।

 i3.66  hrs.

 mera  महोदय,  मैंने  प्र पने  झब्  में

 जाकर  देखा  है  ।  वहाँ  की  जनता  में,  वहां
 के  मतदाताओ्रों  में  चुनाव  के  बारे  में  कोई
 रस  नहीं  पाया  जाता  ।  वे  मतदाता  बन  कर  भी

 चुनाव  से  दूर  जा  रहे  हैं,  उदासी न  हो  रहें  हैं  t
 एसी  अवस्था  सें  चुनाव  कराना  कहां  तंक
 लाभदायक  होगा,  यह  सब  जानते  हैं  t  ये
 सो-किल्ड  राइटिस्ट  पार्टीज,  राइट  रिएक्शन री
 पार्टीज,  सो  कार्ड  लेंफि्ठिस्ठ  पार्किग,  जो  यहाँ
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 [att  जांब॒धन्त  घोट]
 जाकर  कुछ  कहती  थीं  ओर  बाहर  कुछ  कहती
 थीं;  इसके  बहुत  सारे  लोग  जेलों  में  हैं  ।
 हमारे  देश  में  एक  के  बाद  दो  आपातकालीन
 स्थितियां  विद्यमान  हैं  ।  हुक्मरानों  की  तरफ
 से  कई  बार  कहा  गया  कि  आपातकालीन
 स्थिति  में  भो  चुनाव  हो  सकते  हैं  !  जब  तक
 हमारे  देश  के  हुक्मरान,  हमारे  देश  में
 प्रा पात कोलोन  स्थिति  को  जरूरत  समझते  हैं,
 उस  वक्‍त  इस  देश  में  चुनाव  जरूरी  नहीं  हैं,
 बिल्कुल  जरूरी  नहीं  हैं  t

 कहा  जाता  है  कि  चुनाव  के  वक्‍त  सारी
 पार्टियां  उड  जाती  हैं  श्र  देश  के  प्रश्नों  पर
 बहुत  होतो  है,  राजनैतिक  प्रश्नों  पर  बहस
 होगी  है,  हजारों  को  तादाद  में,  लाखों:  की
 तादाद  में  लोग  इन  नशों  पर,  इन  सिद्धांतो
 पर  विचार  करते  हैं  ।  अध्यक्ष  महोदय,
 ऐसा,  होता  नहीं  हैँ  7  चुनाव  वक्‍त  सारी
 साम्प्रदायिक  शक्तियां  उठ  जाती  हैं;  चुनाव  के
 वक्‍त  जातिवाद  को  लोग  उठाते  हैं,  चुनाव  के
 वक्त  धर्म  की  बात  लोग  उठाते  हैं  और  इस
 सब  से  चुनाव  का  वातावरण  सब  से  गंदा
 हो  जाता  है  1  चुनावों  के  दौरान  हमेशा
 पार्लियामेंटरी  डेमोक्रेसी  ऐसी  अवस्था  में

 पहुंच  जाती  हैं  और  लोग  ऐसे  ही  व/तावरण
 में  वोट  देते  हैं  1,

 प्रश्न  किया  जा  सकता  है  कि  हमारे  देश  में

 आपातकालीन  स्थितिं  की  जरूरत  है  या  नहीं  ?
 हमारे  से  पहले,  हमारे  सभी  पड़ोस  देशों  में

 आपात्‌कालीन  स्थिति  है  ।  बर्मा  में  है,  नेपाल
 में  है,  सीलोन  में  है,  बांगलादेश  में  है  7  क्या
 इन  देशों  में  ग्रापातकार्लान  स्थिति  नहीं  है  ।
 मैं  कहता  हूं  कि  हमर  पार्टी  मिक्स  के  सिद्धांतों
 एक  वर्गंविहीन  समाज  के  सिद्धांतों  को  मानती
 हूं  इसमें  भी  आरपातकार्लान  स्त्री  ति चलती  है  |
 उसके  सिवा  कया  है  ?  प्रश्न  पुछा  जाता  है  कि
 क्या  दो  पक्षों  की  राजनीति  हो  या  एक  पक्ष  की
 राजनीति  हो  ?  क्‍या  रूस  में  एक  पक्ष  को
 राजनीति  नहीं  है  ?  क्‍या  वहां  रैस्ट्रिकंडड
 डेमोक्रेसी  नई  कक  ही  दल  वहाँ  चुनाव
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 लड़ेगा,  उसके  बाद  वही  दले  लगेगा  ।  हम
 वन  पार्टी  डेमोक्रेसी  की  मांग  नहीं  करते,
 हम  वन  पार्टी  डिक्टेटरशिप  की  मांग  नहीं
 करते  ।  यह  जो  पार्टियों  का  संघर्ष  हमारे  देश
 में  है,  उस  संघ  में  जो  चुनावों  की  बात  आती
 है  और  चुनावो  के  दौरान  जो  चीजें  सामने
 प्रति  हैं,  भ्रध्यक्ष  महोदय,  प्रश्न  सारा  उन
 चीजों  का  रहता  है  ।

 प्रश्न  यह  भी  है  कि  चुनाव  के  जरिये
 हम  सारे  लोगों  को  खुश  करने  की.  चेष्टा
 करते  हैं,  चुनाव  के  लिए  हमें  परिवाद  का
 पता  भी  चाहिए।  मुझे  मालूम  है,  इधर-उधर
 की  कई  पार्टियां  पूंजीपतियों  को  थैलियों  में
 से  पैदा  होती  हैं  ।  अनेक  पाटिया  के  लिए
 साम्राज्यवाद  को  तरफ  से  भी  पैसा  भ्राता  होगा,
 पूंजीवादियों  की  तरफ  से  भी  जाता  होगा
 इन  सारे  पैसों  के  जरिये  से  चुनाव  लड़ने  के  लिये,
 इस  चुनाव  की  मांग  बराबर  करने  से  हम
 नेशनल दं  स्ट  को  क  से  पूरा  कर  सकते  हैं  ?।

 अध्यक्ष  महोदय,  चुनाव  में  पैसा,  वक्‍त
 झ्ौरशक्त  का  खर्चा  होता  है।  राज  जो  पार्टी
 इन  पावर  है,  उसका  दो-तिहाई  बहुमत  इस
 सदन  में  हैं  1  प्यार  चुनाव  होते  हैं  तो  यह  पार्टी
 मैजोरिटी  में  कराएगी,  इसको  बहुमत  मिलेगा,
 हो  सकता  है  कि  दो-तिहाड़े  बहुमत  नहीं  मिले।
 लेकिन  हम  लोगों  को  उतना  बहुमत  नहीं
 मिल  सकता,  जितना  कि  चाहिए।  भ्रम  चुनाव
 को  अगर  पॉलिटिक्स  की  हैसियत  से  या
 सीज नीति  की  हैसियत  से  इस्तेमाल  किया  गया
 तो  उसका  कोई  फायदा  नहीं  होगा  ।

 भ्रध्यक्ष  महोदय,  मैं  चाहता  हूं  कि
 प्राक्कालीन  स्थिति  को  रख  कर  यदि  हम
 गरीबों  का  उत्थान  कर  सकते  हैं,  झापा-
 कालीन  स्थिति  के  जरिये  से  यदि  हम
 मेहनतकश  लोगों  को  ऊपर  उठा  सकते  हैं
 पार्लियामेंटरी,  डेमोक्रेसी  में  जो  विलम्ब

 होता  है,  उसको  रोकने  के  लिए,  पार्लियामेंटरी
 डेमोक्रेसी!  के  ढांचे  को  तोड़  कर  यदि  ह्म



 ब्रा

 वेस्टेज  इन्ट्रेस्ट्स  के  लोगों  को  क्या  कर  सकते

 हैं,  उनको  दबा  सकते  हैं  तो  वह  हमें  करना

 चाहिए।  प्रमी  44वां  संशोधन  विधेयक
 इस  सदन  से  पास  हुमा  झगर  हम  इसके
 बाद  45वां  संशोधन  विधेयक  लाकर  प्रापर्टी
 राइट  को  निकाल  देते  हैं  तो  वह  हमें  करना
 चाहिए  t

 अध्यक्ष  महोदय,  इस  शभ्रापातकालीन
 स्थिति  का  इस्तेमाल  मेहनतकश  लोगों
 के  हिंद  में;  सहारा  जनता  को  जो  चूसा
 जा  रहा  है,  उसके  हित  में  होना  चाहिएं ।
 गरीबों  को  ऊपर  उठाने  के  लिए  इसका
 इस्तेमाल  होना  चाहिए।  केवल  कुर्सी
 के  लिए  यदि  हम  इसका  इस्तेमाल  करते
 हैं,  हकूमत  के  लिए,  सत्ता  के  लिए  यदि  हम
 इसको  चलाना  चाहते  हैं  तो  भ्रध्यक्ष  महोदय
 इस  देश  की  जनता  एक  साल  में  दो  साल  में
 या  पांच  साल  में  इन  राज कर्त्ताओं  को  कभी
 क्षमा  नहीं  करेगी।  राज  प्रश्न यह  है  कि
 हम  इस  प्रा पात कालीन  स्थिति  में  गरीबों
 का  भला  करना  चाहते  हैं।  इसके  लिए
 एक  साल  क्यों,  पांच  साल  भी  यदि  चुनाव
 बढ़ाया  जाये  तो  भी  चलेगा  1  इसलिए
 यह  चुनाव  बढ़ाने  का  एक  साल  का  जो
 प्रश्न  है;  उसका  हम  समान  करते  हैं।

 व  शब्दों  के  साथ  मैं  इस  विधेयक  का

 लग

 करता  हुं  ।

 SPEAKER:  Before  I  call  the
 ‘Minister,  I  can  accommodate  some  of
 the  opposition  Members  if  they  confine
 to  five  minutes  each.  Otherwise,  I
 have  to  call  the  Minister  at  12-30.
 क'

 इक
 श्यो  शंकर  दयाल  सिह  (चतरा)  :

 अध्यक्ष  महोदय,  सूखे  कौर  बाढ़  की  स्थिति
 पर  बहस  करनी  है  इसलिए  इसपर  जल्दी
 कीजिए  कौर  गोखले  सहाब  को  भाषण
 देने  के  लिए  बुलवाइये।  ह्  झोर  बाढ़
 की  स्थिति  एक  गम्भीर  समस्या  है।
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 भ्रध्यक्ष  महोदय  :  भीतर,  झा डेर  प्लीज  t
 श्री  सोनी  ।

 _  स्वर्ण  सह  सोली  (जमशेदपुर)  :

 अध्यक्ष  महोदय,  यह  जो  बिल  लाया  गया  है,
 इसके  लिए  मैं  मंत्री  जी  को  हदीस  धन्यवाद
 देता  हूं  और  बधाई  देता  हूं।  ये  ऐन
 मोके  पर  बिल  लाये  हैं।  एजेंसी  का
 जो  फायदा  देश  में  हुआ  है,  एडमिनिस्ट्रेशन
 में  हुआ  है  कौर  बहुत  सारी  इको  पैनिक
 प्रभ्वीवमेंट्स  हुई  हैं  शर  दूसरी  भी  वजूहात
 उन्होने  बतायी  हैं  उन  सब  को  देखते  हुए
 इस  बिल  का  लाना  बहुत  जरूरी था।

 मैं  अपोजिशन  पार्टी  के  जो  लोग  बोल
 रह ेथे, उनके  भाषण  बहुत  गौर  से  सुन  रहा
 था  ।  उन्होंने  कहा  कि  प्रोडक्शन  जो  इंक्रीज
 हो  रही  है,  उसकी  वजह  से  क्‍्ननएम्प्लाए-
 मेंट  क्रिकेट  हो  रही  है।  मैं  भी  इंडस्ट्रियलिस्ट
 सेक्टर  से  धाता  हूं,  मेरी  समझ  में  यह  बात
 नहीं  पायी  ।  कोई  पश्रनएम्प्लाएमेंट  नहीं
 हुई  है

 मैं  एक  बात  इनको  याद  दिलाता
 चाहता  हूं  L  हालांकि  इंग्लेंड  में  बड़ाई
 चार  साल  चली,  उसके  बाद  भी  वहां  पर

 इलेक्शन  मुल्तवी  कर  दिये  गये  क्‍योंकि
 वहां  पद  ऐसी  स्थिति  नहीं  थी  कि  इलेक्शन
 कराये  जायें।  इनको  तो  खुश  होना  चाहिए
 कि  इलेक्शन  एक  साल  के  लिए  बढ़ाये
 गये!  हैं।  ये  लोग  इसलिए  इसका  विरोध
 कर  रहे  हैं  कि  इन्होंने  जो  “षड्यंत्र  र ेथे,
 उनमें  ये  कामयाब  नहीं  वो  पाये  हैं।

 मुझे  पता  है  कि  मेरे  इलाके  में  सीवीसी-
 एलिमेंट्स  एक्टिव  हैं झर  उन्होंने  कम्पनी
 के  भ्रन्दर  कर्मचारियों  को  भड़का  कर  नुकसान
 कराया  है।  सवाल  यह  है  कि  इन  के  मनसूब

 पूरे  नहीं  हो  रहे  है ंइसलिए  इस  कलि  का
 विरोध  कर  रहे  हैं।  भाप  को  ह  होना
 चाहिए  जब  पता  लगा...  oc ।  होने
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 [  सरदार  स्वर्ण  सिह  सोनी  ]
 वाले  हैं  तो  चीजों  के  दाम  बढ़ने  लगे।  बड़ी
 मुश्किल  से  अरब  नीचे  पाये  हैं।  इसलिए
 चुनाव  भ्रभी  नहीं  होने  चाहिएं  ।

 अगर  विरोधी  दल  के  लोग  इस  बिल
 का  विरोध  करते  हैं  तो  में  समझता  हूं  कि  उन्हें

 'पार्लियामेंट  से  त्याग-पत्र  .दे  देना  चाहिए,
 या  अपनी  सेलरी  ड्रा  न  करें।  लेकिन  मुझे
 पता  है  ऐसा  कोई  विरोधी  नहीं  करेगा  ।

 बन्दे  विरोध  भी  करना  है  और  पैसे  भी  लेने
 हैं  यह  लोग  ऐसी  ही  बातें  करते  हैं  wt
 मैं  तो  कहूंगा  कि जब  तक  इकोनामी  स्टेपी-
 लाइन  न  हो  जाय  तब  तक  चुनाव  नहीं
 होने  चाहिए  क्‍यों  कि  यह  मुल्क  के  हित  में
 है  ।  इस  वक्‍त  चुनाव  करने  से  सबवसिव
 एलीमेंट  कई  किस्म  की  गलत  बातें.  करेंगे  ।

 .एक  साल  भ्रमर  चुनाव  नहीं  होता  तो  क्या
 बिगड़ा  जा  रहा  है  ।  भ्र पोजीशन  का  विरोध
 केवल  पॉलिटिकल  मोटिवेटिड  है  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन

 द्रव
 हूं

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Mr.  Speaker,  Sir,  I  rise  to
 oppose  this  measure  because  it  ex-
 hibits  lack  of  faith  in  the  people  and
 also  because  it  shows  the  government’s
 and  the  Congress  Party’s  certain  con-
 tempt  for  the  people.  I  am  sorry  to
 say  this  is  an  unwise.  and  unfortunate
 measure.  I  wish  Shri  Gokhale  had
 not  brought  this  bill.  The  way  he  was
 ‘defending  it  yesterday  perhaps  gave
 us  some  evidence  of  his  unwillingness
 really  to  justify  what  is  expected  to
 be  justified  by  a  Minister  of  a  govern-
 ment  committed  to  postponement  after
 postponement  of  the  Elections!  I  am
 opposing  this  measure  because  it  is
 born  out  of  the  twin-instinct  of  fear
 and  selfishness  of  diffdence  and  greed;

 _ang  it:  is  also  a  peculiar  attitude  of
 hankering  after  security.  We  are  so
 secure  in  this  House  and  in  this  Par-
 tiamertt  for  one  more  year,  and  yet

 one  year.  But  if  this  kind  of  a

 false की fea  of  security  grows,  not  only
 “the  Whofe  system  of  parlamentary

 >
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 democracy  will  go  to  shambles,  but
 a  day  will  soon  come—sooner  than
 you  and  I  expect—when  people’  will
 say  that.  these  people  in.  Parliament
 have  lost  their  respect  and  their  con-
 fidence.  Let  us  not,.  therefore,  go  to
 that  logical  extreme.  The  Constitu-
 tion  Amendment  Bill.  was  the  main
 business  during  the  first  8  days  of  this
 special  session;  and  during  that  period,
 the  Law  Minister  very  cleverly  pushed
 into  the  proceedings,  this  particular  bill
 also,  dealing  with  the  extension  of  the
 life  of  the  House  of  the  People.  I  strong-
 ly  oppose  this.  On  the  one  hand  Mr.
 Gokhale  said  that  the  life  of  the  Lak
 Sabha  will  be  not  more  than  6  years.
 What  were  the  reasons  in  favour  of
 this  argument,  viz.  not  more:  than  6
 years?  The  argument  surely  was  that
 if  we  have  more  than  6  years,  not
 only  the  people’s  credibility  goes
 down,  but.  even  the  mandate  gets
 weakened—the  mandate  which  was
 given  individually  and  collectively—
 party-wise  or  Independent-wise.  But
 that  is  the  argument  which  he  has
 forgotten  when  he  has  brought  in  this
 bill.

 I.  also  oppose  the  bill  because  the
 Law  Minister’s  statement  came  here
 on  the  morrow  of  the  public  state-
 ment  made  already  in  Bombay  by
 someone!  If,  Parliament  is  supreme,
 and  if  Parliament  ts  in  session,  I  can-
 not  understand  why  and  how  a  gov-
 ernment  takes  a  decision  outside  Par-
 liament;  ang  then  the  Minister.  comes
 before  this  House,  24  hours  later.  al-
 most,  and  tells  us  what  was  announc-
 ed  by  somebody.  somewhere  outside.
 It  is  not  in  consonance  with  the  spirit
 and  traditions  of  Parliamentary  demo-
 cracy.

 ६  cannot  understand  the  prolonga-
 tion  of  the  term.  It  cannot  be  justi-
 fied.  The  mentality  behind  it  is  very
 dangerous  and  very.  unfortunate.  I
 woulq  ask  Mr,  Gokhale

 oe  ee of  Parliament
 ad  bee  Kd  permanent  feature  of  his
 revised  Constitution.  Any.  extension
 dilutes  the  mandate  behing  that  par-
 ticular  election  by  which  people  have
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 elected  us.  If  you  make  it  6,  7,  8  or
 9  years,  the  people's  mandate  gets
 further  and  further  weakened  and  the
 whole  thing  is  reduced  to  an  absurdity.
 In  a  democracy,  elections  afford  an
 opportunity  for  people's  political
 education,  people’s  involvement  and
 people's  participation.  If  participation
 and  involvement  by  the  people  are
 taken  away,  how  will  it  add  to  the  de-
 mocratic  forces  and  democratic  proces-
 ses  in  our  country?  Every  election
 means  more  education  for  the  people
 and  to  the  electorate.  I  want  fo  sug-
 gest,  moreover,  that  by  these  actions,
 you  are  doing  something  by  which
 people’s  faith  in  a  democracy  would
 get  more  and  more  eroded.  It  is  an
 invitation  to  subtle  and  surface  frus-
 tration  and  violence  which  ate  the
 very  anti-thesis  of  democratic  pro-
 cesses.  We  want  things  to  come  out
 apenly  and  we  want  things  to  be  said
 openly.  If  you  go  on  postponing  the
 elections  and  postponing  the  open
 methods,  you  are  making  people  and
 their  opinions  go  underground.  It  is
 a  negation  of  democracy.  Political
 cynicism  will  also  grow  and  political
 apathy,  which  is  already  at  a  law  ebb,
 will  go  deeper.  I  cannot  understand
 this  fear  of  the  people.  It  is  not

 ea
 that  you  and  J,.  the  represen-

 tives  of  the  people,  should  fear  our

 ate
 My  charge  jis  that  Mr.

 khale  ang  the  Government  by  their
 recent  massive  Constitutional  amend-
 ments  have  drastically  curtaileq  the
 powers  of  the  judiciary,  and  now  by
 this  extension,  which  I  am  sure  will
 be  almost  an  annual  affair,  govern-
 ment  is.  going  to  curtail  the  powers
 of  the  people.  If  you  go  on  doing
 this,  I  warn  you  with  all  the  humility
 at  my  command,  that  it  will  receil  en
 ‘you  and  On  all  of  us  who  are  sincere-
 ly  devoted  and  dedicateg  to  parlia-
 ‘mentary  democracy  and  who  have

 Halt
 in  peaceful  methods.

 SHRI  SHANKERRAO  SAVANT
 (Kolaba):  I  wholeheartedly.  support

 the  bill  befere  the  House.  Yesterday
 we  were  treated  to  an  amusing  speech
 by  Mr,  Samar  Mukherjee  on  the
 merits  of  proletarian  democracy  and
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 parliamentary  democracy.  Uptill  now,
 we  have  heard  only  about  proletarian
 dictatorship.  It  seems  that  the  word
 ‘dictatorship’  has  changeq  to  ‘demo-
 cracy’  overnight  in  the  minds  of  the
 Marxists  of  India.

 Mr,  Mukherjee  was  very  much
 critical  of  the  present  industrial
 peace;  and  yet  unwittingly,  he  gave
 out  his  grievance  and  said  that  there
 were  no  strike  and  gheraos.  They
 are  what  exactly  we  wanteq  to  abo-
 lish.  If  he  is  sorry  for  this  situation,
 we  are  glad  that  it  is  so.  Can  he  be
 blind  to  the  fact  that  India  has  shown
 a  remarkable  recovery  from  the  eeo-
 nomic  morass  in  which  it  found  it-
 self  earlier?  (Interruptions)  The
 Pound  is  toppling  and  the  Dollar  is
 also  toppling,  whereas  the  value  of
 the  Indian  rupee  is  being  revised  up-
 wards  from  month  to  month.  should
 we  not  be  happy  about  it?  They  say
 that  there  is  no  economie  recovery.
 There  is  economic  recovery;  and  it
 is  for  maintaining  that  recovery  that
 we  want  to  extend  the  life  of  our
 House.  The  bill  is  opposed  by  several
 people,  including  Mr.  Indrajit  Gupta,
 in  the  name  of  democracy.  Let  me
 tell  you  that  these  people  have  op-
 posed  democracy  -during  the  first  four
 years  of  our  term.  The  obstructionist
 tactics  which  they  employed  during
 the  first  four  years  of  this  Lok  Sabha
 have  taken  away  4a  lot  of  time  of
 Parliament  and,  therefore,  it  is  these
 very  people  who  are  forcing  us  to
 have  this  extension.

 Tt  has  already  been  said  that  there
 are  some  gains  of  Emergency  to  be
 consolidated.  Much  has  béen  said
 about  it.  I  do  not  want  to  dilate  on
 that.  We  have  just  now  passed  the
 Forty-fourth  Constitution  Amend-
 ment  Bilt.  Thousands  of  wait  petitions
 will  be  thrown  out  of  the  courts  snd,
 therefore,  some  arrangements  will
 have  to  be  made  by  passing  some  six
 or  seven  measures  for  the  appoint-
 ment  of  tribunals,  their  functions  and
 powers  and  their  procedures,  etc.
 That  work  must  be  done.  If  it  is  not
 done,  there  will  be  chaos  betause,  as
 goon  ag  the  Forty-fourth  Censtifutien
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 Amendment  comes  into  effect,  all  the
 writ  petitions  will  be  thrown  out  of
 the  courts.  It  is  on  administrative
 grounds  also  that  we  have  extend  the
 term  of  the  Lok  Sabha.  In  order  to
 complete  the  work  which  was  started
 by  passing  the  Fourty-fourth  Consti-
 tution  Amendment  that  we  have  to
 do  this  follow-up  work  jin  regard  to
 the  appointment  of  tribunals,  laying
 down  their  functions  and  powers  and
 procedures,  etc.  It  is  very  necessary
 that  we  complete  the  work  which  we
 have  started.

 The  idea  of  convening  a  Constituent
 Assembly  is  once  and  for  all  gone.
 There  will  be  nobody  either  on  this
 side  or  on  that  side  who  will  dispute
 the  power  of  Parliament  to  amend
 the  Constitution  to  any  extent  it  likes.
 Therefore,  my  contention  is  that  even
 On  administrative  grounds,  it  is  neces-
 sary  that  this  Parliament  should  have
 one  year  more.  Those  who  have
 taken  away  the  time  by  adopting
 obstructionist  tactics  in  the  first  four
 years  of  this  Lok  Sabha  have  no
 moral  right  to  contend  that  there
 should’  be  no  extension.

 With  these  words,  I  support  the
 Bill.  /

 vAat  एस०  ए  मोम  (श्रीनगर)  :

 जनाब  स्पीकर  साहब,  यह  घात  बजाय  खुद
 परेशानकुन  है  कि  पालियामेंट  की  इस  मियाद

 में  एक  साल  की  तोसीअ  हो  रही  है  लेकिन

 इस  से  ज्यादा  परेशानकुन  घात  यह  है  कि

 इंतख़ाबात  को  एक  मुसीबत  के  तौर  पर,

 एक  जाब  के  तौर  पर,  इस  मुल्क  के  सामने
 पेश  किया  जा  रहा  है  1  मगर  यह  बात  कही
 जाय  कि  इन्तेज़ामात  इस  लिए  नहीं  हो  सकते

 कि  हुक्मरान  जमानत  की  अपनी  कुछ

 मुश्किलात  हैं,  तो  जहां  हम  ने  और  बहुत  सी
 नागवार  बातें  मन्जूर  क़र  ली  हैं,  वहां  शायद

 हम  इस.  बात  को  भी  कुबूल कर  लेंगे  tv

 लेकिन  कहा  जाता  है  कि  इंतख़ाबात
 का  नाम  यूनान  पर  कमाते  ही  मुल्क  में
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 एलिमेंट्स,  होडेजे  फॉर  ब्लैक  मार्केटियर्ज
 बगौरा  सिर  उठाने  की  कोशिश  करते  हैं।
 इस  दलील  को  भ्रमर  भागे  बढाया  जाय,
 तो  एक  ही  नतीजा  निकलता  है  कि  मुल्क  में
 अब  कभी  इन्तबाबात  नहीं  होंगे  ।  यह  इतना
 बड़ा  कौर  इतना  वती ग्र  मुल्क  है।  यहां  कभी
 नन  कभी  कोई  न  कोई  छोटा  मोटा  हंगामा  तो
 होता  ही  रहेगा  ।

 इस  मुल्क  ने  हुक्मरान  जमाअत  को  इस
 पालियामेंट  में  इतनी  ज्यादा  मैजोरिटी  दी
 थी,  जितनी  इस  से  पहले  कमी  नहीं  थी
 उस  मैजोरिटी  के  होते  हुए  भी  अगर  यह
 जमानत  इस  मुल्क  में  डेमोक्रेसी  को  उस  तरीके
 पर  कायम  नहीं  रख  सकती,  जैसा  कि  उस  के
 फोर-फौजी  ने  सोचा  था,  तो  फिर  यह  बात
 साफ  जाहिर  है  कि  भ्रमर  इस  जमानत  के

 बहुमत  में  कमी  होती  है,  तो  वह  हुकूमत  करने
 के  भ्र हल  नहीं  होगी  ।

 कहा  जाता  है  कि  इंतख़ाबात  का  जिक्र

 होते  ही  चीजों  की  कीमतें  बनी  शुरु  हो
 गईं।  इस  दलील  के  दूसरे  मानी  ये  हैं  कि

 जब  भी  डालडा  या  चाय  या  गन्दुम  की  कीमत

 में  एक  पैसे  का  भी  इजाफा  होगा,  तो  हमें
 बताया  जायगा  कि  अब  इस  मुल्क  में  इन् तबा बात

 नहीं  होगे  ।

 मिनिस्टर  साहब  ने  कहा  हैं  कि समवर्ती

 एक्टिविटीज  फिर  शुरू  हो  गई  हैं।  इतने
 मेम्बसाने-पालियामेंट  नज़र बन्द  हैं।  इतने

 दूसरे लोग  जेल  में  हैं।  कहीं  कोई  भ्रातृज

 नहीं  हैं।  उस  के  बावजूद  हालात  खराब  हैं
 श्री  जयप्रकाश  नारायण  डाइआ्ालिसिस  पर

 जिन्दा  हैं।  श्री  मोरारजी  देसाई  जेल  में  बन्द

 हैं।  श्री  श्रट्लबिहारी  वाजपेयी  झपने  घर  में

 नज़र बन्द  हैं।  शी
 न्य  का

 भी  बन्द

 इसके  बावजूद  हुकूमत  की  यह  ख़तरा

 ४  कि  भ्रमर  किसी  आदमी  को  रिलीज  किया,

 तो  फिर  क्रांति  होगी,  गड़बड़  होगी  t
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 इसके  मानी  ये  हैं  कि  इमरजेन्सी  के  मुताल्लिक

 हुकूमत  का  यह  दावा  झूठा  है  कि  इस

 से  बहुत  फायदे  हुए  हैं।  इस  के  मानी ये  हैं
 कि  कोई  फायदा  नहीं  हुआ  है  7  यह  महज

 1 एक  ढ़कोसला  है  ।

 श्री  साल्वे  शौर  दूसरे  नम्बरों  ने  श्री  समर

 मुकर्जी  और  श्री  इन्द्रजीत  गुप्त  को यह  जवाब

 दिया  कि  शाम  लोगों  का  पार्लियामेंटरी

 डमोकती  में  विश्वास  नहीं  है,  श्राप  किस  मुंह
 से  पॉलयामेंटरी  निजाम  की  बात  करते  हैं  1

 मैं  प्राइम  मिनिस्टर  के  ये  अलफाज़  दोहराना

 चाहता  हूं  कि  इस  पार्लियामेंट  से  भी  बड़ी

 एक  पार्लियामेंट  है,  और  वह  पार्लियामेंट  है
 इस  मुल्क  के  लोग  ।

 हम  ने  फैसला  किया  कि  यह  पार्लियामेंट

 सुप्रीम  है,  एंड  झाई  एम  ए  पार्कों  दु  बंद  ।

 यह  पार्लियामेंट  सुप्रीम  है,  और  उस  को सुप्रीम
 होना  चाहिए  ।  लेकिन  इस  पालियामेंट
 के  सुप्रीम  होने  के  लिए  यह  जरूरी  है  कि  इस

 मुल्क  के  लोगों  को  भी  यह  विश्वास  हो  कि
 'पार्लियामेंट  में  हम  ने  जो  लोग  भेजे  हैं,
 वे  बिल्कुल  दयानतदार,  काबिल  और  ईमान-
 दार  हैं  झोर  बे  कोई  गलत  बात  नहीं  करेंगे  ।
 लेकिन  अगर  पार्लियामेंट  हर  साल  भ्र पनी

 जिन्दगी  में  एक  एक  साल  का  इजाफ़ा  करती

 रहे,  तो  कपा  लोगों  की  निगाह  में  वह  कभी

 सुप्रोम  रह  सकती  है  ?  जब  एक  साल  के  लिए
 बढाया,  तो  लोगों  ने  सोचा  कि  शायद  इस
 साल  हालात  बहुत  खराब  थे,  शायद  इसके

 बाद  इंतख़ाबात  कराये  जायेंगे  ।  लेकिन
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 कब  इस  पार्लियामेंट  को  जिन्दगी  को  दौबारा
 बढाया  जा  रहा  है  ।

 हुकूमत  खुद  कहती  है  कि  हालात  पहले
 करो  इतने  अच्छे  नहीं  थे।  बल  बैंक  को
 रिपोर्ट  उसके  हक  में  है।  सी०  वी ०७  भाई  आर
 हुकूमत  की  जारी  इनटेलिजस  की  रिपोर्ट्स
 उस  के  हक  में  है  t  प्राइम  मिनिस्टर  का  दावा

 है  कि  मुल्क  को  हालत  इस  से  बेहतर  पहले
 कभी  नहीं  थी।  जिस  मुझक  की  हालात  को  एक

 पीलू  मोदी,  एक  चरण  सिह,  या  ऐसे  एक़,  दो
 या  फोन  आदमी,  दहला  सकते  हैं,  फिन  के  बारे
 में  हुकूमत  का  दावा  है  कि  उन  के  साथ  कोई

 नहीं  है,  तो  उस  मुल्क  के  लोगों  को  यह  दावा
 करने  का  क्‍या  हक  है  कि  हम  इस  मुल्क  पर

 हुकूमत  करने  के  अहल  हैं  ?

 लेकिन  यह  बात  नहीं  है।  बात  दरअस्ल

 यह  है  कि  पिछले  दो  सालों  में  इस  मुल्क  में
 जो  सिस्टम  वाल्व  हमरा  है,  वह  बड़ा  कनवी-
 निवास  है।  अब  प्राइम  मिनिस्टर  के  खिलाफ़

 कोई  बात  नहीं  करता  है  7  और  तो  भोर

 मुझे  भो  प्राइम  मिनिस्टर  के  खिलाफ़  कोई

 बात  कहने  की  हिम्मत  नहीं  होती  है  ।  अब
 श्र  गोखले  के  खिलाफ़  भी  कोई  बात  नहीं
 करता  है  ।  यह  सिस्टम  इतना  कनवीनियन्ट

 ओर  इतना  पूरा त्फ़ हो  गया  है  कि  अब  हुकूमत
 या  मिनिस्टरों  के  खिलाफ़  न  यहां  कोई  बात

 हो  रही  है  दौर  नन न बाहर  हो  रही  है।  इस

 लिए  रफ़्ता-रफ्ता  हम.  उस  मन्ज़िल  की  तरफ़

 जा  रहे  हैं,  जिसे  डेमोक्रेसी  नहीं,  डिकठेटरशिप

 कहते  हूँ
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 Mme  a  et  ~

 [  st  एस०  go  टीम  ]
 तमाम  दुनिया  में  ग्रोवर  आफ़  फासिज़्म

 की  हिस्ट्री  श्राप  देखिए  ।  हर  जगह  यही
 हुआ  है  ।  पहले  एक  कदम,  उस  के  बाद  दूसरा
 कदम,  उस  के  बाद  तीसरा  कदम  ।  हम  दो
 कदम  उठा  चुके  हैं  ।  ऐसा  लगता  है  कि  पीछे

 मरने  का  कोई  सिल  सिला  नहीं  है हम  डालडा

 पर  अपनी  जम्हूरियत  की  बुनियाद  रखी  है--
 डालडा  की  कीमत  बढ़  गईं  है,  अब  इलैक्शन

 नहीं  होंगे  ।  भ्र ौर  कीमत  बढाने  वाले  कौन  हैं  ?

 यह  नहीं  कि  कीमतें  शौर  कोई  बढ़ा  रहा  है  ।
 स्मगलर  शर  होडंजं,  सब  बन्द  हैं  ।  उन  की

 रिहाई  का  कोई  मुतालबा  नहीं  करता  है  ।

 फ़िर  कीमतें  क्यों  बढ़  रही  हैं  ?  ये  कीमतें

 इस  लिए  बढ़  रही  हूँ  कि  इस  मुल्क  की  हुकम  रान
 जमाअत  इन्तखावात  नहीं  चाहती  ।  और  चूंकि
 वह  इन्तखावात  नहीं  चाहती,  इस  लिए  इस

 जादू  के  पिटारे  में  से कभी  डालडा,  कभी  साबुन,
 कभी  धी  और  कभी  गन्दुम  निकाले  जाते  हैं,
 ताकि  इस  मुल्क  में  कमी  इन्तखावात  न  हो

 श्री  गोखले  इस  बात  को  याद  रखें  कि

 शब  अगले  साल  यह  मिनिस्टर  नहीं  होंगे  ।

 उन  की  कारकर्दगी  और  उन  का  काम  देखा

 जा  चुका  है।  मैं  उन  की  बताना  चाहता  हूं
 कि  इस  मु  लक  में  अगले  साल  भी  इंतख़ाबात

 नहीं  होगे  कौर  उस  के  बाद  भी  इन्तखावात

 नहीं  होंगे  ।  अगर  मैं  गलत  साबित  हुआ,  तो

 मैं  तारीख  के  सामने  मुजरिम  हूंगा  |  नगर  वह

 गलत  साबित  हुए,  तो  उन्हें  श्रीधाम

 झ्र दा लत  से  सजा  पा  कर  फ़ांसी  के

 तख्ते  पर  तो  चलना  ही  है,  लेकिन

 वह  भगवान्‌  के  सामने  भी  जवाबदेह  होंगे  ।
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 SPEAKER: MR.  J  am  extending
 the  time  by  another  5  minutes.  I
 will  call  the  Minister  at  72.45  P.M.
 I  would  like  three  more:  Members  to
 participate  in  the  debate,  Shri  Maya-
 thevar,  Shri  Lakkappa  and  Dr.
 Kailas.  I  will  give  them  five  minutes
 2ach,

 House  of  People  KARTIKA  14,  888  (SAKA)

 _well  85  the

 (Ext,  of  Duration)  58
 Amdt.  Bill

 SHRI  K.  MAYATHEVAR  (Dindi-
 gul):  I  rise  to  oppose  the  Bill  on
 behalf  of  the  All  India  Anna  D.M.K.
 because  we  think  that  the  people  are
 sovereign,  that  the  people  are  our
 masters.  Of  course  we  do  ‘accept
 that,  Parliament  is  supreme,  but  much
 more  supreme  are  people.  The  final
 sovereignty  rests  with  the  people  ond
 Wwe  are  nothing  but  the  servants  of
 the  people  of  India.  Why  should’  we
 and  the  Law  Ministers  ang  the  others, who  are  nothing  but  servants,  fear  to
 face  our  masters?  We  ought  to  have
 faced  our  masters  and  got  their  ver-
 dict  last  year  itself  but  we  extended
 the  life  of  the  Lok  Sabha  by  one
 More  year  and,  this  year,  you  are
 seeking  to  extend  it  further.  This
 further  extension  is  totally  opposed
 by  the  all-India  Anna  DMK  because
 the  continuous  extension  of  the  life
 of  Parliament  is  a  negation  of  the
 spirit  of  democracy.  Again,  if  we  go
 to  the  electorate  by  way  of  elections,
 the  ruling  Party  will  be  able  to  know
 whether  they  have  the  confidence  of
 the  people  and  where  they  stand  in
 the  minds  of  the  people.  I  don’t  ac-
 cept  the  philosophy  advanced  by  the
 various  ruling  Party  Members  that
 the  conducting  of  elections  weuld
 divert  the  attention  of  the  people
 from  the  economic  development  and
 welfare  work  of  the  Government.  In
 fact,  to  come  to  that  point,  it  will  not
 obstruct  the  implementation  of  the
 25  point  programme  at  all.  On  the
 contrary,  it  will  instill  more  spirit  in
 the  minds  of  the  people  for  imple-
 menting  the  25  point  programme  as

 five-point  programme.
 The  25-point  programme  and  the
 five-point  programme  were  supported
 and  welcomed  by  the  all-India  Anna
 DMK  ang  the  Emergency  was  also
 welcomed  by  the  Anna  DMK  through-
 out  India  because,  when  there  is  a
 conflict  between  the  country’s  wel-
 fare  and  the  welfare  of  a  particular
 political  Party,  the  country’s  welfare,
 the  national  welfare  and  the  security
 of  the  country  shayld  be  safeguarded
 and  protected  first.  It  was  only  on
 this  basis  that  the  Anna  DMK  wel-
 comed  the  25-point  programme  as
 also  Sanjay’s  five-opoint  program.:'*.
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 (Shri  K.  Mayathevar]
 But  we  are  opposing  this  further  ex
 tension  because  we  fear  that  the  con-
 tinuous  extension  of  the  Lok  Sabha
 would  amount  té  slow  poisoning  of
 democracy.  Therefore,  there  should
 not  be  any  further  extension.  (Inter-
 ruptions)

 The  Prime  Minister  ang  the  Law
 Minister  also  repéatedly  told  us  in
 this  House  that  the  Emergency  js  no
 bar  to  holding  elections  Therefore, even  according  to  them,  there  is  no
 bar  and  no  political  impediment  and
 no  social  impediment.  Arid  g?  you
 fear  that  any  anti-social  forces  or

 -anti-national  forces  would  catise
 damage  to  democracy  during  the
 elections,  we  have  the  Police  and  the
 Government  at  our  disposal  to  put
 down  such  forces.  Theréfore,  we
 feel  that  we  should  not  fear  facing
 our  masters.  We  should  not  forget
 that  we  are  the  servants  of  the  peo-
 ple  of  India.

 So  far  as  the  ail-India  Anna  DMK
 Party  is  concerned,  we  feel  that  his
 measure  should  have  been  avoided  in
 the  larger  interests  of  the  country.  I
 know  that  a  majority  of  the  Members
 of  Parliament  welcome  this  extension
 bécause,  if_election  is  conducted,  these
 Members  may  be  politically  unemploy-
 ed.  If  election  is  ordered  by  the
 Government,  the  majority  of  the  Mem-
 bers  of  the  Ruling  Party  and  other
 parties,  excepting  certain  Parties  of
 the  opposition,  will  become  unemploy-
 ed.  But  if  it  is.  the  unemployment
 problem  that  they  are  thinking  of,  they
 know  that  the  Hon.  Prime  Minister  and
 the  Law  Minister  have  provided  for
 pension.  So,  why  should  they  worry
 about  defeat  or  successs?  Therefore,
 it  is  high  time  to  facé  the  people  of
 India  and  to  get  their  support  for  the
 implementation  of  the  %5-point  pro-
 gramme.

 Then,  what  is  the  object  of  deciar.
 ing  emergency?  It  was  to  root  out
 corruption  in  the  Indian  administrative
 machinery  and  to  implement  the  20-
 point  programme.  Now.  you  must
 honestly  accept  that  the  prices  came
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 down  at  the  time  of  the  declaration  of
 emergency  but,  in  the  last  two  months
 the  pricés  are  going  up  again  by  leaps
 and  bounds.  Is  the  Government
 aware  that  the  people  are  suffering  and
 that  the  people  are  saying  that  the  20-
 point  programme  is  not  béing  éffec-
 tively  implemented?  Who  are  reés-
 ponsible  for  thi§?  ‘Yoii  trust  firid  out.
 I  say  honestly  on  behalf  of  the  people
 of  Tamilnadu  that  certain  Police
 Officers,  certain  Civil  Supplies  officers
 and  certain  Revenue  Divisional  Officers
 are  directty  oppdsing  the  20-pbint  pro-
 gramme  and  its  implementation;  es-
 pecially  the  Bank  officérs,  when  they
 are  approached  by  the  masses,  Say’
 ‘you  go  to  Prime  Minister  Indira
 Gandhi  and  get  your  notes’.  These
 aré  words  which  f  heafd  with  my  bwn
 ears  that  I  am  repeating,

 Therefore,  implementation  should
 be  done  immediately  and  most  efféc-
 tively.  When  prices  are  going  up,  you
 tiust  take  immediate  steps  and  effec-
 tive  steps  to  arrest  a  further  rise  in
 |

 pies
 MR,  SPEAKER:  Pieasé  coriclude;

 you  have  covered  most  of  the  points

 we  iRI  K.  MAYATHEVAR:  THen,  you
 have  declared  Emergency  to  root  out
 corruption  also.  Now,  corruption  was
 being  practised  in  Tamilnatlu  by  the
 D.M.K.  Ministers  and  DMK  MPs.
 They  were  robbing  the  people  of  their
 méney  through  corrupt  practices.  Now,
 when  the  job  has  been  uridertaken  by
 the  Government  or  rooting  out  corrup-
 tion  throughout  the  length  and  breadth
 of  Tarhilnadu,  I  would  request  thé
 Hon,  Prime  Minister  of  India  and  the
 Minister  and  other  Ministers  to  incite
 the  Governor  and  his  advisers  to
 implement  the  25-point  programme
 effectively  and  to  give  compulsory  re-
 tirement  to  those  corrupt  officers  who
 are  opposing  the  25-point  programme
 and  who  are  the  faithful  dogs  and
 servants  of  the  corrupt  Karunanidhi
 group.

 With  these  words,  I  oppose  this
 Bill.



 "THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  We  are  anxious  to  co-
 operate  with  the  Chair  and  we  are
 aware  of  the  fact  that  the  other  debate
 ig  to  begin  at  2.00  p.m.  But,  never-
 theless,  many  of  our  Members  are
 anxious  to  speak.  You  may  kindly

 eee
 four  names,

 '  VMIR.  SPEAKER:  If-they  will  confine
 themselves  to  this  point,  it  is  all  right.

 va
 Mr,  Lakkappa.

 RI  K.  LAKKAPPA  (Tumkur):
 ‘I  have  heard  the  speeches  from  the
 ‘other  side  and  I  think  there  ig  no  sub-
 ‘stance  in  them;  they  are  merely  poli-
 |  tical  speeches.  The-  speakers  have
 |  forgotton  that  on  this  side  also  we  are
 representatives  of  the  ‘people  and  we
 are  making  reforms,  including  reforms

 .in  the  election  rules  and  in  the  Peo-
 ‘ple’s  Representation  Act.  Therefore,  it
 is  not  a  question  of  making  political

 igains  out  of  it;.it  is  a  question,  of  the
 ‘implementation  of  the  economic  pro-
 gramme  for  the  people  of  this  country.

 ‘What  for  we  have  been  elected  and
 ‘whether  we  are  discharging  our  duties
 properly  or  not  is  not  to  be  measured
 by  political  speeches  like  the  one  made
 just  now  on  the  other  side.  The  ex-
 tension  of  the  Lok  Sabha  is  not  engi-
 neereq  by  any  political  motive;  it  has
 been  engineered  on  ‘the  basis  of  the
 constitutional  provisiong  and  on  the
 deciaration  of  Emergency  and,  there-
 ‘fore,  what  we  are  proposing  is  on  the
 -basis  of  democratic  functioning,  There
 ‘are  instances:  in  ८  ofher  Parliamentary
 democracies  also  where,  at  the  time
 of  emergency,  elections  were  postpon-
 ed,  and  this  has  happened.  in  England
 also.  Therefore,  it  if  hot  a  new  thing
 or  a  new  measure  that  the  Govern-
 ‘ment  of  India  or  the  Prime  Minister
 is  taking,  but  it  is  the  biggest  achieve-

 imhent  of  our  time.  It-  only  shows  that
 ‘we  are  making  every  effort,  after  the
 declaration  of  Emergency,  to  see  that
 the  gains  of  the  Emergency  are  ‘codn-
 solidated.  We  know  what  had  hap-
 pened  to  the  representative  character
 of  this  country  before  Emergency  was
 declared.  There  was  arson,  looting
 and  violence,  not  only  in  the  bddy-
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 politic  of  this  country  but  alsé  inside
 Parliament.  These  reactionary  forces
 are  demandifig  that  type  of  demo¢f¥acy
 which  was  there  before  Emergency.
 Is  that  democracy?  We  are  not  going
 to  allow  that  sort  of  -  situation  to
 prevail—which  was  there  before  ‘he
 declaration  of  Emergency.

 /
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 The  extension  of  the  life  of  the  Lok
 Sabha  by  one  more  year  is  necessary
 to  consolidate  the  gains  of  the  Emer-
 gency.  Elections  are  not  necessary  in
 the  present  situation.  We  have  seen
 how  the  people’s  representatives  were
 being  threatened  outside  and  man-
 handled  -by  the  reactionary  forces  and
 the  vested  interests.  They  are  gang-
 ing  tip  ‘again.  My  colleagues  have
 given  a  fitting  reply  to  Mr.  Samar
 Mukherjee  ang  his  friends.  They  are
 forming  again  a  Grand  Alliance—
 CPM,  Jan  Sangh,  the  vested  interests
 and  the:  reactionaries.  These  forces
 are  ganging  up  again.  In  the  narne  of
 cultural  revolution,  these  reactionaries,
 vesfeq  interest;  and  anti-national
 elernents  are  raising  their  heads  once
 again.  I  want  that  Government
 should  ‘take  stern  action  and  see  that
 discipline  igs  enforced  in  this,  Emer-
 gency.  It  is  very  necessary  for  the
 implementation  of  the  20-Point  Pro-
 gramme  announced’  ky  our  beléved
 Prime  Minister.  Unless  we  bring
 about  these  reforms,  the  atmosphere
 would  not  be  conducive  for  holding
 elections,  it  would  not  be  pessible  to
 implement  the  economic  programme.
 It  is  essentia]  that  the  gains  of  the
 Emergency  have  to  be  consolidated.

 The  Constitution  Améndment  Bill
 has  juét  been  made.  It  should  be  im-
 plemerited  in  letter  and  spirit.  Natur-
 ally  it  will  take  time.  We  are  not
 afraid  of  facing  elections.  We  have
 faced  a  number  of  elections.  And  if
 we  go  to  polls  now,  we  have  no  doubt
 that  we  would  come  out  with  flying
 colours.  But  what  is  more  important
 now,  than  elections,  is  the  consolida-
 tion  of  the  economic  gains.  “We  must
 give  full  ecbnomic  freedom  to  the
 country.  That  is  very  necessary
 (Interruptions)..  The  gain.  >f  the
 Emergency  should  be  cons:  “>ted.
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 {Shri  K.  Lakkappa]
 Elections  are  not  necessary  now.  There-
 fore  I  support  this  Bill

 vy  Mo  क्लास  (बंबई  दक्षिण)  :  माननीय
 भ्रध्यक्ष  महोदय; छोटे  जी  को  मैं  बहुत  धन्यवाद
 देना  चाहता  हूं  कि  उन्होने  अपने  छोटे
 से  भाषण  में  ठोस  बातें  इस  सदन  के  सामने
 रखीं।  शमीम  साहब  घोटे  जी  को  जुन  नहीं

 रहे  थे  क्योंकि  वे  रखने  आप  को  बहुत  बड़ा
 आदमी  समझते  हैं  ।  श्री  इन्द्रजीत  गुप्त
 बड़ी  दिखाई  लोकतंत्र  की  दे  रहे  थे  जिन्होंने
 काँस्टीट्यशुन  भ्रमेन्डमेंट  में  तो  हमारी
 सहायता  को  तथा  बहुत  बुद्धिमानी  से  वे
 उस  समय  बोल  रवैये  भ्र ौर  कोई  दलील
 लोक  सभा  की  भ्र वधि  न  बढ़ाई  जाय  वह
 उन्होंने  रखी  हो  या  नहीं  लेकिन  हमारी  पार्टी
 में  उन्होंने  कुछ निराशा  या  फ़ूट  फैलाने  का
 प्रयत्न  झवक्य  किया  मैं  बताना  चाहता  हूं
 कि  हमारी  पार्टी  भें  पुरी  एकता  है
 झगर,  कुमारी  पार्टी  के  कुछ  सदस्यों  की  ओर
 से  कांस्टीटुएन्ट  भ्तेम्बली  को  पाग  की  गई  थी
 तो  बहु  इसलिए  की  गई  थी  कि  हम  नए  सिरे
 से  तथा  ठीक  प्रकार  से  कांस्टोट्यूशन  को  बना
 सक।  जब  हमारा  नेता  श्रीमती  इंदिरा
 गांधी  जो  ने  यह  कहा  कि  हमें  इसे  इस  ही
 प्रकार  पास  करना  हू  ओर  भागे  चलकर  कुछ
 धौर  सोचेंगे तो  किसी  ने  भी  इस  प्रकार  की
 झा वाज  नहीं  उठाई।  श्री  इन्द्रजीत  गुप्त  ने

 यह  भी  कद्दू  कि  जु प्री मेसी  आफ़  पार्लियामेन्ट
 के  बारे  मे  सुपारी  पार्टी  में  दो  राय  हैं--

 यह  बिल्कुल  नृत्य'  है;  सत्य  से  परे  है।  मैं
 नहीं  अज्ञानता  कि  श्री  इन्द्रजीत  गुप्त  इस  तरह
 से भ्रावेत  में  आकर  अपनी  दलीलों  को  भागे

 बढ़ायें  ।

 शमीम  साहव  को  मैं  कोई  उत्तर  देना

 नहीं  चाहता  क्योंकि  वें  अपनी  घिसी  पिटी
 आदत  के  अनुसार  अपनी  बातें  कहा  करते  है।
 इसी  प्रकार  मैं  श्री  समर  मुकर्जी  से  कहता
 चाहत  हूं  कि  मगर  शझा  लेनित  जिन्दा  होते
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 तो  क्या  बे  नहीं  देखते  कि  राज  इस  देश  में,
 संसार  मे  क्या  हो  रहा  है।  श्री  समर  मुकर्जी
 को  इस  बात  का  अन्दाज  नहीं  है  कि  क्‍या  थे
 सिर्फ़  लाल  किताब  और  घिसो-पिटी  बातें  ही
 सोचते  रहें  |  वे  हमें  डेमोक्रेसी  का  अर्थ
 सबरीना  रहे  थे,  वास्तव  मे  उन्हें  समझ ना  चाहिए
 कि  डेमोक्रेसी  किसको  कहते  हैं,  वह  भी
 राज  संसार  को  गति  अनुसार  1

 पन्त  मे  मैं  गाली  का  एक  शेर  पढ़कर
 बेठ  जाना  चाहता  हूं  जो  कम्यूनिस्ट  पार्टी
 वालों  पर  है।  यह  बता  देना  चाहता  हूं
 कि  अगर  देश  को  भागे  बढ़ता  है  तो  एलेक्शन
 का  सिलीकेट  हमें  श्री  इन्द्रजीत  गुप्त  से
 नहीं  लेना  है;  देश  को  मकान  बनाने  के  लिए,
 गरीबों  की  सेवा  करने  के  लिए  अगर  एक
 दो  वर्ष  और  एलेक्शन  झाग  बढ़ाना  पड़े  तो
 कोई  हज  की  बात  नहीं  होगी  ।  गालिब  का
 शेर  इस  प्रकार  है,  जिस  पर  श्री  इन्द्रजीत  गुप्त
 सोचें  :--

 बना  है  रूम  का  मुसाहिब  फ़िर  है
 इतराता

 वीरता  इत  शहर  के&न्दर  गालिब  की
 आबरू  क्‍या  थी  |

 Mae  (व्यवधान)  बगर  समझ  न  सके  हों
 दो  बाहर  प्रकार  मुश  से  समझ  लें  कि  मैं  कया

 कल्
 कर  रहा  हुं  ।

 श्यो  मोम  प्रसाद  शमीम  इन्होंने
 गालिब  को  मिस कोट  किया  हे  ।  (व्यवस्था)

 Vato  कैलास  ४  प्राय  मेरी  ग्रा वाज़  को
 दवा  नहीं  सकेंगे  |

 को  शमीम  स्‍्रहमद  मसोस  :  एक  तो  शेरु

 पढ़ी,  वह  भी  गलत  ।  होता  चाहिए--बना

 देख

 का....।

 ू, (  कलास  s  मैंने  “शह  ही  कहा  ar
 छापने  गलत  सुना  ।  से  बिल  का  समान

 करता  ह्म  बैठ  जाता  हूं  |
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 he  9.  BASUMATARI  _  (Kokra-
 jhar):  Mr,  Speaker,  Sir,  our  Law
 Minister  has  rightly  said  that  in  the
 larger  interests  of  the  country  the
 elections  are  not  being  held  now  and
 that  is  why  he  has  come  forward  with

 ithis  Bill.

 The  other  day  the  Law  Minister
 said  that  Shri  Indrajit  Gupta  and  his
 party  might  be  accepting  this  smil-
 ingly,  they  were  supporting  this  Bill
 in  their  heart  of  hearts.  But  today,
 Mr.  Indrajit  Gupta  appears  to  be  op-
 posing  only  for  the  sake  of  opposing
 it,  He  wants  that  there  should  not
 be  elections  now;  that  is  how  I  have
 understood  him.  As  [I  said,  he  is
 opposing  it,  merely  for  the  sake  of
 opposition,

 We  on  this  side,  the  Congress  Mem-
 bers,  are  very  much  disappointed  over
 the  fact  that  there  would  be  no  elec-
 tions  now,  because,  if  elections  are
 held  now  we  would  come  back  with
 a  thumping  majority.

 Our  Prime  Minister  has  already
 said,  times  without  number,  wherever
 she  was  put  any  question  about  elec-
 tions,  that,  though  elections  are  im-
 portant,  the  more  important  thing  is
 establishing  democracy,  bringing  about
 a  sense  of  duty  and_  responsibility
 among  all:  she  has  stressed  that  unity
 is  much  more  important,  all  round

 ,economic  development  is  more  impor-
 tant.  Therefore,  in  accordance  with
 what  the  Prime  Minister  has  said,  we
 should  not  go  for  elections  now,
 though  we  are  not  at  all  afraid  of  fac-

 a

 tye  elections.  Therefore,  I  support
 ;  this  /Bill.

 SHRI  P.  GANGADEB  (Angul):  Sir,
 I  rise  to  support  the  Bill,  brought  for-
 ward  by  the  Government  for  extend-
 ing  the  duration  of  this  Lok  Sabha.
 We  are  aware  of  the  fact  that  Emer-
 gency  has  restored  the  authority  of
 the  State  and  the  power  of  the  Gov-
 ernment.  We  are  also  conscious  that
 Government  can  act  as  a  dynamic  in-
 strument  for  bringing  about  socio-
 economic  changes  to  ameliorate  the
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 lot  of  the  common  man.  In  fact,  the
 Emergency  has  brought  in,  a  sense  of
 awareness  for  discipline  and  order:  in
 all  spheres  of  activities  and  more  so,
 in  our  economic  life.

 Sir,  it  has  provided  the  atmosphere
 in  whieh  production,  both  in  fields

 and  factories  has  been  stepped  up.  It
 has  controlled  inflation.  It  has  curbed
 the  activities  of  speculators  and  black
 marketeers.  It  has  released  bonded
 labour.  To  say  all  this  is  not  to  be
 complacent  about,  because  a_  great
 deal  still  remains  to  be  done.  There-
 fore,  we  really  require  more  time.  to
 further  the  cause  of  our  teeming  mil-
 lions  of  India.  It  is,  therefore,  in  the
 fitness  of  things  that  at  this  juncture,
 it  is  proposed  to  extend  the  life  of
 the  Fifth  Lok  Sabha

 It  is  significant  to  mention  that  with
 the  recognition  of  the  supremacy  of
 the  Parliament  in  our  Constitution,
 the  Parliament  has  been  vested  with
 larger  duties  and  responsibilities,  in
 the  affairs  of  the  nation  and  in  the
 cause  of  democracy.  Therefore,  it
 cannot  be  over-emphasised  that  we
 have  yet  to  do  much  to  create  condi-
 tions  for  a  dynamic  upsurge  in  the
 economy.

 The  question  arises  how  to  fructify
 the  dream.  The  answer  that  I  can
 give  is  that  this  can  be  done  only  by
 a  series  of  measures  that  are  formul-
 ated  in  the  20  plus  5-Point  National
 Programme,  and  that  too  only  when
 they  are  duly  implemented  properly,
 smoothly  and  uninterruptedly.  There-
 fore,  Sir,  I  whole-heartedly  wélcome
 this  Bill  with  the  hope  that  we,  Mem-
 bers  of  Parliament,  will  rise  to  the

 a

 in  discharging  our  duties  to
 the  coyfntry.  With  these  words  I  con-
 clude/and  support  this  Bill.

 Sto  रुद्र  प्रताप  सिह  (बाराबंकी)
 माननीय  अध्यक्ष  जी  लोक  सभा  के  काल:
 विस्तार  के  सम्बन्ध  में  जो  विधि  यक  यहां  पर
 पेश  हुआ  है,  मैं  उस  का  हृदय  से  समान
 करता  हूँ  |  चूंकि,  समय  कम  है  इस  लिये
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 [डा०  क़द्र  प्रताप  सिंह]

 हमारे  विरोधी  दलों  की  जो  प्रापत्तियां  हैं,
 उन  के  सम्बन्ध  में  ही  में  कुछ  निवेदन  करना
 चाहता  हूं  ।

 श्रीमन्‌,  देश  का  विरोधों  दल इस  बात
 को  जानता  है  कि  राज  जिस  प्रकार  से
 बीस  सूत्रों  कार्यक्रम  और  पांच  सत्री  कार्यक्रम
 का  देश  में  कार्यान्वयन  हो  रहा  है,  यदि
 यह  कार्यान्वयन  एक  वर्ष  और  हो  जायगा
 तो  अगले  चुनाव  में  विरोधी  दलो  को  एक
 भी  सीट  नहीं  मिल  सकेगी,  इसी  लिये
 वे  लोग  इस  विधेयक  का  इतना  विरोध
 कर  रहे हैं।

 श्रीमान्‌,  उन्होनें  अपने  मन  में  इस  बात
 को  अच्छी  तरह  से  समझ  लिया  है  कि  जिस
 प्रकार  से  आपातकालीन  स्थिति  की  घोषणा
 के  पुत्र  उन्होंने  देश  के  इन्दर  षडयन्त्र
 किया  था,  देश  के  लॉकतंन्त्र  को,  देश  के

 समाजवाद  को,  देश  की  घमंनिरपेक्षता  को
 समाप्त  करने  का  प्रयास  किया  था,  यहां  तक
 कि  चौधरी  चरण  सिह  ने  अपने  एक  बयान
 में  कहा  था  कि  बेलेन  के  ज़रिये  जो  चींज

 हम  को  प्राप्त  नहीं  हुई  है,  उस  सत्ता  को

 हम  बुलेट  के  जरिये  प्राप्त  करेंगे--उन  की
 वे  सब  श्राशायं  राज  धूमिल  हो  गई  हैं।
 उन्होंने  इस बात  को  अच्छी  तरह  से  समझ
 लिया  है  कि  राज  इस  देश  की  60  करोड़
 जनता  हमारी  प्रधान  मंत्री  जीके  साथ  है
 सी  स्थिति  में,  श्रीमन्‌,  यदि  श्रपपातकालीन
 स्थिति  को  उठा  दिया  जाय  तो  हमें  भय

 है  कि  देश  के  भ्रमर  उसी  प्रकार  की  अराजकता

 हिसा  और  उपद्रव  का  वातावरण  खड़ा
 कर  के  देश  के  इन्दर  लोकतन्त्र  को  समाप्त
 करने  की  चेष्ठा  की  जायगी।

 हमारे  विरोधी  दल  के  कूछ  माननीय
 सदस्य  कहते  हैं  कि  उन  के  क्षत्र  की  जनता
 के  विचार  के  अनुसार  लोक  सभा  के  चुनाव
 होने  चाहिये,  लेकिन  हमारे  कांग्रेस  के  जो
 संसद  सदस्य  हैं,  हमारे  क्षेत्रो  की  जनता

 NOVEMBER  5,  976

 pew

 bia

 (Ext.  of  Duration)  68
 Amdt.  Bill

 बीस  सूत्री  कौर  पांच  सूत्री  कार्यक्रमों  का
 कार्यान्वयन  चाहती  है।  इस  से  स्पष्ट
 होता  है  कि  यदि  उन के  क्षेत्रों  की  जनता
 चुनाव  की  मांग  करती  है,  तो  उस  जनता  का
 उन  विरोधी  दलो  के  नेतायों  पर  से  विश्वास
 उठ  चुका  है,  उन  नेताओं  को  उन के  क्षेत्रो
 की  जनता  उन  के  पदों  से  भ्र पदस्थ  करना
 चाहती  है,  उन  के  स्थानों  पर  कांग्रेस  के
 एम  पीज  को  चुनना  चाहती  है--इसी  लिये
 वह  एंसी  बातें  कह  रही  हैं

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का  सादिक
 समन  करता  हूं  ०»)

 Vv  tHe  MINISTER  OF  LAW  (rosrice AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  Mr.  Speaker,  Sir,
 I  heard  with  great  interest  and  atten-
 tion  last  evening  the  speech  of  hon.
 Member,  Shri  Samar  Mukherjee.  I
 felt  at  that  time  as  if  I  was  attending
 the  study  circle  of  his  party;  anyway,
 I  have  no  objection  to  that.  But  what
 I  have  found  was  that  the  speech  was
 full  of  internal  contradictions;  in  fact
 it  was  an  essay  in  contradictions.  But
 one  thing  was  clear  that  what  I  had
 said  day  before  yesterday,  was  con-
 fessed  by  him  in  his  speech  in  so  many
 words.  He  said  that  he  is  not  in
 favour,  he  is  not  in  support  of  parlia-
 mentary  democracy  because,  accord-
 ing  to  him,  that  is  not  true  and  genuine

 RI  SAMAR  MUKHERJEE  (How-
 ray):  I  have  never  said  that.

 SHRI  H.  R,  GOKHALE:  I  will  read
 it  out  from  your  speech.

 Shri  Samar  Mukherjee  said  yester-
 day  that  parliamentary  democracy  is
 not  the  real  type  of  democracy,  in
 which  he  has  any  faith.  So  many
 things  were  said,  why  a  parliamentary
 democracy  is  bad,  but,  of  course  he
 said  at  least  that  we  must  have  a  par-
 liamentary  democracy,  because  that  is
 the  democracy  in  which  all  the  activi-
 ties  which  he  wanted  to  indulge  in
 can  be  indulged.  I  am  quite  sure  that
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 none  of  us  on  this  side  and  quite  a
 good  many  on  the  other  side  will  not
 accept  this  thesis,  and  that  the  faith  of
 our  people  and  of  this  Parliament  in
 Parliamentary  democracy  will  remain
 unshaken  irrespective  of  what  Shri
 Samar  Mukherjee  says.  Actually,  he
 gave  us  some  lecture  on  socialism  and
 He  said  that  if  we  have  adopted  social-
 ism  as  our  motto  and  symbol,  we  must
 know  what  socialism  is.  I  was  then
 reminded  of  a  book  by  Dale  Carnegie,
 ‘How  to  Win  Friends’  written  several
 years  ago  ang  which  I  read  long  time

 te
 Ls  I  also  read  a  book  later,  How

 0  Learn  Socialism.  But  what  Shri
 ‘Samar  Mukherjee  said  really  inspires
 ‘me  to  advise  him  to  write  a  book  on
 how  to  misunderstand  socialism.

 We  need  not  be  told  that  Lenin
 waS  a  great  man.  Of  course,  he  said
 one  great  truth,  and  I  agree  with  him.
 At  some  stage,  he  did  say  that  Lenin
 is  a  greater  authority  than  himself.
 Well,  I  say,  that  none  of  us  will  have
 any  doubt  about  it;  that  is  a  fact.  But
 we  need  not  be  told  of  the  role  of
 Lenin  in  this  world  and  that  he  made
 a  decisive  dent  in  the  events  of  the
 world  history  for  the  last  50  years.
 But  surely,  we  are  not  prepared  to
 accept  Shri  Samar  Mukherjee’s  inter-
 pretation  of  Lenin,  when  that  inter-
 pretation  particularly  is  not  accepted

 iby  other  socialist  countries  themselves.
 They  might  have  been  called  revision-

 dists  or  by  other  names,  but  the  fact  is
 that  even  today  there  are  a  good  num-
 ber  of  countries  in  Europe  and  else-
 where,  who  have  said  that  these  things

 ‘were  said  at  that  time  and  did  provide
 a  very  good  basic  foundation  to  the
 understanding  of  setting  up  socialism
 in  the  world.  You  have  got  to  under-
 stand  socialism  not  in  the  air,  as
 someone  said,  but  in  the  context,  in
 the  situation,  which  we  are  dealing
 with.  Therefore,  we  need  not  be  told
 about  socialism  and  we  need  not  be
 told  about  the  greatness  of  Lenin,  We
 more  than  all  of  you  there  know

 Snore  about  it;  I  can  tell  you  that.  Of
 course,  cat  was  out  of  the  bag,  when
 he  said:  I  want  parliamentary  demo-
 cracy  and  I  will  be  able  to  use  it.  But
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 obviously,  he  intended  to  say  that  he
 can  use  the  instruments  of  democracy
 for  destroying  the  democracy  itself.
 He  said  that  almost,  not  in  these
 words.  Therefore,  these  things  need
 not  worry  us  at  all

 Usual  arguments  were  advanced  for
 holding  the  elections  now,  anq  there  is
 nothing  new  which  was  said,  nor  have
 I  anything  new  to  say  here.  It  was
 Said  that  when  we  go  to  the  people
 now  and  Say  that  the  elections  are  not
 likely  to  be  held,  the  people  would
 lose  their  faith  in  the  democratic  sys-
 tem.  This  was  the  assessment  of  Shri
 Indrajit  Gupta.

 13-00  hrs.
 That  is  not  our  assessment.  It  is

 a  matter  of  assessment  and  all  that
 we  can  say  from  what  we  know,  per-
 haps  as  much  as,  if  not  more  than
 you,  is  that  the  people  in  this  Party
 are  in  touch  with  the  people  and  they
 know  how  they  react  to  the  situation.
 That  is  why  there  is  good  reason  for
 us  to  say  that  in  this  country  the
 people  have  shown  such  a  maturity
 even  in  circumstances  involving  great
 stress  and  strain  that  they  have  react-
 ed  almost  invariably  the  correct  way
 and  I  have  no  doubt  that  the  people
 in  this  country  understand  that  what
 is  being  done  is  not  at  all  to  destroy
 democracy  but  to  maintain  and  pro-
 tect  that  democracy  which  you  wart
 and  which  I  want.  That  is  the  posi-
 tion  here  to-day.  And  in  that  context
 as  I  said  yesterday,  if  there  were
 reasons  which  you  gave  very  eloquent-
 ly  last  year  for  saying  that  the  elec-
 tions  should  be  postponed  for  one  year
 and  if  these  reasons  exist  now,  I
 would  appeal  to  you  to  consider  this
 situation  and  support  this  measure.
 Even  now,  though  late,  I  would  ap-
 peal  particularly  to  my  CPI  friends  to
 rethink  on  this  matter  and  support
 this  measure.  It  is  not  the  same  thing
 to  say  which  many  people  have,  of
 course,  been  saying  as  a  matter  of
 course  and  as  if  there  is  some  logic  in
 it  that  if  there  are  going  to  be  no
 elections  next  year,  there  will  be  no
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 elections  for  ever.  We  have  said  it
 repeatedly  and  I  repeat  it  here  that
 this  does  not  follow  either.  In  fact
 this  country  will  not  deviate  from  the
 path  of  democracy.  In  this  country
 we  will  regard  elections  based  on  the
 adult  suffrage  as  one  ०  the
 basic  patterns  of  the  function-
 ing  of  the  democratic  system.  I
 agree  with.  him  that  the  democratic
 system  does  not  mean,  and  the  theory
 of  the  supremacy  of  Parliament  as  he
 referred  to,  does  not  mean,  that  this
 Parliament  and  this  Parliament  alone
 will  be  regarded  supreme  and  there  is
 nothing  else  more  important  than
 maintaining  this  supremacy.  We  know
 that.  We  regard  that  the  supremacy
 can  be  maintained  by  strengthening
 democratic  institutions  which  include
 Parliament  in  it  and,  therefore,  in  or-
 der  to  strengthen  Parliament,  we  will
 not  hesitate  to  go  to  elections  and  I
 can  say  with  confidence  that  it  will
 not  happen  this  country  that  elections
 will  not  be  held  in  future  and,  as  a
 matter  of  course,  the  duration  of
 Parliament  will  be  extended  for  all
 times  to  come,  They  know  it.  But  they
 have  to  say  these  things.  I  can  under-
 stand  that.  It  is  only  in  that  spirit
 that  I  am  giving  this  answer  once
 again  that  there  is  no  idea  at  all  that
 the  elections  will  be  given  a  complete
 go-by.  They  are  not.

 Mr  Indrajit  Gupta  referred  to  the
 power  of  Parliament,  the  supremacy  of
 Parliament  and,  particularly,  the  com-
 petence  of  Parliament  to  amend  the
 Constitution.  I  have  said  on  many  an
 occasion  in  this  House  and  outside  al-
 so  unequivocally  that  this  Parliament
 is  fully  competent  to  amend  all  or  any
 of  the  provisions  of  the  Consiitution.
 I  cannot  put  it  higher  than  _  this.
 Prime  Minister  has  said  about  this.
 Prime  Minister  has  saiq  even  in  the
 course  of  the  debate  on  the  constitu-
 tional  amendments  that  this  Parlia-
 ment  has  the  fullest  competence  to
 amend  any  provisions  of  the  Constitu-
 tion.  To  put  it  on  a  higher  plane,  I
 can  say  short  of  saying  that  this  Con-
 stitution  ig  hereby  repealed,  every  ot-
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 her  provision  of  the  Constitution  can be  amended,  changed  or  altered  by this  Parliament.  There  is  no  doubt
 about  it  in  my  ming  at  any  rate.  May- be  in  some  States,  people  in  a  country like  ours,  may  think  that  it  can  be
 done  only  by  some  other  methods.
 They  did  talk  about  it.  I  would  like  to
 tell  Mr  Indrajit  Gupta  that  our  party is  disciplined.  It  is  not  regimented.  It
 is  quite  possible  that  in  our  party
 people  may  have  different  views  on
 dicerent  matters,  But  ultimately  they
 go  by  the  decision  of  the  party  as  a
 whole  and  I  do  not  agree  that  our
 Members  were  not  willing  to  go  ahead
 with  the  Constitution,  Amendment
 Bill.  It  is  not  true  at  all.  As  a  matter
 of  fact,  at  every  stage,  it  was  being
 said  that  it  may  be  that  you  will  have
 to  look  at  some  other  provisions  of
 the  Constitution  also  and  you  may
 have  to  make  many  more  wide  and
 far-reaching  changes.  Nobody  said
 that  the  present  amendments  should  not
 be  passed.  That  was  not  how  I  under-
 stood  it  at  all.  Therefore,  I  would
 like  to  mention  it.  He  wanted  an  as-
 surance  from  me  that  once  for  all
 this  should  be  placed  beyond  doubt.
 How  many  times  have  we  to  put  it
 beyond  doubt?  We  have  said  it  here.
 Prime  Minister  has  said  it.  Maybe
 some  people  thought  that  something
 else  may  be  necessary  in  addition  to
 this,  but  that  does  not  mean  that  it  is
 accepted  by  the  Party.  The  Party
 did  not  accept  it  and  went  ahead  with
 the  Constitution  Amendment  Bill  as
 it  was  brought  before  the  House.
 Therefore,  there  should  be  no  doubt
 about  this  in  the  minds  of  anybody
 that  we  are  going  to  deviate  at  any
 time  and  go  back  from  what  we  have
 been  saying  all  along.  I  think  it  will
 be  our  endeavour  always  to  say  that
 this  supremacy  for  which  we  have
 fought  in  courts  and  outside  will  be
 something  for  which  we  will  ever  con-
 tinue  to  fight  if  a  fight  becomes  neces-
 sary  in  future.

 I  have  mentioned  yesterday  some
 larger  reasons.  No  doubt  I  did  say
 that  after  the  emergency  there  are  cer-
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 tain  gains,  I  mentioned  those  areas,
 particularly,  the  economic  fielq  in

 -which  certain  achievements  are  there.
 There  is  no  doubt  about  it.  In  fact,
 the  whole  purpose  was  to  have  these
 achievements  and  we  have  these
 achievements.  I  have  also  added  _  that
 they  are  not  achievements  with  which
 we  can  be  satisfied  in  the  sense  that  all

 that  we  wanted  to-day  has  been  done.
 ‘That  is  also  not  to  say  that  until  all
 that  has  been  done,  there  will  be  no
 elections.  All  I  said  was  that  here  we
 have  come  to  a  certain  stage  in  this
 country  where  we  have  begun  to  feel
 that  things  particularly  economically
 are  beginning  to  stabilise.  Somebody
 referred  to  the  World  Bank.  Yes,  the
 World  Bank  dig  say  that  this  country
 had  made  tremendous  strides  in  econo-

 ‘mic  development  and  we  said  it  and,  I
 think,  with  some  sence  of  pride  and
 justification,  But  all  that  I  said  was
 that  at  this  stage  when  we  are  just  on

 ithe  brink,  when  we  are  coming  to  a
 ‘level  where  we  wanted  to  come  and
 want  to  go  further  ahead,  this  situa-
 tion  shoulg  not  be  disturbed  for  the
 time  being,  A  greater  stabilisation  of
 this  is  necessary  and  an  endeavour  in
 this  direction  not  only  by  the  people
 from  my  side  but  also  on  your  side  is
 necessary  and  if  all  of  us  join  together.

 /

 SHRI  BHOGENDRA  JHA  (Jaina-

 se
 the  price  trend.

 SHRI  H.  R.  GOKHALE:....to
 achieve  this  objective,  it  is  perhaps
 possible  that  we  will  be  able  to  have
 elections  sooner  than  we  thing.  Mr.
 Indrajit  Gupta  asked  me:  does  it  mean
 that  for  one  year  you  cannot  hold  elec-
 tions?  No.  I  am  not  going  to  give
 legal  reply,  The  legal  reply  he  knows.
 ‘The  legal  reply  is  that  there  is  power
 ‘in  the  appropriate  authority  to  dis-
 solve  Parliament  at  any  time.  There-
 fore,  I  am  not  giving  the  legal  reply.
 What  I  am  saying  is  that  if  at  any
 time  in  the  history  of  this  country  dur-
 ing  the  last  10-15  Years  anybody  has
 shown  a  greater  sense  of  understand-
 ing  as  to  what  is  the  correct  moment
 for  a  particular  correct  decision,  I
 think  it  is  only  the  Prime  Minister.
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 And,  perhaps,  the  Prime  Minister,  if
 she  is  convinced  sometime  later  that
 all  the  difficulties  have  gone  or  at  any
 rate,  are  not  so  much  as  to  distract  us
 from  going  to  the  polls,  she  will  take
 that  decision.  How  can.  I  tell  you
 now  what  she  will  do?  To  say  that  now
 that  you  have  extended  it  for  one  year,
 therefore,  you  have  really  stopped  it
 for  all  time  to  come,  is  neither  in  ac-
 cordance  with  the  law  nor  is  it  in  ac-
 cordance  with  what  our  experience  is
 with  regard  to  our  leader  and  also  the
 leader  of  the  House.  Therefore,  there
 shoulg  be  no  doubt  or  apprehensions
 in  this  regard,

 Mr.  Mavalankar,  of  course,  spoke
 too.  I  think  he  spoke  but  did  not  say
 anything  unfortunately  because  what
 happened...

 La  S.  A.  SHAMI  (ame That  is  true

 Va
 also.

 SHRI  H,.  R.  GOHALE:  I  should
 have  thought  that  Mr.  Mavalankar  with
 all  hig  ardent  failth  in  democracy,  at
 least  when  conditions  were  bad  and
 there  was  violence  all  around  and  we
 know  which  were  the  elements  which
 were  trying  to  create  that,  at  least  I
 expected,  would  come  out  and  con-
 demn  this.  Did  he  ever  go  it?  I  have
 not  heard  of  it...  .(Interruptions)

 Ken SHRI  P.  G.  MAVALANKAR:  I  have

 vA
 supported  any  violence.

 SHRI  प्र,  R.  GOPHALE:  I  know,  Sir.

 al

 iscussion  has  gone  on....

 SHRI  S.  A.  SHAMIM:  Then  you  had
 elections  in  Gujarat.  Even  that  vio-
 lence  did  not  prevent  you  from  holding

 wai MR.  SPEAKER;  Order,  please,  Mr.

 waa
 you  are  not  referred  to,

 SHRI  S.  A.  SHAMIM:  The  Law
 Minister  is  talking  of  unlawful  activi-
 ties.
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 Soren  H.  R.  GOKHALE:  For  all  the
 reasons  which  I  gave  yesterday  and
 some  of  which  I  have  given  to-day,  I
 would  very  strongly  urge  on  this

 va

 to  accept  this  motion.

 I  8,  A.  SHAMIM:  All  the  daily-

 Wa
 rs  should  have  to  support  it.

 MR  SPEAKER:  Now  I  will  take  up
 the  motions.

 I  will  put  Mr.  Jharkhande  Rai’s
 motion  to  vote.

 The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3rd  February,  1977.”
 qay

 ST  me  motion  was  negatived.

 MR.  SPEAKER:  I
 motion  again.

 The  question  is:

 “That  the  Bill  to  provide  for  fur-
 ther  extension  of  the  duration  of
 the  present  House  of  People,  be
 taken  into  consideration.”

 The  Lok  Sabha  divided:

 shall  put  the

 Division  No.  38]  [18.12  hrs.

 AYES
 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Abirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  0.  फ,
 Ambesh,  Shri
 Anthony,  Shri  Frank
 Austin,  Dr,  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Banamali  Babu,  Shri
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R,  N.
 Barua,  Shri  Bedabrata
 Basumatari,  Shri  D.
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 Bhatia,  Shri  Raghunandan  Lal
 Bheeshmadev,  Shri  M.
 Bist,  Shri  Narendra  Singh
 Chandrakar,  Shri  Chandulal
 Chandrashekharappa

 Shri  T.  ve
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
 Chhutten  Lal,  Shri
 Chikkalingaiah,  Shri  K.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Deo,  Shri  R,  R.  Singh
 Dhamankar,  Shri
 Dhillon,  Dr.  G  Ss.
 Dhote,  Shri  Jambuwant
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Doda,  Shri  Hiralal
 Dwivedi,  Shri  Nageshwar
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.

 Gangadeb,  Shri  P.
 ‘Gautam,  Shri  C.  0,
 Gill,  Shri  Mohinder  Singh
 Godara,  Shri  Mani  Ram
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chahndra
 Gowda,  Shri  Pampan
 Hari  Singh,  Shri
 Hashim,  Shri  M.  M.
 Jadeja,  Shri  D.  P.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  J.  G.
 Kader,  Shri  8.  A.
 Kailas,  Dr,
 Kamala  Prasad,  Shri

 Veerabasappa,

 दी
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 ‘Kamble,  Shri  N.  8.
 Karan  Singh,  Dr.
 Kedar  Nath  Singh,  Shri
 Kisku,  Shri  A.  K.
 Lambodar  Baliyar,  Shri
 Lutfal  Haque,  Shri
 ‘Mahajan,  Shri  Vikram
 Maharaj  Singh,  Shri
 iMajhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Manhar,  Shri  Bhagatram
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Naik,  Shri  B  V.
 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna
 Painuli,  Shri  Paripoornanand
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R,  S.
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  8.  T,
 Panigrahi,  Shri  Chintamani
 Paokai  Haokip,  Shri
 Parthasarathy,  Shri  P.
 Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  8.  B.
 Patil,  Shri  T,  A,
 Peje,  Shri  Ss.  L.
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  8.  K,
 Ram  Hedaoo,  Shri
 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 \  7°)
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 Ramshekhar  Prasad  “Singh,  Shri
 Rao,  Shrimati  B,  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  8.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P,  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P,  Narasimha
 Reddy,  Shri  ए.  V.
 Reddy,  Shri  Sidram
 Saini,  Shri  Mulki  Raj
 Salve,  Shri  N,  K,  P.
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr,
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Sen,  Shri  A.  K,
 Shafee,  Shri  A,
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr,  H.  ए,
 Sharma,  Shri  R.  R,
 Sharma,  Dr,  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N,
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 Siddayya,  Shri  S.  M.
 Sinha,  Shri  Nawal  Kishore
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 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T,
 Sokhi,  Sardar  Swaran  Singh
 Suryanarayana,  Shri  K,
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Tiwary,  Shri  D,  N.
 Uikey,  Shri  M.  G.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad
 Vidyalankar,  Shri

 2

 ith
 Yadav,  Shri  N,  P.
 Yadav,  Shri  R,P,  र

 NOES

 Bhargavi  Thankappan,  Shrimati
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagadish
 Bhattacharyya,  Shri  S.  P.
 Deb,  Shri  Dasaratha
 Deshpande,  Shrimati  Roza
 Dutta,  Shri  Biren
 Goswami,  Shrimati  Bibha  Ghosh
 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Hazra,  Shri  Manoranjan
 Jha,  Shri  Bhogendra
 Kathamuthu,  Shri  M.
 Kiruttinan,  Shri  Tha
 Krishnan,  Shri  M.  K.
 Krishnan,  Shrimati  Parvathi
 ‘Madhukar’,  Shri  K,  M,
 Manjhi,  Shri  Bhola
 Manoharan,  Shri  KX
 Mavalankar,  Shri  P,  G.
 Mayathevar,  Shri  K.
 Modak,  Shri  Bijoy
 Mohammag  Ismail,  Shri
 ae

 aa
 Shri  H.  N.
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 Mukherjee,  Shri  Samar
 Mukherjee,  Shri  Saroj
 Muruganantham,  Shri  S,  A,
 *Nayak,  Shri  Baksi
 Pajanor,  Shri  Aravinda  Bala
 Panda,  Shri  D.  K.
 Reddy,  Shri  B,  N.
 Roy,  Dr.  Saradish
 Saha,  Shri  Ajit  Kumar
 Saha,  Shri  Gadadhar
 Sen,  Dr.  Ranen
 Shamim,  Shri  S,  A,
 Shastri,  Shri  Ramavatar
 Somasundaram,  Shri  8,

 md Subravelu,  Shri
 se

 di Mr.  Speaker;/The  result
 Y

 he  divi-
 sion  is:  Ayes  +156;  Noes  39.

 Y
 The  motion  was  adopted.

 2  (Further  extension  of
 duration  of  the  present  House  of  the
 People).

 80

 MR.  SPEAKER:  Now  we  take  up
 Clause  2.  There  are  amendments.

 SHRI  8.  V.  NAIK  is  not  there.

 SHRI  KARTIK  ORAON  (Lohardaga):
 I  beg  to  move:

 Page  l,  line  5,—

 J
 tor  “duration”  substitute  “tenure”

 (4)

 Page  l,  line  6,—
 for  “Duration”  substitute  “Tenure”

 6)

 श्र
 Page  l,  line  7,—

 jor  “six  months”  substitute  “one
 year”  (6)

 v  *Wrongly  voted for  NOES,

 Nala

 Baksi  Nayak.
 ~’  NOES:  Shri  N,  Sreekantan  Nair.

 (yeco"

 a)
 their

 [om
 following  Members  also  (  )

 YES:  Sarvashri  P,  Antony  Reddi,  Dalip  Singh,
 votes:—

 Purushottam  Kakodkar

 oa).
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 Page  l,  lines  8  and  9,—

 omit
 period  of  two  years”  (7)

 MR.  SPEAKER:  I  shall  now  put
 amendment  Nos.  4,  5,  6  and  7  to  the
 vote  of  the  House.

 ‘Amendments  Nos.  4  to  7  were  put  and
 negatived.

 |  SHRI  KARTIK  ORAON:  I  have  not
 ‘peen  allowed  to  speak  on  my  amend-
 ment  No.  3  to  clause  ,  Shri  ‘Raghu
 ‘Ramaiah  told  me  to  put  the  amend-
 ments  and  speak.

 ws
 MR.  SPEAKER:  No,  no,  not  at  this

 stage.

 “That  Clause  2  stand  part  of  the
 Bill.”

 The  question  is:

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 MR.  SPEAKER:
 to  Clause  .

 I  shall  now  come

 4

 I  beg  to
 clause  i  (Short  title)

 SHRI  KARTIK  ORAON:
 ‘move:

 | |
 |
 |

 Page  dL  line  4,—
 “for  “Duration”  substitue

 ‘Ne
 e"

 (3) \
 ;  .  have  moved  this  amendment  be-
 jcause  I  felt  that  the  word  ‘duration’
 lappears  (to  be  rather  unusual.  We
 never  say  ‘duration  of  the  Lok  Sabha’
 but  we  say  ‘term  of  the  Lok  Sabha’.
 The  word  ‘term’  is  more  popular  and

 appropriate. | |  ‘Though  I  have  asked  for  the  word
 ‘tenure’  to  be  substituted,  I  would  like

 jto  say  that  the  hon.  Miniser  may
 !come  forward  with  some  official  amend-
 ment  making  it  ‘term’  rather  than
 ‘duration’.

 "  have  also  said  that  in  place  of  ‘six
 months’  substitute  ‘one  year’.  About

 ,  this  extension  there  was  a  discussion
 i

 “but  not  beyond  the  sai¢

 va

 Y

 Amdt.  Bill
 in  the  Executive  Committee.  At  that
 time  I  stated  that  the  duration  of  the
 term  of  the  Lok  Sabha  should  be  fixed
 at  six  years  on  the  ground  that  the
 term  of  the  Rajya  Sabha  and  the  term
 of  the  Legislative  Councils  in  the  States
 is  six  years.  Just  to  keep  parity  with
 the  Legislative  Councils  and  the  Rajya
 Sabha  I  pleaded  for  the  term  to  he  kept
 at  six  years.

 (Interruptions)

 The  reason  was  that  we  wanted  to
 do  certain  significant  things  for  econo-
 mic  stability  before  going  to  pull.  If
 Emergency  is  withdrawn  six  months
 earlier,  the  date  to  which  we  come
 ts  89  of  September.  How  can
 the  date  be  fixed  that  on  such  and  such
 a  date  emergency  is  going  to  be  with-
 drawn?  Either  you  fix  the  period  of
 six  months  or  of  two  years.

 After  proclamation  of  emergency  we
 started  20-point  and  5-point  economic
 Programmes.  My  point  is  that  they
 are  the  vehicles  of  social  change.  We
 started  in  the  first  gear  in  the  year
 i975.  Then  we  came  to  the  second
 gear  in  1976.  Now  we  have  to  go  to
 the  top  gear  in  year  ‘1977.  This
 period  should  be  ag  flexible  as  is  our
 Constitution.  I,  therefore,  say  that  it
 Should  be  one  year.  I  have  asked  ‘nat
 beyond  the  period  of  two  years’  to  be
 omppred.

 SHRI  H.  R.  GOKHALE:  This  mis-
 take  was  not  committed  by  me.  But
 it  was  committed  by  the  Constituent
 Assembly.  It  is  in  the  marginal  note.

 “MR.  SPEAKER:  I  shall  now  put
 Amendment  No.  3  to  Clause  |  moved
 by  Shri  Kartik  Oraon  to  the  vote  of
 the  House.

 Amendment  Nos.  3  was  put  and
 negatived.

 MR.  SPEAKER;  The  question  is:
 “That  Clause  l,  the  Enacting  For-

 mula  and  the  Title  stand  part  of  the /  Bill.”

 The  motion  was  adopted.
 Clause  I,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill.
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 SHRI  H.  R.  GOKHALE:
 move:

 vf  “That  the  Bill  be  passed.”

 MR.  SPEAKER:  The  question  is:

 v  »  “That  the  Bill  be  passed.”

 The  Lok  Sabha  divided:

 Division  Na.  39]

 AYES

 Achal  Singh,  Shri
 Aga,  Shri  Syed  Ahmed
 Ahirwar,  Shri  Nathu  Ram
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Anthony,  Shri  Frank
 Austin,  Dr.  Henry
 Awdhesh  Chandra  Singh,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri
 Banamali  Babu,  Shri
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R.  N.
 Barua,  Shri  Bedabrata
 Basumatari,  Shri  D.
 Bhagat,  Shri  H.  K.  L.

 Bhatia,  Shri  Raghunandan

 “/

 Bheeshmadev,  Shri  M.
 Bist,  Shri  Narendra  Singh
 Brahmanandji,  Shri  Swami
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandual
 Chandrashekharappa  Veerabasappa,

 Shri  T.  ्

 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  Yeshwantrao
 Chellachami,  Shri  A.  M.
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 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Chikkdlingaiah,  Shri  K.
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Dalip  Singh,  Shri
 Darbara  Singh,  Shri
 Deo,  Shri  R.  R.  Singh
 Deo,  Shri  S.  N.  Singh
 Dhamankar,  Shri
 Dhillon,  Dr.  G.  S.
 Dhote,  Shri  Jambuwant
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dwivedi,  Shri  Nageshwar
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gangadeb,  Shri  P.
 Gautam,  Shri  C.  D.
 Gill,  Shri  Mohinder  Singh
 Godara,  Shri  Mani  Ram
 Gokhale,  Shri  H.  R.
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gowda,  Shri  Pampan

 Ve?
 Singh,  Shri

 “Hashim,  shri  M.  M.
 Jadeja,  Shri  D.  P.
 Jeyalakshmi,  Shrimati  द
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Joshi,  Shrimati  Subhadra
 Kadam,  Shri  J.  G.
 Kader,  Shri  S.  A.
 Kailas,  Dr.
 Kakodkar,  Shri  Purushottam
 Kamala  Prasad,  Shri
 Kamble,  Shri  N.  5.
 Kamla  Kumari,  Kumari
 Karan  §ingh,  Dr.

 7
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 Kedar  Nath  Singh,  Shri
 Kisku,  Shri  A.  K.
 Kotrashetti,  Shri  A.  K.
 Kureel,  Shri  B.  N.

 ‘  Lambodar  Beliyar,  Shri
 Lutfal  Haque,  Shri
 Mahajan,  Shri  Vikram

 ‘Maharaj  Singh,  Shri
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Malaviya,  Shri  K.  D.
 Mallikarjun,  Shri
 Mandal,  Shri  Jagdish  Narain
 Manhar,  Shri  Bhagatram
 Mirdha.  Shri  Nathu  Ram
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Naik,  Shri  B.  V.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Painuli,  Shri  Paripoornanand

 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Tarkeshwar
 Pandit,  Shri  S.  T.
 Panigrahi.  Shri  Chintamani
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri
 Parthasarathy,  Shri  P.

 '  Patil,  Shri  E.  V.  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  S.  B.
 Patil,  Shri  T.  A.
 Patnaik,  Shri  Banamali
 Pradhani,  Shri  K.
 Purty,  Shri  M.  S.
 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S.  K.
 Rai,  Shrimati  Sahodrabai

 ‘Ram  Dayal,  Shri
 Ram  Hedaoo,  Shri
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 Ram  Prakash,  Shri
 Ram  Sewak,  Ch.
 Ram  Surat  Prasad,  Shri
 Ram  Swarup,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageswara
 Rao,  Shri  P.  Ankineedu  Prasada
 Rao,  Shri  Pattabhi  Rama
 Rathia,  Shri  Umed  Singh
 Raut,  Shri  Bhola
 Ravi,  Shri  Vayalar
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  Narasimha
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Roy,  Shri  Bishwanath
 Rudra  Pratap  Singh,  Dr.
 Sajni,  Shri  Mulki  Raj
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr.
 Satpathy,  Shri  Devendra
 Satyanarayana,  Shri  B.
 Savant,  Shri  Shankerrao
 Sen,  Shri  A.  K.
 Shafee,  Shri  A.
 Shailani,  Shri  Chandra
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  A.  P.
 Sharma,  Dr.  H.  P.
 Sharma,  Shri  R.  R.
 Sharma,  Dr.  Shanker  Dayal
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.
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 Shetty,  Shri  K.  K.
 Shinde,  Shri  Annasaheb  P.
 Shivappa,  Shri  N.
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri  Ss.  M.
 Sinha,  Shri  Nawal  Kishore
 Sinha.  Shri  R.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Suryanarayana,  Shri  K.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri
 Thakre,  Shri  S.  B.
 Tiwary,  Shri  D.  N.
 Uikey,  Shri  M.  G.
 Ulaganambi,  Shri  R.  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  Sukhdeo  Prasad

 / Vidyalankar,  Shri  Amarnath
 Yadav,  Shri  N.  P.  We)
 Yadav,  Shri  R.  P.

 Od Zuifiquar  Ali  Khan,  Shri

 NOES  %

 Bhargavi  Thankappan,  Shrimati
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  Jagdish
 Bhattacharyya,  Shri  S.  P.
 Deb,  Shri  Dasaratha
 Deshpande,  Shrimati  Roza
 Dutta,  Shri  Biren
 Goswami,  Shrimati  Bibha  Ghosh
 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Hazra,  Shrj  Manoranjan  CoX
 a

 te  “  कि  कि
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 Jha,  Shri  Bhogendra
 Kathamuthu,  Shri  M.
 Krishnan,  Shri  M.  K.
 Krishnan,  Shrimati  Parvathi
 Manjhi,  Shri  Bhola
 Manoharan,  Shri  K.
 Mavalankar,  Shri  P.  G.
 Mayathevar,  Shri  K.
 Modak,  Shri  Bijoy
 Mohammad  Ismail,  Shri
 Mukerjee,  Shri  H.  N.
 Mukherjee,  Shri  Samar
 Mukherjee,  Shri  Saroj
 Muruganantham,  Shri  S.  A.
 Pajanor,  Shri  Aravinda  Bala
 Panda,  Shri  D.  K.
 Reddy,  Shri  B.  N.
 Roy,  Dr.  Saradish
 Saha,  Shri  Ajit  Kumar
 Saha,  Shri  Gadadhar

 u
 Sen,  Dr.  Ranen
 Shastri,  Shri  Ramavatar
 Somasundaram,  Shri  S.  D.

 MR.  SPEAKER:  The  resuli*  of  the
 division  is:  Ayes  180;  Noes  34.

 The  motion  was  adopted.
 3.22  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Half  Past  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Half  Past  Fourteen  of  the
 Clock.

 4.30  hirs.
 [Surt  P.  PARTHASARATHY  in  the  Chair]

 PRESENTATION
 OF

 PETITION
 \Shri_  NL N_K.  P.  Salve  ABetul)  :  Sir,
 I  beg  to  present  a  petition  signed  by
 Shrimati  Vasanthi  A.  Pai,  President,
 Federation  for  the  Welfare  of  the

 2

 /
 recorded  their  votes:—

 Re  मल  लिए
 ers

 a  ,
 also  \L.  Peje,  P.  Antony  Reddi  and  Baksi

 and  Shri  K.  M.  ‘Madhukar’.  L

 ॥
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 Petition

 Mentally  Retarded,  regarding  need  for
 separate  legislation  for  the  metally
 retarded  persons.

 4.3i  hrs.  S

 DISCUSSION  RE.  FLOOD  AND
 DROUGHT  SITUATION  IN  THE

 ’  COUNTRY

 wh  CHAIRMAN:  Now,  we  will
 start  discussion  on  the  flood  and  dro-
 ught  situation  in  the  country  These
 two  discussions  are  being  taken  up
 simultaneously.  The  hon.  Members
 may  make  their  observations  on  both

 vA
 subjects  together.

 gt  रामावतार  श्ञास्त्री  (पटना)
 सभापति  महोदय,  हमारा  देश  महान  है
 और  हमारे  देश  की  जनता  भी  महान  है।
 देश  की  महानता  को  देखते  हुए  इस  की

 समस्याएं  भी  बहुत  बड़ी  बड़ी  हैं,  महान  हैं  |
 देश  इतना  बड़ा  है  कि  हर  साल  विभिन्न

 तरह  की  समस्याएं  उपस्थित  होती  रहती
 हैं।  कोई  साल  ऐसा  बाकी  नहीं  होत।  जिस
 साल  कहीं  बाढ़  की  बात  सुनने  को  न  मिले  V
 इस  बार  भी  हमारे  देश  में  भयंकर  सत्यानाशी
 बाढ़  आई  कौर  कई  राज्यो  में  भयंकर
 सूखे  की  स्थिति  है।  हमारे  देश  के  बारह
 प्रदेश  बाढ़  से  ग्रसित  हुए  ।  (॥)  प्रान्तर
 प्रदेश  का  कुछ  भाग  (2),  झ्रासाम,  (3)
 बिहार  जिस  में  पहले  चरण  में  उत्तर
 बिहार  के  नो  जिलो  में  बाढ़  शाई  जो  जुलाई
 और  प्रशस्त  के  महीने  में भ्ाई  कौर  दूसरे
 चरण  में  सितम्बर  में  बाढ़  भाई,  वह  उख्य
 तौर  से  दक्षिण  बिहार  के  जिलों
 में  और  कुछ  उत्तर  बिहार  के  जिलों  में
 भी  भाई  ।  (4)  गुजरात,  (5)  हरियाना,
 (6)  उत्तर  प्रदेश  का  पूर्वी  हिस्सा  और  उस

 पूर्वी  हिस्से  के  अलावा  आगरा  और  मथुरा
 |  जिले,  (7)  जम्मू और  कश्मीर,  (8)  पंजाब,
 !  (9)  मणिपुर,  (i0)  राजस्थान,  (11)

 त्रिपुरा  और  (i2)  पश्चिम  बंगाल  जहां
 ‘15  लाख  लोग  बाढ़  की  विभीषिका

 \
 से  पीड़ित  हैं  1

 मैं  बिहार  से  प्राता  हूं  a बिहार  की  बात

 Presentation  of  KARTIKA
 va

 898  (SAKA)  Flood  &  Drought  go
 Situation  (Disc.)

 मैं  ज्यादा  जानता  हुं  1  मैंने  निवेदन  किया  कि

 जुलाई  शर  अगस्त  के  महीने  मे  उत्तर  बिहार
 के  नौ  जिलों  में  भयंकर  बाढ़  आई  जिस  से

 बहुत  भारी  वहां  के  नागरिको  को  क्षति  उठानी
 पड़ी  ।  कई  लाख  लोग  बाढ़  से  पीड़ित  रहे  ।
 उस  के  बाद  7  सितम्बर,  को  दक्षिण  बिहार
 के  16 जिलों  के  i67  vars  बाढ़  के  आक्रांत
 हो  गए  ।  पटना  जिले  के  सोलहों  प्रखण्ड  पानी

 में  थे  ‘ जब  उत्तर  बिहार  में  बाढ़  थी  तो  दक्षिण
 बिहार  में  सूखा  था  और  फसल  मारी  गई  ।
 पानी  के  अभाव  में  ग्राही  फसल  बोई  नहीं  गई
 शौर  फिर  दक्षिण  बिहार  में  बाढ़  श्री  गई  ।

 पहले  तो  कम  बारिश  के  कारण,  प्र ना वृष्टि  से
 दक्षिण  बिहार  में  त्राहि  माम,  त्राहि  माम
 कर  रहा  था  और  उस  के  सेबाद  I
 i6  सितम्बर  तक  भयंकर  बारिश  हुई  जिस

 के  फलस्वरुप  गंगा,  सोन,  पुनपुन,  फल्गू,
 दुर्गावती,  आयेगा,  कमंनाशा,  उतर  कोइल,
 बटाने,  सुवर्ण  रेखा,  दामोदर  तथा  कों ऊंल  इन
 2  नदियों  में  भयंकर  बाढ़  श्र  गई  जिस  की

 बजह  से  डेढ़  करोड़  लोग  इस  बाढ़  से  प्रभावित
 हुए  ।  तमाम  फसलें  नष्ट  हो  गईं  a  प्रश्नों
 रुपये  की  क्षति  हुई  1  दक्षिण  बिहार  में  जिन
 दिनो  में  बाढ़  झाई,  जिन  इलाकों  में  बाढ़  भाई
 वहां  की  फसल  नहीं  बची,  लोग  पेड़ों  और
 छप्परों  पर  रह  कर  जिन्दगी  व्यतीत  करने  लगे  |
 कई  दिनों  तक  सरकारी  सहायता  भी  नहीं
 पहुंची  ।  जब  वाय्‌  सेना  के  लोग  पहुंचे  दो  तीन
 दिनों  के  बाद  तब  कुछ  इलाको  में  जहां  सहायता
 नहीं  पहुंच  पा  रही  थी  वहां  भी  सहायता  भेजी
 गई  ।  इस  तरह  से  बिहार  में  जो  बाढ़  ग्रस्त
 जिले  हैं  सितम्बर  की  बाढ़  से  जो  ग्रसित  हुए
 उन  में  पटना,  रोहतास,  भोजपुर,  झोंक  नाबाद,
 नालन्दा,  गया,  सारन,  वैशाली,  समस्तीपुर,
 बेगूसराय,  मुंगेर,  भागलपुर,  संथाल  परगना,
 कटिहार,  पालतू  और  हजारीबाग  जिलों  को
 स्थिति  बहुत  ही  दयनीय  है।  हंसी  स्थिति
 को  देखते  हुए  यह  बात  ठीक  है  कि  सरकार  से
 जो  कुछ  बन  पड़ा,  संतोषजनक  तो  नहीं  कहा
 जा  सकता,  लेकिन  कुछ  सहायता  भेजी  गई  1
 मैंने  जिक्र  किया  कि  वाह  सेना  के  जवानों  ने
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 [at  रामावतार  शास्त्री]
 बड़ा  बरच्छा  काम  किया।  कहीं  कहीं  सी  करार  पी
 के  लोगो  ने  भी  बड़ा  बरच्छा  काम  किया  |
 लोगों  को  बच।ने  की  कोशिश  की  गई  |  नावों  की
 कमी  रही  जो  सामग्री  भेजी  जा  रही  थी  उस
 का  श्राम  तौर  से  बटवारा  होता  रह।।  श्री-
 कोरिया  ने  उसका  इस्तेमाल  किया  ।  लेकिन
 कई  गलत  अधिक।री  भी  देखने  को  मिले  और
 कुछ  हमारे  मुखिया  लोगों  ने  भी  गोलमाल
 करने  की  कोशिश  की  जिस  में  से  एक  मुखिया
 पटना  जिले  के  फतूही  प्रखंड  में  पकड़े  गए  शर
 उन  पर  मुकदमा  चल  रहा  है  ।

 तो  मैं  कह  रहा  हूं  कि  ऐसे  लोग  भी
 दिखलाई  पड़ें  जो  जनता  की  मुसीबतों  का
 फ़ायदा  उठाना  चाहते  हैं।  मेरा  अन्दाज  है
 हर  सूबे  में  ऐसे  लोग  होंगे।  हमारे  बिहार  में
 कई  जिलों  में  इस  तरह  की  बातें  हुई  है।
 इसलिये  मैं  कहना  चाहता  हुं  कि  जहां  तक
 बाढ़  का  सम्बन्ध  है,  बिहार  में  पिछले  तीन
 सालों  से  हर  साल  बाढ  ञ्  रही  है।  974,
 975  शर  इस  साल  भी  वहां  पर  बाढ़
 आई।  975  में  पटना  शहर  जो  बिहार  की
 राजधानी  है,  बिहार  का  मुकुट  है,  बाढ  में

 डूब  गया  था।  8-9  फ़ीट  पानी  पिछले  साल
 पटना  शहर  में  था  जिसके  कारण  सरकारी
 और  गे  र-सरकारी  करोड़ों  रूपए  की  क्षति  हुई  ।
 इस  बार  भी  पटना  के  लिए  खतरा  था  लेनी
 जो  नया  बंद  बना  पटना  शहर  बचाने  के
 लिए  कौर  जो  वाई-पास  रोड  बनी-उन  दोनों
 को  वजह  से  और  अधिकारियों  की  चुस्ती
 की  वजह  से  पटना  शहर  में  पानी  नहीं  ा
 सका  जो  कि  पुनपुन  नदी  का  बांध  तीन  जगह
 से  1:  गया-सलानपुर,  चिहुट  शौर  एक
 तीसरे  गांव  के  पास,  ये  गांव  मेरे  क्षेत्र  में  पड़ते
 हैं।  यह  बांध  जो  टूटा  उसके  लिए  अ्रधि-
 कारियों  को  पकड़ा  जाना  चाहिए  |  मेरी  समझ
 से  उन्होंने  ध्यान  नहीं  द्विया  इसी  वजह  से

 चूहों  ने  बांध  में  बिल  (होल्स)  बना  दिए  थे
 बौर  कुछ  शराब  चुनने  वालों  ने  डिस्टलरी
 बना  रखी  थी  जिसको  भरा  नहीं  गया।
 इसी  वजह  से  बांध  टूट  गया  ।  इसकी  इंक्वायरी
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 होनी  चाहिए।  गजनेर  साहब  को  हमने  जो
 मेमोरेंडम  दिया  है  उसमें  भी  हमने  मांग  की  है
 कि  इन  बातों  की  जांच  होनी  चाहिए।  नया
 बांध  जो  बना  उसमें  भी  कहीं,  कहीं  गड़बड़ी  थी
 जिस  पर  17  करोड़  या  उससे  भी  ज्यादा
 रुपए  खर्चे  होने  वाले  हैं।  तो  इन  तमाम
 बातों  की  जांच  होनी  चाहिए।  तमाम  अफ़्सर
 खराब  है--ऐसा  मैं  नहीं  कहता।  ज्यादातर
 झफ़परों  ने  ठोक  वाम  करने  की  कोशिश  की
 लेकिन  फ़िर  भी  इस  तरह  की  बातें  हो  रही  हैं।
 इसलिए  वहां  की  स्थिति  बड़ी  दयनीय  है।
 मैं  विस्तार  के  साथ  उन  बातों  में  नहीं  जाऊंगा,
 6  जिलों  में  जहां  जहां  बाड़  आई  है  वहां  पर

 फ़सल  नष्ट  हो  गई  है  ओर  आगे  भी  बारिश
 नहीं  हो  रही  है।  बहुत  जगह  समस्या  यह  है
 कि  फ़सल  बोय  कैसे,  रबी  की  फ़सल  कसे  बोई
 जाये  क्योंकि  जमीन  बड़ी  हो  गई  है  ग्रो  र बिजली
 की  कमी  की  वजह  से  ट्यूबवेल  और  जंपिग
 सेटों  से  भी  पानी  नहीं  मिल  रहा  है।

 ऐसी  स्थिति  में  हमें  क्या  करना  चाहिए
 उसके  लिए  मैं  माननीय  मंत्री  जी  से  दो  तरह
 की  बातें  कहना  चाहता  हुं।  एक  तो  इस
 सिलसिले  में  फौरी  कदम  उठाने  चाहिए  ज॑से
 कि  खेत  मजदूरों  को  काम  नहीं  मिल  रहा  है
 क्योंकि  किसानों  के  पास  काम  नहीं  है,  उनकी
 फ़सल  मारी  गई  है।  इसके  लिए  कठिन  श्रम
 यो<ना  चालू की  जाएं  लेकिन  बिहार  में  क/ठेन
 श्रम  योजना  ठीक  से  चालू  नहीं  की  गईं  है।
 जो  बाढ़  ग्रस्त  हैं  उनकों  कप  कुछ  मुफ़्त
 में  न  दीजिए  लेकिन  कम  से  कम  लोन  तो
 दीजिए  शौर  जो  अगस्त,  अपाहिज  हैं  जो

 कुछ  कर  नहीं  सकते  हैं  उनको  लाल  कार्ड
 दीजिए।  (च्यवघाल)  सरकार  का  कहना  है
 कि  4  लाख  मकान  गिरे  हैं  लेकिन  मेरा  अ्रन्दाजा

 है  कि  5-7  ल।ख  मकान  गिरे  हैं।  घर  बनाने
 के  लिए  आप  00  रुपया  देते  हैं।  जो  नेचुरल
 कंलेमिटी  ऐक्ट  है  उसके  अन्तर्गत  आप  00
 शौर  300  से  ज्यादा  नहीं  दे  सकते  a  मैं

 चाहता  हुं  श्राप  उनको  पूरा  पैसा  दीजिए  ।

 इसी  प्रकार  उनको  बीज  नहीं  मिल  रहा  है,
 बहुंदीजिए।  श्राप  लोकप्रिय  सहायता  समितियों
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 का  निर्माण  कीजिए  ।  ताकि  अफ़्सर  गड़-बड़
 न  कर  सके  ।  और  कोई  गैर-सरकारी  आदमी
 गड़बड़  न  कर  सके,  आपस  में  मिलकर  बटवारा
 न  कर  लें  ।  उसमें  किसी  तरह  की  मनमानी
 या  पक्षपात  को  रोका  जाये  और  धांधली  को
 रोका  जाये  ।  पीने  के  पानी  का  इन्तजाम  किया
 जाये  ।  जानवरों  को  चारा  नहीं  मिल  रहा  है
 उसके  लिए  इन्जाम  किया  जाये  ।  चिकित्सा
 का  बन्दोबस्त  किया  जाये  |  इसके  अलावा
 छड़े  वित्त  आयोग  ने  जो  बन्दिश  लगा  दी  है
 कि  साढ़े  चार  करोड़  से  ज्यादा  खर्चा  नहीं
 कर  सकते,  इस  सीमा  को  प्राप्त  किया  जाये  ।
 तीन  सालों  में  4  करोड़  6  लाख  देने  थे,
 इस  सीमा  को  भी  समाप्त  करना  चाहिए  ।
 मालगुजारी  की  वसुली  स्थगित  करनी  चाहिए।
 यह  तो  जो  फ़ौरी  बातें  थीं  वह  मैं  ने  बताई।

 जहां  तक  बुनियादी  बातों  का  सम्बन्ध
 है,  जब  तक  आप  पूरे  देश  को  मिलाकर
 कौर  बाहर  को  लेकर  एक  मास्टर  प्लान
 तैयार  नहीं  करते  तब  तक  आप  बाढ़  को
 रोक  नहीं  सकेंगे  ।  मेरा  कहना  है  कि  भारत
 सरकार  बाढ  और  सिचाई  की  एक  राष्ट्रीय
 वैज्ञानिक  योजना  तैयार  करे  जिससे  बाढ़
 पर  नियंत्रण  किया  जा  सके  और  प्रत्येक
 बे  करोड़ों  शौर  अरबों  रुपए  की  बरबादी
 शर  तही  से  देश  को  बचाया  जा  सके  |

 !'मेरा  यह  भी  अनुरोध  है  कि  बिहार  में  केन्द्रीय
 सरकार  अपनी  देखरेख  में  योजना  को
 कार्यान्वित  करे  ताकि  व्यवस्था  ठीक  प्रकार
 से  हो  सके  और  किसी  प्रकार  का  दुरुपयोग न  हो  ।  केन्द्रीय  सरकार  अपनी  देखरेख  में
 करे,  बिहार  सरकार  पर  मत  छोड़े  ताकि  हर
 साल  बिहार  को  बाढ़  से  नुकसान  न  पहुचें  |

 पटना  नगर  की  रक्षा  के  लिए  पुनपुन  नदी
 की  बाढ  नियंत्रण एवं  सिंचाई  योजना  क्रिया-
 कवित  की  जाये  और  अगले  वर्ष  की  बरसात  के
 पहले  पुरा  कर  लिया  जाये  ।  इसके  अलावा
 फ्रतुददा,  मुकदमा,  बड़दिया  टाल  योजना  को

 मित
 क्या  जाये  |
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 जहां  तक  सुखाड़  का  सम्बन्ध  है,
 उसका  प्रभाव  8  राज्यों  में  है  जैसे  केरल,
 कर्नाटक  आदि  मेरे  राज्य  में  भी  चार  दलों--
 संभाल  परगना,  हजारीबाग,  गिरिडीह
 आर  सिहभूमि  में  उसका  प्रभाव  है  ।

 SARDAR  SWARAN  SINGH  SO-
 KHI  (Jamshedpur):  Mr.  Chairman,
 Sir,  this  year  jin  our  country,  there
 have  been  floods  in  Assam,  Bihar,
 Gujarat,  Punjab  and  Haryana  and
 droughts  in  Karnataka,  Tamilnadu,
 U.P.  and  Andhra  Pradesh  ang  in  some
 parts  of  Andhra  Pradesh.  Now,  I
 will  start  with  droughts.  As  per  the
 newspaper  information,  the  entire
 world  has  been  affected  by  droughts
 this  year.  Now,  there  are  12  districts
 in  Karnataka  which  have  been  hit
 by  drought  affecting  the  standing
 crops  like  paddy,  sugar  cane,  etc.  In
 Tamilnadu,  an  amount  of  Rs.  26.0
 crores  was  demanded  by  the  Karuna-
 nidhi  Ministry  ang  I  do  not  know
 what  amount  had  been  sanctioned  for
 that  State  and  in  what  way  the  money
 has  been  spent  by  the  Karunanidhi
 Government.  In  Tamilnadu,  20  ele-
 phants  perisheg  because  they  could
 not  withstand  the  starvation  for  a
 long  period.  Due  to  draught  and
 water  being  scarce  in  most  rivers
 famine  conditions  prevailed  and  about
 3.5  lakh  people  in  Naupara  in  Kala-
 hadi  district  were  hovering  between
 life  and  death.  About  8.5  million  peo-
 ple  of  Orissa  have  been  affected  by
 drought.  In  Andhra  Pradesh,  8  or
 9  districts  are  squarely  affected  by
 drought  and  crops  like  ground-nut,
 jowar  etc.  have  totally  failed.  Drink-
 ing  water  is  scarce  in  the  districts.

 Now,  in  Bihar,  from  where  I  come,
 we  have  faced  devastating  floods  this
 year,  not  once  but  twice,  once  in  July-
 August  and  then  in  September.  As
 you  know,  there  are  3l  districts  in
 Bihar,  grouped  into  7  divisions.  The
 total  area  is  7.4  million  hectares.
 There  are  about  800  C.D.  Blocks.  The
 net  area  sown  is  about  85  lakh  hec-
 tares.  Out  of  this  85  lakh  hectares,
 kharif  crop  covered  an  area  of  @8
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 lakh  hectares  ang  rabi  crop  covered 32  lakh  hectares.  The  flood  was  very serious  ang  unprecedented  this  year. In  Patna  district  alone,  excepting  the
 uplands  of  the  State  capital,  the  area
 affected  had  been  225  sq.  miles,  with
 a  population  of  4.52  lakhs.  6  blocks
 in  Bhojpur  district  covering  area  of
 96  sq.  miles  ang  a  population  of
 33.07  lakhs  have  been  affected.  In
 Rohtas  district,  20  blocks  covering  an
 area  of  923  sq.  miles  and  a  population
 of  9.7  lakhs  have  been  affected.
 Similarly  other  districts  of  Avuranga-
 bad,  Gaya,  Nalanda,  Palamau  etc.  have
 been  affected.  In  all  15  districts  have
 been  affecteg  badly.  Kcughly  on  a
 preliminary  estimate  the  total  da-
 mage  to  the  nationa]  highway  system
 in  Bihar  is  to  the  tune  of  Rs.  4  crores.
 Altogether  24  rural  water  supply
 systems  have  been  affected  Pump-
 ing  plants,  transformers,  sub-stations,
 etc.  have  generally  be.n  damaged.
 The  estimated  cost  of  renovation  and
 reconstruction  tc  the  various  irriga-
 tion  and  flood  protection  schemes  is
 about  Rs.  7.35  crores.  The  present
 floods  have  completely  submerged
 paddy  cruys  in  jarts  of  several  dis-
 tricts,  covering  paddy  area  of  over
 .26  hectares.

 The  minimum  requirement  of  cre-
 dit  for  certifieq  seed  alone  would  be
 of  the  order  of  Rs.  5.70  crores  in
 Bihar.  To  implement  the  normal  rabi
 production  programme  this  year,  the
 Governmert  of  India  has  already  been
 requested  to  sanction  a  sum  of  Rs.  5
 crores  as  S.T.C.  loan.  The  ravages
 due  to  this  flocg  has  necessitated  an
 udditionul  requirement  of  at  least
 Rs.  0  crores  r.aking  a  ¢ctal  require-
 ment  of  Rs.  25  crores  as  short  term
 loan  repayable  after  one  year.

 The  Bitar  Gcvernmeat  submitted  a
 memoranduin  before  the  experts  com-
 mittee  of  the  Government  of  India  on
 llth  October.  The  Bihar  Govern-
 ment  has  scught  Rs.  Ww  crores  for
 flood  repairs.  It  is  very  essential  that
 the  Government  of  India  skculd  with-
 out  and  delay  sanction  this  money
 ang  save  Bihar.  It  has  to  be  noted
 that  while  there  were  floods  in  North
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 Bihar,  there  was  drought  in  South Bihar  in  Singhbhum,  Hazaribagh  and other  areas.  The  State  is  under  se- vere  financial  constraint.  There  is  a Provision  of  Rs.  4.6  croras  in  the State  non-plan  budget  as  per  the  sixth
 Finance  Commission’s  recommenda- tion.  But  this  is  not  sufficient.  We shall  need  exother  Rs.  if  crores  to meet  th2  reds  of  relief  operations. Last  but  not  least  employment  -orient- ed  HML  schemes  are  alsc  required.

 I  suggest  that  permanent  arrange-
 ment  for  floods  and  droughts  in  Bihar
 and  other  purts  of  the  country  should
 be  evolved.  North  Bihar  rivers  should
 be  channetiseg  into  South  Bihar  and
 a  scheme  ch.uld  be  evolved  by  the
 Centre.  The  Central  Government
 should  take  up  the  schemes  in  hand
 for  all  States  especially  Bihar,  where
 flood  and  drought  are  8  permanent
 feature.  This  is  out  of  the  control  of
 the  State  Government.  Every  year
 lakhs  of  people  become  beggers.  Lift
 irrigation  schemes  should  be  taken
 up  and  sinking  of  more  and  more  deep
 wells  shoutd  be  undertaken.  Small
 dams  on  the  rivers  should  be  cons-
 tructed  to  check  the  floods.

 The  Rashtriya  Barh  Avog  should
 be  more  active  and  they  should  do
 something  more.  I  want  to  mention
 here  one  thing.  The  Rashtriya  Barh
 Ayog  was  constituted  under  the
 chairmanship  of  Shri  Jaisukh  Lal  Ha-
 thi,  who  is  now  the  Governor  of  Ha-
 ryana.  On  3rd  July,  1976,  the  Com-
 mission  was  expected  to  go  there.
 Since  the  launching  of  the  Water
 Commission,  about  Rs.  400  crores  Lave
 been  spent  till  March  last  year,  but
 we  do  not  know  with  what  results.
 Therefore,  it  should  be  more  active.

 Lastly,  I  would  further  suggest  that
 the  water  from  the  reviers  in  the
 North  shoulg  be  pumped  to  the  South
 and  a  scheme  at  the  national  level
 should  be  taken  up.

 With  these  words,  I  would  request
 the  Government  of  India  to  please  do
 the  needful  ang  save  Bihar.
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 ्य  शंकर  दिल  सिह  (चतरा)  :सभा-
 पति  जी  ,  देश  में  पिछले  दिनो  बाढ़  के  कारण
 जितना  न्‌कसान  हुआ  ,  उस  से  हम  सभी
 परिचित  हैं।  देश  का  शायद  ही  कोई  ऐसा
 हिस्सा  बचा  हो  जहां  बाढ़  की  चपेट  आई  हो  |
 असम,  गुजरात,  जम्मू-काश्मीर,  राजस्थान
 पंजाब,  दिल्ली,  हरियाणा,  बिहार  तथा  उत्तर
 प्रदेश,  ये  देश  के  जितने  प्रान्त  हैं,  सब  में
 बाढ़  की  विभीषिका  रही  और  साथ  ही
 साथ  कुछ  हिस्सों  में  सूखे  का  प्रकोप  भी  रहा  n
 लेकिन,  सभापति  जी,  इस  बार  कुछ  ऐसा
 रहा,  खास  कर  मैंने  अपने  प्रांत  बिहार  में,
 देखा  कि  प्रकृति  की  लीला  इस  बार  विचित्र
 थी  जिन  हिस्सों  में  पहले  सूखे  से  भंयकर
 क्षति  होती  थी,  उनमें  भंयकर  बाढ़  कराई  और
 जहां  बाढ़  आती  थी,  वहां  इस  बार  सूखा
 पड़ा।  प्रकृति  ही  उलट  गई  और  जब  प्रकृति
 उलटती  है  तो  पुरुष  लाकर  हो  जाता  है,
 कुछ  कर  नहीं  पाता  हैं  -  बाढ़  और  सूखा
 दोनों  ने  हमें  इस  बार  तबाह  किया,  आर्थिक
 सूप  से  बरबाद  किया,  देश  की  एकानमी  को

 इस  से  बहुत  ग्रसित  क्षति  पहुंची ,  लाखों,
 घर  तरह  हुए  ।  हम  यह  देखते  है  कि  औसत
 प्रतिवर्ष  70  लाख  हैक्टेयर  में  पानी  आता  है,
 जहां  बाढ़  का  प्रकोप  रहता  है  और  उस  से
 करीब-करीब  प्रतिशत  i80  करोड़  रुपए
 की  क्षति  होती  है-देश  भर  में  |

 पिछले  दिनो  ता  11-8-1976  को
 सेन्ट्रल  वाटर  कमीशन  के  चेयरमैन  श्रीमती की  एक  वार्ता  आकाशवाणी  से  प्रसारित  हुई
 थी,  उसमें  उन्होंने  बताया  था  कि  975-76
 तक  4,490  मिलियन  रुपए  हम  लोगों  ने
 बाढ़  नियंत्रण  के  लिये  खच  किये  हैं,  लेकिन
 उसका  नतीजा  क्या  निकला,  शायद  हम  लोग
 समझ  नहीं  पाये  हैं।  इसके  साथ  ही  देश  में
 7500  किलोमीटर  तक  की  दूरी  के  एम्बैकमेंट

 भी  बांध  गये  हैं,  लेकिन  उसका  क्‍या  नतीजा
 ह्य  है  यह  भी  बहुत  कुछ  देखने  में  नहीं  भाया
 है।

 मग
 बिहार  में  जब  से  मैं  पंदा  हुमा  हूं :  तब  ऐसा

 नहीं
 ु  Pu

 एसा  नहीं  हुआ  कि  अखबारों

 में  भयंकर  बाढ़  की  खबर  न  झाई  हों  ।ग्राम
 जैसा  कि  शास्त्री  जी  ने  कहा-पिछले  साल
 केवल  पटना  राजधानी  में  बाढ़  आई  थी,
 जिससे  करोड़ों  रुपयों  का  नुकसान  हुआ  था,
 इस  दफा  जब  वहां  बांध  बना  दिया  गया  तो
 नतीजा  यह  हमा  कि  दक्षिण  “बिहार  के  पूरे
 क्षेत्र  में बाढ़  श्री  गई  1  पहले  बड़ी-बड़ो
 नदियों  में  बाढ़  आती  थी,  कोसी,  गण्डक,
 कमला  में  बाढ़  बाती  थी,  लेकिन  इस  बार
 ऐसा  हा  कि  छोटी-छोटी.  नदियों  में
 बाढ़  आई,  वे  उफान  मारकर  शेर
 की  तरह  से  दहाड़ने  लगीं,  पुनपुन,  अबरी,
 म्‌  रहर,  स्वर्ण  रेखा  और  यहां  तक  कि  दामोदर
 में  जो  कि  कन्ट्रोल  है,  उसमें  भी  भयानक
 बाढ़  की  स्थिति  थी  ।

 5.00  hrs.

 मैं  आपके  माध्यम  से  सरकार  से  कहना  चाहता
 हूं  कि  इस  को  राष्ट्रीय  होती  के  अन्तगंत  ले  t
 पिछले  दिनों  भी  संविधान  संशोधन  के  समय
 हम  लोगों  ने  बार-बार  कहा  था  कि  कृषि  और
 सिचाई  को  राष्ट्रीय  नीति  के  अंतगर्त  लिया
 जाना  चाहिए  ।  क्‍यों  हमने  कहा  था  ?  हमने
 इसलिए  कहा  था  कि  आप  पैसा  जरूर  देते  हैं
 लेकिन  प॑  से  का  उपयोग  कैसे  होता  है,  इस  को
 भगवान  ही  जानता  है  ।  इसलिए  मैं  कह  रहा
 हूँ  और  मेरा  अपना  ऐसा  विश्वास  हो  गया  है
 कि  जैसे  घान,  गेहूं  और  चने  की  फसल  होती
 है  बसे  ही  बिहार  में  बढ़  की  फसल  होती  है
 और  बिहार  के  जो  अधिकारी  हैं  वे  भी  यह
 सोचते  हैं  कि  हम  भी  क्‍यों  न  इस  बाढ़  में  हाथ
 घो  लें  ।  इसलिए  शायद  वे  नहीं  चाहते  कि
 बाढ़  पर  कन्ट्रोल  हो  बौर  सूखे  पर  कन्ट्रोल  हो  ।
 झगर  बाढ़  और  सूखे  पर  नियंत्रण  हो  गया,
 तो  उनका  काम  समाप्त  हो  जाएगा  ।  इसलिए
 मैं  यह  कहना  चाहता  हुं  कि  इसको  एक  राष्ट्रीय
 नीति  के  रूप  में  लेकर  केन्द्र  इसको  अपने
 सुपरविजन  में  ले  फ्लोर  इसकी  देखरेख  करे  ।
 करोड़ो  करोड़  रुपया  शाप  देते  हैं  लेकिन
 उसका  लाभ  नहीं  मिलता  है  झर  बेचारा
 जनता  बाढ़  की  विभीषिका  में  फंसो  रहता  है,
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 [at  शंकर  दयाल  सिह]
 सभापति  महोदय,  मैं श्राप  को  बताऊं  कि

 पिछले  दिनों  बिहार  के  3  जिलों  में  से  5

 जिलों  में  जैसे  हजारीबाग,  औरंगाबाद,  गया

 का  हिस्सा  नालन्दा  का  हिस्सा,  बिहार-शरीफ़
 का  हिस्सा,  और  पंटंनां  के  हिस्से  में  और  दूसरी

 बहुत  सी  जगहों  में  बाढ़  का  प्रकोप  था।

 मैं  इस  चीज़  को  रिपीट  नहीं  करना  चाहता  हूं
 लेकिन  यह  कहना  चाहता  हूं  कि  बिहार  के  कुल
 587  ब्लाकों  में  से  253  ब्लाकों  में  बाह
 का  प्रकोप  था  और  पिछले  साल  i4  लाख

 हैक्टेयर  जमीन  में  पानी  का  जमाव  थो  ।

 मैंने  भ्र पनी  आंखों  से  उस  दुश्य  को  देखा  है  मीर

 दूसरे  जिन  लोगों  ने  उस  को  देखा  है  वह  भी

 जानते  होंगे  कि  महा-प्रलय  की  तरह  से  पानी

 हर  तरफ़  दिखाई  देता  था  ।  मैं  उन  दिनों

 अपने  क्षेत्र  में  घूम  रहा  था  और  मैं  पटना  जाना

 चाहता  था  लेकिन  एक  हफ़ते  तक  मैं  पटना  में

 प्रवेश  नहीं  कर  सका  ।  पटना  को  जाने

 'वाली  सड़क  बन्द  हो  गई  थीं  और  बांध  कटे

 गया  था  ।  नतीजा  यह  हुमा  कि  जहां  भी

 देखो,  पानी  ही  पानी  दिखाई  देता.  था  ।  ऐसी

 स्थिति  में;  सभापति  महोदय,  मैं  सरकार  को

 तीन,  चार  बातें  कहना  चाहता  हूं  और  आप  का

 अधिक  समय  नहीं  लेना  चाहता  हूं।  श्राप  की

 आंखों  से  लगता  है  कि  प्रेम  बरस  रहा  हो

 लेकिन  डरता  हूं  कि  कहीं  श्राप  का  हाथ  घंटी

 परे  न  चला  जाएँ।  इसलिए  प्रेम  बरसने

 के  साथ-साथ  कप  अपनी  उंगली  घंटी  पर  न

 ले  जाइए  ।

 मैं  सरकार  से  अनुरोध  करना  चाहूंगा

 कि  एक  राष्ट्रीय  नीति  के  अस्तगत  बाढ़

 नियंत्रण  को  ले  कर  सरकार  चले  भर  जैसे
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 आपने  फरक्का  बांध  की  योजना  बनाई  है,
 उसी  तेरह  से  जिन  जिन  नदियों  में  बराबर
 बाढ़  खाने  की  सम्भावना  रहती  है,  उन  की
 योजना  सरकार  बनाए  और  केन्द्र  द्वारा  उन
 का  संचालन  करे  t

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  बिहार  के  कुछ  क्षेत्रों  मे ंइस  बार  बहुत
 भयंकर  बाढ़  कराई  है।  मेरे  क्षेत्र  में,  जहां  पर
 लोग  यह  नहीं  जानते  थे  कि  बाढ़  क्‍या  होती
 है,  छपरा,  प्रतापपुर  और  हंटर गंज  आदि

 जगहों  में  ऐसी  बाढ़  शाई  कि  सड़कें  टूट  गई,
 फसलें  बर्बाद  हो  गई  और  लोग  तबाह  हो  गये  ।

 इसलिए  मेरा  कहना  यह  है  कि  जैसे  आप  ने

 दामोदर  वली  कार्पोरेशन  बना  कर  बिजली

 शर  सिंचाई  दोनों  की  व्यवस्था  की  है  और

 उस  से  बहुत  लाभ  हमा  है,  उसी  तरह  से  श्राप

 सोन  और  पुनपुन  वैली  कार्पोरेशन  जरूर

 बनाएं  जिस  से  इन  क्षेत्रों  का  भी  विकास  हो

 सके  1

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  श्राप  जो  भी  काम  करें  वह  टेम्पोरेरी  रूप

 से  न  करें  क्योंकि  वह  उड़  जाता  है  1  कहीं

 बालू  निकाल  रहे  हैं  और  कहीं  छोटे  बांध
 बना  रहे  हैं  और  इन  पर  50,  50  करोड़

 रुपया  खां  हो  रहा  है  और  नतीजा  कुछ  नहीं

 होता  ।  इसलिए  श्राप  जो  भी  काम  करें

 वहू  पर्मानैन्ट  करें  कौर  वह  परमी मिन्ट  वैल्यू

 काहो।  सभापति  जी,  मैं  एक  बात  यह  भी

 कहना  चाहूंगा  कि  यह  सद्र  का  प्रकोप  ही  है

 जी  भयंकर  बाढ़ें  जाती हैं.  शौर  इस  इन्द्र  के

 प्रकीष  से  लोग  ल्लाह-ताहि  करने  लगते  |  और
 जब  ऐसा  होता  है  ती  लोग  इन्दिरा  थीं  के
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 ara  ma  हैं  और  इन्दिरा  जी  यानी  केन्द्रीय

 सरकार  लोगों  की  मदद  करती  है।  तो  मेरा

 कहना  यह  है  चि  जब  केन्द्र  से  पैसा  ले  कर  राज्यों
 i]

 को  मदद  पहुंचाने  की  जरूरत  पड़ती  है  और

 सारी  योजना  को  करना  पड़ता  है  तो  फिर

 श्राप  क्‍यों  नहीं  इस  पर  ठीक  से  कन्ट्रोल  रखते

 पटना  को  बचाने  के  लिए  जो  बांध  बनाया

 गया  उस  से  लोक  सभा के  भ्रध्यक्ष  श्री  भगत

 की  कांस्‍्टीटयेन्सी  के  लोगों  को  बहुत  नुकसान

 हुआ  ।  वे  बोल  नहीं  पाते  हैं  लेकिन  अगर

 श्राप  उन  से  पूछेंगे  तो  श्राप  को  पता  चलेगा  कि

 पूरा  उन  का  क्षेत्र  बर्बाद  हो  गया।  पटना

 शहर  को  बचाने  के  लिए  बिहार  के  कम  से  कम

 एक  करोड़  लोगों  को  पानी  के  अन्दर  बो
 दिया  गया  ।  मगर  पटना  को  डूबना  था

 ्तो  वह  डूब  जाता  परन्तु  उस  को  बचाने  के  लिए
 'जो  बांध  बनाया  गया  उप  से  गांवों  के  एक

 करोड़  लोग  तबाह  हो  गये  ।  .राज  स्थिति
 ।  यह  है  कि  हां  पर  लोगों  को  बड़ी  परेशानियों

 का  सामना  करना  पड़  रहा  है  t  इसलिए
 मैं  यह  कहना  चाहता  हुं  कि  आप  को  साइंटिफिक
 रूप  से  इस  समस्या  से  मिटना  चाहिए  और

 'अगर  यही  स्थिति  रही  है  तो  हर  साल  आप

 (वहां  पर  लोगों  को  हेलीकॉप्टर  से  खाना

 पहुंचाते  रहेंगे  गौर  उस  से  कोई  लाभ  नहीं
 होगा  ।

 |.  सभापति  जी,  सोखी  जी  कभी  बोल

 रहे  थे  तो  बता  रहे  थे  कि  ब्रिटेन  में  पिछले

 ढाई  सौ  सालों  में  ऐसा  सूखा  नहीं  पड़ा.  ।

 हमारे  केन्द्रीय  कृषि  कौर  सिंचाई  मंत्री,

 श्री  जगजीवन  राम  जी  जब  बिहार  गये  यें
 ि  उन्होंने  कहा  था  कि  बिहार  में  इतनी
 भयंकर  बाढ़  पिछले  6  सौ  सालों  में  नहीं

 I02

 पायी  ।  फिर  भी  बिहार  को  जो  पैसा  दिया
 गया  है  वह  महाराष्ट्र  के  अनुपात  में  कुछ  भी

 नहीं  दिया  गया  है।  मैं  श्रापकों  कहना  चाहता

 हूँ  कि  बिहार  सरकार  ने  जो  मेमोरेण्डम  केन्द्रीय
 सरकार  को  दिया  है,  उसको  भी  आपको
 देखना  चाहिए  और  बिहार  को  मदद  देना

 चाहिए  ।  हम  को  याद  है  जब  महाराष्ट्र
 में  सूखा  पढा  तो  उसको  दो  साल  करे  अन्दर

 232  करोड़  रुपया  दिया  गया  v  बिहार  की
 जनसंख्या  को  देखते  हुए  इस  समय  आपको

 बिहार  को  भी  उसी  अनुपात  में  मदद  देना

 है

 द

 HRI  CHINTAMANI  PANIGRAHI
 —™\

 Totes,
 the

 म्

 :  Mr.  Chairman,  Sir,
 v  today,  the  entire  State  of  Orissa  is  in

 the  most  distressing  condition  and  al-
 most  all  the  3  districts  of  the  State
 have  been  affected  by  serious  drought
 conditions.

 Specially,  my  constituency  compri-
 sing  of  Bhubaneswar,  Jatni,  Khurda,
 Bolgarh,  Begunia,  Nayagarh,  Daspall
 ‘and  Khandapada  have  been  worst  hit
 as  there  is  no  canal  system  which
 serves  this  area.  The  people  living
 in  this  area  are  really  in  very  great
 distress.

 The  dry  spell  in  Orissa  began  from
 first  week  of  September  ang  it  eon-
 tinues  since  then.  Only  on  6th  Oc-
 tober,  there  was  a  little  rain  but  it
 was  confined  to  only  areas  near  the
 sea  shore  within  a  limit  of  20  to  25
 miles.  Therefore,  the  rest  of  the
 State  remained  dry.

 I  have  recently  visiteq  many  of  the
 areas  which  are  affected  by  drcught.
 Everywhere,  about  75  to  80  per  cent
 of  the  standing  crop  has  drieq  up.  I
 must  admire  my  people  that  without
 waiting  for  the  help  of  the  Govern-
 ment,  through  manual  labour,  they
 tried  to  save  their  lives’  hope,  their
 standing  crop,  by  all  possible  means
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 and  they  even  carrieq  water  in  jugs
 to  sprinkle  in  their  fields—all  the
 wells  had  dried  up—but  the  crop
 could  not  be  saved.

 According  to  meteorological  sourc-
 es,  Orissa  had  29  to  50  per  cent  less
 rainfall  than  the  normal  rainfall  dur-
 ing  this  year’s  monsoon.  Kharif  is
 the  principal  crop  of  the  State.  This
 accounts  for  77  per  cent  of  the  gross
 crop  and  over  83  per  cent  of  the  Sta-
 te’s  foodgrains  ig  harvested  this  sea-
 son.  This  crop  mainly  depends  on
 monsoon.  The  irrigated  area  is  only
 about  46  per  cent  of  the  net  sown
 area.  Therefore,  the  severity  of  the
 drought  could  be  judgeg  by  the  hon.
 Minister,  Shri  Annasaheb  Shinde
 and  the  hon.  Minister,  Shri  Shahna-
 waz  Khan.  Both  of  them  have  been
 kind  enough  to  help  us  in  distress.
 They  always  come  to  our  help.  I
 woulg  request  them  again  to  come  to
 the  help  of  the  people  of  Orissa  who
 have  been  affected  by  the  drought.

 I  must  say  that  the  scene  is  most
 heart-rending.  During  the  last  ten
 years,  Orissa  has  suffered  from  dro-
 ught  for  seven  years.  During  the
 last  one  hundred  years,  Orissa  has
 suffered  from  either  serious  drought
 or  floog  for  sixty  years.  Therefore,
 Orissa  cannot  prosper  ang  cannot
 catch  up  with  the  other  States  in  im-
 proving  the  living  standards  of  our
 people  faster.  This  is  the  time  when
 the  farmers  after  exhausting  all  their
 resources  wait  in  great  hopes  for  the
 crops  in  the  fields  to  be  harvested  for
 sustaining  themselves.  But  severe
 drought  has  shattered  all  their  hopes.
 They  deserve  all  the  help  from  the
 Government.

 The  points,  that  I  would  like  to
 bring  before  the  king  attention  of  the
 hon.  Minister  are,  firstly,  to  provide
 work  and  food  nearly  to  2  crores  of
 people  in  the  State  till  the  next  year’s
 khariff  crop.  Almost  75  to  80  per
 cent  of  the  crop  has  been  Iost.  Se-
 condly,  you  should  also  provide  seeds
 for  the  next  year’s  khariff  crop.
 Thirdly,  you  should  open  fair  price
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 shops  in  every  village.  Fourthly,
 you  shoulg  undertake  the  construc-
 tion  of  minor  irrigation  works,  reno-
 vation  of  tanks  and  old  miner  irri-
 gation  works  so  that  the  people  get
 work.  Fifthly,  to  help  the  far-
 mers  for  raising  Rabi  crops  and  early
 variety  paddy  crops  in  the  irrigated
 areas;  sixthly,  to  provide  food  for
 the  children;  anq  finally,  collection  of
 all  Government  and  cooperative  ar-
 rears  to  be  stayed.

 One  more  point  is  about  the  Mani-
 bhadra  irrigation  project  in  Daspalla
 area  of  the  Mahanadi.  It  was  going
 to  provide  irrigation  to  half-a-million
 acres.  I  would  request  that  this
 should  be  taken  up  now.

 Then,  as  far  as  our  State  or  Orissa
 is  concerned,  there  are  a  lot  of  dro-
 ught-prone  areas  ang  since  Rs.  70
 crores  is  going  to  be  spent  on  the
 drought-prone  areas,  I  hope  our  State
 will  get  the  maximum  help  possible.
 from  the  Central  Government.

 /  श्री  जगन्नाथ  सिर  (मधुबनी)  सभा-
 पति  महोदय,  कहा  जाता  है  कि  वीणा  का
 तार  टूट  जाता  है  लेकिन  गूंज  रह  जाती  है।
 हर  साल  बाढ़  आती  है,  लोग  बाढ़-प्रीत
 होते  हैं,  सरकार  के  समक्ष  गवाही  दी  जाती
 है,  सरकार  श्रपने  साधन  के  अनुकूल  सहायता
 करती  है,  लेकिन  लोगों  का  दुख  दर्द  बना  ही
 रह  जाता  है।  राज  जब  देश  ने  विज्ञान  के
 क्षेत्र  में  चमत्कारिक  उत्थान  किया  है,  शर
 कर  रहा  है,  तब  भी  हर  साल  देश  बाढ़  शर

 सूखे  से  परेशान  रहे  और  लोग  दाने  दाने  को

 मोहताज  रहें  यह  बर्दाश्त  की  चीज़  नहीं
 लगती  है।  अभी  सारे  देश  में  बाढ़  करायी,
 माननीय  सदस्यों  ने  चर्चा  की  कि  किस  तरह
 की  बरबादी  हुई  और  लोग  परेशान  हुए।
 इसलिए  सारे  देश  की  बातें  यहां  न  उठा  कर
 &  भ्रपने  प्रान्त  बिहार  की  ओर  बाप  का  ध्यान
 खींचना  चाहता  हूं  जहां  पारसाल  25  प्रशस्त
 को  विनाशकारी  बाढ़  श्रायी  और  पटना  की
 जो  क्षति  हुई  उस  की  चर्चा  आप  ने  सुनी।
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 इस  साल  7  सितम्बर  को  बिहार  की  तीन

 नदियों--गंगा,  सोन  और  पुनपुन--में  बाढ़
 झा  गई  और  पुनपुन  के  तटबंध  में  दरारें  पड़
 गई।  सरकार  ने  इस  की  जानकारी  लोगों

 को  दी  और  लोगों  ने  अपने  स्थान  छोड़  सुरक्षित
 स्थानों  में  शरण  ली  पटना  की  रक्षा  तो  हुई,
 किन्तु  अन्य  स्थानों  में  जो  बरबादी  हुई  उस  की

 हम  चाहें  कितनी  भी  चर्चा  करें,  मुझे  विश्वास

 है  कि  हम  उस  की  वास्तविक  चर्चा  नहीं  कर
 सकते  हैं  |

 श्रीमन्‌,  श्राप  को  मालूम  हो  कि  बिहार
 के  5  जिलों  में  जिन  में  45  प्रखंड  होते
 हैं,  बाढ  करायी  और  लोग  उस  से  परेशान  हुए  ।
 पौने  सोलह  हजार  वर्ग  मील  इलाके  में  साढे
 95  लाख  की  आबादी  बाढ़  से  बरबाद  हुई।

 बिहार  सरकार  ने  भ्र पने  साधन  के  अनुकूल
 लोगों  की  सहायता  की,  लेकिन  वह  दाल  में
 नमक  के  बराबर  भी  नहीं  हुई।  इसलिये

 |  सरकार  ने  केन्द्रीय  सरकार  से  तत्काल  6

 |  करोड़  रु०  की  राहत  के  लिये  लिखा  और
 सड़कों  की  मरम्मत  के  लिये  i5  करोड़
 तथा  रबी  अभियान  के  लिये  25  करोड़  रु०
 की  मांग  की।  श्रीमन्‌,  प्रधान  मंत्री  भी  द्रवित

 हुई  और  उन्होंने  हवाई  सर्वेक्षण  किया।
 उन्होंने  5  जिलों  का  जैसे  सासाराम,  बक्सर,
 जहानाबाद,  औरंगाबाद,  बरौनी,  बेगुसराय,
 खगरिया,  मुकदमा,  बड़हिया,  फतूहाबाद,
 मसौढी,  नालन्दा,  इस्लामपुर,  हिलसा-पुनपुन,
 पटना  इरादी  स्थानों  का  हवाई  सर्वेक्षण  किया
 और  जो  स्थिति  उन्होंने  देखी  उस  से  वह  द्रवित
 हो  गई।

 उसके  फलस्वरूप  एक  केन्द्रीय  दल  वहां
 भेजा  गया  जो  इस  बात  की  जांच  करे  कि
 बाढ  से  बिहार  को  कितनी  क्षति  हुई  है।
 मुख्यमंत्री  ने  प्रधान  मंत्री  से  वर्णन  किया  कि
 बरौनी  कौर  बेगुसराय  बाढ़  से  पर्याप्त  आहत
 हुए  हैं,  यद्यपि  बाढ़  से  सुरक्षा  और  बचाव
 के  काफी  काम  हुए,  फिर  भी  लोगों  को  बाढ़
 की  चपेट  में  कराना  ही  पड़ा  और  भारी  बर्बादी
 सहन  करनी  पड़ी।
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 बिहार  बाढ़  से  हुई  क्षति  का  मूल्यांकन
 करने  के  लिये  जो  केन्द्रीय  विशेषज्ञ  दल  भेजा
 गया  था,  उसका  कहना  है  कि  बिहार  की  कुल
 एक  भ्र रब  82  करोड़  की  क्षति  हुई  है,  जिसका
 ब्यौरा  इस  प्रकार  है--

 (a)  5  लाख  30  हजार  हैक्टर  भूमि
 में  लगी  धान  की  फसल  नष्ट  हो  गई,

 (2)  67  हजार  हैक्टर  भूमि  में  लगी
 मकई  की  फसल  नष्ट  हो  गई,

 (3)  98  हजार  हैक्टर  जमीन  में  लगी
 अन्य  फसलें  बेकार  हो  गई।

 इसी  प्रकार  श्रीमन्‌,  बिजली  बोर्ड  को
 5  करोड़  0  लाख  रुपयें  का  तथा  सिंचाई

 व्यवस्था  को  9  करोड़  2i  लाख  रुपये
 का  नुक्सान  हुआ  1  4  लाख  मकान  ध्वस्त
 हो  गये,  जिनके  पुनर्निमाण  और  मरम्मत  के
 लिये  6  करोड़  रुपये  की  आवश्यकता  हलांकि
 गई  है।

 अब  प्रश्न  उठता  है  कि  इस  समस्या
 का  समाधान  क्या  हो  सकता  है?  यह  जो  दल
 नियुक्त  हुआ  है,  उसका  पहला  काम  यह  है
 कि  वह  इस  बात  का  मूल्यांकन  करे  कि  क्षति
 कितनी  हुई  है,  और  दूसरा  महत्वपूर्ण  कार्य
 यह  है  कि  इस  विनाशकारी  बाढ़  से  बिहार
 को  कैसे  बचाया  जा  सकता  है।

 बाढ़  से  बचाव  के  लिये  बिहार  में  विभिन्न
 नदियों  पर  तटबन्ध  और  पुल  बना  दिये  गये
 हैं,  जिससे  नदियों  का  स्वाभाविक  प्रवाह
 बन्द  हो  गया  है।  होता  यह  है  कि  हर  साल
 बाढ़  बहुत  प्रबल  बेग  से  जाने  लगी  है।  जो
 कार्यकारी  दल  है,  उसको  यह  सोचना  चाहिये
 कि  जो  तटबन्ध  बांध  दिये  गये  हैं  और  पुल
 निर्मित  कर  दिये  गये  हैं,  कहीं  उनसे  तो  पानी
 की  धाराओं  में  व्यवधान  नहीं  होता  है  ny
 कौर  यही  कारण  तो  बाढ़  आने  का  नहीं  है।
 झगर  यही  कारण  है,  तो  फिर  इससे  कसे
 बचा  जा  सकता  है,  इस  पर  वह  अपनी  सम्मति
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 दे,  राय  दे  शौर  बिहार  सरकार  को  सोचना
 चाहिये  कि  इन  कारणों  से  बाढ़  से  कैसे  बचा
 जा  सकता  है  ।

 मैं  सरकार  से  स्पष्ट  रूप  से  कहना  चाहता
 हूँ  कि  वह  यह  न  समझे  कि  जब  बाढ़  आती  है
 तो  उससे  श्राम  जनता  को  ही  क्षति  उठानी
 पड़ती  है,  बल्कि  सरकार  को  भी  भारी  क्षति
 उठानी  पड़ती  है।  इसलिये  बाढ़  से  बचाव  के
 लिये  प्रयास  करना  उसका  कत्तव्य  हो  जाता  है।
 यह  सरकार  को  स्पष्ट  हो  जाना  चाहिये।

 प्रधान  मंत्री  भी  चाहती  हैं  कि बिहार  को
 बाढ़  से  बचाया  जाये  और  इसके  लिये  वह
 एक  'परमानन्द  सोल्यूशन  चाहती  हैं।  इसके
 साथ  ही  जब  मैं  बाढ़  की  चर्चा  कर  राहा  हुं
 तो  उसी  सिलसिले  में  एक  विशेष  बात  की  ओर
 भी  आपका  ध्यान  दिलाना  चाहता  हुं।

 बिहार  में  मधुबनी  जिला  है  और  बही
 मेरा  संसदीय  निर्वाचन  क्षेत्र  है।  उसमें  is
 प्रबंध  हैं।  आपको  यह  सुनकर  हैरत  होगी  कि
 इन  i8  wast  में  से  4  प्रखंड  सूखाग्रस्त
 हैं।  वहां  के  लोग  परेशान  हैं,  वहां  तबाही  है
 और  कब  वहां  खरीफ  को  फसल  होती  ही
 नहीं  शौर  रबी  की  फसल  की  भी  कोई  उम्मीद
 नहों  है।  इसलिये  सरकार  का  ध्यान  दिलाने
 के  रथ  साथ  मैं  आग्रह  करूंगा  कि  वह  उधर
 ध्यान  दे  और  लोगों  की  कठिनाईयों  को

 #सम्यक
 ध्यान  देकर  दूर  करने  का  प्रयास  करे।

 v  SHRI  B.  V.  NAIK  (Kanara):  Mr.
 Chairman,  Sir,  I  speak  on  behalf  of
 the  State  of  Karnataka  where  there
 is  a  considerable  amount  of  drought.
 I  completely  agree  with  the  hon.
 Member  that  these  natural  calamities
 are  very  serious  subjects.

 In  the  State  of  Karnataka,  about  5
 districts  are  suffering  from  drought.
 The  hon.  Minister  must  have  already
 been  im  receipt  of  the  Memorandum
 of  scareity  conditions  in  Karnataka;

 this  is  ‘only  for  the  period  May  to
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 August,  976  and  there  is  a  request
 for  Central  assistance.  Concluding,
 the  State  Government  has  stated:

 “The  State  Government  would
 request  the  Central  assistance  of
 Rs.  4  crores  to  be  released  during
 1976-77  for  tackling  on  a  short-term
 basis  the  present  drought  condi-
 tions.  50  per  cent  of  this  assist-
 ance  may  kindly  be  released  im-
 mediately  since  many  of  the  pro-
 grammes  are  already  under  exe-
 cution  and  it  is  imperative  that
 they  should  not  be  stopped.”

 They  have  given  the  detailed  break-
 up  of  their  programmes  which  are
 under  execution,  for  example,  minor
 irrigation,  rural  communication,  soil
 conservation,  afforestation,  lift  irri-
 gation,  deployment  of  rigs  for  drink-
 ing  water,  subsidy  and  assistance  for
 transfer  of  fodder  etc.

 We  also  hear  some  alarming  news
 that  particularly  the  price  of  beef
 has  gone  down  very  enormously,  The
 cultivators  are  selling  this  because
 they  are  not  in  a  position  to  feed,
 which  is  again  linked  up  with  supply
 of  fodder.

 The  memorandum  that  has  been
 submitted  ig  already  outdated,  be-
 cause  the  conditions  of  scarcity  have
 become  more  acute.  Under  the  cir-
 cumstances,  we  have  been  assured  of
 a  second  Study  Team.  I  hope  that  it
 will  come  up  with  factual  details  and
 provide  the  requisite  financial  assist-
 ance.

 I  want  to  make  two  or  three  points.
 The  first  point  is  in  regard  to  the
 recommendations  of  the  5th  Finance
 Commission.  The  5th  Finance  Cem-
 mission,  headed  by  our  present  Home
 Minister,  Shri  K.  Brahmananda  Red-
 dy  hag  earmarked  a  specific  amount
 for  famine  relief  assistance  to  each
 one  of  the  State.  Andhra  Pradesh
 received  Rs.  4.3  crores  and  the  State
 of  Karnataka  Rs.  .9  crores.  I  do
 hope  that  the  hon.  Minister,  while
 replying  to  this  debate,  will  clarify
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 ‘ag  to  whether  the  assistance  which
 we  wil]  be  receiving  during  the  cur-
 rent  year  by  way  of  Central  assist-
 ance  under  64-Famine  Relief,  would
 be  subject  to  these  recommendations.
 The  recommendations  of  the  5th  Fin-

 ‘ance  Commission  are  clear:

 ‘We  strongly  urge  that  instead
 of  incurring  expenditure  on  relief
 on  ad  hoc  basis  on  schemes  of  du-
 ‘ious  value,  provision  should  be
 ‘made  on  a  much  larger  scale  for
 development  of  drought  and  flood
 prone  areas  in  the  5th  Plan  both
 in  the  Central  and  State  sectors.”

 \  The  State  Government  has  sought
 |  for  central  assistance  of  Rs.  4  crores.
 ‘Does  the  sum  total  of  this  recommen-
 dation  mean  that  there  will  be  g  re-

 ‘duction  of  the  central  assistance  to
 this  extent  in  regard  to  the  other  pro-
 jects  that  are  on  going  in  the  State
 ‘of  Karnataka?  The  sum  total  result
 ‘ef  the  assistance  for  drought  relief  or
 famine  relief  will  be  that  the  works
 of  development  in  other  spheres  of

 \activity  in  the  State  of  Karnataka
 will  be  affected  adversely  to  that  ex-
 tent;  it  would  mean  that.  In  this  con-

 ‘text,  I  fee]  that  constitutionally
 ‘speaking,  drought  is  not  a  State  sub-

 ject.  It  is  not  within  the  control  of
 the  State—the  drought  in  Karnataka.
 ....(Interruptions)  The  southern

 part  of  Maharashtra  was  also  affected
 |  ‘by  drought.  That  is  a  part  of  the
 |  Karnataka  drought—Drought  knows
 ‘mo  linguistic  barriers.  So,  there  was @  clear  case,  Very  recently  we  have amended  our  Constitution,  At  least drought,  if  not  the  whole  of  agricul- ture  which  cuts  across  the  barriers,

 can  be  made  a  sort  of  concurrent  sub-
 ject. i;

 Sir,  we  need  assistance  from  UP, Punjab  and  Haryana  for  rigs.  That  I
 hope  will  be  looked  into  by  the  Mi-
 nistry.  The  last  but  not  the  least  is that  in  the  year  (1972-73  when  the ‘State  of  Karnataka  was  in  the  grip of  drought,  some  amounts  were  ear-
 marked  for  lift  irrigation  by  the  Mi-
 histry  and  the  hon.  Minister  himself

 had  announced  it.  I  am  afraid,  on
 the  basis  of  the  findings  of  the  90-
 point  committee  at  the  district  level
 the  utilisation  of  these  furids  ear-
 marked  on  an  ad  hoc  basis  for  build-
 ing  up  Iift  irrigation  schemes  has  not
 been  proper.  I  have  seen  myself  in
 the  district  of  Belgaum  at  Mogatkhan
 near  Hubli  a  scheme  involving  an
 expenditure  of  Rs.  5  lakhs  was  sanc-
 tioned  and  an  expenditure  of  Rs.  7
 lakhs  wags  incurred  irrigating  an  area
 of  5  acres  of  land.  Sir,  perennial
 irrigation  was  provided  for  5  acres.
 The  substance  of  what  I  am  trying  to
 suggest  or  submit  for  the  considera-
 tion  of  the  Government  is:  each  year
 in  some  part  of  the  country  or  the
 other  there  is  a  natural  phenomenon
 or  8  sort  of  natural  calamity  and  we
 give  assistance  for  it.  As  to  how  it
 is  used  is  nobody’s  business.  It  tends
 to  get  misuseg  or  improperly  used
 and  at  times  mostly  abused.  I  would
 request  the  hon.  Minister  to  kindly
 investigate  what  happened  in  that
 drought  relief.

 Then,  Sir,  Maharashtra  demanded
 the  construction  of  |Bombay-Afta
 railway  line  as  a  sort  of  drought  re-
 lief.  On  the  same  lines  I  also  want
 that  Karwar-Hubli  line  should  he
 taken  for  up  for  construction  as  a
 drought  relief  as  it  is  8  labour-inten-
 sive  project  and  will  give  a  lot  of  re-

 ०५८

 the  drought  affected  people
 theyé.

 DR.  K.  L.  RAO  (Vijayawada):  I
 Tise  to  make  a  few  suggestions.  The
 hon.  Ministers  were  doing  good  work
 but  the  flood  problem  of  India  is  very
 complicated.  There  are  many  rivers
 throughout  the  country,  though
 smaller  in  size.  The  volume  of  water
 in  all  the  rivers  of  India  is  only  one-
 fourth  of  the  water  in  one  single
 river  of  Amazon  in  Brazil  but  the
 problem  is  vast  because  of  the  large
 number  of  rivers.  That  is  why  I  said
 the  problem  of  floods  in  this  country
 is  very  complicated.

 The  idea  of  controlling  the  rivers
 on  a  national  scale  came  from
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 Panditji  in  1954,  From  954  onwards
 for  the  last  22  years  there  were  many
 committees  on  floods  headed  by  ex-
 perts,  Ministers,  Engineers  and  so  on
 and  we  have  got  ample  material  in
 those  various  reports.  What  we  re-
 quire  really  in  this  country  is  to  rea-
 lise  the  difficulties  of  the  flood  prob-
 lem  and  make  special  studies  on
 particular  aspects  which  I  will  try  to
 mention.

 Some  friends  have  been  asking
 what  is  the  result  achieved  so  far.  We
 have  spent  Rs.  400  crores  on  flood
 control.  In  this  country  the  flood
 prone  area  is  20  million  hectares.
 Out  of  this,  one-third  has  been  saved
 80  far.  In  fact  with  this  small  sum
 of  Rs.  400  crores  we  have  achieved  a
 magnificent  result.  Hereafter,  we
 have  got  many  more  flood-prone  areas
 which  are  difficult  to  secure  protection
 from  the  floods.

 As  I  generally  do,  I  will  divide  the
 flood  problem  of  the  rivers  of  India
 into  three  sectors.  Group  I  are  the
 peninsular  rivers  of  the  Narmada
 and  the  Orissa  rivers,  the  Baitarni,
 the  Brahmani,  the  Subarnarekha,  the
 Burbalang;  what  these  rivers  need  {Ss
 construction  of  reservoirs,

 The  construction  of  dams—at  Hira-
 kud  on  the  Mahanadi,  Ukai  on  the
 Tapi  and  DVCs_  dams  have  resulted
 in  affording  protection  from  the
 floods  to  extensive  areas.  Likewise
 in  Orissa,  Rangali  on  the  Brahmini,
 Bhimkund  on'  the  Biterni,  Chandli  on
 the  Swaran  Rakha  if  constructed,
 will,  benefit  large  areas.  These  pro-
 jects  are  known  to  us.  Time  bound
 programmes  have  to  be  drawn  to
 control  the  flood  detention  reservoirs.

 The  second  group  concerns  with
 the  Himalayan  rivers.  The  Himalay-
 an  rivers  are  very  difficult  to  deal
 with.  Construction  of  gams  presents
 —engineering  problems.  Also  the
 sites  of  these  dams  are  in  Nepal—
 Pancheshwar  on  the  Sarda,  Karnali
 on  the  Ghagra,  Sikitaron  the  Rapti,
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 Nurthose  on  the  Bhagmati,  Chisapani
 on  the  Kamla  Balan,  Barakshekhtra
 or  Kharar  on  the  Kosi.  All  these  have
 been  investigated.  But  unless  the
 dams  are  constructed,  the  problem
 will  not  be  solved.  The  problem  of
 floods  in  Eastern  U.P.  and  North  Bi-
 har  will  not  be  solved  unless  these
 dams  are  constructed  and  completed
 fin  the  next  decade.  I  would  submit
 the  hon.  Minister  has  to  look  into
 these  seriously  if  we  want  to  reduce
 the  flood  damage  in  north  Bihar.

 There  is  one  aspect  on  which  I
 would  like  to  give  g  warning.  That
 is  in  regard  to  Kosi  barrage.  When
 the  Kosi  Project  was  constructed,  it
 Was  assumed  that  it  will  solve  the
 problem  for  25  to  30  years.  20  years
 are  over.  It  is  therefore,  necessary
 to  examine  how  far  the  Kosi  Project
 will  give  protection.  We  have  to  take
 levels  of  the  bed  of  the  river  to  find
 out  the  amount  of  siltation  that  has
 taken  place,  and  to  find  out  as_  to
 what  extent  the  barrage  has  lost  its
 value.  The  whole  grea  protected  by
 the  Kosi  Project  is  very  prosperous.
 To  continue  in  prosperity  we  have  to
 take  up,  if  necessary  Barrage  at  Kha-
 rar  or  Barakheshtra  dam.  Any  cons-
 truction  will  take  0  years.  There-
 fore,  we  shoulq  not  be  complacent
 about  Kosi.  It  is  a  dangerous  river.
 We  have  to  make  a  special  study  and
 we  have  to  take  steps  in  time.  I
 would  suggest  that  the  Centre  and
 the  State  must  take  steps  to  see  that
 the  study  of  this  river  is  made  in
 depth.  Various  alternatives  pave  to
 be  investigated,  lest  we  should  be
 taken  by  surprise.

 Ganga  is  a  good  river.  But  it
 causes  serious  erosion.  The  erosion
 ig  at  Balia  (U.P.),  Mansi  (Bihar)  and
 Dhulia  (West  Bengal).  At  all  these
 places  the  river  is  attacking  the
 banks  seriously.  We  must  have  a
 comprehensive  study  of  the  river
 system  in  those  reaches.  Unless
 it  is  tackled  now,  more  serious  prob-
 lems  will  arise.

 In  South  Bihar  the  riverg  are  com-
 paratively  much  smaller  but  they  can
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 cause  great  suffering  to  the  people.
 The  Sone  river  rises  at  a  great  height.
 Pumpun  and  Sone  cause  a  lot  of
 trouble  to  the  southern  areas,  Inten-
 sive  study  is  required  to  draw  up  a
 suitable  solution.

 An  intensive  study  should  be  made
 in  this  regard  because  south  of  the
 Ganga,  the  areas  between  Monghyr
 and  Patna  are  some  of  richest  tracts
 in  the  country.  If  Bansagar  dam  in
 the  river  Sone  is  constructed,  them
 the  Sone  can  be  controlled.  We  will
 be  able  to  save  Patna  city  from  fre-
 quent  floods  and,  to  a  certain  extent,
 reduce  the  flooding  in  the  Thal  area.

 I  would  like  to  emphasise  that  the
 Ganga  basin  is  most  important.  As
 rivers  come  from  Nepal  side,  ft  is
 necessary  to  take  it  up  with  Nepal
 Government  for  permission  to  cons-
 truct  reservoirs  which  will  be  bene-
 ficia]  not  only  to  us  but  also  to  Nepal.
 You  should  send  the  Minister  for
 discussion.  This  hag  been  pending
 for  a  long  time  and  so  we  should
 take  this  up  in  a  systematic  manner
 and  discuss  with  them  to  find  a  solu-
 tion.  Mere  writing  of  letters  will  not
 do.  I  have  also  said  that  instead  of
 having  committees  on  the  general
 flood  controls,  we  must  have  a  study
 team  to  make  a  detailed  study  of
 some  of  the  problems  that  I  have
 mentioned  just  a  while  ago.  That  is

 (the  best  way  to  deal  with  serious
 Problem  of  erosion  and  inundation.

 In  Assam,  one  of  the  first  priority that  we  should  do  is  to  strengthen the  embankments  already  construct-
 ed  and  bring  them  to  the  standard.

 We  should  also  fill  up  the  gaps  with
 banks  built  to  the  proper  standard.
 In  Subansari,  there  is  a  good  site
 where  granite  rock  is  found  and  a
 dam  can  be  constructed  on  the  river
 Subansari,  Also  we  should  try  for
 the  construction  of  a  detention  reser-
 Voir  in  the  Tibet  area.  We  should  take
 Up  the  matter  with  the  Chinese  gov-
 ‘«rnment  as  they  are  now  friends  to

 this  country.  We  should  negotiate
 with  them  for  taking  up  the  investi-
 gation  for  controlling  the  floods.
 Chinese  are  experts  in  tackling  flood
 problems,  Then  only  the  problem  of
 floog  in  Assam  valley  can  be  over-
 come.

 In  the  northern  parts  of  the  coun-
 try,  in  the  Ganga  and  the  Brahma-
 putra,  it  is  necessary  to  establish
 flood  fighting  units.  At  the  moment
 we  get  the  help  of  the  army  units
 when  the  floods  actually  occur.  That  is
 not  so  efficient.  What  we  should  do  is  to
 organise  two  units—one  for  the  Ganga
 basin  and  the  other  for  the  Brahma-
 putra—to  swing  into  action  during
 the  monsoon  period.  They  must  be
 equipped  with  helicopters,  launches
 etc.  to  be  stationed  in  the  basin  to

 sien

 any  contingency  that  may
 a  these  months.

 श्री  नोतिराज  सिह  चौधरी  (होशंगाबाद  )  :
 सभापति  जी,  प्रकृति  के  प्रकोप  पर  अभी  तक
 काबू  नहीं  पाया  गया  है।  इस  देश  की  सारी
 खेती  यानी  काश्तकारी  प्रकृति  पर  आधारित
 है।  इसलिए  हर  साल  कहीं  अतिवृष्टि  से
 बाहें  जाती  हैं  और  कहीं  अ्रनावृष्टि  से  सूखा
 हुआ  करता  है।

 अभी  आप  के  सामने  बिहार,  उड़ीसा,
 कर्नाटक  और  दूसरे  प्रदेशों  के  बारे  में  कहा
 गया।  मैं  भी  थोड़े  से  समय  में  आप  के  सामने
 मध्य  प्रदेश  की  राज  की  जो  दशा  है  वह  रखना
 चाहता  हूं  ।  मध्य  प्रदेश  का  एक  संभाग  रीवा
 संभाग  ऐसा  है  जो  हमेशा  सूखे  से  ग्रसित
 रहता  है।  डा०  के०  एल०  राव  जी  ने  अभी
 जो  आप  के  सामने  कहा  कि  वानसागर  बांध
 बना  दिया  जाए,  तो  उस  से  पटना  की  भी
 रक्षा  होगी  और  रीवां  संभाग  को  भी  पानी
 मिलेगा  1  मध्य  प्रदेश  का  दूसरा  संभाग  छाती स-
 गढ  है,  जिस  के  दो  डिवीजन  हैं  एक  बिलासपुर
 कौर  दूसरा  रायपुर।  इन  में  सात  जिले  हैं
 शोर  धान  के  उत्पादन  के  लिए  यह  क्षेत्र
 प्रख्यात  है  लेकिन  इस  साल  यह  भय  है  कि
 वहां  के  लोगों  को  भी  चावल  खाने  को  नहों
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 मिले।  वहां  की  हालत  खराब  है  और  बहुत
 दिक्‍कतें  हैं।  कुछ  कहा  नहीं  जा  सकता।
 ऐसी  ही  दशा  निंदा  खंड  के  जबलपुर  संभाग,
 भोपाल  और  इन्दौर  संभाग  की  है  विशेषकर
 निसरपुर,  होशंगाबाद,  खंडवा,  रायसेन
 जलों  की।  वहां  पानी  बेमौके  और  इतना

 कम  पड़ता  है  कि  वहां  की  जमीन  सूख  गई
 और  कचरा  भी  खत्म  नहीं  हुआ।  लोगों  ने
 बार  बार  बोने  की  कोशिश  की  लेकिन  बड़े
 बड़े  डले  निकलते  हैं  दौर  पानी  नहीं  है।
 लोग  बो  रहे  हैं,  बहुत  सी  जमीन  पड़ी  रह  गई
 है  और  जो  बोई  है  पता  नहीं  वहां  कुछ  होगा
 भी  या  नहीं।

 मध्य  प्रदेश  में  करोड़  87  लाख
 हैक्टेयर  जमीन  काश्त  में  जाती  है  जिसमें
 से  7  लाख  33  हजार  हैक्टेयर  में  पानी  की
 व्यवस्था  हे  यानी  9  प्रतिशत  केवल  सीमित
 है  जबकि  राष्ट्र  की  औसत  23  प्रतिशत  है।
 दुर्भाग्य  की  बात  यह  है  कि  मध्य  प्रदेश  में
 देश  का  i5  प्रतिशत  पानी  है  जबकि  जमीन
 उस  से  बहुत  कम  है।  5  प्रतिशत  पानी  जो
 मध्य  प्रदेश  में  है,  उस  का  एक-तिहाई  हिस्सा
 भी  काम  में  लाया  जाए,  तो  मध्य  प्रदेश  ही
 क्या,  उस  के  साथ  लगे  हुए  दूसरे  हिस्से  भी
 सीमित  हो  जायेंगे।  जैसा  कि  मैंने  भी
 कहा  था  कि  वानसागर  बांध  से  रीवा  संभाग
 सीमित  हो  जाएगा  और  जो  दूसरी  नदियां

 हैं  जैसे  महानदी  और  बानगंगा,  इन  से  छत्तीस-

 गढ़  का  संभाग  सीमित  होगा।  अगर  बरगी
 बांध  को  स्वीकार  कर  लिया  जाता  हूं  जिस
 में  कोई  कठिनाई  नहीं  हैं,  तो  निंदा
 की  तलहटी  में  जो  चार,  पांच  जिले  हैं  जबलपुर,
 नरसिंहपुर  वगैरा,  उन  में  सिचाई  हो  सकती

 है  और  सारी  की  सारी  समस्या  हल
 हो  जाएगी  |  मध्य  प्रदेश  में  8  लाख  33  हजार

 कुएं  हैं  जिन  में  से  1 लाख  si  हज़ार  कूचों
 में.  बिजली  है,  85  लाख  कुएं  डीजल  से  चलते

 हैं  और  6  लाख  67  हंजार  कूचों  पर  कुछ
 भी  नहीं  है।  अगर  भूगर्भीय  पानी  का  उपयोग

 इन  कूचों  को  इन रजा इज  करके  किया  जाए,
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 तो  बहुत  उत्पादन  बढ  सकता  है।  इस  साल
 की  परिस्थिति  यह  है  कि  पानी  नहीं  है।
 पानी  नहीं  है  तो  दाना  नहीं  हो  सकता  और
 दाना  नहीं  होगा  तो  खाना  नहीं  मिलेगा।
 जो  काश्तकार  ज्वर दस्ती  बो  भी  रहे  हैं  उस
 में  उत्पादन  पानी  न  होने  की  वजह  से  नहीं
 हो  सकेगा।  इसलिए  मेरा  सुझाव  है  कि  एक
 निश्चित  योजना  होनी  चाहिए,  जिस  योजना
 के  आधार  पर  लाभ  हो  सके  और  वह  लात
 निश्चित  हो,  हमेशा  के  लिए  हो  और  क्षणिक
 रहो।  मेरे  क्षेत्र  में  बाढ़  भी  आई  है  और  डा०
 राव  जब  सिचाई  विभाग के  मंत्री  थे,  उन्होंने
 बाढ  की  व्यवस्था  के  लिए  ग्रामीण  भेजे  थे।
 उन्होंने  देखा  है  कि  बांध  बनाने  की  वहां  पर
 जरूरत  है।  बांध  ऐसी  जगह  बनाने  पड़ते  हैं
 जो  ऊंचाई  पर  हो  ।  जो  नीचे  के  लोग  होते  हैं,
 उन  को  हमेशा  खतरा  रहता  है  कौर  जैसा  कि
 शंकर  दयाल  सिंह  जी  ने  कहा  कि  पटना  के
 बचाने  के  लिए  एक  करोड़  लोगों  को  डुबो
 दिया  गया,  ऐसी  चोट  नहीं  होनी  चाहिए।
 इसलिए  मैं  यह  कह  रहा  था  कि  अगर  एक
 निश्चित  चीज़  करें  और  योजनाबद्ध  तरीके
 से  उस  को  करें  तो  हमेशा  के  लिए  लाभ
 होगा  और  जो  पैसा  खर्च  होगा  उसका  लाभ
 सामने  जाएगा.  शर  अधिक  लाभ  लोगों  को
 मिलेगा।

 छत्तीसगढ  की  जो  विशेष  परिस्थिति
 है  और  उस  में  7  जिलों  को  स्थिति  इतना
 विषम  है  कि  सही  जानकारी  के  लिए  वहाँ
 पर  केन्द्रीय  दल  भेजने  की  बहुत  जरूरत  है।
 ज्  कर के  पूरे  सातों  जिलों  में  नहीं  घुसेगा
 तब  तक  पता  नहीं  चलेगा।  यह  बात  ढोक
 है  कि  देश  के  दूसरे  भागों  में  अन्न  पैदा  होगा,
 लेकिन  मध्य  प्रदेश  में  खरोश  शर  त  रबी

 होगी  और  दूसरी  यहां  रे  झप  को  अन्न
 केज  कर  लोगों  को  उदर  वृत्ति  करने  होगी ।
 लेकिन  यह  कोई  स्थाई  हल  नहीं  है।  दल  जा
 'कर  के  वहां  की  कास्‍्तविक्रता  का  ज्ञान  करेगा
 कौर  उसके  बाद  जो  कुछ  भी  निर्णय  होगा
 घ्  ऐसा  होकर  जिस  से  हमेशा  के  लिये  उस

 -प्केत्र  को  कौर  देश  को  जान  हो  सकता
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 श्री  दरबारा  सिह  (होशियारपुर)  :

 श्लेष  रमन  साहब,  मुझे  बहुत  वक्‍त  नहीं  लेना

 है  क्योंकि  मैं  फैक्ट्स  पेश  करना  चाहता  हूं।

 राव  साहब  नें  बढिया  तकरीर  की  है  जिस  में

 मुख्तलिफ  पहलुओं  को,  दक्षिण  से  ले  कर  पंजाब

 तक  की  सारी  बातें  कह  दीं  ।  मुझे  इस  बात  का

 गेंद  है  कि  यह  स्कीमें  बहुत  देर  की  पड़ी  हुई

 है  और  वह  उस  वक्‍त  की  हैं  जब  कि  राव

 साहब  मंत्री  थे  ।  पैसा  उस  वक्‍त  कम  लग  सफलता

 था  और  आज  ज्यादा  लगेगा।  आप  पहले

 वैसा  दस्तयाब  कर  संकते  थे  लेकिन  जब  पैसा

 नहीं  मिल  पायेमा।  इसलिये  सरकार  को

 |  सोचता  चाहिये  कि  बाढ़  को  रोकने  के  लिये

 |  तो  कम  से  कम  बन्दोबस्त  करे।  बारिश  नहीं
 |
 होती  इसलिये  सुखा  पड़ता  है।  अगर  आप

 सूखे  का  इंतजाम  नहीं  कर  सकते  तो  गल्ला

 देश  के  दूसरे  हिस्सों  से  लाइयेगा,  लेकिन

 बाढ  तो  हर  साल  आती  है  और  सारी  फ़सल

 को  बरबाद  कर  देती  है।  इसलिये  बाढ  को

 रोकने  की  स्कीमें  तो  जरूर  लागू  करें!  इस

 को  आप  अगर  कुछ  हद  तक  ही  कर  पायें

 तो  भी  बहुत  अच्छा  होगा  क्योंकि  बाढ  सब

 कुछ  बरबाद  कर  देती  है।  पंजाब  के  बारे  में

 शायद  किसी  को  पता  न  हो,  वह  एक  बाडेन
 [का  इलाका  है  और  इस  बार  वहां  सच  से  ज्यादा
 बाढ  अपी  और  दरिया  नें  सब  चीज़  को
 खत्म  कर  दिया।  लड़ाई  के  वक्‍त  हम  ग्रामीण

 ।
 देते  हैं,  वहां  स ेलोग  उड़ते  हैं,  नई  जगह  बसते

 हैं  प्रौढ़  वहां  जमीन  को  फ़िर  बनाते  हैं,  लेकिन
 इसके  बावजूद  अगर  बाढ  ा  जाय  तो  सरकार
 क्या  तवज्जह  देता  है  ?  इसीलिये  मेरा  कहना
 है  कि  आप  कम  से  कार  जितने  बाघ  पड़े  हैं

 उन  को  पूरा  करें।  बाप  का  थीमर्डम  कभी
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 भी  पड़ा  हुआ  है,  उस  की  तरफ  कोई  तवज्जह
 नहीं  दे  रहा  है।  कभी  किसी  ने  'इस  बात  को

 अच्छी  तरह  नहीं  लिया।  जितनी  देर  हो
 रही  है  उतना  रुपया  ज्यादा  ख़र्च  होगा  और
 फ़िर  कहेंगे  कि  रुपया  नहीं  मिल  सकता  है।
 इसलिये  इन  बातों  की  तरफ  आप  ध्यान  दें।

 राव  साहब  ने  बड़ी  अच्छी  बातें  कह  दीं,
 उन  का  एक  चौथाई  हिस्सा  भी  पूरा  कर  दिया
 जाय  तो  बड़ा  अच्छा  रहेगा।  मंत्री  महोदय
 आप  के  विभाग  में  कोऑर्डिनेशन  की  सख्त
 जरूरत  है।  आप  के  विभाग  में  माइनर
 इरीगेशन  आदि  की  एक  गैल  मुकरने  होनी
 चाहिये  ताकि  फौरन  ही  खराबी  को  दूर  कर
 सकें  |  20  पॉइंट  प्रोग्राम  में  दिया  हुम्रा है  कि

 5  मिलियन  हैक्टर  ज़मीन  खेती  के  नोचे
 लानी  है।  लेकिन  मेरा  कहना  है  कि  जो
 जोन  बा  की  वजह  से  जा  रही  है  उस  को  तो
 बचा  लीजिये।  इस  से  आप  की  प्रेदावार
 बढेगी।  हमेशा  तो  बम्पर  फसल  होने  बालो

 नहीं  है,  कभी  खराबी  भी  ा  सकती  है  इसलिये
 जो  फसल  बाढ़  से  बरबाद  होती  है  उस  को
 रोकने।  सारे  बांधों  को  बना  कर  अगर  आप
 उस  पानी  को  रोक  सके  जो  जाये  साल
 बरबादी  करता  है  तो  आप  का  काम  और
 ज्यादा  आसान  हो  जायगा  और  आप  की

 प्लानिंग  दुरस्त  होगी  1  प्लालिग  कमीशन  और

 कफाइनैन्स  मिनिस्ट्री  से  मिलाये  और  पैसा

 लीजिये।  हम  हर  साल  इस  हाउस  में  बहस
 करते  हैं,  पानी  ऊपर  से  आता  है,  सूखा  बारिश

 न  होनें  की  बजह  से  पड़ता  है,  इन  सब  का

 बन्दोबस्त  अगर  आप  इस  साइन्टिफिक  ऐज
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 fat  दरबारा  सिह]
 में  नहीं  कर  सके  तो  कब  करेंगे।  इसलिये

 आखिर  में  मेरा  यही  कहना  है  कि  आप  इस

 हा
 को  रोकने  का  इंतजाम  कीजिये।

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Mr.  Chairman,  the  natural
 calamities  have  become  a  normal
 feature  in  this  country  because  of  the
 vastness  of  the  country  and  _  also
 because  of  the  change  in  the  monsoons.
 I  do  not  think  any  year  has  passed
 when  the  Parliament  has  not  discus-
 sed  this  matter.  So,  I  would  seriously
 suggest  that  there  should  be  a
 Minister  Incharge  of  Natural  Calami-
 ties  so  that  he  may  coordinate  and
 see  that  floods  which  have  become  an
 annual  feature,  are  minimised  as  far
 as  possible.  The  permanent  or  semi-
 permanent  solution  for  floods  and
 drought  should  be  this.  We  have
 suggested,  while  discussing  the  Con-
 stitution  44th  Amendment  Bill  that
 irrigation  and  power  should’  be
 included  in  the  Cencurrent  List.  We
 have  seen  how  river  water  disputes
 have  caused  havoc  in  this  country.
 For  years  together  they  remained  un-
 solved,  whereas  water  was  going  into
 the  sea;  and  we  were  not  able  १०0
 utilize  it.  I  would  suggest  that  river
 water  and  irrigation,  which  are
 national  assets,  be  included  in  the
 Concurrent  List.

 Dr.  K.  L.  Rao,  who  spoke  earlier,
 suggested  a  number  of  flood  relief
 schemes  for  being  undertaken  in  this
 country.  I  suggest  that  gigantic
 projects  like  the  linking  of  the  Ganga
 with  the  Cauvery  have  to  be  taken
 up—the  sooner  they  are  taken  up,  the
 better  it  will  be,  because  thereby
 floods  will  be  controlled  and  water
 also  made  available  to  the  drought-
 affected  areas  irrespective  of  their
 geographital  location.

 .In  Andhra  Pradesh,  we  had  an  un-
 precedented  drought  this  year.  Even
 in  the  coastal  districts  which  used
 to  receive  bountiful  rainfall,  the  rivers
 have  become  dry;  and  the  south-east
 and  northeeast  monsoons  have  failed.

 NOVEMBER  5,  976  Situation  (Disc.)  I20

 I  now  come  to  my  area,  viz.
 Rayalaseema  which  is  notorious  ior
 its  drought  and  famine.  It  receives
 only  20  inches  of  rainfall  a  year;  and
 that  too  is  erratic.  We  experienced
 a  critical  situation  this  year.  Never
 during  the  last  50  years  did  we  face
 such  a  terrible  drought;  ang  there  is
 scarcity  even  of  drinking  water.  I
 request  Government  to  take  serious.
 notice  of  it.  Some  relief  works  of
 a  permanent  nature  should  be  taken
 up  to  eradicate  drought  and  famine
 in  this  area.  A  memo.  has  been  sub-
 mitted  to  the  Prime  Minister;  and  I
 am  repeating  it  on  the  floor  of  the
 House,  that  the  work  of  taking
 Krishna  water  from  the  Srisailam
 hydro-electric  project  to  put  into
 execution.  After  the  Bachawat
 Award,  the  State  Governments  have
 been  given  the  liberty  to  utilize  water
 allotted  to  each  State,  in  whatever
 manner  possible.  There  has  been  a
 consistent  agitation  from  the  people
 of  Rayalaseema  that  the  waters  of
 Krishna  which  flows  by  the  side  of
 that  territory,  should  be  made  avai-
 lable  to  them.

 In  this  context,  there  is  a  demand
 from  the  people  of  Madras  City,  a
 population  of  4  millions,  that  since
 they  are  suffering  from  lack  of
 drinking  water,  the  Krishna  water
 should  be  made  available  to  them.
 The  only  way  thet  water  could  be
 made  available  to  them  is  by  conver-
 sion  of  the  present  Srisailam  project
 into  a  multi-purpose  project.  The
 flow  of  water  is  te  be  taken  through
 Rayalaseersa,  so  that  it  can  be  sup-
 plied  to  Madras  City.  I  request  the
 Central  Government  to  take  advance
 action  to  supply  water  to  Madras  ity
 through  Rayalaseema.  Channels
 through  right  bank  and  left  bank  are
 proposed  to  be  dug  in  this  area,  If
 these  two  channels  are  dug,—which
 are  200  miles  in  flength—many
 thousands  of  labourers  will  be  involv-
 ed.  It  is  not  only  a  relief  work;  it
 is  also  a  productive  work.  The  same
 is  the  case  with  Telengana,  where
 there  is  a  gevere  drought;  and  the
 Andhra  Pradesh  Government  ig  tak-



 121

 ing  all  possible  steps,  within  its  finan- cial  limitations,  to  ward  off  famine  in
 the  State.  Unfortunately  this  year
 the  Godavari  barrage  has  breached
 the  delta.  The  granary  of  the
 country,  the  Godavari  delta,  is  also
 facing  a  serious  problem.  Huge
 amounts  have  to  be  spent  for  early
 construction  of  a  Barrage  across  the

 river  Godavari  so  that  the  food  pro-
 duction  may  not  be  affected.

 Another  important  thing  is  that
 some  of  the  Reyalaseema  districts  and

 jalso  some  of  the  Telengana  districts
 are  being  calssified  as  drought-prone
 areas  and  there  is  a  D.P.A.P.  program- me  in  operation  in  those  areas,  The
 D.P.A.P.  prograr-me  will  go  a  long
 way  because  it  is  a  programme  under
 which  minor  irrigation  works  are
 undertaken,  underground  water  3ur-
 vey  is  undertaken,  contour  bunding and  soil  conservation  works  are
 undertaken  and  afforestation  and  tree
 plantation  works  are  undertaken.  I would  request  the  Central  Government to  allot  more  funds  for  D.P.A.P.  pro- gramme  so  that  all  these  schemes  can be  taken  up.

 As  regards  afforestation,  because  of lack  of  afforestation  and  denudation of  forests,  the  situation  that  We  are
 facing  specially  in  Ralayaseema  area, in  Anantpur  district,  the  scientists have  prophesied  that  in  the  course  of 30  to  40

 years,  the  entire  district  will

 Y  carry  o coordinated  works  so  that  they  do  Set
 ment  to  ventilate  their  grievance,  Ss  and Say  that  flood  and  drought  have  not been  eradicated.
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 I  once  again  reiterate  that  there
 must  be  a  Minister  incharge  of  Natu-
 ral  Calamities  who  should  coordinate
 the  efforts  of  all  the  State  Govern-
 ments  and  that  irrigation  and  power
 be  included  in  the  Concurrent  List.

 Fa  MANORANJAN  uazkon
 (Arambagh):  Mr,  Chairman,  Sir,  I
 had  been  listening  to  the  debate  going
 on  in  the  House  with  great  attention.
 I  want  to  say  that  our  country  is
 mot  the  Phillipines  or  Japan.  Ours
 is  a  vast  country.  In  my  State  that  is
 West  Bengal,  Midnapur,  the  24-Par-
 ganas  and  the  Sunderbans  are  inun-
 dated  by  the  sea  water.  All  our
 rivers  are  not  able  to  carry  the
 discharge  of  water  in  them.  There
 are  floods  everywhere  ang  after  the
 floods  come  drought.  I  will  not  say
 that  all  the  scherces  undertaken  by
 the  Government  have  proved  useless
 or  ineffective.  I  will  rather  say  that
 several  plans  of  the  Government  have
 brought  much  beneficia]  results.  After
 the  construction  of  the  Farakka  Bar-
 rage,  the  port  of  Calcutta  has  no
 doubt  been  benefited.  But  some  de-
 fects  remain  in  that  plan  which  has
 not  been  rectified.  The  port  of  Haldia
 has  not  benefited  from  the  Farakka
 Barrage.  Due  to  some  defects  in  the
 plan  a  large  area  of  Murshidabad  re-
 mains  inundateg  in  water  all  the  time.
 So  we  see  that  we  are  constantly
 troubled  by  floods  on  the  one  hand  and
 drought  on  the  other.  If  we  are  to
 fight  out  this  twin  challenge  then  this
 department  of  the  Government  will
 have  to  remain  extra  alert  and  this
 department  of  the  Government  will
 have  to  be  thoroughly  reorganised  and
 recast  to  meet  the  challenge  effective-
 ly.  There  must  be  proper  coordina-
 tion  amongst  the  administrative
 Ministries.  When  Dr.  K.  L,  Rao  was
 the  Minister  Incharge,  he  had  accepted
 the  scheme  suggesteg  to  him  by  us.
 But  unfortunately  that  scheme  could
 not  be  implemented  for  want  of
 funds.  Then  we  approached  the
 Minister  of

 ——_—_____Minister_  of  Finance,  |  Shri  Chavam
 Shri  Chavan,

 *The  original  speech  was  delivered  in  Bengal.
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 Shri  Chavan  said  that  if  the  Planning
 Commission  gives  priority  then  funds
 could  be  made  available.  At  that
 time  Shri  Subramaniam  was  the  Plan-
 ning  Minister,  he  sanctioned  the
 priority.  So  the  priority  came,  funds
 were  allotted  and  the  Lower  Damodar
 project  took  shape.  From  the  speeches
 of  the  various  Members  in  the  House
 today  you  have  heard  what  is  the
 situation  in  which  the  Lower  Darro-
 dar  project  finds  itself.  All  the  exc2ss
 water  of  the  rivers  of  Bihar  starting
 from  Pun  Pun  Phalgu,  Karmanasha
 and  the  Damodar  are  mare  to  pass
 through  the  area  covered  by  the
 Lower  Damodar  Valley  scheme  and  the
 entire  area  is  flooded.  In  this  connection
 the  Chief  Engineer  of  the  West
 Bengal  Government  hit  upon  an  in-
 genous  plan  that  if  dams  were
 constructed  on  both  sides  of  the
 Mundeshwari  river  then  the  whole
 problem  of  fiood  waters  will  be  solv-
 ed.  The  real  thing  is  that  there  was
 a  conspiracy  with  the  contractors,  In
 the  original  plan  the  construction  of
 dams  on  this  river  was  no-where  con-
 templated.  When  we  came  to  know
 of  the  fantastic  scheme  of  the  Chief
 Engineer,  we  met  Babu  Jagjivan  Ram
 and  Shri  K.  C.  Pant  who  controls  the
 DVC  scheme,  and  told  them  that  the
 floods  of  the  Demodar  river  cannot
 be  controlled  threugh  dams.  The
 British  Government  tied  down  the
 Damodar  river  with  five  vicious  chains
 but  even  then  they  could  not  contain
 the  floods  and  even  in  943  we  saw
 devastating  floods  in  that  river.  Ten
 feet  of  sand  and  the  railway  tracks
 were  thrown  at  a  distance  of  ten  miles
 by  raging  floods  weters.  This  river  can-
 not  be  held  in  check  through  dams.  The
 excess  water  will  have  to  be  made  to
 pass  through  scientific  methods.  When
 we  apprised  the  hon.  Minister  of  the
 situation  and  stood  on  somewhat  firm
 ground  the  Chief  Engineer  of  West
 Bengal  surreptitiously  constructed  a
 dam  on  the  Damodar  river  at  the
 point  where  the  Damodar  ang  the
 Mundeshwari  rivers  bifurcated.  As  8
 result  of  this  the  excess  water  was
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 made  to  pass  through  the  Mundesh-
 waririver.  The  flood  waters  of  Patna
 were  discharged  in  that  river  asa  result.
 of  which  over  five  lakhs  of  people  were
 washed  away  by  the  flood  waters.  All
 their  houses  and  fields  were  complete-
 ly  submerged.  Through  this  cruel
 game  the  Chief  Engineer  only  tries
 to  prove  his  point  of  view  i.e.  how
 necessary  it  was  to  construct  dams  on
 the  Mundeshwari  rivers.  I  went  to
 the  spot  and  talks  to  the  SDO  of
 DVC  I  asked  him  why  this  out-of-
 the-plan  dam  has  been  constructed
 which  brought  devastation  to  millions
 of  people  and  demanded  that  the
 dam  may  be  immediately  demolished.
 After  that  dam  was  demolished  the
 flood  waters  went  down  and  the  peo-
 ple  heaved  a  sigh  of  relief.  The
 Government  should  understand  that
 our  scientific  and  practical  outlook
 is  much  superior  to  the  plans  chalked
 out  by  a  band  of  dishonest  and  corrupt
 officers  of  the  Government  who  only
 feed  their  self-interest  and  greed.
 That  is  why  I  demand  that  this
 entire  department  entrusted  with
 control  of  floods  must  be  wholly  re-
 organised  and  recast  with  honest  and
 sincere  people  incharge  of  planning
 and  execution.  When  we  apprised
 Babu  Jagjivan  Ram  of  the  whole
 situation,  he  understood  our  point  of
 view  being  highly  practical  and
 sincere  person.  We  placed  the  fol-
 lowing  cnarter  of  demands  before
 him:

 l.  That  the  remaining  four  dams
 of  the  D.V.C,  be  constructed  at  an
 early  date.

 2.  From  Salimabad  near  Begua
 where  the  Damodar  bifuracte  from
 Mundeshwari  the  entire  bed  of
 Damodar  be  excavated.

 3.  A  siuive  gate  be  constructed  at

 Begua  point.
 4.  The  Rupnarain  be  excavated

 because  it  has  already  lost  its  eapa-
 city  to  carry  water.
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 The  level  of  the  Rupnarain  river
 where  the  Mundeshwari  falls  into  it
 has  become  so  high  that  the  waters
 of  the  Mundeshwari  cannot  easily
 fiow  into  the  Rupnarain.  Therefore
 all  the  people  living  in  this  area  are
 mostly  inundated  by  the  river  water.

 -In  these  circumstances  I  will  again
 appeal  to  the  Minister  to  reorganise
 their  flood  control  department  with
 knowledgeable  and  sincere  persons,
 Ficklemindedness  of  the  Government
 must  be  removed  for  with.  At  one
 time  you  are  attaching  irrigation  with
 the  department  of  Power,  then  again
 you  are  joining  it  with  “nergy”.
 This  sort  of  madness  was  unknown  to
 me  previously.  I  am  in  the  legislature
 for  the  last  26  years  and  I  have  never
 seen  any  sensible  Government  indulg-
 ing  in  this  sort  of  madness  and
 thereby  bringing  untold  misery  and
 suffering  for  the  people.

 Now,  Sir,  speaking  about  drought,
 I  can  at  least  speak  about  West

 Bengal  with  authority  as  I  do  not  have
 personal  experience  of  other  parts  of
 the  country.  In  West  Bengal  about
 two  crores  of  people  are  affected  by
 drought.  In  the  near  future  a  vast
 area  will  soon  become  the  playground
 of  vultures  and  jackals  who  will  feed
 on  the  dead.  There  are  no  crops
 worth  the  name  to  harvest.  This  is

 ‘the  actual  situation.  I  will  therefore
 appeal  to  the  Government  to  reorga-
 nise  their  entire  machinery  to  fight
 drought  with  alertness  and  a  scientific

 ‘approach.  There  is  no  other  way  to
 fight  the  dreadful  menace  _  effective-
 ly.  Sir,  this  is  a  matter  where  polifics
 must  not  find  any  place.  Let  us  ijoin
 hands  to  fight  this  challenge  with  a
 view  to  lessening  the  sufferings  and
 miseries  of  the  people.  Let  us  try  to
 save  our  country  together.  The  op-
 position  is  heing  asked  to  exterid  their
 hand  of  cooperation.  It  is  said  fhat
 the  opposition  is  not  willing  to  co-
 operate  with  the  Government.  But
 Sir,  this  matter  of  flood  and  drought 4  much  above  politics.  Politics  must
 Rot  be  allowed  to  play  with  the  suffer-

 ings  of  the  people.  This  is  a  field  where
 the  opposition  and  the  Government
 must  join  hands  and  I  am  inviting
 your  active  cooperation  to  save  ihe
 people.  You  come  with  us  we  will
 take  you  to  every  district  and  village
 and  show  you  what  is  needed  and
 where.  Let  all  your  engineers  and
 administrators  come  with  us  we  will
 show  them  all  the  deficiencies  and
 the  requirements  and  extend  all  kelp
 to  overcome  them,  Let  us  fight  to-
 gether  these  menacing  natural  calami-
 ties  and  we  will  surely  succeed.

 SHRI  C.  H.  MOHAMED  KOYA
 (Manjeri):  Sir,  I  rise  to  speak  about
 the  unprecedented  drought  situation
 in  Kerala,  the  details  of  which  have:
 already  been  given  in  a  memorandum
 by  our  Chief  Minister  to  Shri  Jagjivan
 Ram  dated  the  28th  September,  1976.

 Because  of  the  continued  drought
 situation  in  Kerala,  the  farmers,  agri-
 cultural  workers  and  others  connect-
 ed  with  agriculture  have  been  put  to
 great  hardship.  The  drought  situa-
 tion  has  seriously  affected  the  agri-
 cultural  production  and  rendered  un-
 employed  thousands  of  workers  for
 whom  seasonal  agricultural  operation
 is  the  sole  means  of  livelihood.  The
 quantum  of  labour  employment  oppor-
 tunities  lost  due  to  drought  conditions
 in  terms  of  mandays  have  been  rough-
 ly  assessed  as  78,79,448  men  and
 89,02,753  women.

 In  order  to  give  some  immediate  re-
 lief  to  the  farmers  and  agricultural
 workers,  the  State  Government,  in
 spite  of  difficult  way  and  means  posi-
 tion,  has  taken  certain  measures,  They
 have  decided  to  provide  25  per  cent_
 fertilizer  subsidy  to  the  farmers  who
 lost  their  paddy  crops  completely  so
 as  to  help  them  to  some  extent  to
 raise  the  next  crop,

 The  Kerala  Government  has  sugges-
 ted  certain  measures.  I  will  briefly
 enumerate  them:  distributioh  of  ‘plant
 protection  sprayers  among  the  agricul-
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 tural  workers  who  have  suffered  loss
 of  work  due  to  drought;  subsidy  of
 Rs.  75  per  hectare  for  the  entire  addi-
 tional  area  brought  under  pulses  cul-
 tivation  during  the  rabi  season;  opera-
 tional  subsidy  for  plant  protection
 aquipment  to  the  farmers  during  the
 rabi  (including  summer)  season;
 famine  relief  works;  minor  irrigation;
 reimbursement  of  fertiliser  subsidy.
 The  State  Government  has  sanctioned
 fertiliser  subsidy  amounting  to  about
 Rs.  20  lakhs.  This  was  done  in  the
 expectation  that  the  amount  would  be
 reimbursed  by  the  Government  of
 India.  But,  unfortunately,  this  has  not
 been  done  so  far.

 The  proposals  mentioned  above  in-
 volve  a  total  amount  of  Rs,  393  lakhs.
 The  relief  schemes  proposed  are  very
 modest  considering  the  loss  suffered,
 These  proposals  havs  been  recommen-
 ded  in  the  hope  that  the  Government
 cf  India  will  approve  them  in  toto  and
 sanction  a  grant  outside  the  Plan  al-
 locations,  as  has  been  done  in  the  case
 of  other  drought-affected  States.

 We  would  also  like  to  request  the
 Government  to  allot  an  additional
 amount  of  Rs.  3  crores  as  short-term
 joan  for  the  purchase  of  inputs.  The
 amount  of  Rs.  2.75  crores  already  pro-
 vided  has  almost  been  completely  uti-
 lised,  and  requests  for  additional
 funds  are  coming  from  the  farmers,

 The  drought  situation  in  Kerala  is
 very  serious.  Since  we  are  far  away
 from  the  Capital,  we  should  not  be

 FF

 cted,  and  that  is  why,  to  bring  it
 on/  record,  I  have  risen  to  speak,

 SHRI  D.  K.  PANDA  (Bhanjanagar):
 Mr.  Chairman,  Sir,  the  first  four  Five-
 Years  Plans  and  the  Fifth  Five  Year
 Plan,  which  is  in  operation  now,  have
 not  mitigated  the  drought  hazards  of
 Orissa,  and  Dr.  Meghnad  Saha’s_re-
 commendations  have  not  been  imple-
 mented  so  far  in  order  to  prevent
 floods.  Today,  in  Orissa,  we  are  fac-
 ing  a  very  very  critical  and  grave
 situation  490  it  can  be  assessed  from
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 certain  facts  and  features.  For  drink-
 ing  water,  cross  bunds  are  put  and  in
 certain  other  places,  embankments  are
 cut  for  this  purpose.  From  this,  the
 seriousness  of  the  situation  can  be
 well  imagined,  Further,  in  Orissa,
 6  per  cent  of  the  total  land  is  under
 irrigation  for  the  last  27  years.  Besi-
 des  that,  there  is  one  single  croping
 system  there,  From  these  two  factors,
 you  can  imagine  the  extent  of  crisis
 which  has  been  hitting  the  people  of
 Orissa.  And  now  a  dry  rainy  season
 means  destitution,  scarcity  and  famine.
 Two  crores  of  people  in  Orissa  are
 faced  with  such  a  critical  situation.
 Some  newspapers  had  hinted  of  some
 hope  of  kharif  crop,  but  the  drought
 situation  has  dashed  all  that  hope  to
 the  ground.

 In  view  of  the  situation  existing
 there,  I  would  suggest  that  certain
 things  need  to  be  done  immediately.
 Firstly,  we  should  create  employment
 opportunities  through  relief  works.
 The  State  Government  has  also  sent
 a  note  for  certain  developmental
 works.  My  demand  is  that  the  Centre
 should  give  an  immediate  and  mini-
 mum  assistance  of  twenty  crores  of
 rupees  for  this  purpose,  This  does  not,
 however,  include  the  long-term  plan.
 This  is  the  short-term  plan.  Secondly,
 the  collection  of  lang  revenue  should
 be  suspended.  Thirdly,  there  should  be
 distribution  of  gratis  relief.  The
 agricultural  labour  and  certain  poor
 people  are  not  being  given  any  work.
 They  are  facing  starvation  and  death.
 Then,  supply  of  drinking  water  should
 also  be  given  top  priority.  Certain
 fair  price  shops  should  also  be  opened
 immediately,  In  spite  of  the  declara-
 tion  of  Shri  Jagjivan  Ram,  the  prices
 have  not  been  controlled.  There  should
 be  rehabilitation  programme  for  those
 people  who  are  destined  to  destitution,
 I  would  not  say,  death.  More  rigs
 should  be  sent  immediately.  Minor
 irrigation  projects  should  also  be
 taken  up  immediately.  There  are  cer-
 tain  inundated  channels  and  we  have
 been  demanding  that  those  channels
 shoulg  be  brought  under  the  irrigation
 system.
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 Sir,  as  far  as  reservoir  projects  are
 concerned,  I  need  not  enumerate  them
 today.  For  that,  the  debate  in  the
 month  of  April  974  as  also  another
 debate  in  972  can  be  referred  to.  We
 have  exhaustively  given  the  list  there.
 Dr.  K.  L.  R.  Rao  was  the  Minister  then
 in  1972.  I  would  not  mention  about
 those  things  today.

 Now,  the  advance  Plan  assistance  is
 under  consideration.  There  are  cer-
 ‘tain  procedures  and  rules  prescribed
 for  that,  As  far  as  Orissa  is  concer-
 med,  I  want  that  those  rules  should  be

 pelaxed
 and  the  Centre  must  ‘come

 forward  with  suitable  assistance  to
 the  State.  The  Centre  must  send  its
 central  team  and  money  and  other  as-
 sistance  must  be  rushed  to  save  the
 people  of  Orissa.

 श्री  पो०  गंगा  रेडियो  (प्रा दिला बाद)

 । चैयरमेन  साहब,  जब  से  दुनिया  बनी  है,
 इन्सान  को  सैलाव,  तुगयानी,  सूखे  और

 कहते  के  मसायल  का  सामना  करना  पड़ा
 है  कौर  उस  के  सामने  ये  मसायल  दरपेश
 हैं।  इन्सान  की  जिन्दगी  के  लिए  गाजा  जितनी

 |  जरूरी  है  उस  से  ज्यादा।  पानी  की  जरूरत  है।
 अगर  पानी  न  हो  तो  इन् तान  का  जीना  ही
 मुश्किल  हो  जाएगा।

 |.  सैलाब,  बाढ़,  तुगयानी,  या  सूखा  ये
 अलग  अलग  चीज़ें  नहीं  हैं  बल्कि  आते

 [असरानी  के  भ्रमण-अलग  रूप  हैं  ।  जब
 बारिश  की  ्रकसरियत  होती  है  तो  सैलाव
 और  तुग़यानी  जाति  हैं  प्रौढ़  जब  ब/रिश  कम

 'होती  है  तो  सूखा  और  कहत  नाजिल  होता
 .  है।  मुल्क  में  40  फीसदी  पानी  ब्रह्मपुत्र  और

 उस  के  सावन  में  चला  जाता  है  श्लोक  उस  का
 इस्तेमाल  ठीक  से  नहीं  हो  पाता  है।
 24  Lg_5,
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 सैलाव  की  बजूहात  बहुत  सी  बताई  गई
 हैं  ग्रोवर  कम  वक्‍त  में  ज्यादा  बारिश  का  होना,
 नदियों  की  गहराई  कम  होना,  ढलानों  में
 मदाखलत  शौर  जंगलों  का  बेरहमी  से  तलफ़
 किया  जाना  है।  पहली  आबपाशी  कमेटी
 90  में  मुराद  की  गई  थी  और  उस  ने

 यह  कहा  था  कि  हमारे  मुल्क  में  170,
 मिलियन  एकड़  फीट  नदियों  में  पहुंचता  है
 और  दूसरी  आबपाशी  कमेटी  ने  यह  बताया  कि

 4,500  एकड़  फीट  पानी  हम  इस्तेमाल
 कर  पाते  हैं  ग्रावपाशी  के  लिए  और  हर  साल

 हमारे  मुल्क  में  औसतन  67  लाख  एकड़
 जमीन  मुतासिर  होती  है,  93  लाख  श्रवाम

 मुताबिक  होते  हैं,  735  जानें  औसतन  जाती

 हैं  और  तकरीबन  4i  हजार  मवेशी  हलाक

 होते  हैं  और  अन्दाजन  चार  हजार  करोड़
 रुपये  का  नुक्सान  तुगयानी  से  हुआ  है  953
 से  974  तक  और  औसतन  68  करोड़
 रुपये  का  नुक्सान  सालाना  हो  रहा  है।
 973  में  63i  करोड़  रुपये  का  और  975

 में  47  करोड़  का  नुक्सान  हुया  2  और

 मेरा  अन्दाजा  है  कि  इस  साल  इस  से  भी

 ज्यादा  का  नुकसान  होगा।

 यह  बहुत  ही  खुशी  की  बात  है  कि  इस
 बारे  में  नेशनल  फ्लड  कमीशन  का  कयाम

 अमल  में  आया  है।  3  रियासतों  पर  बाढ़

 का  असर  पड़ा  है  और  मैं  उन  की  तफसील

 में  नहीं  जाना  चाहता।  हमारे  ग्रान्ट  प्रदेश  में

 बहुत  भयंकर  बाढ़  कराई  थी  और  मेरे  क्षेत्र  में

 दबलेश्वस्म्‌  बैराज  को  नाकाबले  तलाफ़ी

 नुकसान  हुआ।  इस  बारे  में  मैं  एक  शेर

 पढ़ना  चाहता  हूं  :
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 बेसबब  नहीं  होती  रुसवाइयां,  कुछ  हकीकत
 थी  श्रफ़्साने  में।

 वहां  पर  जो  नुकसान  हुआ  है  उस  पर  सरकार

 को  पूरी  तवज्जह  देनी  चाहिए।  मैं  यह  भी

 कहना  चाहता  हूं  कि  पिछलों  तीन  पंचसाला

 प्लानों  में  औसतन  i3  करोड़  रुपया  खर्च

 किया  गया  था  और  i966-69  में  80

 करोड़  रुपया  खर्च  हुआ  है  और  i972-73

 में  38  करोड़  रुपया  खड़े  हुआ  है।  यह  बहुत
 कम  है।

 इस  बाढ़  के  जमाने  में  हमारी  फौज  ने

 तुगयानी  का  मुकाबला  करने  के  लिए  बिहार
 में  और  दूसरी  जगहों  पर  काबिलेनाज  खिदमत

 की  है  और  इस  के  लिए  मैं  अपने  डिफेन्स

 मिनिस्टर  श्री  बंशी  लाल  को  मुबारकबाद
 देता  हूं।

 अब  जहां  तक  सूखे  का  सवाल  है  सूखा
 जब  पड़ता  है  जब  बारिश  ग़ायब  हो  जाती  है
 और  हिन्दुस्तान  में  ही  नहीं  बल्कि  सारी

 दुनिया  में  सूखा  पड़ा  है और  उस  को  उस  का

 सामना  करना  पड़  रहा  है  ।  बरतानिया

 बहुत  बड़े  कहत  की  जद  में  है  और  यहां  तक

 कहा  जाता  है  कि  ब्रिटेन  में  पानी  की  किल्लत

 है  और  उस  को  शायद  बाहर  से  पानी  दरामद

 करना  पड़  सकता  है।  हिन्दुस्तान  के  8,  9

 सूत्रों  में  पुरी  तरह  से  सूखा  पड़ा  है  और

 हिन्दुस्तान  के  380  अजला  में  से  74  को

 ड्राट  प्रोन  बताया  गया  है  जिस  के  माइने

 यह  होते  हैं  कि  मुल्क  का  20  फीसदी  हिस्सा

 ऐसा  है।  डीपीए पी  को  कायम  कर  के

 सरकार  ने  एक  अच्छा  काम  किया  है।
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 इसलिए  मैं  यह  ज  करूंगा  कि  इकबाल
 ने  जो  एक  शेर  कहा  है  उत  को  मैं  अप  को

 सुना  दूं  :

 नहीं  है  नाउम्मीद  इकबाद  अपनी  कुश्ते
 वीरान  से  t

 जरा  नम  हो  तो  यह  मिट्टी  बड़ी  ज़रखेज़

 हो  साक़ी ॥

 मतलब  यह  है  कि  यहां  की  मिट्टी  बहुत
 रखे  ज  है  और  इस  को  अगर  थोड़ा  सा  पानी
 मिल  जाए  तो  यहां  बहुत  पैदावार  हो  सकती

 है।

 अब  आन्ध्र  की  क्‍या  हालत  है  वह  मैं

 श्राप  को  बताता  हूं।  मेरे  क्षेत्र  श्रादिलाबाद
 में  फसल  खड़ी  सूख  रही  है  शौर  वहां  निजाम-

 सागर  रिज रवा बर  में  पानी  नहीं  है।  गन्ने

 की  फ़सल  पुरी  तरह  से  मुतासिर  है,  रियलिटी मा
 में  मुतासिर  है  और  दवलेश्व रम्‌  बैराज  टटने

 से  बहुत  नुकसान  हुआ  है  1  विजयानगरम  में  भी

 सूखा  है  शौर  इस  के  बारे  में  मैं  एक  शर  कहना

 चाहता  हूं  :

 अपना  क्‍या  हाल  है  खुद  हम  को  भी  मालूम
 नहीं  ।

 आप  पूछेंगे  तो  फिर  आप  से  शिव।  होगा  ।।

 ड्राप  के  बारे  में  मैं  कुछ  सजश्चन्स  देना

 चाहता  हूं।  ज्यादा  से  ज्यादा  जमीन  को

 झाबपाशी  की  सहूलियतें  मुहय्या  की  जाएं  t

 ज्यादा  से  ज्यादा  फ़सल  की  पैदावर  रबी  और

 खरीफ  की  ली  जाए  और  काश्त  के  तरीकों

 में  तब्दीली  की  जाए।  एग्रो नो मिक  प्रक्टिसेज

 में  तबदीली  की  जाए  कनवेंशन  साफ़
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 स्वागत  किया  जाए  ताकि  नमी  देर  तक

 बरकरार  रह  सह  |  जरई  मजदूरों  को  तमाम

 साल  रोजगार  मुहय्या  किया  जाए।  ज्यादा

 जंगल  उगाये  जाएं  शौर  मौजूदा  जंगलों  को

 बेदरदाना  न  काटा  जाएं।  ड्रा  असिसटेंट

 बीज  निकाले  जाएं।  मौजूदा  जमीन  में

 ज्यादा  से  ज्यादा  फ़सलें  उगाई  जायें।  ज्यादा

 से  ज्यादा  बिजली  फराहम  की  जाए।  जो

 कुछ  कभी  तक  किया  गया  है  उस  के  लिए
 मैं  बाबू  जी  को  मुबारकबाद  देता  हूं  और

 आखिर  में  यह  कहना  चाहता  हूं  कि  गंगा

 कावेरी  के  बारे  में  स्कीमों  को  पूरा  किया

 जाए  जैसा  कि  डा०  के०  एल०  राव  ने  कहा
 है।  जिस  तरह  से  भगीरथ  ने  भागीरथी  को
 जमीन  पर  ला  कर  सब  लोगों  के  लिए  एक

 बहुत  अच्छा  काम  किया  था,  उसी  तरह  से
 हमारा  यह  महक्रमा  भी  करे  तो  बहुत  अच्छा
 होगा  और  बाढ़  और  सूखे  का  मसला  हल  हो
 सकेगा।
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 श्री  चन्द लाल  चार  (दुर्ग  )  :  सभा-
 पति  जी  देश  के  कई  भागों  में  इस  साल  रखे
 की  बजह  से  अकाल  पड़ा  है,  लेकिन  हमारे
 मध्य  प्रदेश  में  45  जिलों  में  से  30-35  जिलों
 में  भयंकर  अकाल  हैं  जैस।  कि  पिछले  50  साल
 में  नहीं  पड़ा  है।  और  इस  तरह  से  छत्तीसगढ़
 का  जो  क्षेत्र  कह लत।  है  जिस  में  सात  जिले

 हैं,  राजनंदगांव,  दुबे,  बस्तर,  रायपुर,  बिलास-

 पुर,  रायगढ़  और  सरगुजा  सरदी,  इन  जिलो
 में  इस  साल  ऐसा  भयंकर  अकाल  है  जैसा  कि

 शताब्दी  में  नहीं  पड़ा  था।  ऐसा  नहीं  है  कि

 मध्य  प्रदेश  के  ग्रन्थ  जिल।  में  ग्रकाल  नहीं

 पड़ा  ।  इस।  तरह  से  विन्ध्य  प्रदेश  के  सहडोल
 तथा  मध्य  प्रदेश  के  होशंगाबाद,  खंडवा  तथा

 नरसिंह  पुर  में  भी  भयंकर  ग्र काल  है  ।  इस
 का  का  रण  यह  है  कि  पढ़ले  थोड़ी  सो  जो  वारिश

 हुई  और  जुलाई  में  बहुत  कम  बारिश  हुई  जिस

 को  ब्रजह  से  जो  मक्का।  और  बाजर।  लोगो  ने

 बोया  था  ओर  ज्यादा  वारिश  अगस्त  में  पड़ने
 से  उस  की  ग्रोथ  नहीं  हो  सकी,  और  सितम्बर र-
 अक्तूबर  में  बिल्कुल  वारिश  नहीं  हुई  जिस
 की  बजह  से  न  खरीफ  की  फसल  हो  सकी

 झ्र ौर  न  रबी  की  बुवाई  हो  सकी  ।  इसे  का  रण
 दोनो  फसलें  बद् दां  नहीं  हुई  ।
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 श्री  चन्दूलाल  चन्द्रा कर]
 मध्य  प्रदेश  को  सब  से  विचित्र  स्थिति

 यह  है  कि  देश  में  जितना  पानी  होता  है  उस
 का  5  फीसदी  पानी  मध्य  प्रदेश  में  है,  लेकिन

 उस  का  उपयोग  कम  हो  पाया  है  ।  कभी  तक

 हमारे  देश  में  भले  ही  23  प्रतिशत  जमोन
 में  सिंचाई  है,  लेकिन  मध्य  प्रदेश  में  केवल  9
 प्रतिशत  ही  सिंचाई  है  ।  इस  लिये  अन्य  राज्यों

 की  अपेक्षा  मध्य  प्रदेश  में  अकाल  अ्रधिक  हैं
 और  गरीबी  शरीक  है  ।  इसलिये  मेरे  कुछ

 सुझाव  हैं  ;

 पहला  सुझाव  यह  है  कि  केन्द्रीय  सरकार

 बहुत  जल्दी  ही  छत्तोसगढ़  इलाके  में  जांच

 के  लिये  एक  दल  भेजे,  और  मैं  तो  कहूंगा  कि

 हमारे  मंत्री  श्री  शाहनवाज  खां  साहब,  भी

 दौरा  करें।  मैं  संसद  सदस्यों  को  भी  निमन्त्रण
 देता  हूं  कि  जो  भी  वहां  जाना  चाहें  जायें,  हम
 उन  की  की  पुरी  मदद  करेंगे  जिस  से  वह  स्वयं

 वहां  की  हालत  देख  सकें  t

 दूसरा  सुझाव  यह  है  कि  मध्य  प्रदेश  में

 बहुत  कम  सिचाई  की  व्यवस्था  हैं  इसलिये

 मंत्री  जी  से  अनुरोध  करूंगा  कि  अधिक  से

 अधिक  रकम  मध्य  प्रदेश  को  दें  ताकि  बहुत  बड़े
 पैमाने  पर  राहत  कार्य  खोले  जा  सकें  ।  कितने

 बड़े  पैमाने  पर  राहत  कार्य,  खोले  जायें  इस  का

 अंदाजा  शायद  मध्य  प्रदेश  सरकार  ने  लगाया

 हो,  लेकिन  मेरा  अंदाजा  है  कि  कम  से  कम

 30  लाख  लोगों  को  वहां  पर  काम  देना  पड़े  ।

 इसी  तरह  से  राशन  की  दुकानें  भी  खोली  जायें

 जिन  से  गांव  और  सेहत  के  गरीब  लोगो  को

 सस्ते  दाम  पर  अन्न  मिल  सके  ।  और  इस  साल

 चाहे  जहां  के  भी  पहाड़ी  क्षेत्र  हो,  सभी  पहाड़ी
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 क्षेत्रो  में  भ्र काल  है,  उसी  प्रकार  मध्य  प्रदेश
 के  छत्तीसगढ़  इलाके  के  पहाड़ी  क्षेत्रो  मे ंकाफी
 भ्र काल  है,  मगर  वहां  सस्ती  राशन  की  दुकानें
 नहीं  खोली  जायेंगी  तो  गरीबों  को  बहुत
 तकलीफ  होगी  ।

 तीसरा  सुझाव  यह  है  कि  छत्तीसगढ़  के
 इल।के  के  लिये  रेलवे  की  एक  बहुत  बड़ी
 योजन।  है--माजरा  से  ले  कर  बस्तर  तक
 इस  लाइन  पर  काम  इस  साल  से  शुरू  कर  दें
 जिस  से  बहुत  लोगो  को  काम  भी  मिलेगा  और
 योजना  का  भी  प्रारम्भ  हो  जायेगा  ।

 दुर्ग  जिले  में  i806  गांव  हैं  उन  में  से
 3  गांवों  में  ऐसी  फसल  है  जिस  को  कहा

 जा  सकता  है  कि  8  ने  फसल  है  और  बाकी
 सब  गांवों  में  दो,  तीन  या  चार  आने  ही  फसल

 है  ।  इसलिये  दुर्ग  जिले  के  दो  लाख  लोगो  को

 राहत  कार्य  देना  पड़ेगा  जिस  के  लिये  श्राप  को

 ज्यादा  से  ज्यादा  पैसा  देना  चाहिये।  साथ  ही
 मैं  पुनः  कहूँगा  कि  अधिक  से  अधिक  संसद
 सदस्य  वहां  जायें  और  स्थिति  को  देखें  ।

 मध्य  प्रदेश  में  एक  करोड़  सत्तासी  लाख

 हैक्टर  जमीन  में  खेती  होती  है,  लेकिन  सिचाई
 की  बहुत  कम  व्यवस्था  हैं  -  इसलिये  मेरा

 निवेदन  है  कि  जितने  भी  तिहाई  कार्य  वहाँ

 खोले  जायें  वह  स्थायी  खोजे  जायें  जिससे

 सिचाई  अधिक  और  ठीक  से  हो  सके  ।  वहां

 पानी  बहुत  मिलता  हैं  इसलिये  स्थाई  सिंचाई

 के  किये  होने  चाहियें।  यही  मुझे  निवेदन

 करना  है  ।
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 SHRI  M.  V.  KRISHNAPPA  (Hos-
 ‘sote):  Mr.  Chairman,  Sir,  if  there  are
 fioods  in  some  parts  of  the  country,
 there  is  bound  to  be  drought  in  other
 areas;  it  is  depriving  all  these  areas.
 Drought  occurs  in  other  areas.  Un-
 fortunately  this  year,  the  drought  is
 concentrited  in  Karnataka  and  the
 adjoining  Andhra  and  Telengana  areas.
 “There  is  drought  also  in  some  portion
 ‘of  Tamil  Nadu.  In  Tamil  Nadu,  80
 per  cent  of  rains  is  obtained  in  the
 months  of  November-December  during
 north-west  monsoon.  It  started  right
 earnestly  during  this  period.

 The  cyclone  which  is  being  formed
 to-day  in  the  Bay  of  Bengal  is  going
 to  give  good  rain  there.  What  I  want
 to  tell  you  here  is  this.  I  have  never
 seen  aS  bad  a  year  as  this  year  in
 Karnataka.  Sir,  I  had  been  in  charge
 of  this  work  for  0  years  or  so  which
 my  hon.  friends,  Shri  Shinde  and  Shri
 Shahnawaz  Khan  is  now  doing.  After

 jten  years,  I  went  to  my  State  and
 there  also  I  was  in  charge  of  the  same
 work.  I  have  gone  round  India  for  a
 number  of  times,  when  I  was  in

 ‘charge  of  this  work.  So,  I  can  say  that
 I  have  never  seen  as  good  as  the  last
 year.  In  India  we  had  not  uniform
 rainfall  but,  fortunately,  during  the
 emergency,  the  rainfall  is  uniform  all
 over  India!  This  year  itself  in  Kar-
 nataka  and  in  the  adjoining  Andhra
 the  rains  have  completely  failed.  It
 started  well.  Southwest  monsoon
 started  in  June  in  right  earnest  in  the
 first  week  of  June  in  Kerala.  There
 was  a  cyclone  and  it  took  away  to
 Gujarat.  Gujarat  had  floods  in  June.
 That  never  happens,  There  were  some
 areas  which  were  affected  due  to

 floods  in  Gujarat.  That  rain  should
 have  gone  to  Karnataka  and  Andhra.
 dt  has  gone  to  Gujarat  and  northern
 parts  of  India.  Fifty  per  cent  of  rains
 from  Southwest  Monsoon  which  should
 have  gone  to  Karnataka  and  some
 parts  of  Andhra  have  completely  fail-
 ed.  As  a  result  of  this,  our  first  crop
 in  Karnataka  has  completely  failed.
 In  northern:  parts  of  Karnataka  the
 crops  were  so  bad  and  because  of
 drought  the  crops  have  failed.  Sep-
 tember-October  rain  has  failed  us
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 completely.  So,  a  team  to  assess  the
 situation,  Government  of  India  sent
 their  team,  But,  by  the  time  the  team
 came  to  assess  the  situation,  it  was  not
 so  bad.  And  so  they  submitted  a
 report.  On  the  basis  of  which,  Gov-
 ernment  of  India  allowed  them  to  have
 Rs.  7  erores  out  of  which  Rs.  3.5  crores
 only  was  released.  In  southwest
 monsoon,  80  per  cent  of  the  rain
 should  have  gone  to  Karnataka,  Now
 the  season  is  over.  And  the  real
 situation  will  be  known.  So,  my  re-
 quest  is  for  the  Centre  to  immediately
 send  an  official  team  to  assess  the
 real  situation  and  see  that  funds  are
 released  by  the  Centre.

 There  was  an  attempt  on  the  part  of
 every  State  to  see  that  whenever  they
 come  to  know  that  Maharashtra  was
 given  Rs.  50  crores  for  famine,  the
 others  diq  not  want  to  lag  behind.  So
 is  the  case  with  regard  to  Karnataka
 and  Tamil  Nadu.  The  Centre  is  very
 very  wise  now.  They  said  that  what-
 ever  they  spend  forms  part  of  their
 Plan,  So,  whatever  amount  they  are
 going  to  spend  in  the  first  five  years,
 if  they  spend  now  to  meet  the  famine
 situation,  that  will  be  met  out  of  their
 own  plan  funds,

 That  has  made  the  people  not  to
 cry  wolf.  Now,  wolf  has  actually
 come.  Somebody  must  put  a  stop  to
 this.  The  situation  is  actually  very
 bad  and  the  Centre  must  send  a  team
 to  the  State  of  Karnataka  and  por-
 tions  of  Andhra  ang  Rayalaseema_  as
 also  Tamilnadu  to  assess  the  situation.
 North  East  monsoon  is  going  to  be
 good  this  year.  Last  year  too  it  was
 not  very  bad.  This  year  it  is  going  to
 be  good  and  we  expect  a  good  rain.
 If  on  the  Central  Team’s  recommenda-
 tions,  enough  money  is  not  released  to
 these  States  to  meet  the  situation,  the
 poor  people  will  starve,  There  is
 enough  of  food  in  India.  To  combat
 the  drought  situation  something  must
 be  done.  Money  and  food  were  lacking
 twenty  years  back  when  we  were
 faced  with  a  similar  situation  Now
 that  is  not  the  position.  Something
 must  be  done:  to  the  State  of  Karna-
 taka  to  meet  this  situation.
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 Only  a  few  gruel]  centres  were  star-

 ted  here  and  there  and  small  minor
 irrigation  works  were  started.  But
 today  the  country  is  in  a  position  to
 meet  the  situation.  My  humble  request
 is,  start  immediately  relief  works.
 Otherwise,  the  condition  of  the  poor
 People  will  become  very  bad,  Already
 thefts  have  started.  The  crops  have
 failed  and  there  is  no  fodder.  The
 cattle  have  dieq  in  large  number.  The
 people  have  no  work.  So,  there  is  in-
 crease  in  thefts.  The  difference  bet-
 ween  a  civilised  man  and  an  uncivili-
 sed  man  is  0  meals.  If  a_  civilised
 person  is  made  to  miss  one  meal,  he
 will  start  telling  lies  for  the  second
 meal,  If  he  is  made  to  miss  five
 meals,  he  will  start  stealing,  If  he  is
 made  to  miss  0  meals  i.e.  for  5  days
 together,  he  commits  murder:  So,  a
 civilised  man  becomes  an  undivilised
 brute  if  he  is  made  to  miss  his  meals
 for  5  qays.  So,  the  poor  people  should
 be  given  earning  power  by  providing
 them  work.  I  hope  the  Central  Govern-

 5

 will  immediately  send  a  team  to
 the/south.

 SHRI  K.  SURYANARAYANA  (EI-
 uru):  Sir,  I  entirely  agree  with  what
 my  friends  from  the  south—
 Shri  Venkatasubbaiah,  Shri  Ganga
 Reddy  and  others—have  submitted.
 Even  the  Government  of  India’s  pro-
 jects  are  not  going  on  smoothly.  Ex-
 cepting  projects  in  Haryana,  the  pro-
 jects  in  all  other  States  have  been  de-
 layed  for  some  reason  or  other  by  the
 Government  of  India  itself,  although
 the  State  Governments  are  anxious
 about  their  completion,  After  the
 plan  is  approved,  sometimes  due  to
 non-availability  of  money,  sometimes
 due  to  some  technical  reasons  and
 sometimes  due  to  other  reasons,  the
 projects  are  delayed.

 The  Godavari  Projects  was  construc-
 ted  by  Mr  Cotton  at  a  cost  of  Rs  5  or
 6  crores  in  ‘1852.  They  took  just  five
 years  to  construct  it  at  a  time  when
 there  was  no  electricity  and  no  advan-
 ced  knowhow.  There  was  some  damage
 to  this  in  963  and  the  Mitra  Commit-

 NOVEMBER  5,  976  Situation  (Disc.)  744
 tee  was  appointed.  In  965  they  sub- mitted  their  report.  It  was  approved by  the  Government  of  India  in  1970. That  is  the  funny  thing.  Mr  Cotton  is
 regarded  aS  God  in  Andhra  Pradesh
 because  he  built  this  project,  The
 East  India  Company  thought  why there  should  be  drought  in  an  area
 where  there  is  enough  water,  So,  an
 anicut  was  constructed.  Mr  Cotton
 constructed  a  dam  in  Tanjore  also  in
 1848.  After  gaining  that  experience  he
 was  sent  to  Godavari  delta.  Even  in
 those  days  our  cultivators  were  ex-
 porting  from  Andhra  Pradesh  sugar to  England,  rice  to  Bourbon,  England
 and  France,  gram  to  Bourbon,  tobacco
 to  various  places,  hemp  to  England and  oil  seeds  to  England  and  France.
 Without  any  irrigation  facilities,  elec-
 tricity  or  technical  facilities  like  now,
 they  were  able  to  manufacture  these
 things  with  their  skill  and  export
 them  in  those  days.

 They  have  exported  sugar  also.  But
 in  these  days,  with  all  the  experience
 and  money  and  the  assistance  of  the
 World  Bank,  things  are  not  moving
 fast,  They  have  collecteq  from  the
 delta  area  nearly  Rs.  7  crores  for  this
 project  but  this  has  been  delayed  by
 the  Planning  Commission.  All  pro-

 jects,  regardless  of  their  size,  are  bog-
 ged  down  because  of  financial  con-
 straints.  The  State  Government  feels
 that  the  Centre  has  not  supplied  eno-
 ugh  funds  to  carry  out  even  vital  pro-
 jects  like  the  Nagarjunasagar.  Chief
 Minister  Vengala  Rao  says:  “Andhra
 is  one  of  the  leading  States  in  the  field
 of  irrigation  and  agriculture.  It  is
 known  as  one  of  the  river  States  of
 India.  Seven  lakh  hectares  of  addi-
 tional  area  can  be  brought  under  the
 major  projects  like  the  Nagarjuna-
 sagar,  Pochampagd  etc,  Provided  addi-
 tional  central  aid  is  made  available.”
 So,  if  the  Centre  can  give  us  Rs.  00
 Crores  as  loan  or  subsidy,  we  can  pro-
 vide  food  to  the  entire  country.  To-
 day,  nearly  40  people  met  the  Prime
 Minister  and  submitted  a  memoran-
 dum.  She  said  that  she  would  con-
 sult  the  Central  and  State  officials  in-
 cluding  the  Chief  Minister.
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 In  our  area,  there  is  no  drought  but
 there  is  doubt,  because  we  do  not
 know  when  we  will  get  the  water.  The
 State  Government  is  trying  its  best  to
 complete  the  project  but  funds  come
 in  their  way.  Therefore,  I  request  the
 Central  Government  to  provide  suffi-
 cient  funds  to  Andhra  State  to  enable

 !
 me)

 complete  these  projects.

 MR.  CHAIRMAN:  There  are  49  Mem-
 bers  who  want  to  speak  and  the  time
 left  is  55  minutes.  So,  each  member
 can  get  23  minute  if  all  of  you  want  to
 speak.  Otherwise,  some  of  the  Mem-

 |  bers  may  not  got  the  chance  because  I
 |  will  call  the  Minister  at  6.30  sharp.
 |  Now,  it

 v

 the  House  to  decide.

 SHRI  N.  TIWARY  (Gopalganj):
 It  was

 ye

 unfair  to  give  20  minutes
 to  each  Némber  in  the  beginning....

 MR.  CHAIRMAN;  For  that,  you  can
 speak  to  the  Speaker  in  his  Chamber.
 I  am

 copte:
 rned  for  the  present.

 SHRI  D,  N.  TIWARY:  Then  give  at
 least

 yf!
 minutes  (Interruptions)

 |
 MR,  CHAIIRMAN:  At  6.30  I  will  call

 the  Minister.  If  I  give  five  minutes  to
 each,  I  will  go  by  the  list.  The  dis-

 ;  cussion  will  be  off  exact  at  6.30.  Should
 I

 make
 At  tour  minutes?

 L..

 MEMBERS:  No,  no.

 AIRMAN:  All  right,  the  con-
 sensus  of  the  House  is  that  I  will  give
 five  minutes  to  each  and  I  will  go  by

 the  Jt
 I  will  call  the  Minister  at  6.30.

 |  SHRI  K.  LAKKAPPA  (Tumkur):
 |Every  year  when  we  come  here,  we  do

 so  to  discuss  the  flood  or  drought  situa-
 tion.  This  Ministry  has  to  measure the  magnitude  of  the  problem  and
 study  the  vagaries  of  nature  which  are

 \responsible  for  the  sufferings  of  the
 people.  There  is  no  machinery  set  up
 by  the  government  at  present.  I  have
 been  urging  for  a  long  time  that  there
 is  no  dearth  in  this  country  of  natural
 resources,  Water,  manpower  and  landg are  all  available.  Underground  water
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 is  available,  even  in  Karnataka.  Only
 efforts  have  to  be  made  to  help  people
 when  drought  hits  them,  and  when
 floods  are  there.  We  have  to  complete
 the  irrigation  projects,

 The  5th  Finance  Commission  has  dis-
 criminateq  against  Karnataka.  The
 flood  ang  drought  situation  in  Karna-
 taka  this  year  is  the  worst.  The  State
 Government  has  said  that  3  districts
 have  been  affected.  I  know  the  posi-
 tion.  Members  of  Parliament  have
 visiteq  the  areas.  The  first  team  of
 officers  has  visited  the  areas.  There  is.
 a  demand  that  a  second  team  should
 visit  the  areas.  There  is  no  point  in
 demanding  the  visit  of  any  team.
 When  our  officers  are  busy  writing  re-
 ports,  people  are  dying;  and  cattle  are-
 dying  for  want  of  fodder  and  water.
 This  Ministry  must  have  a  board  for
 attending  to  natural  calamities  like
 famine,  drought  and  floods.  We  must
 have  a  permanent  machinery.  We
 should  have  an  all-India  policy?  You
 must  create  a  Fund,  to  be  used  to  meet
 such  natural  calamities.  You  should
 organize  the  relief  activities  through
 the  Board.  You  can  create  a  Famine
 Board  or  Floods  Board.  They  can
 then  operate  directly.  They  can  send
 experts  ang  look  into  all  the  pending.
 cases  relating  to  irrigation,  e.g,  n  Kar-
 nataka.  Sufficient  financial  assistance
 has  not  been  provided  to  Karnataka.
 You  have  provided  Rs.  74  lakhs.  The
 magnitude  of  the  suffering  in  the  dis-
 tricts  affecteq  is  such  that  not  less  than
 Rs.  l  crore  are  required  for  each  dis-
 trict.  You  have  to  sustain  the  pro-
 gramme  for  l}  years  in  Karnataka.

 These  things  are  taken  very  casual-
 ly.  Members  voice  their  grievances,
 but  their  pleas  are  not  taken  seriously.
 The  entire  Karnataka  is  under  the  grip
 of  drought.  There  is  g  mass  exodus;
 people  are  going  out  to  places  where
 they  can  get  work.

 Even  the  Famine  Code  has  not  been
 changed.  The  rate  of  payment  of
 wages  to  coolies  has  also  not  been
 changed.  Government  of  India  should
 come  in  a  big  way  to  help  in  these
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 matters,  whether  it  is  Karnataka  that
 is  affected,  or  any  other  State.  A
 _permanent  machinery  is  necessary.  It
 is  not  there  now,

 Every  year  you  are  allocating  funds
 for  works  in  the  drought-affected  areas,
 Have  you  measureg  the  magnitude  of
 the  problem?  Drinking  water  is  avail-
 able;  but  we  are  short  of  rigs.  We  are
 not  able  to  supply  them  to  the  villages.

 -People  and  cattle  travel  for  miles  to
 get  water.  My  friend  was  saying  that
 the  price  of  beef  has  come  down,  be-
 cause  all  the  cattle  are  used  by  the
 butehers.  A  permanent  arrangement
 should  be  there.  It  is  no  use  sending
 any  team.  Adequate  relief  arrange-
 ments  shoulg  reach  our  constituencies
 before  we  return  there.  People  should
 be  satisfied.  We  must  understand  the
 gravity  of  the  situation.  Measures

 -should  be  taken  expeditiously.  Finan-
 cial  assistance  should  also  reach
 drought-affected  areas,  in  order  to  save
 the  people  and  cattle  who  are  suffer-

 ve
 Karnataka.

 RI  8.  N.  SINGA'DEO  (Bankura):
 Mr.  Chairman,  Sir,  J  am  very  much
 thankful  to  you  for  the  opportunity
 you  have  kindly  given  to  me  to  speak
 on  the  flood  and  drought  situation  in
 our  country.  We  have  seen  that  while
 in  some  parts  of  the  country,  there  is
 devastation  of  floods  and,  on  the  other
 hand,  there  is  an  acute  drought  as  a
 result  of  which  the  people  are  badly
 affected  and  are  in  a  helpless  condi-

 ‘tion.  For  instance,  in  the  State  of
 West  Bengal,  we  find,  that  on  the  one
 hand,  in  north  Bengal,  there  is  a
 serioug  devastation  of  floods  and  a
 Jarge  number  of  people  have  been  made
 homeless  ang  helpless,  on  the  other
 hand,  we  find  that  the  western  parts
 of  West  Bengal  have  become  the  vic-
 tim  of  acute  drought  and  the  people
 there  are  in  a  very  helpless  condition.

 Since  the  time  at  my  disposal  is  very
 short,  I  would  concentrate  on  the
 drought  situation  in  my  constituency,
 in  the  districts  of  Purulia  and
 Bankura.  In  this  connectioa,  I  want  to
 draw  the  attention  of  the  hon.  Minis-

 ‘ter  to  the  prevailing  chaotic  condition
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 of  the  drought-affected  people  in  the
 two  districts  of  Purulia  ang  Bankura
 which  form  part  of  my  Parliamentary
 constituency  in  the  State  of  West  Ben-
 gal.  This  year,  due  to  the  failure  of
 monsoon,  the  crops  in  a  large  number
 of  fields  could  not  be  sown  and,  in  sume
 parts,  where  the  crops  were  actually
 sown,  due  to  the  failure  of  rains,  all
 the  standing  crops  have  withered  away
 as  a  result  of  which  a  large  number  of
 small  farmers,  landless  labourers  and
 even  middle-class  farmers  are  in  a
 helpless  condition.  I  would,  therefore,
 request  the  Government  to  help  the
 affected  people  and  allot  more  money
 to  these  affected  districts  of  Purulia
 and  Bankura  in  the  State  of  West  Ben-
 gal  under  the  Drought-Prone  Area
 Programme  so  that  a  large  number  of
 medium  and  minor  irrigation  schemes,
 wells,  etc,  could  be  taken  up  to  ensure
 irrigation  to  the  fields  ang  more  and
 more  people  could  be  provided  with
 work  so  that  they  could  earn  their
 bread  and  save  their  family  members
 from  starvation,

 The  nationaliseq  banks  and  coopera-
 tive  societies  should  be  directed  to  <d-
 vance  short  duration  crop  loans  and
 long-time  agriculture  development
 loans,  etc.  so  that  more  ang  more  small
 and  medium  irrigation  projects,  such
 as,  embankmerit  on  flowing  nalas  and
 rivulets  for  storing  of  rain  water  for
 irrigation  purpose  to  fight  out  the
 drought  conditions  could  be  taken  up
 on  a  large  scale.

 I  would  also  request  for  opening  of
 gruel  kitchens  for  the  affected  destitute
 people  and  supplying  cooked  food  to
 middle  class  people  on  subsidised  rates.

 Further,  I  would  request  for  the  supp-
 ly  of  ration  to  all  categories  of  the  people
 at  Government  fixed  rates  through  the
 modified  fair  price  shops.

 In  the  end,  I  would  earnestly  request
 the  Government  to  sanction  and  allot
 necessary  funds  for  the  implementation
 of  the  Upper  Kansabati  river  and
 Darakesher  River  projects  in  the  dis-
 tricts  of  Bankura  and  Purulia  so  that
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 the  drought  which  has  pecome  a  regu-
 Jar  feature  in  this  area  might  not  recur
 again.

 So  far  as  I  know  these  two  projects
 have  been  approved.  But  the  rnoney
 has  not  yet  been  released.  Due  to
 this.  the  work  on  these  two  projects  is
 not.  progressing  rapidly.  The  result  is
 ‘that  the  Jands  which  could  have
 been  irrigated  are  not  getting  the  irri-
 gation.  J  would,  therefore,  request  the
 Government  to  move  in  the  matter  and
 release  the  funds  for  both  these  pro-
 jects  which  have  been  approved  so
 that  the  work  on  these  two  projects
 can  be  taken  up  immediately  mine

 | ‘any  further  delay.
 *SHRI  S.  A.  MURUGANANTHAM

 (Tirunelveli);  Mr,  Chairman,  Sir,  many
 hon,  Members,  who  preceded  me,  refer-
 red  to  the  ravenous  drought  ravaging
 many  parts  of  our  country.  I  would
 like,  in  particular,  to  refer  to  the
 serious  drought  searing  many  areas  in
 Tamil  Nadu  from  where  I  hail.

 Tirunelveli,  Ramanathapuram,  Madu-
 rai,  Salem,  Coimbatore,  Dharmapuri,

 JNorth  Arcot,  South  Arcot,  Pudukkottai,
 Tiruchirappalli—these  are  the  ten  dis-
 tricts  of  Tamil  Nadu  afflicted  by
 drought.  The  Tanjore  district,  which
 is  traditionally  known  as  Chola  Nadu,
 and  which  is  described  as  the  Granary
 of  the  South,  has  become  the  victim
 of  drought  on  account  of  the  perennial
 river  Cauvery  not  getting  adequate
 water.  Even  according  to  the  statis-

 ‘ticts  supplied  by  the  Government,  42
 villages  in  Tamil  Nadu  are  afflicted  by
 drought.  The  two  Central  teams
 which  visiteq  these  areas  have  given a  graphic  account  of  the  seriousness  of
 drought  in  Tamil  Nadu.  Prime  Minis-

 ‘ter,  Shrimati  Indira  Gandhi,  toureg  the
 arid  zone  of  Tamil  Nadu  in  order  to

 hi  ave  a  personal  assessment  of  the
 drought  in  Tami]  Nadu.  Besides  her,
 some  Central  Ministers  also  visited
 these  parched  areas.

 Tirunelveli,  Ramanathapuram  and
 Coimbatore,  in  these  three  districts  in
 Tami]  Nadu,  the  rains  have  faileq  in
 three  successive  years.  The  Palmyra

 tree  which  can  withstand  even  acute
 drought  and  heat  has  starteq  wither-
 ing.  The  people  of  Tirunelveli  district,
 whose  livelihood  is  dependent  vpon
 this  palmyra  tree,  have  become  desti-
 tutes.  As  the  agriculturists  could  not
 get  cattle-feed,  they  have  sold  and  are
 selling  their  cattle,  which  is  their
 mainstay,  at  distress  prices—at  5  per
 cent  or  20  per  cent  of  the  purchase
 price.  JI  can  go  on  enumerating  the
 atrocious  consequences  of  this  natu-
 ral  calamity,  but  paucity  of  time  pre.
 vents  me  from  such  _  gruesome
 narration.

 With  a  view  to  tackling  this  awesome
 drought,  the  State  Government  formu-
 lateq  a  programme  with  an  outlay  of
 Rs,  3i  crores.  In  two  instalments  the
 Centra]  Government  gave  a  sum  of
 Rs.  5.7  crores.  The  scarcity  relief
 work  is  being  done  in  digging  €300
 drinking-water  wells  and  such  other
 employment  oriented  schemes.  This  is
 not  enough.  I  suggest  that  greater  at-
 tention  must  be  paid  to  start  cottage
 industries  and  small  industries  which
 would  be  of  immedia..  benefit  to  these
 suffering  people.  Tamil  Nadu  is,  in
 fact,  equivalent  to  Panjab  in  regard  to
 augmentation  of  agricultural  produc-
 tion—it  is  about  4  per  cent.  You
 know,  Sir,  that  Tamil  Nadu  is  north  of
 Equator  and  is  dependent  entirely  upon
 South-west  and  North-east  monsoons,
 which  usually  do  not  yield  enough
 rains.  I  state  this  factor  only  to  em-
 phasise  that  the  Central  Government
 should  draw  up  a  permanent  scheme
 for  mitigating  the  effects  of  recurring
 droughts  in  Tamil  Nadu.  It  is  really  a
 paradox  that  we  are  discyssing  the
 flood  havoc  in  some  parts  of  the  count-
 ry  and  also  the  drought  affliction  in
 some  other  parts  of  the  country.  If  this
 recurring  natural  phenomena  is  to  be
 eliminateq  from  our  national  scene,
 the  Central  Government  must  start  the
 implementation  of  the  magnificent
 scheme  of  connecting  Ganga  with  Cau-
 very.  Covering  a  vast  stretch  of  3200
 miles,  the  Soviet  people  have  linked
 Volga  with  Don.  Our  technical  ex-
 perts  are  in  no  way  inferior  to  those

 “The  original  speech  was  delivered  in  Tamil
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 in  other  countries.  They  can  success-
 fully  connect  Ganga  with  Cauvery,
 covering  just  609  miles.  I  _am  sure
 that  the  Central  Government  will  come
 forward  to  implement  this  gigantic
 scheme  with  the  willing  cooperation  of
 the  people  of  this  country,  as  this  is
 their  long-cherished  dream.

 Besides  this,  the  State  Administra-
 tion  shoulg  start  negotiations  with  the
 neighbouring  States  of  Kerala,  Andhra
 Pradesh  and  Karnataka  for  getting
 the  much-needed  water  for  Tamil
 Nadu.  The  former  D.M.K,  Adminis-
 tration  in  the  State  was  interested  only
 in  propagating  separatism  and  not  in
 procuring  water  from  the  neighbouring
 States.  J  request  that  now  the  Central
 Government  should  take  the  initiative
 in  this  matter,  as  Tamil  Nadu  is  being
 administered  by  the  President.

 During  the  great  Dadhu  year  famine
 00  years  ago,  as  a  drought  relief  work
 the  Tirunelveli-Koilpati  railway  line
 was  constructed.  Now  the  Nellai-
 Kumari  railway  line  scheme,  which
 has  been  worked  out  with  an  outlay  of
 Rs.  22  crores,  must  be  undertaken
 forthwith  with  greater  vigour  and
 verve.  So  far  only  30  per  cent  of  the
 work  has  been  done.  This  year  only
 a  paltry  sum  of  Rs,  73  lakhs  has  been
 provided  for  this  work.  I  need  not  say
 that  this  will  be  sufficient  only  to  meet
 the  wages  of  workers  and  salaries  of
 the  employees.  If  this  work  is  to  be
 completed  quickly,  it  must  be  taken  as
 a  drought-relief  work.  This  will  gene-
 rate  employment  to  those  undergoing
 uptold  hardships  on  account  of  drought.

 Before  I  conclude,  I  would  like  to
 stress  the  imperative  necessity  of
 drawing  up  some  permanent  schemes
 and  programmes  by  the  Central  Gov-
 ernment  for  saving  Tamil]  Nadu  from
 recufring  drought.

 rs
 these  words,  I  conclude.

 HRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  For  the  last  30  years,
 Government  hag  been  planning  in  a
 scientific  way  how  to  control  floods  and
 to  eradicate  drought  in  the  country.
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 But  the  difficulty  is  that  people  have
 been  destroying  the  forests  very  indis-
 criminately,  with  the  result  that  our
 forests  have  been  reduced  to  fifty  per cent.  Also  al]  the  pastures  have
 been  brought  under  the  plough. That  is  why,  in  the  country  these
 floods  are  coming,  even  twice  a
 year  in“g  State,  and  drought  is  also
 faced,  alternately,  in  the  same  year.  sl.
 do  not  want  to  create  a  panic  by  exag-
 gerating  anything.  Our  Chief  Minis-
 ter,  Shri  Vengal  Rao,  has  sent  a  detail-
 ed  report  to  the  Government  of  India
 Stating  how  the  whole  State  is  affected
 by  drought.  This  year  there  was  a
 breach  also  as  was  mentioned  by  my
 predecessor.

 My  constituency  is  a  very  fertile
 area  870  it  contributes  every  year  one
 lakh  tonnes  of  rice  to  the  Central  Pool
 and  one  lakh  tonnes  of  sugar  besides
 oilseeds  and  other  things.  This  year,
 On  account  of  the  failure  of  late  nion-
 soon  rains,  the  current  crops  of  paddy
 and  sugarcane  have  not  suffered  much,
 but  all  dry  crops  have  been  completely
 lost;  also,  the  future  crop,  i.e.,  adsali,
 which  is  planted  in  the  month  of  June-
 July  over  16,000  acres  is  adversely
 affected;  the  total  investment  on  these
 16,000  acres  is  roughly  Rs.  0  crores,
 and  this  money  will  go  waste.  The
 people  are  feeling  very  much.  The
 demands  from  my  constituency  are
 these:  the  whole  amount  which  the  peo-
 ple  have  suffered  may  be  recouped
 either  by  the  Government  of  India  or
 the  State  Government;  if  that  is  not
 Possible,  the  second  alternative  ig  that
 the  interest  on  the  bank  loan  may  be
 waived  and  the  amount  may  be  recove-
 red  in  easy  instalments;  if  that  is  not
 done,  the  capacity  of  the  peasants  to
 grow  paddy  anq  Sugarcane  next  year
 will  be  adversely  affected,  next  year
 there  will  be  no  sugar  season  in  my”
 constituency,  Nizamabad;  the  sugar
 production  in  our  State  will  be  less  by
 one  lakh  tonnes.  That  is  why,  I  am
 bringing  this  to  the  notice  of  the  Minis_
 ter.

 My  suggestion  is  this.  The  Goda-
 vari  ang  fhe  Manjire  are  the  rivers
 which  flow  through  my  constituency.
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 During  the  last  drought  situation,  Mr.
 Shinde  had  sanctioned  two  lift  irriga-
 tion  schemes  on  the  Godavari  in  my
 constituency.  Now  there  is  scope  for
 six  more  lift  irrigation  schemes.  I
 woulg  request  the  Minister  to  sanction
 money  immediately,  so  that  these  lift
 irrigation  schemes  can  be  taken  up  and
 completeg  in  two  or  three  months.  So
 is  the  case  with  the  entire  country.

 ere  are  sO  many  rivers  flowing  in
 ia is  country,  and  the  water  should  be
 lifted.  Our  Chief  Minister  has  already
 planneq  to  have  about  00  to  50  lift
 irrigation  schemes,  but  the  finances  in
 the  State  are  limited,  and  our  Chief
 Minister  cannot  take  up  more  schemes.
 That  is  why  I  suggest  to  the  Govern-
 ment  of  India  to  come  in  a  big  way.
 Let  us  have  a  fina]  solution  for  drought.
 On  the  one  hand  water  is  being
 wasted  by  being  allowed  to  flow  into
 ‘the  ocean,  and  on  the  other  hand  our
 fields  are  starved  of  water.

 Moreover,  on  account  of  the  floods,
 the  best  surface  soil,  which  is  worth
 more  than  gold,  is  being  washed  away
 into  the  sea.  A  day  may  come  when
 all  the  fertile  fields  of  India  may  turn
 into  a  desert  like  Rajasthan.  Already
 we  are  seeing  that  the  desert  of
 Rajasthan  is  advancing.  Our  young
 leader,  Shri  Sanjay  Gandhi,  has  taken
 up  the  programme  of  afforestation.

 77.00  hrs.

 The  Young  Congressmen  have  taken
 up  this  challenge.  But  unless  end
 until  the  Government  comes  in  a  dig
 way  to  plant  frees  and  afforest  fhe
 entire  country,  these  floods  and
 drought  cannot  be  stopped.  The  Prime Minister  has  been  telling  time  and
 again  that  the  reason  for  these
 droughts  and  floods  is  only  deforesta-
 tion.  We  would  like  the  Government to  take  netessary  steps  in  this  direc- tion  in

 7  bie  way.

 sit  चिप्स  प्र्  नज्म
 माननीय  सभापति  जी,  दत्त र  प्रदेश,  देश  का  एक
 बहुत  बड़ा  भाग  हैं  जिसमें  हम  समझते  हैं  कि
 दो-तिहाई  भाग  बाढ़  से  प्रभावित  है  और  इस
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 बार  इस  प्रदेश  में  एस!  चगह  बाढ़  आई  है,
 जहां  कर  आरती  नहीं  थी  महाभारत  के
 समय  में  मथुरा  में  बाढ़  भाई  थी  और  दत्त
 समय  भगवान  उष्ण  ने  उस  क्षेत्र  को  बचाया
 था  |  उसके  बाद  अब  फिर  वह  भयंकर  बाढ़
 आई  है  जिसके  कि  वे  आदि  नहीं  थे,  इसलिये
 उनका  जन-जीवन  बड़े  संकट  में  पड़  गया
 था  1

 उत्तर  प्रदेश  के  पूर्वी  जिले  हमेशा  से
 प्राकृतिक  आपदा  के  शिकार  होते  रहे  हैं  ।
 बलिया,  आप-गढ़,  गाजीपुर,  देवरिया,
 गोरखपुर  की  बस्तियां  भयंकर  बढ़  से  प्रभा-
 वित  हो  रही  हैं।  बलिया  और  आजमगढ़  तो
 विशेष  रूप  से  प्रभावित  हुआ  है  ।  माननीय
 ऋषि  मंत्री  श्री  जगजीवन  राम  जी  ने  स्वयं
 आंख  से  देख  कर  कहा  था  कि  वरीय।  बरबाद
 हो  गया  है  i  पहले  बलिया  सुखे  से  बरबाद
 हो  गया  था  और  जो  कुछ  बचा  था  वह  बाढ़
 से  नष्ट  हो  गया  है  ।  अन्दाजा  यह  है  कि.  95
 प्रतिशत  से  अधिक  की  क्षति  हुई  है।  वहां  हम
 समझते  हैं  कि  अ५।ल  की  हैं,  लत  हो  गई  है  ।
 वहां  पर  बेरिया  संसार  टोल।  बांध  प्रथम
 पंचवर्षीय  योजना  में  स्वीकृत  हो  गया  था,
 लेकिन  वह  राज  तक  नहीं  बन  पाया  हैं  t

 इसी  तरह  वकुल्ह/-संसार  टोला  बांध
 जो  कि  r975  #  बाढ़  से  टूट  गया  था,  वह
 अब  1976  की  बाढ़  से  एकदम  साफ  हो  गया
 है  ।  उसको  पुन:  बनाया  जाये  जौर  जहां  पर
 विशेष  गंगा  का  कटान  है,  वहां  एक  रिटायर
 बांध  बनाया  जाये  और  गंगा  के  करीब  जो
 छोटा  सा  बांध  है,  उसको  आर  मजबूत  बनाया
 जाये  ।

 भूतपूर्व  केन्द्रीय  सिंचाई  मंत्री  डा०
 नके०  एल०  राव  मेरे  जनपद  में  आये  थे  और
 उन्होने  गंगा  व  घाघरा  के  कंटाल'  को  देखा  भी
 था  ।  घाघरा।  प्रतिशत  4,  5  गांव  को  काट
 देती  है  प्रौढ़  गंगा  ने  भी  कटान  आरम्भ  किया
 था  लेकिन  गाय बाट  पर  डा०  के०  एल०  राव
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 के  सुझाव  पर  तटबन्ध  बनने  से  वह  कटान  से
 बच  गया  लेकिन  उससे  आगे  गांव  मझ वां,
 जो  कि  .0  हजार  की  आबादी  का  गांव  था,
 वह  गंगा  में  विलीन  हो  गया  ।  इसके  लिये  मैं
 तीन  बरस  से  चिल्लाता  रहा  हूं,  लेकिन  कोई
 व्यवस्था  नहीं  हो  सकी  है  :  हमारे  सामने
 ही  गांव  चांदपुर,  बलुजा,  मह।राज  गंज  इत्यादि
 घाघरा  में  विलीन  होते  गये  हैं,  अब  तक  हम
 उनको  नहीं  बचा  सके  हैं । झब  घाघरा  का
 दूसरा  आक्रमण  टोला  फतहराय  पर  है  ।  झगर
 इसकी  तरफ  भी  ध्यान  नहीं  दिया  जायेगा
 तो  यह  गांव  भी  विलीन  हो  जायेगा  ।  चक्का
 चांदैरा  भी  घाघरा  की  चपेट  में  हैं  t

 मंगई  नदी  कोपाचीट  क्षेत्र  में  बहती  2,
 जो  नहीं  से  थोड़ा  ऊपर  चढ़कर  गंगा  में
 पिलती  है  t  इस  क्षेत्र  के  गांव  पीपरा,  कथरिया
 दौलतपुर  इसकी  भयंकर  बाढ़  से  बरबाद  हो
 जाते  हैं  ।  इसन  पूरे  क्षेत्र  को  जल-प्लावित  कर
 दिया  है  ।  अभी  तक  इस  क्षेत्र  में  बाई  नहीं
 होपाई  है,  क्योंकि  पानी  की  निकासी  का  कोई रास्ता  नहीं  है  ।  बराबर  गंगा  कमीशन  को
 कहने  के  बाबजूद  भी  कोई  रास्ता  नहीं  निकल
 पाया  है  ।  पहले  पानी  एक  महीने  में  निकल
 जाता  था,  लेकिन  अरब  2,  2  और  तीन  तीन
 महीने  हो  गये  पानी  नहीं  निकलता  है
 इसके  बारे  में  कोई  टैक्निकल  एडवाइस  लेकर
 रास्ता  निकालना  चाहिये  ।  इसका  दो-तिहाई
 हिस्सा  जल  से  प्लावित  था  और  एक-तिहाई  में
 राज  भी  खेती  नहीं  हो  पा  रही  है  ।  इसमें
 पानी  भरा  हुआ  है

 टोस  नदी  गांव  जोरपुर,  कोट,  थमनपुरा,
 इन्दर पुर  को  काटती  है  ।  जहां  पर  वह  गंगा
 से  मिलती  है,  उसके  मुंह  को  बन्द  करनें  की  बात
 आई  थी,  लेकिन  वह  काय  श्री  तक  नहीं  हो
 पाया  है  |  इससे  कटान  से  बचाव  की  जो  काय॑-
 वाही  हो  रही  थी,  उसे  बन्द  कर  दिया
 गया  %  4
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 हमारे  उत्तर  प्रदेश  की  सारी  योजनायें
 गंगा  मिशन  श्र  प्लानिंग  *  मीर  से  बाढ़:
 कौर  सिचाई  के  सम्बन्ध  में  स्वी  मृत  ने,  लेकिन
 पैसा  न  मिलने  चरण  ठप्प  पड़ी  है  ।  ड्रेसर
 और  रिग  मशीन  न  रहने  &  कारण  ट्यूब-
 बैल  नहीं  लग  पा  रहे  है  जर  नदियों  के  पेट
 साफ़  नहों  हो  पा  रहे  हैं,  उसमें  बाढ़  श्र
 जायी  है  तौर  है...“  शि  हो  ईशता  है  |

 मेरा  सुझाव  है  कि  डा०  के०.  एल०  राध
 के  नेतृत्व  में  एक  पालियामैंटरी  कमेटी  बने  जो
 बाढ़  5  सम्बन्ध  में  सारी  स्थिति  को  देखकर
 प्रायटी  के  बेसिस  पर  समस्या  का  हल  खोजे
 और  यह  भी  देखे  Po  बद्ध  जो  इस  सिलसिले
 में  पेसा  देता  है  वह  वहां  खच  होता  है,  उसका
 सही  उपयोग  होता  है  या  नहीं  ।

 SHRI  P.  K.  DEO  (Kalahandi):
 Andhra  Pradesh,  Orissa  and  Punjab
 are  the  three  surplus  States  so  far  as
 rice  produciion  is  concerned  and
 they  contributed  to  the  Central  Pool
 to  a  great  extent.  But  this  year,  I
 am  very  sorry  to  say  that  due  to  the
 lack  of  timely  rain  and  more  particu-
 larly,  the  most  important  rain  of  Sep~
 tember  which  is  so  essential  for  the
 rice  crop,  in  the  western  districts  of
 Orissa  and  in  some  parts  of  Andhra
 Pradesh  like  the  Srikakulam  district,
 there  is  absolutely  no  water  in  the
 paddy  fields  which  have  developed
 cracks  and  the  rice  crop  which  we
 expected  to  be  48  annag  harvesting
 is  withering  away  ang  the  entire  field
 which  should  have  been  lush  green
 by  this  time  has  started  looking  yel-
 low.  There  is  no  flowering,  nor  pol-
 lination.  We  do  not  expect  even  half
 of  our  harvest.

 This  area  witnessed  the  worst
 famine  of  the  century  in  966  when
 the  Prime  Minister  herself  visited
 that  area  and  saw  the  plight  of  the
 people  there.  Because  there  was  too
 much  excessive  rain  in  the  month  of
 July—there  was  a  cloud-burst  and  in
 one  day  there  was  a  13”,  rainfall—
 all  the  contour  bunds  were  washed
 away,  people  could  not  transplant
 the  paddy  and  the  entire  agricultural
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 ations  were  put  into  jeopardy.

 As

 eaves  of  fact,  the  entire  agricul
 ‘qural  operations  were  delayed  an
 there  being  no  rain  in  September,  it

 had  its  adverse  effect  on  the  harvest.

 The  Orissa  Government  has  already
 told  the  Centre  that  we  are  unable  to

 contribute  even  one  grain  this  year
 towards  the  central  pool.  Under  these
 circumstances  I  most  respectfully  sub-

 imit  and  Dr.  K.  L,  Rao  will  bear  me
 out  as  he  knows  the  problem  of  that
 area  that  small  and  medium  irriga-
 tion  projects  are  not  going  to  solve

 the  problem  because  if  there  is  no
 rainfall  in  large  areas  and  if  there  is
 no  rain  in  the  catchment  area,  the
 small  irrigation  projects  and  small
 dams  will  not  be  filled  with  water  and
 will  not  be  able  to  irrigate  the  com-
 mand  area.  So,  we  must  go  ahead
 with  major  irrigation  projects.  As  a
 matter  of  fact,  the  Upper  Indravati
 project  which  will  irrigate  5  lakh
 acres  of  chronically  drought-affected
 Kalahandi  district  should  be  taken  up
 in  right  earnest.  It  has  now  been
 cleared  by  the  Central  Water  &
 Power  Commission  under  the  20  point
 Programme  and  new  the  inter-State
 water  disputes  are  solved.  It  is
 pending  before  the  technical  advisory
 committee  of  the  Planning  Commis-
 sion  and  I  hope  this  month  it  will  be
 cleared.  We  need  resources  for  that.
 At  that  time  it  was  estimated  that  it
 would  cost  Rs.  09  crores.  Now  every-
 —  pre

 gone  up  and  under  the  re-
 _

 estimates  it  will  cost  anything
 e  Rs.  220  crores.  Wherefrom  will

 this  money  come?  The  dice  of  the
 |  wth

 Plan  have  already  been  cast.  A
 World  Bank  Team  has  today  arrived in  the  capital  and  J  most  res  pectfully
 aioe

 to  the  centre  that  they  place
 pron

 Upper  Indravati  Project  before
 hem  and  try  to  get  finance  from  out-

 side  or  foreign  collaboration  because it  has  a  vast  potential  for  develo: ment.  There  is  a  vast  deposi
 =

 Bauxit  posit  af €  ore  in  that  area—-a  000  mil-
 lion  tonnes  ore.  600  million  tonnes  in Orissa  and  400  million  tonnes Andhra  Prad  in
 =  Pradesh.  It  is  probably  the Ond  biggest  deposit  in  the  world,
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 if  not  the  biggest.  There  can  be  a  big
 electro-metallurgical  complex  there.
 All  this  will  need  240  MW  of  electri-
 city.  The  country  will  be  benefited
 by  aluminium.  The  pumps  will  be
 energised  by  this  scheme  to  irrigate
 fields).  We  will  get  water  in  the
 drought  prone  areas.

 I  respectfully  submit  to  the  Gov-
 ernment  that  in  the  reviseq  Plan,
 at  least  they  can  make  a_  beginning
 with  the  Upper  Indravati  and  the
 spill  over  will  go  to  the  sixth  plan.
 It  will  nog  only  benefit  us  but  the
 entire  country  wil]  be

 a  —
 महोदय,  एकक  बात  है  कवि  सरकार  जमीन  की
 पालिसी  को  बदल  दे  ।  यह  स्टेट  सबजेक्ट
 है  और  सारे  के  सारे  मैम्बर  इस  पर  बहस
 कर  रहे  है  ।  इन  का  कोई  यह  विषय  नहीं  ।
 शाहनवाज  साहब  खड़े  होंगे  पीछे  से  और
 कहेंगे  कि  हम  ने  इतने  करोड़  रुपये  राज्यों
 को  दे  दिए  ।  27  साल  केबाद  तो  आप  अपनी
 इस  एक  नीति  को  बदलिए  ।  27  साल  के
 बाद  भी  राजस्थान  आज  किस  तरह  अकाल
 की  चपेट  में  रहता  है  और  दूसरे  राज्यों  में
 भी  अब  आवाज  करना  शुरू  कर  दिया  है  t
 मालूम  हुमा  कि  केन्द्रीय  सरकार  यहां  काम
 कर  रही  है,  वह  जहां  चाहती  है  वहां  पैसा
 बहाती  है  तो  आरसी  मेमोरेंडम  ले  ले  कर  ा
 गए  जो  राज्य  सरकारों  के  बनाए  हुए  हैं
 जो  चीफ़  मिनिस्टर  न  लिख  दिया  है  उस
 मेमोरेंडम  से  सब  पढ़  रहे  हैँ  ।  उन्होंने  सोच
 लिया  कि  केन्द्रीय  सरकार  एक  ऐसी  जगह
 है  कि  जो  जितनी  जोर  से  आवाज  करेगा
 शौर  शाहनवाज  खां  पर  जितना  ज्यादा  जोर
 डालेगा  बह  उतना  ही  रुपया  ले  जायेगा  ।
 इसलिए  यह  बात  हो  रही  है  ।  आप  जो
 काम  करते  है,  मैं  कहता  हूं  क्या  जरूरत  है
 इसकी  ?  राज्य  सरकारें  खुद  भ्र पना  स्टडी
 करें।  यह  आप  की  स्टडी  टीम  क्या  करती  है  ?
 जा  कर  डाक  बंगले  में  ठहरती  है,  श्रीराम  से
 खाना  खाती  है,  एक  दो  जगह  वती  है  ।  इस

 |
 /

 पद  (neem
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 स्टडी  टीम  पर  हजारों  रुपया  खर्चा  आता  है  1
 आज  27  साल  के  बाद  आप  यह  नहीं  कह
 सकते  हैं  कि  कहां  सुखा  है  कहां  बाढ़  है  ?  यह
 स्टडी  टीम  आखिर  किसलिए  भेजी  जाती  है
 सिक्का  फाइनेंस  कमीशन  ने  एक  निर्णय

 'लिया।  मैं  कहता  हूं  कि  राज्यों  को  दे  दीजिए
 यह  अधिकार  ।  ये  राज्य  आपसे  लोन  लें
 और  अपना  काम  चलाएं  |

 जितना  यह  जेमिन  और  बाढ़  आदि  पर
 रुपया  खर्च  होता  है  उस  का  सही
 उपयोग  रुपये  में छः  जाना  होता  है  1  40
 परसेंट  पैसा  ठीक  काम  में  आता  है  और
 60  परसेंट  इंजीनियरों  और  अफ़िसरों

 की  जेबों  में  जाता  है  ।  यह  इस  का  फ़न  है।
 कहीं  राजनैतिक  बाढ़  आती  है  यह  बाढ़
 की  पालिसी  आखिर  क्‍या  है  ?  मैं  चाहूंगा

 “कि  केन्द्रीय  सरकार  इस  बात  की  जांच  करे
 जिस  क्षेत्र  में  जितना  अधिक  रुपया  खर्च  किया
 बार  बार  उसी  डंग हू  सच  होगा  ।डी  पी
 एपी  का  प्रोग्राम  अलग  मिनिमम  नीड्स  का
 प्रोग्राम  अलग,  क्रैश  प्रोग्राम  अलग,  इतने
 प्रोग्राम  चलाने  के  बाद  भी  और  अरबों  रुपया

 'खर्च  करने  के  बाद  भी  सरकार  आप  जेमिन
 और  बाढ़  का  मुकाबला  नहीं  कर  सकती  है।
 आज  लोग  अवार:  कर  रहे  हैं  कि  पानी  नहीं
 मिल  रहा  है।  आप  फ़ैमिन  में  क्या  करना
 चाहते  हैं  ?  फ़ैशन  कोड  930  या  36  का
 बना  हुआ  है  कोई  अप  टु  डेट  फ़ेमिन  कोड
 नहीं,  कोई  यूनिफ़ार्म  पालिसी  नहीं  ।
 शब  लास्ट  टाइम  क्या  हुमा?  महाराष्ट्र  के

 'फ़ाइनेंस  मिनिस्टर  और  महाराष्ट्र  के  एग्री-
 कल्चर  मिनिस्टर  थे,  करोड़ों  रुपया  वहां  चला
 गया  i...  (व्यवधान).  इसलिए
 जेमिन  के  मामले  में  कोई  पालिसी  हो  ।
 जेमिन  के  वक्‍त  में  यह  जो  सस्पेंशन  का  कलाम
 है,  भ्र काल  होता  है  या  बाढ  जाती  है,  कान्त-
 कार  उस  का  शिकार  द्वारा  है  तो  आप  का
 लैंड  रेवेन्यू  सस्पेंड  किया  ज्वार  है।  मैं
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 कहता  हूं  सस्पेंड  करना  कया  है  उस  को  खत्म
 करो  ।  दो  साल  तीन  साल  के  बाद  उस  की
 रिकवरी  करते  हैं  और  विद  इंटरेस्ट  लेते  है
 तो  उस  को  क्या  लाभ  हुमा  सौयल  करावें-
 शन  के  वक्‍त  यही  होता  है।  कहते  हैं  कि
 सरकार  भी  खर्च  कर  रही  है  भर  तुम्हारा
 भी  खर्च  होगा  ।  उस  के  बाद  उस  से
 'रकम  वसूल  की  जाती  है  ।

 में  चाहता  हूं  छठे  'फाइनल्स  कमीशन
 का  जो  तरीका  है  उसकी  जगह  पर  कोई  नया
 तरीका  बनाना  चाहिए।  जहां  तक  हमारे
 राजस्थान  का  सवाल  है,  अप  सिर्फ  राजस्थान
 कनाल  बना  दीजिए,  फिर  हम  आपके  पास
 महीं  जायेंगे  |

 ह  डी-  एन०  तिवारी  (गोपालगंज)  :
 सभापति,  जी  इस  साल  की  बाढ़  और  सालों
 की  बाढ़  से  भिन्न  थी  ।  हर  साल  लोग  उम्मीद
 करते  हैं  कि  जुलाई-अ्रगस्त  में  बाढ़  आयेगी
 कौर  उसके  लिये  तैयार  भी  रहते  हैं  लेकिन
 इस  साल  बाढ़  मिड-सेपटेम्बर  के  बाद  आई  ।

 बिल्कुल  भ्रनग्रवयर्स  लोग  बाढ़  में  फंसाये  |
 उनको  श्रतुमान  ही  नहीं  था  कि  इस  समय
 भी  बाढ  आ  सकती  है  इसलिये  उनकी  कोई
 प्रीपेड नेस  नहीं  थी  कि  उसको  फेस  कर  सकें  |
 जुलाई  भ्रमित  में  जब  बढ  जाती  है  तो  बाढ़
 के  जाने  के  बाद  लोग  खेतों  में  कुछ  बो  देते  हैं
 ताकि  कुछ  पैदा  हो  जाये  लेकिन  जब  मिड-
 सेप्टर  में  बाढ़  जाती  है  तो  फिर  उसके
 बाद  कुछ  भी  उप जाया  नहीं  जा  सकता,  उसके
 बाद  सिर्फ  रबी  को  फसल  ही  बोई  जा  सकती
 है।

 दूसरी  बात  यह  है  कि  बाढ़  के  सम्बन्ध  में

 शहरों  पर  ज्यादा  ध्यान  दिया  जाता  है  ।
 जब  भी  कहीं  किसी  शहर  में  पानी  आने  की
 बात  हुई  तो  चारों  तरफ  से,  केन्द्रीय  सरकार  से
 लेकर  राज्य  सरकार  तक  बेचन  हो  जाती  हैं
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 लेकिन  कहीं  देहात  में  घास  कराती  है  तो  कोई

 भी  पूछने  वाल।  नहीं  होता  ।  इसे  साल  बाढ़
 देखने  के  लिये  मैं  पटना  और  दूसरी  जगहों
 पर  भी  गया  ।  पटना  की  सरकार  ने  सोफा

 शट  और  कुरसियों  तो  बचा  लीं  लेकिन  देहातों
 की  जीविका  को  खत्म  होने  दिया  ।  दूसरी
 जात  वहां  कही  जाती  है  कि  आपकी  सरकार,
 क्या  सेन्ट्रल  कौर  क्या  प्रोविंशियल,
 अरबन  श्रोरिएन्टेड  है  रूरल  ओरिएंटेड
 नहीं  हैं  ।  देहात  वालों  की  झोंपड़ियों
 से  पानी  बह  जाता  है  लेकिन  कोई
 पूछता  नहीं  i  भ्रमर  पटना  में  दो  हाथ
 पानी  भी  श्री  जाये  तो  चारों  तरफ  हल्ला
 हो  जाता  है।  इसी  बात  से  मालूम  होता  है
 कि  हमारी  सरकार  भ्ररबन-ओ्रोरिएन्टड  है,
 'रूरल  वालों  की  ओर  कम  ध्यान  देती  है  ।

 तीसरी  बात  है  फाल्ट  प्लान  की  ।
 पटना  शहर  को  बचाने  के  लिये  झपने  गांव
 बनाया,  बहुत  मजबूत  और  बहुत  ऊंचा  बांध
 बनाया  |  हर  शिविर  की  दो  साइड  होती
 हैं।  गैंजेंज  में  दक्षिणी  इम्बैंकमेंट  है.  शौर
 उत्तरी  ईम्बैंकमेंट  है  ।  शापने  दक्षिणी
 इम्प्लीमेंट  पर  पटना  को  बचने  के  लिये  0-
 2  करोड़  रुपया  खर्च  करके  बहुत  मजबूत बांध  बनाया  लेकिन  उत्तर  की  ओर  जो  कगार

 है  उस  के  लिये  कुछ  नहीं  किया  ।  नतीजा
 यह  हुआ  कि  पटना  कगार  से  पानी  बहकर उधर  चला  जाता  है,  उसको  इधर  स्प्री  करने
 की  उत्तर  में  जगह  नहीं  है  ।  इसलिये  उधर
 मैन मेड  फ्लड  आ  गया  V  एक  फाल्ट  प्लानिंग 'की  वजह  से  उधर  बाढ  प्पा  गई  ।  इसलिये यदि  भ्रा,पको  बांध  बनवाना  है  तो  एक  तरफ
 डी  नहीं  दोनों  तरफ  बनवाये  |  नगर  कहीं पर  बंजर  भूमि  है  या  वहां  पर  कोई  बस्ती
 और  गांव  नहीं  हे  तो  एक  साइड  में  भी  बाप
 बाघ  बनवा  संकते  हैं  लेकिन  जहां  दोनों
 साइड  में  बस्तियां  हों  .वहां  भी  एक  साइड में  ही  भाप  बातें  बनवाते  हैं  तो  दूसरी  साइड

 श
 होंगा?  आपकी  फाल्ट  प्लानिंग  को

 वजहसे  हम  लोग  मारे  जा  रहें  हैं।  झगर
 ऊपरी  झोर  भी  बांध  होता  तो  पानी  बीच  से
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 चला  जाता  भीर  किसी  को  तकलीफ  नहीं
 होती  ।  यहं  उचित  नहीं  है  कि  एक  बोर
 झपकी  दृष्टि  रहें  शरीर  दूसरी  झोर  देखें  भी
 नहीं  i  इसीलिये  कहा  जांता  है  कि  आप
 अरबन  प्रोरिएन्टड  हैं  जोर  रूरल  को  बाई-
 पास  करना  चाहते  हैं।  ऐसी  भावना  लोगों
 के  दिल  में  जमती  जां  रही  है  वह  ठीक  नहीं
 है।

 चौथी  बात यह  है  कि  श्राप  जो  रिलीफ
 देते  हैं  उसका  देना  न  देना  बराबर  है।  भाप
 दो  चार  दिन  का  खाना  दे  देंगे  और  अधिक
 देने  के  लिये  न  आपके  पास  साधन  हैं  और

 भ्रार्गनाइजेशन  ही  है।  परमानेन्ट  सल्यूशन
 के  लिए  श्राप  नेशनल  फ्लड  ऐंड  ड्राउट
 कमीशन  बना  दें  जो  कि  हर  प्रान्त  में  जाकर
 देख  कि  वहां  पर  क्या  करने  से  बाढ़  रोकी  जा
 संकती  है  श्र  ड्राफ्ट  का  किसि  तरह  से
 मुकाबला  किया  जा  सकता  है।
 बह  कमीशन  चारों  तरफ  घूम  कर  जो
 रिपोर्ट  दें,  सेन्टर  उसकी  इम्प्लीमेंट  करें,
 एस्टेट  पर  इसको  नहीं  छोड़ना  चाहिये  ।
 कारण  यह  है  कि  फ्लड  को  रोकना  एक  ही
 स्टेट  के  बस  की  बात  नहीं  है,  वह  इन्टर-
 स्टेटर्नलक्ड  रहता  है  और  जब  लिंक्ड  रहता
 है  तो  पानी  का  बहाव  एक  स्टेट  में  रहे,
 दूसरे  को  छोड़  दे,  ऐसा  नहीं  होगा  ।  इसलिये
 नेशनल  कमीशन  की  सिफारिशों  का  इटली-
 मेंटेशन  सेन्टर  के  द्वारा  हो  1

 यही  स्थिति  ड्राफ्ट  की  है  ।  ड्राफ्ट
 क्यों  भ्राता  है  ौर  यदि  आता  है  तो  उसका

 मुकाबला  कैसे  किया  जाय  ?  इन  सब  बातों
 पर  गम्भीरता  से  विचार  करके  योजनाबद्ध
 तरीके  से  चलता  चाहिये  और  समस्या  का
 समाधान  करना  चाहिये  ।  इस  दफा  बिहार
 में  जहां  सैकड़ों  वर्षों  से  कभी  बाढ़  नहीं
 झायी  थी,  वहां  पर  बाढ़  आई,  उन  लोगों  को

 बाढ़  का  कोई  भावुक  नहीं  था,  इसलिये  उनको
 ज्यादा  तकलीफ  हुई  ।  हम  लोगों  के  यहां
 बाढ़  भाती  है,  तो  हम  उसको  बरदाश्त  कर
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 सकते.  हैं,  क्योंकि  हम  पहले  भी  बहुत  चारों
 को  देख  चुके  हैं,  लेकिन  जिनके  यहां  कभी  बाढ़
 नहीं  भाती,  सित्तम्बर  महीने -में  इस  दफा  उनके
 यहां  बाढ़  आई,  जिससे  उनको  हमसे  ज्यादा

 हुई

 का  राम  हेडाऊ  (रामटेक)  :  सभापति

 महोदय,  यह  देश  नदियों  का  देश  है,  किन्तु
 यहां  का  पानी  फोकट  में  बह  जाता  है,  बाढ़
 माता  हैं,  हानियां  होती  हैं  प्रौढ़  दूसरी  तरफ
 खेती  को  पर्याप्त  पानी  देने  की योजना  न  होने
 के  कारण  खेती  भी  सूख  जाती  है,  जिससे  भ्रमण
 की  बड़ी  हानि  होती  है।  इस  वर्ष  भण्डारा
 और  चांदा  जिलों  में  चावल  की  बहुत  अच्छी
 फसल  हुई  थी,  लेकिन  बारिश  न  होने के  कारण

 बहुत  हानि  हुई,  जो  i6  आने  फसल  होनी  थी,
 वह  करीब  i0  कराने  ही रह  गई।  विदर्भ  की
 स्थिति  इस  प्रकार  की  है  कि  वहां  हर  वर्ष
 सूखा  पड़ता  है  ।  वहां  देखा  जाय  तो  वेन्आंगंगा;
 बान  गंगा  जसी  बड़ी  बड़ी  नदियां  बहती  हैं
 जो  किसानों  की  फसलों  को  बहा  कर  ले  जाती
 हैं,  उन  नदियों  का  उपयोग  खेती  के  लिये  नहीं
 हो  पाता  है  इसका  का  रण  यह  है  कि  उस  क्षेत्र
 के  लिये  किसी  भी  योजना  को--चाहे  बांध
 को  योजना  हो  या  सिंचाई  की  योजना  हो--
 कार्यान्वित  नहीं  किया  जा  रहा  है  1  हम
 देखते  हैं--वैन-गंगा  प्रोजेक्ट  का  o935  में
 सर्वे  हुआ  था;  किन्तु  उस  पर  राज  तक  कोई
 अमल  नहों  हुआ,  उस  प्रोजेक्ट  का  पता  महा+
 राष्ट्र  की  जायतवाड़ी-प्रोजेक्ट  के  लिए  खर्चे
 कर  दिया  गया  t  इस  प्रकार  की  जो  राज
 नीति  चलती  है  इससे  हां  असन्तोष  बढ़ता
 जाता  है।  भ्रभी  डागाजी  ने  कहा  कि  महाराष्ट्र
 काफी  रेसा  ले  गया,  ले  किन  वह  पैसा  खर्चा  कहां
 हुआ  ?  जहां  कि  लीडरशिप  पावरफुल  होती
 है  वहां  वह  पसा  चला  जाता  है,  लेकिन  विदर्भ
 का  न  कोई  मां  है  और  न  बाप  है--यह  हालत
 विदर्भ  की  हो  रही  है  .

 J  एक  मसा नन ोय  सदस्य  :

 है।

 गलत  बात
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 sf  at  राम  हेडली:  गलत  नहीं  है,  बाप
 हमारे  साथ  विद.  चलिये,  हम  आपको
 दिखलाते  हैं  कि  वहां  क्‍या  स्थिति  है,  लोग
 कितना.  चिल्लाते  हैं--तुम्हारे  नाम  से  ।

 यदि  वैन गंगा  प्रोजेक्ट  बन  जाय  तो  ससे
 मध्य  प्रदेश,  झ्रानध्र  प्रदेश  और  विदर्भ  को  पानी
 मिल  सकता  है  और  बाढ़  से  होने  वाली  हानि
 को  रोका  जा सकता  है।  मेरी  कांस  ह

 टूएंसी  में  नागपुर,  भ्रम रावती  और  भण्डारा
 ऐसे  जिल  हैं  जहां  सन्तरे  की  बहुत  भ्रमणी  चै दाओ
 वार  होती  है,  लेकिन  अरब  वहां  ऐसी  स्थिति
 पैदा  हो  गई  है  कि  कुएं  में  पानी  का  स्तर  बहुत
 नीचे  चला  गया  है  यदि  वहां  पर  शीघ्र
 पानी  की  व्यवस्था  नहीं  की  गई,  जगह  जगह
 पर  पानी  के  संग्रह  करने  की  कोई  योजना  नहीं
 बनाई  गई  तो  भविष्य  में  यह  परिणाम  होने
 वाला  है  कि  करोड़ों  रुपये  के  सन्तरे  के  पेड़
 जिनको  बड़ी  मेहनत  के  साथ  बनाया  गया  है,
 सब  खत्म  हो  जायेंगे  बौर  फिर  दिल्ली  वालों
 को  सन्तरा  खाने  के  लिये  न्हीं  मिलेगा  ॥
 इस  पर  शीघ्र  ध्यान  दिया  जाना  चाहिये

 we  मैं  कुछ  सूचनायें  आ्रापके  सामने
 रखना  चाहता  हुं--प्रदेशों  के  बीच  नदियों  के
 पानी  के  झगड़े  चल  रहे  हैं--मैं  चाहता  हूं  कि
 देश  की  तमाम  नदियों  को  राष्ट्रीय  सम्पत्ति
 बनाया  जाना  चाहिये,  राज्यों  के  अधीन
 पानी  की  कोई  भी  योजना  नहीं  होनी  चाहिये;
 क्योंकि  राज्यों  के  भ्र धीन  होने  से  झगड़े  ज्यादा

 -बढ़ते  हैं।  केन्द्र  द्वारा  पूरे  देश  का  सर्वे  करा
 कर  जलाशयों  की  योजना  बनाई  जानी  चाहिये  +
 ये  योजनायें  राजनीति  से  बिल्कुल  प्रभावित

 नहीं  होनी  गलियों  ।  बाढ़  भोर  सूखे  पर
 नियंत्रण  हो,  खाद्य  उत्पादन  बढ़--इस
 दृष्टि  से  योजनायें  बनें  तथा  उन  योजनाकारों  से
 देश  की  एक-एक  इंच  भूमि  को  पानी  जिल

 सके--ऐसी  व्यवस्था  की  जाय  ।  जलाशयों
 से  बिजली  निर्माण  करके  जलमार्गों  के  द्वारा
 झावागनन  की  व्यवस्था  की  जाये  और  जरा
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 पर  केन्द्र  का शासन  हो  शौर  नियंत्रण हो!
 देश  में  सन्तुलित  विकास  की.  ष्टि  से

 योजना

 बनें  शौर  ऐसी  योजना  न  बनें  जिससे  वहां  के

 काश्तकार  चिल्लाते  रहें  कौर  उनको  पानी  न

 मिले  शौर  फसल  सूख  जाये  ।  इसके  लिये

 जिले  के  लोक  प्रतिनिधियों  की  राय  मांगी

 जाये  और  उस  पर  विच्यर  हो  और  सर्व

 पेने के  बाद  योजना  बने  और  और  उस  पर

 जल्द  से  जल्द  कार्यवाही  गे  27  साल  हो
 गये  हैं  प्रौरइस  ओर  हमने  ध्यान  नहीं  दिया  है
 और  इससे  हमारे  देश  को  बहुत  हानि  हुई  है।
 इसलिये  मैं  चा  गा  कि  मंत्री  महोदय  इस  पर
 ध्यान  दें  ।

 शो  परिपूर्णानन्‍्द  पं न्यू लो  (टिहरी
 गढ़वाल)  :  सभापति  जी,  यह  बहुत  बड़ी

 |  विडम्बना  है  कि  बा  और  सूखा  हमारे  देश
 '  में  आता  है  तो  हम  कहते  हैं  कि  यह  दैवी

 प्रकोप  है  और  हम  इतने  भाग्यवादी  हो  गये  हैं  1
 मैं  यह  स्वीकार  नहीं  करता  हुं  कि  यह  सब
 प्रकृति  के  प्रकोप  से  हुआ  है।  मनुष्य-  की
 भी  इसमें  जिम्मेवारी  है  1

 सभापति  महोदय,  जहां  तक_  उत्तर  प्रदेश
 का  सवाल  है,  उत्तर  प्रदेश  के  22  जिलों में
 6  हजार  गांवों  में  30  लाख  थआदासयों  को  इससे
 क्षति  पहुंची  है  और  सैकड़ों  आदमी  मरे  हैं
 और  उससे  कहीं  ज्यादा  पशु  तबाह  हो  गये  हैं  t
 5  लाख  एकड़  जमीन  बर्बाद  हुई  है।  उत्तर
 प्रदेश  सरकार  ने  एक  क  रोड़  रुपया  इसके  लिये
 [इकट्ठा  किया  है  और  मुझे  खेद  के  साथ
 कहना  पड़ता  है  कि  छापने  उत्तर  प्रदेश  को
 2  करोड़  8  लाख  रुपया  दिया  है  तय  कि
 दूसरे  राज्यों  को  जहां  उससे  कम  क्षति  हुई  है|
 उससे  अधिक  पैसा  दिया  गया  है।  मैं  साशा
 फरता  हूं  कि  उत्तर  प्रदेश  के  साथ  सौतेला
 व्यवहार  नहीं  किया  जाएगा  |

 |  एक  बात  और  कहना  चाहता  हूं  कि  जहां  तक
 उत्तर  प्रदेश,  राजस्थान,  पंजाब,  हरियाणा  का
 सवाल  है,  इस  साल  बाढ़  नहीं  आई  होती  मगर

 सम्बन्धित.  राज्यों  नें  भ्रन्तर-प्रान्तीय.  फ्लड
 कन्ट्रोल  बोर्ड  समय  पर  बना  दिये  होते  और
 उन्होंने  अपना  काम  शुरू  कर  दिया  होता  +
 जहां  तक  बांध  बनाने  और  दूसरे  रिलीफ
 बक्से  का  सम्बन्ध  है,  ये  एड-हाक  'ऐरेंबमेंट  हैं
 झौर  उनसे  स्थायी  प्रभाव  नहीं  पड़  पाता  है
 बहा  की  जनता  के  ऊपर  और  केन्द्र  से  जो
 सहायता  दी  जाती  है  उसके  काफी  बड़े  हिस्से
 का  दुरुपयोग  द्वोता  है।  इसलिए  में  समझता

 हक  भ्रापको  कुछ  स्थायी  काम  भी  करने  चाहिये  +
 यह  सही  बात  है  कि  पलड  प्रोटेक्शन  बीस  के
 आपके  पास  पैसे  की  कमी  है  किन्तु  भ्रापके
 पास  जन-शक्ति  है,  मैनपावर  है।  मैं  यह
 भी  निवेदन  करना  चाहूंगा  कि  बांध  बनाने  या

 नाले  और  नहरें  चौड़ी  करने  का  काम  आप  बाढ़
 आने  से  पहले  करें  और  उस  काम  >ो  पंचायतों
 और  ग्राम  सभाओं  की  मौत  किया  जाए
 कौर  जो  जन  शक्ति  है,  उसका  उपयोग  श्राप
 करें  मैं  ऐसा  समझता  हूं  कि जब  तक  आप
 स्थायी  काने  नहीं  करेंगे  श्राप  बाढ़  का  सामना
 नहीं  कर  सकेंगे  और  लोगों  को  तबाही  से  न  हैं
 बचा  सकेंगे  ।

 मैं  यह  भी  निवेदन  करना  चाहता  हूं
 कि  बीस-सूत्री  श्रमिक  कार्यक्रम  के  भ्रन्तगंत
 हमको  पलट  कन्ट्रोल के  काम  को  प्राथमिकता
 देनी  चाहिये  और  रोजगार  देने  के  काम  को  भी
 प्राथमिकता  देनी  चाहिये  और  इस  तरह  के
 काम  जो  हैं  उनको  बाढ़  आने  से  पहले  शुरू
 कर  देना  चाहिये  |  बा  जब  झा जाती  है
 तब  श्राप  परेशान  हो  जाते  हैं  शौर  जनता  जो
 है  वह  और  भी  ज्यादा  परेशान  हो  जाती  है
 और  इंजीनियर  और  ब्रदर  लहरें  गिनने
 का  काम  शुरू  कर  देते  हैं।  इसलिये  बाढ़
 की  नौबत  नहाने  पाये,  उसके  लिये  प्रोटेक्शन
 बाक्स  पहले  से  ही  करने  वाल्ली

 मैं  भ्र पने  सैनिक  विभाग  को  और  बंसीलाल  जी
 को  मुबारकबाद  देना  चाहता  हूं  कि  उनके
 जवान  जब  जब  बाढ़  भाती  है  बड़ी  मजबूती  के
 के  साथ  और  बड़ी  बहादुरी  के  साथ  लोगों  की
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 [at  परि पूर्णा नन्द  q  wat]

 जान  बचाने  का  काम  करते  हैं  और  उन्होंने
 समें  काफी  अनुभव  प्राप्त  कर  लियां  है

 इस  लिए  में  उन  की  फिर  बधाई  देना  चाहता
 हूं  कि  जहां  जहां  इस  तरह  की  स्थिति  होती  है
 वहां  सैनिक  जाकर  मदद  करते  हैं।  मैं  यह
 चाहता  हूँ  कि  वे  सैनिकों  से  गांवों  के
 लोगों  को  ट्रेनिंग  दिलाने  की  व्यवस्था  करें
 ताकि  उन  का  भार  हल्का  हो  सके  ।

 मैं  एक  दो  बातें  ओर  कहना  चाहता  हूं
 पिछली  20  अगस्त  को  शिन्दे  साहब  ने  कहा  था
 कि  जंगल  कटने  नहीं  चाहिये  लेकिन  i95
 में  जब  बन महोत्सव  शरू  हुआ  कौर  973
 तक  34  लाख  हेक्टेयर  जमीन  में  जंगल  कटे  ।
 इसलिये  मैं  मंत्री  जी  से  कहना  चाहता  हूं
 कि  चाहे  दिल्ली  हो  और  चाहे  पटना  हो,
 बाढ़ें  जहां  भी  जाती  हैं  उन  के  मूल  में  जो
 बात  हैं  वह  यह  है  कि  पेड़ी  को  कारों  जाता  है  ।
 इसलिये  मेरा  कहना  है  कि  पहाड़ों  में  पेड़  को
 बचाइये  और  अधिक  से  अ्रधिक  मात्रा  में
 बनों  को  लगाइये  ।  जितने  ज्यादा  बन
 लगेंगे  उतना  स्वागत  फ्रोजन  नहीं  होगा  और
 जमीन  मजबूत  होगी  ।

 एक  बात  और  निवेदन  करना  चाहता  हूं
 कि  भ्रमर  अपने  5,  7  साल  पहले  यमुना,  गंगा,
 ब्यास,  सालं  जे  और  चुनाव  शादी  नदियों  में
 बांध  बना  दिये  होते,  तो  आज  यह  नौबत  न
 आती  |  टिहरी  में  अगर  बांध  बन  गया  होता
 तो  पटना  की  बरबाद।  नहीं  होती  |  इसा  प्रकार
 देहरादून  का  लड़ाई  डेम  गर  बन  गया
 होता  तो  दिल्ली  में  तबाही  न  हुई  होती  ।
 इसलिये  शब  भी  समय  हैं  कि  श्राप  इस  योज-
 नाओ  को  प्राथमिकता  दें  और  इन  कामों  को
 मुस्तैदी  के  साथ  पूरा  करें

 अन्त  में  मैं  फिर,  कहा  कि  एक  तो
 जंगलों  की  रक्षा  करें  ओर  दुसरे  पहाड़ों  में  बाँध
 बनवायें  और  पहाड़ों  का  फ्रोजन  रोके  |
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 SHRI  Ss.  P,  BHATTACHARYYA
 (Uluberia)  :  Mr.  Chairman;  Sir,  the
 problem,  of  fljeod  and  drought  is  not
 a  problem  of  any  particular  State,
 but,  of  India,  as  a  whole.  It  is  only
 accidentally  that  there  is  normalcy
 throughout  India;  the  general  feature
 ig  that  there  is  excessive  rainfall  in
 some  areas  aad  less  rainfall  in  others.
 The  solution  for  this  should  be  that
 the  excess  water  in  an  excessive  rain-
 fall  area  or  in  a  flood-prone  area  is
 reserved  for  the  dry  season.  Suffi-
 cient  starage  must  be  created  for  it.
 That  is  the  first  thing  to  be  done.

 Next,  we  should  control  the  rivers
 along  with  having...  afforestation
 Without  this,  we  cannot  normalize
 the  rains.  drought  or  floods.  This  pro-
 blem  can  be  solved,  because  we  have
 got  the  Himalayas  in  the  north.  We
 have  got  a  regular  monsoon  which  no
 other  country  has.  Still  we  are  suffer-
 ing;  and  is  it  not  an  aspersion  on  any
 civilized  nation?  It-is  also  an  asper-
 sion  on  us.  This  must  be  taken
 seriously.

 In  China,  after  1949,  they  have
 turned.  their  Rivers  of  Sorrow  into  a
 River  of  Plenty  and  Happiness.  They
 have  fully  controlied  the  floods.  They
 have  penetrated.-the.,  mountains  and
 they  are  self-sufficient  in  foodgrains.
 They  ‘have  got  sufficient  stocks.  Their
 agricultural  land  is  Jess  compared  to
 ours,  but  their  production  is  much
 more  than  ours.  Why  this  difference?
 In  our  country,  the  government  iias
 got  sufficient  nun-ber  of  scientific  pro-
 jects;  but  where.  is  the  money?  The
 State  Government  has  no  money.  The
 Central  Government  has  got  other
 things  to  do.  They  cannat  give  money.
 But  -how.  has  China  -solved  the  prob-
 Jem?  By  radical  land  reforms,  they
 have  encouraged.  the  initiative  of
 their  80  crores  of  people.  Those  peo-
 ple  have  solved  the.  food  problem  cf
 their  areas,  in  their  own  -  interest.
 There  are.  50,000.  communes.  They
 have  .-zolved  -.the  feed  «  problem
 throughout  their  country.  That  being
 so,  why  should  our  people  suffer  and
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 u  should  solve  the  prob-
 jem  in  a  radical  manner;  and  for  that

 the  labour  power  Of  our
 PUTPORE,  tilized.  It
 human  beings  should  be  uti
 can  be  done  by  radical  land  reforms.
 If  you  are  really’  serious  about  it,

 you  can  take  to  that  course.  If  we  can
 do  it  peacefully,  it  is  very  good;  out

 if  we  cannot,  we  must  solve  the

 problem  somehow.  It  is  the  govern-
 ment’s  responsibility  to  take  mea-
 sures  for  solving  the  problem.  It  is  a
 serious  problem.  It  is  no  use  asking
 for  money.  We  must  have  a  total
 perspective,  for  the  solution  of  the
 problem.  We  must  have  the  initia-
 tive  of  the  masses,  that  is,  of  more
 than  40  to  50  crores  of  people  in  the
 rural  areas.  Theiy  manpower  must  be
 utilised  to  solve  these  problems  of
 drought  and  flood.  The  scientific  aids
 are  there;  the  scientific  knowledge  is
 there,  But,  at  present,  mostly  the  big
 land-owners  and  profiteers  are  mak-
 ing  money  out  of  these  drought  and
 fiood  situations.  They  give  loans  to
 the  poor  surfering  people  to  get  more
 in  return,  whether  it  is  drought  or
 flood.  In  this  situation,  the  problem  is
 a  very  serious  one  and  the

 ler  i
 ment  should  seriously  consider  it.

 SHRI  KARTIK  ORAON  (Lohar-
 daga):  Mr.  Chairman,  Sir,  it  is  umfor-
 tunate  that  our  country  has  always
 been  subjected  to  floods  of  late  more
 often  than.  before.

 starve?  ४०

 The  hon.  Members  have  said  that
 this  time,  there  has  been  an  unprece-
 dented  flood  or  an  _  unprecedented
 drought.  Every  time,  it  is  said  that  it
 is  an  unprecedented  flood  or  drougit.
 But  nothing  has  been  done  to  stop
 flood  or  drought.  Every  year  we  go
 on  saying  it.  In  fact,  this  year  also,
 there  was  a  flood.  In  north  Bihar,
 there  is  always  a  problem  of  floods.
 But  this  time,  even  in  south  Bihar,
 there  was  so  much  flood  that  many
 bridges  were  washed  away  and  many
 houses  collapsed.  Many  dams  were
 blown  off.  Wh2n  the  dams  were  blown
 off,  all  the  snakes  went  into  the  river
 and  the  tribals  and  others,  who  were
 crossing  the  river  used  to  be  beaten
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 the  snakes.  Many  people  lost  their

 ieee  I  personally  think  that  tae

 Bihar  Government  is  not  very  much
 aware  of  the  flooc  situation  in  2Ur

 area  and  therefore,  they  are  perhaps
 not  very

 *
 mindful  of  giving  any  com-

 pensation  for  the  damage  caused  in
 our  area.

 Drought  is  the  way  of  life  in  our

 area.  We  are  always  in  the  grip
 of

 famine.  But  so  far  the  Government
 ९

 India  or  the  Government  of  Bihar
 have  never  paid  any  attention  to  the
 famine  or  drought  situation  in  our
 area,  Nothing  has  been  done,  As  my
 hon.  friend,  Shri  Shankar  Dayal
 Singh,  said,  Maharashtra  and  other
 States  get  a  lot  of  funds  for  the
 flood  and  drought  situations.  But
 Bihar  has  deen  very  unlucky  in  this

 respect  because  they  do  not  get  any-
 thing  in  proportion  to  the  losses  sus-
 tained  by  them  either  due  to  the
 flood  or  due  to  drought.

 I  think,  it  is  high  time  that  the
 Government  of  India  give  a  serious
 thought  to  the  flood  control  and  try
 to  divert  the  water  of  the  Ganges  te
 other  channels  ang  make  fhe  maxi-
 mum  use  of  water  resources.  We  were
 thinking  in  terms  of  taking  the  water
 from  the  Ganges  to  the  Godavari  and
 we  were  perhaps  contemplating  to
 spend  about  Rs.  2500  crores  spread
 over  a  period  of  5  years.  I  would
 request  the  Government  of  India  to
 have  a  general  survey  of  flood  situ-
 ation  in  the  country  and  prepare  a
 master  plan  for  the  flood  control  in
 the  entire  country.  We  are  not  gain-
 ing  by  taking  short-term  measures
 and  finding  temporary  solutions.  We
 are  losing  every  time  whatever  money
 is  being  spent  on  these  things.  If
 we  think  about  having  a  permanent
 solution,  the  amount  of  money  involv-
 ed  on  that  will  not  be  much.

 Qne  thing  is  certain  that  so  far  as
 drought  situaticn  is  concerned,  the
 people  are  always  in  the  grip  of  the
 fear  of  drought.  Even  when  there  is
 no  drought,  they  start  crying  that
 there  might  be  a  drought.
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 [Shri  Kartik  Oraon]
 I  was  told  that  in  the  flood  areas,

 because  the  floods  bring  with  them
 the  deposits  of  silt,  next  year  there
 would  be  a  bumper  crop  and  that
 is  why  people  sorretimes  cry  and
 are  worried  when  there  are  no  floods.
 So,  it  is  a  curse  which  is  sometimes  a
 blessing  in  disguise  But  they  take
 away  so  much  of  life  and  property.
 So,  we  should  think  more  in  terms
 of  protecting  the  life  of  the  people
 and  also  in  terms  of  a_  permanent

 wa

 .

 at  राम  सहाय  पांडे  (राजनंदगांव):
 सभापति  महोदय,  भारतीय  संस्कृति  के
 अनुसार  हम  नदियों  की  वंदना  करते  है  ।
 सम्भवत:  इस  वंदना  के  पीछे  नदियों
 को  प्रलयंकारी  रूप  का  प्रभाकर  रहा  होगा
 नदियों  की  बाढ  के  साथ  साथ  सुखा  भी
 प्रगति  का  एक  प्रकोप  है।  यदि
 मानव  समाज  से  पूछ  जाये  कि  वह  सुखा  और
 बाठ,  इन  दो  विपत्तियों  में  से  किस को
 कम  हानिकारक  समझता  है,  तो  उस  का
 उत्तर  यही  होगा  कि  बाढ़  से  भले  ही
 बहुत  कष्ट  हो,  लेकिन  सूखे  की  अपेक्षा
 हम  बाढ़  को  स्वीकार  करने,  क्योंकि  बाढ़
 क्षति  पहुंचाते  ने  साथ  साथ  कुछ  दे  भी
 जाती  है

 डा०  के०  एल०  राव  ने  966  में
 ब  ड-नियंत्रण  के  लिए  i,000  करोड़  रुपये
 की  एक  योजना  बनाई  थी,  जिसके
 अन्तगंत  एक  नदी  का  पानी  दूसरों
 नदी  या  नहर  में  डालने  का  विचार  था  ।
 यह  व्यवस्था  नहीं  की  जा  सकी  t
 नदियों  पर  बांध  बना  कर  हम  बाढ़  की  रोक-
 थाम  कर  सकते  हूं,  बिजली  पैदा  कर  सकते

 हैं  और  सिंचाई  की  व्यवस्था  कद  सकते
 में  ।  लेकिन  सुखे  के  बारे  में  हम  क्या
 करेंगे  ।

 छत्तोसगढ  क्षेत्र  में,  जो  भंडारा  जिले
 से  आकाश  होता  है  और  जिले  में  नागपुर,
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 राजनंदगांव,  दुर्क,  रायपुर,  बिलासपुर,
 राजगढ़  कौर  सर शुजा  इरादी  जिले  शामिल
 हैं,  केवल  धान  की  खेती  होती  है  ।  प्यार
 वहां  पानी  बरसा,  तो  धान  पैदा  होता  है
 और  झगर  न  बरसा,  तो  एक-दम  सुखा
 पड़  जाता  है  ।  इस  सदन  में  कई  बार
 कहा  गया  है  कि  हम  उन  क्षेत्रों  को
 प्राथमिकता  देनी  चाहिए,  जहां  पोर्टेबल
 साफ़  रेन  है  ।॥  छतीसगढ़  में  40,  50  इंच
 बारिश  होती  है,  लेकिन  चूंकि  हम  नदियों
 के  प्रवाह  को  तक  नहीं  पाते  हैं,  इसलिए
 सारा  पानी  बह  कर  बेकार  हो  जाता
 है

 हमारा  देश  इतना  सौभाग्यशाली  है
 कि  संसार  में  जितना  पानी  आकाश  से
 धरती  पर  पड़ता  है,  उस  का  दसवां
 हिस्सा  हमें  प्राप्त  होता  है  |  इस  के
 अतिरिक्त  हमारे  देश  में  83  नदियां
 ऐसी  हैं,  जिस  में  निरन्तर  पानी  बहता
 रहता  है  ।  लेकिन  घूम-फ़िर  कर  बात
 जाती  है  कि  पैसा  नहीं  है  1  जब  तक
 पैसे  की  व्यवस्था  होती  है,  तब  तक  डैम
 बनाने  के  सामान  के  दाम  बढ़  जाते  हैं  ।
 i,000  करोड़  पये  की  जो  योजना
 बनाई  गई  थी,  आज  शायद  उस  के  खर्च
 की  रक़म  3,000  करोड़  पये  हो  गई
 होगी

 मैं  सरकार  से  कहना  चाहता  हूं  कि
 जो  भी  योजना  बनाई  जाये,  उस  को
 जल्दी  से  जल्दी  कार्यान्वित  क्या  जाना
 चाहिए  ।  एक  कंट्रोल  रूम  बनाना  चाहिए,
 जिस  के  द्वारा  यह  देखा  जाये  कि  किसी
 डैम  का  निर्माण  कि  ढंग  से  हो  रहा
 है  ।  हर  हफ्ते  रिपोर्ट  आये  कि  कितना
 बनता  और  अगर  योजना  के  अनुकूल  नहीं
 बना,  तो  क्‍यों  नहीं  बना,  उस  में  व्यवधान
 क्यों  हुआ,  अादि  |

 प्लानिंग  कमीशन  को  ह  चाहिए,
 राज  तमाम  योजनाएं  ह  बनते  हैं
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 लेकिन  उन  का  कोई  कंट्रोल  रूम  नहीं
 है  ।  पैसा  जो  स्टेट  कोने  दिया  श्राप  का
 दायित्व  है  कि  आप  देखिए  कि  काम  उस
 ससे  से  हो  रहा  है  या  नहीं  हो  रहा  है
 हो  रहा  है  तो  कितनी  गति  से  हो  रहा
 है,  प्रगति  से  काम  चल  रहा  है  या  नहीं  ?
 अगर  नहीं  चल  रहा  है  तो  क्‍यों  नहीं  चल
 रहा  है  ?  जब  तक  केन्द्रीय  स्तर  पर  कोई
 ऐसी  व्यवस्था  नहीं  होगी  जिस  से  श्राप
 यहां  बैठ  कर  नियंत्रित कर  सकें  तब  तक

 काम  सही  ढंग  से  नहीं  चल  सकता  ॥

 यह  जो  डाइट  है  उस  में  धरती  को
 हम  देखते  हैं  तो  उस  में  दरारें  पड़  जाती
 हैं,  पानी  पीने  को  नहीं  प्राप्त  होता  है  ।
 घान  पैदा  नहीं  हुआ  ।  पीने  को  पानी  नहीं
 श्रान्त  होता  है  तो  फिर  हम  को  बड़ी
 कठिनाई  होती  है  और  फिर  हम  सरकार
 के  दरवाजे  खटखटाते  हैं  कि  राहत  के  लिए
 कुछ  काम  किया  जाय  ।  हमारे  मध्य  प्रदेश
 के  सीमित  साधन  हैं  कौर  भ्रादिवासियों
 का  इलाका  है  ।  हर  तीसरा  व्यक्ति  वहां
 आदिवासी  या  हरिजन  है  ।  सर्वहारा
 समाज  का  वहां  बाहुल्य  है  ।  तो  आप
 यहां  से  कोई  ठीम  भेजिए,  रिपोर्ट  उस  की
 आए  और  काम  आरंभ  हो  ।

 अंत  में  मैं  यह  कह  कर  बैठना  चाहता
 [हूं  कि  कम  से  कम  छत्तीसगढ़  के  लिए  50
 “करोड़  पया  दीजिए,  टीम  के  सर्वे  के
 आधार  पर  दीजिए  नहीं  तो  वहां  के  लोग
 जैसे

 दो  वर्ष  पहले  तकलीफ  में  झा  गए  थे,
 बेचारे  त्राहि  त्राहि  करने  लगे  थे,  दाने
 दाने  को  मोहताज  हो  गए  थे  वही  हालत
 हो  जाएगी  ।  हमारी  धरती  भी  प्यासी
 'है घौर  धान  कास  कटोरा  श्री  खाली  है  1
 इस  का  कोई  इंतजाम  कीजिए  ताकि  लोग
 भूखों  न  मरें  ।

 SHRI  BHOGENDRA  JHA  (Jaina-
 gar):  Regarding  floods  and  drought,  I Would  not  like  to  deal  with  the  tem-
 Porary  relief  aspect  because  many
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 Members  have  emphasised  it.  It  has
 ‘become  a  perpetual  problem  for  many
 parts  of  the  country,  ovarticularly
 floods  and  drought  in  North  Bihar  and
 drought  in  Rajasthan  and  other  areas.
 Here  I  woulq  like  to  emphasize  on
 some  durable  solutions  for  this  pro-
 blems.

 The  genesis  of  floods  in  Bihar  is  that
 those  rivers  which  bring  water  from
 the  Himalayas  cause  floods;  and  those
 very  rivers  drain  out  the  water  from
 the  fields  and  cause  drought  also.  We
 have  trieq  earth  embankments.  Even
 if  the  embankments  are  strong  and
 durable,  which  they  are  very  seldom,
 the  water  course  will  not  change  from
 south  to  north,  water  comes  to  south
 in  a  more  concentrated  way  and  the
 Ganga  4९  over-flooded  and  invades  the
 south.  That  is  why  in  tne  meeting  of
 the  Central  Ministry  where  the  De-
 puty  Minister,  Shri  K.  N.  Singh,  and
 many  officers  were  present,  I  had,  un-
 fortunately,  predicted  that  the  floods
 woulq  come  to  the  south.  And  it
 happened  unfortunately;  we  had  a
 virtual  deluge  in  Patna.  Once  that
 was  there,  some  people  like  us  felt
 that  Government  would  now  make  up
 and  think  of  a  permanent  solution.
 But  the  solution  found  was  that  Rs.  7
 crores  were  provided  for  earth  em-
 Dbankments  to  protect  Patna.  This
 huge  amount  was  not  a  minor  tempta-
 tion  for  many  politicians,  engineers
 808  contractors.  Again,  this  year
 there  were  floods  in  large  areas  ar-
 ound  Patna.  Our  fear  is  that,  now,
 every  year,  this  tantalysing  appetite
 for  easy  money  will  bring  in  devas-
 tating  floods,  sometimes  from  the
 south,  sometimes  from  the  west,  some-
 times  from  the  north  and  sometimes
 from  the  east.  This  is  a  national
 crime.  The  earth  embankments  may
 provide  a  temporary  relief,  but  limit-
 ing  ourselves  only  to  earth  embank-
 ments  has  given  rise  to  this  national
 crime.  In  Darbhanga  town  last  year,
 more  than  Rs.  ]  crore  worth  of  em-
 bankments  were  made.  The  construc-
 tion  of  embankments  was  so  timed  as
 to  collapse  with  ‘he  coming  of  the
 floods.  The  flood.  -were  delayed,  but
 the  collapse  of  the  embankments
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 coulg  not  be  delayed;  without  the
 floods,  they  collapsed.  Now,  enquiries
 are  going  on.  But  we  know  what  will
 happen.  That  is  the  tragedy.  Now,
 the  floods  are  travelling  south.  What
 is  the  solution?  There  is  a  solution
 which  is  technically  feasible  and  pra-
 cticable,  but  unfortunately  that  is  not
 being  implemented  because  of  the
 vested  interests  of  politicians,  engin-
 eers  and  contractors  in  temporary  re-
 lief  works.

 Pandit  Jawaharlal  Nehru  was  seri-
 ous  about  it,  and  he  personally  got  a
 survey  made.  In  1950,  Barachetrs
 dam  project  over  the  river  Kosi  was
 prepared  with  a  capacity  of  8  lakh
 kilowatts  of  power.  In  the  20-point
 Programme,  the  Prime  Minister  has
 put  a  target  of  26  lakh  kilowatts  of
 power  for  the  whole  country,  whereas
 this  project  on  the  Kosi  lone  can
 give  8  lakh  kilowatts  of  power.  It
 can  irrigate  38  lakh  acres;  it  can  com-
 pletely  eliminate  fioods  and  it  will  be-
 come  navigable  upto  Barachetra.  Si-
 milarly,  Sisapani  Barrage  over  the
 river  Kamla  and  the  Noonta  Barrage
 over  the  river  Bagmati  can  comple-
 tely  eliminate  floods  and  drought  for
 the  whole  year  and  can  ensure  power
 not  only  for  Bihar  but  also  for  the
 rest  of  the  country.

 Why  was  this  not  done?  I  am
 quoting  from  a  note  received  from
 Shri  C.  C.  Patel,  Additional  Secre-
 tary,  under  his  letter  dated  Ilth  De-
 cember,  1975.  It  says:

 “The  construction  of  the  high
 dam  was  postponed  to  a  later  stage
 as  at  that  time  there  was  no  mar-
 ket  for  the  huge  block  of  power
 and  stored  water  was  not  required
 for  irrigation.”

 We  have  been  experiencing  power
 shortage  in  the  country  and  this  is
 the  report  of  the  Government  of
 Bihar  that  this  power,  18,000  KW
 cannot  be  utilised.  It  is  like  saying
 that  as  I  have  got  my  belly  full  of
 mangoes,  you  should  nof  plant  a
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 mango  tree.  One  must  realise  that
 the  ‘mango  tree  will  give  fruits  only after  four  years.

 The  Bihar  Government  had  consti-
 tuted  in  January  974  the  Kosi  Board
 of  Consultants  and  ‘in  their  note  dated
 l4th  ‘September,  974  on  the  desira-
 bility  of  construction  of  a  storage
 dam  at  Barahkshetra  on  Kosi_  river,
 they  said

 “The  Board  feels  that  the  time  is
 now  ripe  to  take  up  the  Barahkshe-
 tra  dam  project  in  hand.  The  pro-
 ject  would  give  a  positive  solution
 to  the  silt  problem,  being  upstream.
 and  downstream  of  the  Bhim-
 nagar  Barrage.  This  project  would
 also  effectively  reduce  the  highest
 peak  floods  to  safe  limits.”

 This  is  the  official  opinion.  They
 also  said  that  the  project  will  now
 be  economically  feasible.  They  also
 said  that  the  hydro  power  would  be
 a  boon  to  the  region.  They  also
 suggested  that  further  investigations
 of  this  project  which  is  of  national
 importance  should  be  entrusted  to  the
 Central  Water  and  Power  Commi-
 ssion,  as  they  hag  carried  out  the
 investigations  for  the  earlier  950
 project  also.

 With  regard  to  Gandak  project,  a
 major  part  of  the  canal  construction
 has  been  completed  and  ¢!  feel  that
 some  dam  has  fo  be  constructed
 where  Sapatgandaki  is  formed,  so
 that  this  is  tackleq  at  the  source  it-
 self  ang  the  floods  are  avoided.  When
 it  is  technically  feasible  and  is  desira-
 ble.  we  cannot  understand,  why  this
 is  not  being  done.  As  I  said,  this
 House  should  put  a  stop  to  only
 temporary  things,  because  that  is  a
 national  waste  and  it  is  a  crime  agains
 the  country  and  the  people.

 When  I  reag  of  floods  in  Madhubani
 and  by  the  time  I  reach  Samastipur,  the
 floods  have  already  reached  there.
 They  are  receding  from  Darbhanga
 and  there  is  drought  in  Madhubani
 and  Sitamarhi.  For  these  things,  some
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 permanent  solution  has  to  be  thought
 of.  Whenever  there  is  a  flood,  wé
 want  temporary  measures  and  tem-
 porary  solutions,  and  later  on  forget
 about  that.  The  Ministers  are  there,
 the  Government  is  there  and  the  ex-
 perts  are  there  and  they  must  try  to
 find  out  permanent  solutions.  If  they
 do  not  do  it,  it  is  a  crime  against  the
 nation.

 I  am  ashamed  of  asking  for  Rs.
 ‘fifty  crores  for  Bihar,  because  I  am
 ‘certain  at  least  Rs.  thirty  crores  will
 go  down  the  drains  and  only  Rs.
 twenty

 wa
 will  be  utilised.

 st  हरी  सिह  (खुर्जा)  :  सभापति

 महोदय,  देश  में  हर  वर्ष  बाढ  के  कारण

 करोड़ों  रुपये  की  क्षति  होती  है  शौर  न

 मालूम  कितनी  जानें  चली  'जाती  हैं  ।  इस
 वर्ष  उत्तर  प्रदेश  का  बहुत  बड़ा  हिस्सा
 बाढ  से  पीड़ित  रहा  ।  जिस  चली  से  मैं

 जाता  हूं  वह  गंगा  यमुना  वे  बीच  है
 कौर  न  मालूम  क्विनी  छोटी  छोटी  नदियां
 बीच  से  गुजरती  हैं  ।  पिछले  सितम्बर  में
 जो  वहां  पर  बाढ  शाई  उससे  नवेले  हमारे
 जिले  में 16  करोड़  का  नुकसान  हो  गया
 और  करीब  82  लोगों  को  झीनी  जन
 से  हाथ  घोना  पड़ा  ।  फ्लड  का  यह  जो
 परमानेन्ट  फ़ीचर  है  उस  को  हल  करने
 के  लिए  कोई  परमानेन्ट  सल्यूशन  बना

 '
 होगा  ।  एक  समय  पर  एक  मुसीबत  आई

 1  उसका  श्राप  उपाय  करने  लगे  उसने
 बजाये  कोई  परमानेन्ट  पालिसी  या  सल्यूशन
 होना  चाहिए  ।  हम  देखते  हैं  बख्तन

 फ़वक़तन  'फ़ुल  कमीशन  ने  प्रश्न
 सिफ़ारिशें  दी  हैं  उन  पर  सरकार  को

 (बड़ी  तेजी  से  अमल  करना  चाहिए  v

 उत्तर  प्रदेश  में  हर  साल  बाढ  आती

 [है-हमारी  उत्तर  प्रदेश  सरकार  ने  300
 करोड़  रुपये  की  एप  दस  साला  योजना
 केन्द्रीय  सरदार  के  पास  भेजी  है  ।  इस

 योजना  को  ग्रगर  केन्द्रीय  सरकार  स्वीग्रन्नि  दे
 दे  तो  मैं  यकीन  के  साथ  कह  सकतीं  हूं
 कि  दस  सालों  में  उत्तर  प्रदेश  में  बाढ
 को  रोकने  के  लिये  जो  उपाय  किये  जायेंगे
 उस  से  हिन्दुस्तान  के  एक  बहुत  बड़े  हिस्से
 को  तसल्ली  और  तस्कीन  मिल  जायगी  ।

 हमारे  यहां  कोई  नेशनल  फ्लड  पालिसी
 नहीं  है,  मैं  चाहता  हुं  कि इस  को  ले-डाउन
 किया  जाय  ।  जहां  तहां  काम  करने  से
 काम  नहीं  चलेगा  ।  आप  जानते  हैं--
 हमारे  मथुरा  में  कितनी  जबरदस्त  बाढ़
 आई  थी,  उस  से  बहुत  भारी  नुकसान
 हुआ  था  ।  वहां  जहां  नदियों  में  नाले  आ
 कर  मिलते  हैं,  बाढ़  के  दिनों  में  पानी  का
 घनत्व  बहुत  बढ  जाता  है,  इस  से  जो
 पुल  उन  नदियों  पर  बनाये  ते  हैं
 वे  छोटे  पड़  जाते  हैं,  कभी  कभी  तो  वह
 जाते  हैं,  मैं  चाहता  हूं  कि  उन  नदियों
 पर  पुल  बड़े  बनाये  जायें  |

 जहां  बाढ  की  समस्‍या  है,  वहां
 वाटर ब्लागिंग  की  समस्या  भी  है  ।  पश्चिमी
 उत्तर  प्रदेश  में  करोड़ों  रुपये  का  नुकसान
 इस  बात  से  होता  है  कि  वहां  कोई  एसी-
 शिवेष्ट  डेमेज  सिस्टम  नहीं  है,  पानी  के
 निकालने  की  कोई  रहता  नहीं  बनाया
 जाता  है  ।  मैं  चाहता  हुं  कि  इन  जिलों
 का  सर्वे  कराया  जाय,  सारे  देश  में  जहां
 जहां  पानी  का  वाटर-लानिंग  होता  है,
 उस  पानी  को  निकालने  के  लिये  योजना
 बनाई  दाय  ।

 नहरों  कीजो  बम्ब  और  भूलें  होती
 हैं,  मेरा  मतलब  ब्रान्वज  से  है,  उन  की
 सफ़ाई  नहीं  की  जाती  है  ।  थोड़ा  सा  भी
 पानी  आने  से  उन  में  बाढ  झा  जाती  है---
 मैं  चाहता  हुं  कि  इन  की  सफ़ाई  की
 व्यवस्था  की  जाय  ।

 गंगा  और  जमना  नदियों  के  किनारे
 लोग  मकान  बना  कर  रहने  लगते  हैं,  जब
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 बाढ़  आती  है  तो  बहुत  नुकसान  होता  है
 मेरा.  सुझाव  है  कि  इस  मनोवृत्ति  को
 रोकना  चाहिये,  लोग  वहां  पर  परमानेन्ट
 नेचर  के.  मकान  न  बनायें,  इस  तरह  की
 व्यवस्था  की  जानी  चाहिये  ।  जो  रहना
 चाहते  हैं  वे  टेंपरेरी  मकान  बना  कर  रहें  । में

 इतना  ही  निवेदन  करना  था  ।

 हैं  M.  SATYANARAYAN  RAO
 ‘(Karimnagar):  Because  of  the

 ‘drought  situation  in  the  south,  parti-
 cularly  in  Andhra  Pradesh,  a  grave
 situation  is  Prevailing.  Recently,  T
 had  been  to  my  Parliamentary  consti-
 tuency  as  well  as  to  other  parts  of
 my  State.  There  I  met  hundreds  of
 poeple  who  told  me  what  their
 dfficulties  were  because  of  the
 drought.

 The  peculiar  situation  this  year  is
 that  since  about:30  years  for  the  first
 time  in  the  month  of  July  the  rain
 ‘was  very  heavy.  The  rainfall  was  not
 only  heavy  but  timely.  Thinking  that
 there  will  be  sufficient  water  not  only
 in  the  tanks  but  also  in  the  wells  and
 other  projects,  the  agriculturists  have
 cultivated  almost  the  whole  land
 which  is  in  their  possession.  In  culti-
 vation  they  have  invested  a  lot  of
 money.  They  have  grown  commercial
 crops.  Dry  crops  are  also  there.  Pa-
 ddy  and  everything  is  there.  But,
 unfortunately,  what  happened  since
 the  ist  of  September  is  that  there  is
 no  rain  at  all.  Since  about  2  months
 on  account  of  lack  of  rain  they  have
 suffereg  and  all  crops  including  the
 commercial  crops,  paddy  and  every-
 thing  are  completely  gamaged  and
 they  are  in  difficulties.  When  I  saw
 their  faces,  I  was  very  much  pzined,
 I  tell  you.  You  know  the  difficul-
 ty  of  the  agriculturists  because  you
 are  one  cf  them.  After  this  emergen-
 cy  if  at  all  any  section  is  affected,  it
 is  only  the  poor  peasants.  It  is  only
 the  agriculturists  who  are  affected,
 not  others.  The  employees,  the  tra-
 ders,  the  industrialists  and  even  poli-
 ticians  aty  all  happy.  But  these  peo-
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 ple  are  the  only  people  affected.
 Whatever  they  produce,  they  do  not
 get  remunerative  prices  and  when
 this  kind  of  a  situation  prevails,  they
 also  suffer.  This  is  the  situation  that
 is  prevailing  in  our  country,  parti-
 cularly,  in  the  rural  areas.  I  am
 sorry  to  say  that  the  Government  is
 not  doing  anything  for  them.  80  per
 cent  of  us  represent  them  here.  We
 &@re  all~from  the  agriculturist  com-
 munity.  Even  then  we  do  not  re-
 present  them  effectively.  Whenever
 We  represent,  we  are  dubbed  as  land-
 Jords,  Kulaks  and  what  not.  This  is
 the  situation.  I  think  the  Central
 Government  must  provide  whatever
 amount  is  required  by  the  State  Gov-
 ernment.

 In  Andhra  Pradesh,  in  spite  of  the
 peculiar  situation  prevailing  over
 there,  our  Chief  Minister  is  very
 kind.  He  is  asking  people  not  to
 raise  hue  ang  cry.  He  says  that  he
 will  approach  the  Central  Government
 and  will  request  the  Prime  Minister
 to  see  that  something  is  provided  so
 that  the  difficulties  of  the  poor  pea-
 sants  are  mitigated.

 8.00  hrs.

 Today  about  40  people  met  the
 Prime  Minister  and  submitted  a  me-
 morandum  in  regarg  to  the  drought
 situation  in  our  State  and  requested
 for  the  sanction  of  Rs.  50  crores  so
 that  the  projects  which  are  incom-
 plete  can  be  taken  up  by  our  State
 Government.

 We  have  got  very  goog  rivers.  Re-
 cently,  our  Chief  Minister  rightly
 described  our  State  as  the  State  of
 rivers.  We  have  got  beautiful  rivers
 Godavari,  Krishna,  Tungbhadra,
 Vasudhara,  There  are  so  many  rivers.
 Inspite  of  these  rivers  we  have  not
 been  able  to  take  up  the  projects.  We
 hag  taken  up  projects  like  Pocham-
 pad  project,  Nagarjuna  Sagar,  Soma-
 silla  project,  Srisailam  Project,
 Vasudhara  project.  But  they  have  not
 been  completed  because  of  lack  of
 funds.  _—s  en
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 We  approached  the.Central  Govern-’
 ment  to  sanction  the  requisite  amount
 as  these  projects  would:  not  only
 ‘serve  Andhra  Pradesh  but  they  can
 serve  the  whole  country  also.  Last

 ‘year  and  before  that  also  the  country
 ‘was  in  difficulties  and  we  were  Jm-
 porting  a  lot  of  foodgrains  from  other
 ‘eountries..At  that  time  Audhra  Pra-
 idesh  was  the  only  State  which  came
 ‘to  the  rescue  of  the  whole  country.
 It  is  described  as  ‘annapurna’  of.  the
 country.  If  the  projects  which  have
 been  ct

 7

 by  our  State  Go-
 vernment

 AN MR.  CHAIRMAN;  Your  time  is  up.  /
 SHRI  M.  SATYANARAYAN  RAO:

 ‘Oh  God,  so  soon.
 If  the  Central  Government  gives

 the  amount,  whatever  is  required,
 after  completion  of  the  nrojects  the
 State  will  not  only  feed  itself  but
 also  the  country  as  a  whole.  The
 -Centra]  Government  must  come  to  our
 rescue  in  the  interest  of  the  country.
 We  must  be  provided  with  this
 amount.  We  are  experiencing  diffi-
 culty.

 MR.  CHAIRMAN:
 Prasad  Verma.

 (Interruptions)
 Please  do  not  shout.  I  cannot  ‘do

 favour  to  you.  I  have  given  you  five
 minutes.  I  am  giving  five  minutes  to
 ‘each  member.

 SHRI  M.  SATYANARAYAN  RAO:
 I  am  sorry  to  remark,  whenever  you

 “speak  you  take  an  hour,  but  you  do not  allow  other

 f°
 This  js ~unfair.

 Shri  Sukhdeo

 Shri  Sukhdeo

 MR.  CHAIRMAN:
 Prasad  Verma.

 SHRI  M.  SATYANARAYAN  RAO: I  shall  point  out  when  you  speak
 next,

 MR.  CHAIRMAN:  Shri  Sukhdeo
 Prasad  Verma.

 SHRI  M.  SATYANARAYAN  RAO:
 “What  is  this?  I  have  not  spoken  any-
 thing.  This  is  very  bad.
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 sit  सुखदेव  प्रसाव  वर्मा  (नवादा)  :
 सभापति  महोदय,  अभी  सितम्बर  के  महीने
 में  जो  भयंकर  बाढ़  बिहार  में  भलाई...
 (व्यान)  .  .  .  WA
 MR.  CHAIRMAN:  Wait  ६  minute.

 It  is  known  to  the  House  that  there
 are  large  number  of  Members  on  the
 list.  The  House  decided  that  every-
 body  should  be  given  five  minutes.
 Even  then  all  the  Members  will  not
 be  called.  To  show  protest  against
 the  Chair  and  to  utter  such  language,
 with  such  shouting  is  not  desirable.
 I  am  not  doing  any  favour  to  any-
 body  whatsoever.  I  am  giving  five
 minutes.  I  will  not  given  a  minute
 less.

 (
 Interruppon

 s)

 MR.  CHAIRMAN:  Please  hear,  do
 not  shout.  Please  hear.

 Z
 SHRI  M.  SATYANARAYAN  RAO:

 You  also  shout  whenever  you  are
 here

 * SO  (Interruptions)
 MR.  CHAIRMAN:  You  are  showing

 ares
 ct.  I  will  have  to  report  this.

 SHRI  M.  SATYANARAYAN  RAO:
 I  do  not  care.

 MR.  CHAIRMAN:  Let  it  go  on  re-

 wan

 to  what  he  is  doing.

 I  M.  SATYANARAYAN  RAO:
 You  show  arrogancy.  We  are  affected.
 Everbody  is  affected  by  this.  You
 think  yourself  a  great  man.  You  do
 not  deserve  to  be  in  the  Chair.

 (Interruptions)

 a  CHAIRMAN:  All  this  should

 ae
 record.

 SHRI  M.  SATYANARAYAN  RAO:

 Wz  v4
 go  on  record.  I  am  not  worried.

 MR.  CHAIRMAN;  Shri  Sukhdeo
 Prasad  Verma.

 (Unterruptions)
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 सभापति
 महोदय,  मैं  यह  कह.  रहा  था  कि  बिहार
 में  सितम्बर  के  महीने  में  जो  भयंकर  बाढ़
 आई  थी,  उसे  प्रधान  मंत्री  जी,  ऋषि
 मंत्री  जी  और  भारत  सरकार  के  अभी-
 कारियों  ने  अ्रपनी  आंखों  से  देखा  है  क्रि
 किस  कदर  भयंकर  बाढ़  बिहार  में  आई
 थी  और  इस  बारे  में  इस  सदन  में  भी
 और  बाहर  भी  काफ़ी  कहा  जा  चुका  है  ।
 जिन  स्थानों  में  आज  तक  लोगों  ने  बाढ़
 नहीं  देखी  थी  जेसे  माननीय  बाबू  जी
 का  भगुणा  क्षेत्र,  वहां  भी  बाढ़  आयी
 इस  बाढ़  से  गरीबों  शर  फ़सल  की  बरबादी

 हुईं  ।  भावज  हालत  यह  है  कि  लोगों  के
 सामने  भूखमरी  का  सवाल  पेश  है
 इस  बाढ़  के  सम्बन्ध  में  हर  साल  हम
 लोग  चर्चा  करते  हैं  इसलिये  मैं  मंत्री  जो
 से  निवेदन  करूंगा  क्रि  इस  समस्या  का
 स्थाई  निदान  हो  इस  पर  आप  विचार
 करें  ।  अरबों  रुपया  जो  अब  तक  आप

 राहत  कार्यों  पर  खर्च  कर  चुके  हैं  उतने
 पये  में  आप  इस  बाढ़  की  समस्या  का

 स्थाई  निदान  कर  सकते  थे  |

 हम  जिस  जिले  से  जाते  हैं,  गया.
 औरंगाबाद  और  नेवादा  यह  जिले  पहले
 दो  बाढ़  से  और  नेवादा  सुखाड़  से  ग्रस्त
 रहते  हैं  ।  जिन  इलाकों  में  पहले  बाढ़
 आयी  है  वह  अब  सुखे  का  मुकाबला  कर

 रहे  हैं  ।  गया,  औरंगाबाद  शर  नेवादा
 जिलों  की  कुछ  स्की में  हैं  जिन  कौर

 पूरा  कर  दिया  जाय  तो  बाढ़  और  सुखाड़
 से  हम  बच  सकते  हैं  ।  एक  मुहाने  सीजर-
 वायर  की  स्कीम  है  जो  प्रथम  पंचवर्षीय
 योजना  काल  की  है,  वह  योजना  आप  के
 पास  पेंडिंग  पड़ी  हुई  है  ।  इसी  तरह  से
 तिलैया  डाइविंग  स्कीम  है,  जिस  के
 सम्बन्ध  में  माननीय  के०  एल०  राव  ने
 आप  को  कई  बार  कहा  है,  वह  भी  पड़ी

 हुई  है,  कभी  तरह  से  सकेगी  रिजरवायर
 की  स्कीम  थी  आप के  यहां  पड़ी  हुई  है  ।
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 मेरा  निवेदन  है  कि  इन  योजनाओं  को
 बाप  शीघ्र  कार्यान्वित  करायें  ताकि  बाढ़
 और  सूखे  की  समस्या  का  स्थाई  हल
 निकल  सके  ।

 मैं  समझता  हूं  कि  निविदा  को  स्थाई
 रूप  से  ड्राफ्ट  ड्रोन  एरिया  में  आप  ने
 रखा  है  1  एक  करोड़  रुपया  श्राप  ने
 पहली  बार  972-73  में  दिया  और
 जितनी  भी  स्कीमें  हैं,  और  सड़क  आदि
 के  काम  को  हाथ  में  लिया  गया,  वह
 सब  अधूरी  पड़ी  हुई  हैं,  उन  योजनायें
 के  लिये  आज  तक  निवादा  में  भारत
 सरकार  को  झोर  से  एक  पैसा  नहीं  भेजा
 गया  ।  तो  इस  तरह  की  स्कीमों  को  हाथ
 में  लेने  से  क्या  लाभ  जो  पूरी  नहीं  होती
 हैं  श्लोक  फिर  सुखाड़  क्षेत्र  आप  निविदा
 को  घोषित  कर  देते  हैं  ।  इस  से  कोई
 फायदा  नहीं  होने  वाला  है  ।  निवादा  की
 प्रथम  बस्ती  देने  के  बाद  दो  साल  से
 देना  बन्द  कर  दिया  है,  परिणामतः  सारी
 स्कीमें  बन्द  पड़ी  हुई  हैं  ।

 इस  बाढ़  में  आप  बहुत  अच्छा  राहत
 कार्य  किया  है  लेकिन  जिन  गरीब  भूमि-
 हीन  किसानों  के  एक  भी  कच्चे  मकान  इस
 बाढ़  में  नहीं  बचे  हैं  उन  को  50,  00
 रु०  देने  से  क्‍या  राहत  मिल  सकती  है  ?

 इतने  में  तो  इस  का  छप्पर  भी  नहीं  पड़
 सकता,  मकान  कैसे  उन  बेचारों  के  बन
 जायेंगे  ।  इसलिये  मेरा  निवेदन  है  कि
 बाढ  और  सुख  की  भीषण  समस्या प्र ों  को
 केन्द्रीय  सरकार  अपने  हाथ  में  ल,  राज्यो
 पर  न  छोड़े  |  अगर  राज्यों  पर  इस  काम
 को  छोड़ा  तो  इस  समस्या  का  कभी  भी
 निदान  नहीं  हो  पायेगा  ।

 बाढ़  से  बचने  के  लिये  जो  बाढ़
 नियंत्रण  का  सुझाव  आया  है  मैं  उस  से

 सहमत  हुं  ।  मेरा  निवेदन  है  कि  सुखाड़
 क्षेत्र  में  जमीन  के  नीचे  से  पानी  निकाल
 कर  सिंचाई  का  समुचित  इंतजाम  क्य
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 जमीन  के  श्यन्दर  ग्राउंड  वाटर  का  और

 उस  से  सिंचाई  का  प्रबन्ध  करायें  |  जब
 तक  ऐसा  नहीं  होगा  तब  तक  सदा  सूखा
 बना  रहेगा

 अभी  माननीय  बाबू  जी  नें  ऐलान
 किया  था  कि  शीघ्र  ही  बिहार  के  इन्दर
 किसानों  को  समय  पर  अच्छे  बीज  दिये
 जायेंगे  V  मैं  आप  को  सूचना  देता  हुं  कि
 रबी  के  लिये  गेहूं,  चना  भांति  का  बीज
 सब  जगह  आप  नहीं  पहुंचा  पाये  हैं  ।  बस

 मुझे  यही  निवेदन  करना  है  ।

 SHRI  N.  SHIVAPPA  (Hassan):
 Mr.  Chairman,  Sir,  famine  and
 drought  are  not  new  to  this  country.

 Speaking  for  our  State,  I  was
 asked  by  Members  of  Parliament
 from  Karnataka  to  Jead  a  team  of  2
 Members  to  look  into  the  scarcity
 conditions  in  Karnataka.  Only
 Karnataka  State,  this  year,  has  been
 fully  isolated  from  the  railfall  map
 of  this  country.  If  I  have  to  explain
 all  the  misery  of  the  people  of  my
 State,  it  will  take  a  long  time  and  I
 will  not  do  it.  But  it  is  an  admitted
 fact  that  the  unfortunate  condition  of
 Karnataka  fs  that  there  is  no  water  in
 ‘tanks,  no  water  jn  wells,  no  crops  and
 not  even  preliminary  agricultural  ope- rations  have  taken  place.  If  at  all some  preliminary  operations  had
 taken  place,  due  to  the  subsequent
 ‘failure  of  the  monsoon  or  inopportune
 rain,  the  crops  withered  away.  Coffee which  is  an  important  foreign  ex- ‘change  earner,  exporteq  to  the  .inter- national  market  from  Karnataka,  has ‘withered  away.  Cocoanut,  areca  and sugarcane  have  withered  away.  The loss  to  both  rabi  ang  kharif  crops

 due  to  the  failure  of  raing  is  unima- ginable.  On  this  matter,  We  submitted a
 wae

 to  the  hon.  Prime
 ister,  our  beloved  leader,  She

 was  ay
 sympathetic  and  said  she is  willing  to  send  a  second  team.  We are

 happy  about  it.  We  also:met  our
 Agriculture  and  Finance  Ministers
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 ang  they  are  also  sympathetic.  So,
 we  have  no  grouse.  But  until  and
 unless  the  Chief  Ministers  write  a
 letter  to  the  Centre,  the  Centre  is
 not  in  a  position  to  send  any  team,
 first  or  second.  That  is  one  bottleneck.
 Secondly,  the  Chief  Ministers—whe-
 ther  it  is  due  to  political  or  admini-
 strative  or  other  reasons  best  known
 to  them—are  thinking  that  the
 money  that  the  Centra]  Government
 is  going  to  give  to  meet  floods  or
 famine  is  only  the  money  that  fs  go-
 ing  to  be  given  from  the  next  plan
 allocation  and  it  is  not  any  money
 of  the  Central  Government  which  it
 is  giving.  I  am  unable  to  understand
 why  the  Chief  Ministers  have  been
 made  to  have  this  king  of  view.  Why
 does  not  the  Central  Government
 have  a  special  reserve  fund  for  flood
 and  famine?  I  request  the  Govern-
 ment  to  cal]  the  Chief  Ministers  of
 all  the  States  and  tell  them  that  they
 have  to  review  the  old  regulation
 made  by  all  the  Chief  Ministers  re-
 garding  the  Sixth  Finance  Commis-
 sion’s  recommendation.  Without
 correspondence,  the  Centre  wil]  not
 send  ६  team.  Without  separate  allo-
 cation  of  money,  the  States  cannot
 cater  to  the  needs  of  the  people.  So,
 the  people  die  and  the  cattle  die.  20
 per  cent  of  the  people  of  Karnataka
 are  have-nots.  They  get  40  P  to  one
 Tupee  every  day.  20  per  cent  have  5
 acres  and  less  of  Jand.  They  are  small
 and  marginal  farmers  or  agriculture
 labour.  What  would  be  the  fate  of
 these  40  per  cent  if  sufficient  work
 is  not  given?  For  that,  sufficient  am-
 ount  has  to  be  earmarked.  For  a
 hungry  elephant,  if  6  paise’  worth  of
 buttermilk  is  given,  will  it  be  suffi-
 cient?  When  Karnataka  Government
 wanted  Rs.  2r  crores,  the  first  team
 estimated  the  requirement  at  Rs.  7
 crores  and  the  actual  amount  releas-
 ed  was  just  Rs.  3  V2  crores!  Now  the
 minimum  need  of  Karnataka  is  Rs.  50
 crores.

 I  have  some  proposals  which  I  sub-
 mit  to  the  government  through  you.
 All  irrigation  projects  under  progress
 which  are  going  to  be  commissioned
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 shortly  if  channe]  works  are  com-
 pletely  done  within  ६  short  period  of
 six  months  like  Hemavathi,  Harangi,
 Krishna,  Ghataprabha  and  Kabani,
 must  be  completed.  If  that  is  done,  a
 minimum  of  5  lakh  acres  will  be  irri-
 gated  and  people  will  get  permanent
 relief.  Secondly,  minor  irrigation
 works  should  be  augmented  by  allott-
 ing  sufficient  money.  Thirdly,  open
 well  irrigation  has  to  be  taken  up.
 This  will  create  a  lot  of  labour  po-
 tential  for  the  poorer  sections.  It  will
 also  tap  underground  water  as  an
 eternal  solution  for  the  famine.  Fa-
 mine  is  in  our  daily  life.  Indian
 agriculture  is  a  gamble  on  the  mon-
 soon.  I  request  the  Central  Govern-
 ment  to  send  a  second  study  team  to
 Karnataka.  The  whole  State,  all  the
 36  districts,  all  the  20  talukas,  are  in
 the  full  grip  of  famine.  People  have
 no  money;  they  have  no  food.  They
 even  do  not  have  the  Capacity  to  pur-
 chase  food.  Cattle  have  no  fodder.
 Polluted  water  is  being  drunk  by  the
 People.  So,  my  humble  request
 through  you  to  the  Government  is
 that  kindly  relax  and  make  flexible
 the  old  bureaucratic  procedural]  as-
 pects  so  that  we  can  have  control  over
 drought  and  floods  in  all  parts  of  the

 ly... HRI  K.  MAYATHEVAR  (Dindi-
 gul):  In  India,  we  are  having  drought
 in  certain  areas  and  floods  in  other
 areas.  So,  the  drought  and  floods  are
 the  twin  problem  of  India  which  have
 become  insuperable.  Almost  all  the
 Members  unanimously  put  before  the
 Government  permanent  and  long-term
 solutions  to  control  floods  and  drought
 situation.

 For  centuries,  our  forefathers,  great
 economist,  politicians  and  others  have
 been  demanding  the  execution  and
 implementation  of  the  Ganga-Caveri-
 Cape  Comerin  Project.  If  this  project
 is  Completed,  I  hope,  there  will  be  no
 drought  or  flood  situation  in  India.
 This  will  solve  the  problem  of  drink-
 ing  water  and  we  will  get  enough
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 water  for  irrigation.  The  unemploy-
 ment  problem  will  also  be  solved  to
 a  great  extent.  This  will  be  one  of
 the  important  projects  from  the  na-
 tional  integration  point  of  view.
 Therefore,  we  want  that  Ganga-Cave-.
 ir-Cape  Comerin  Project  should  be
 taken  up  as  soon  as  possible.  The
 World  Bank  has  accepted  this  Project
 in  principle  and  they  have  provided
 Rs,  2000  crores  for  the  implementa-
 tion  of  this  Project.  I  do  not  know
 why  our  Government  is  not  undertak-
 ing  this  project  immediately,  I  am
 sorry  to  say  that  this  important  point
 has  not  found  place  either  in  the  20-
 Point  Programme  or  the  5-Point  Pro-
 &ramme  of  the  young  gentleman,  Shri
 Sanjay  Gandhi.  I  suggest,  let  it  be
 the  26th  point  in  this  Programme.

 In  Tamil  Nadu,  Ramnad  district  is
 a  chronically  drought  affected  area
 from  time  immemorial.  Another  dis-
 trict,  Madurai,  has  also  been  affected
 due  to  continuously  failure  of  rains
 for  the  last  five  or  six  years.

 There  is  now  no  drinking  water  tn
 my  constituency  of  Dindigul,  as  well  as
 in  the  Mudukulathoor  area  of  Ram-
 nad.  I  request  the  Government  to
 grant  more  and  more  of  loans.  Gov-
 ernment  of  India  have  granteq  Rs.  74
 crores  as  loan  for  drought  relief
 work.  This  gmount,  for  Tamil  Nadu,
 is  nothing  but  a  small  popcorn  given
 to  a  hungry  elephant.  Not  Jess  than
 Rs.  50  crores  should  be  allotted  to
 Tamil  Nadu  to  enable  it  to  cope  up
 with  the  very  grave  situation  which
 has  arisen  there  and  to  save  the  poor
 villagers,  middle  classes,  working
 community  and  the  down-trodden
 people.  The  ‘rivers  in  the  Tanjore
 district,  which  igs  the  producing  cen-
 tre  of  paddy,  have  dried.  The  rivers
 in  Tiruchi,  Madurai  and  Tirunelveli
 districts  have  also  become  dry.  There
 is  no  production  of  rice.  We  request
 the  Government  of  India  to  include
 the  problem  of  river  waters  in  the
 Concurrent  List.  That  problem  has
 to  be  solved  by  the  Government  of
 India.  It  should  not  be  left  to  the
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 State  Governments.  This  item  has  80
 far  not  been  included  in  the  Central
 List,  or  in  the  Concurrent  List.

 I  appeal  to  the  Government  of  India
 to  take  up  the  problems  of  Cauvery
 waters  as  also  of  waters  of  Godavari,
 -Krishna  and  Narmada.  Drought  con-
 ditions  are  prevailing  throughout
 Tamil  Nadu,  except  in  Madras  City
 and  Chingleput.  The  farmers  are  not
 producing  any  crop  at  all.  Govern~
 ment  is  taking  drastic  steps  to  loans.
 They  are  going  to  recover  the  loans
 by  impounding  the  cattle  and  taking
 away  agricultural  implements.  J  re-
 quest  the  Government  of  India  to  ins-
 truct  the  Government  of  Tamil  Nadu
 and  all  the  nationalized  banks  not  to
 recover  loans  taken  from  government,
 banks  and  societies.  The  Centre
 should  also  instruct  the  Government
 of  Tami]  Nadu  not  to  collect  land  re-
 venue  also

 ~
 SHRI  N.  K.  SANGHI  (Jalore):

 India  is  basically  an  _  agricultural
 country.  We  are  having  various  types
 of  climates  all  over  the  country.  We
 have  drought  somewhere;  ang  some-

 ‘where  we  have  floods.  In  fact,  this  is
 a  perennial  problem.  The  problem  of
 the  States  has  already  been  discussed.
 Members  have  narrated  how  people
 have  been  affected.  The  difficulty
 today  is  that  drought  and  famine  are
 treated  like  an  orphan  child.  The  Cen-
 tral  Government  unfortunately  thinks

 |  that  famine  and  drought  conditions  are
 State  subjects  and  that  it  can  wash off  its  hands.  We  would  like  to  know from  the  hon.  Minister  to  tell  us. when  he  replies  to  the  discussion  as to  what  is  the  stand  of  the  Central Government.

 Before  the  5th  Finance  Commis- sion’s  recommendationg  were  there out  of  the  outlay  in  this  regard,  25 Per  cent  was  to  be  contributeg  by State  Government;  25  per  cent  by  the
 Centre  ang  the  remaining  50  per  cent was  given  as  loan  to  the  State  Goy-
 ernment,  This  is  how  the  State  Gov-
 €rnments  were  able  to  carry  out  their
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 relief  works.  After  the  Finance  Com-
 mission’s  recommendations,  the  whole
 pattern  has  changed.  There  is  no
 contribution  from  the  Central  Gov-
 ernment.  They  say  that  they  have
 given  the  States  a  5-year  outlay.
 There  is  a  divisible  surplus  which  is
 divided  among  the  States.  The  States
 can  only  have  an  advance  from  this
 surplus,  according  to  their  individual
 share,  and  thus  fight  these  calamities.
 I  would  like  to  ask  the  hon.  Minister:
 is  this  a  reasonable  situation?  If  we
 do  not  find  a  permanent  solution  to
 fight  these  droughts  and  floods,  how
 do  you  expect  the  States—whenever
 these  problems  arise  whether  in  the
 North,  South  or  elsewhere—to  tacle
 these  problems?  This  is  the  purpose
 of  our  discussion  in  the  House.  The
 Central  Government  must  think  of  a
 via  media  for  providing  better  imple-
 mentation  and  for  giving  financial
 assistance  to  the  States  whenever
 such  calamities  occur.  These  floods
 and  droughts  occur  in  different  parts
 of  the  country.  In  some  States  they
 may  occur  once  in  3  years;  and  in
 some  others,  once  in  ten  years.

 Rajasthan,  as  you  know  very  well,
 has  been  perennially  a  droughi-prone
 area.  The  people  living  there  have
 been  used  to  droughts.  They  have
 been  leaving  Rajasthan  during  drought
 periods  and  migrating  to  neighbouring
 States  and  then  returning  to  their
 homes  after  the  rains  during  the  win-
 ter.  In  the  last  three  years,  instead  of
 drought,  we  are  having  floods  in  Raj-
 asthan.  In  1973-74,  we  had  heavy
 floods.  Food  had  to  be  dropped  by
 helicopters  like  Bihar  and  Orissa.  We
 had  a  similar  situation  in  975  and
 also  in  ‘1976.

 The  whole  topographical  and  clima-
 tic  conditions  of  Rajasthan  seem  to
 have  changed.  There  has  to  be  some
 explanation  given  for  this  change  by
 our  scientists  as  to  why  this  change
 has  taken  place.  In  Rajasthan,  we
 have  not  grown  trees  or  taken  up  any
 Other  natural  development  works.  We
 Were  having  no  drinking  water.  Now, the  situation  has  changed.  There



 191  Flood  &  Drought

 {Shri  N.  K.  Sanghi]
 should  be  some  explanation  for  it.
 According  to  laymen,  it  is  possibly
 because  of  the  atomic  blast  at  Pokha-
 ran  and  that  might  have  affected  the
 climate.  But  the  hon.  Minister  should
 give  an  explanation  for  this.  Is  ‘it
 that  in  Rajasthan  there  may  be  an-
 other  spell  of  drought?  We  should  have
 a  proper  scientific  investigation  into
 the  change  of  climate  in  Rajasthan.

 During  the  last  rains,  Jodhpur  city
 with  a  population  of  400,000  people
 was  cut  off  from  the  roads  and  the
 railways.  Both  rail  lines  were  breach-
 ed  and  the  roads  were  washed  away.
 The  city  became  an  island  with  no
 communication.  Jodhpur  was  cut  off
 from  Jaipur,  the  capital  of  Rajasthan.
 There  was  no  means  of  communication
 for  a  few  days.  This  was  an  unpre-
 cedented  situation,  unknown  in  his-
 tory.  The  hon.  Minister  will  have  to
 give  an  answer  to  that.

 The  Rajasthan  Government  has  al-
 ready  sent  a  memorandum  to  the  Cen-
 tral  Government  indicating  that  390
 villages  were  affected,  4  lakh  persons
 were  affected,  13,000  houses  were
 damaged  or  destroyed,  cattle  worth
 Rs.  |  lakh  was  lost,  crops  worth  Rs.
 2.50  lakhs  were  damaged  and  a  loss  of
 Rs.  2  crores  occured  due  to  damage
 of  bridges,  roads  and  dams.  This  is
 the  situation  in  Rajasthan.  I  do  not
 come  here  to  ask  for  more  finances.
 The  State  Government  has  asked  for
 Rs..  8  crores  as  a  financial  outlay  to
 meet  the  situation.

 We  have  a  project  like  the  Rajasthan
 Canal.  It  is  known  to  all  of  us  that  it
 is  a  national  project.  J  am  sure,  both
 the  Central  Government  and  the  State
 Government  are  very  keen  to  complete
 it.  It  was  to  be  completed  in  40  years.
 Now,  it  is  spread  over  to  25  years.  The
 cost  outlay  has  increased  from  Rs.  200
 crores  to  Rs.  500  crores.  The  Raj.
 asthan  Canal  project  is  a  very  im-
 portant  project  so  far  as  defence  and
 strategic  matters  are  concerned.  Dur-
 ing  the  last  two  Pakistan  wars,  we
 have  seeu  that  our  forces  could  not
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 cross  their  canals,  like  the  Ichogal
 canal  of  Pakistan.  They  proved  to  be
 natural  barriers.  The  Rajasthan
 Canal,  when  completed,  will  also
 prove  to  be  our  maginot  line.  86,  this
 has  to  be  considered  from  the  defence
 and  strategic  value  besides  its  econo-
 mic  value.

 l  can  give  you  a  number  of  exam-
 ples.  But  the  time  at  my  disposal  is
 very  short.  I  can  tell  you  how  this
 Canal  will  help  us,  in  the  matter  of
 our  defence  strategy.  This  Canal  will
 help  in  increasing  our  population  on
 our  border.  We  have  seen  in  China,
 Sinkiang,  Soviet  Russia  and  Mongolia
 how  they  have  increased  their  popula-
 tion  by  such  development  works.  I
 would  request  the  Central  Government
 to  take  over  the  Rajasthan  Canal  pro-
 ject  as  a  Central  project  and  thai  it  is
 completed  on  a  war-footing  so  that
 when  it  is  completed  this  will  help  us
 to  fight  this  perennial  problem  of

 vA
 ght  and  flood.

 SHRI  ARJUN  SETHI  (Bhadrak):
 Mr.  Chairman,  Sir,  the  country  of  ours
 is  a  land  of  many  paradoxes,  pcverty
 amidst  unexploited  riches  of  nature,
 recurring  floods  amidst  chronic
 drought.  While  a  severe  drought
 gripped  the  States  of  Orissa,  Karna-
 taka,  Tamil  Nadu  etc,  this  year,
 scorching  lands  and  crops,  drying  up
 tanks  and  wells,  parching  the  throats
 of  large  populations  scrambling  for
 drinking  water,  the  States  of  U-P.,
 Bihar,  Punjab,  etc.  were  visited  by
 furious  floods  of  unprecedented  magni-
 tude  in  living  memory.

 As  we  all  know,  Orissa  is  visited  in-
 termittently  by  droughts  and  _  ficods
 over  the  decades-and  the  losses  over
 the  years  have  been  colossal]  and,  per-
 haps,  more  than  what  it  would  have_
 cost  to  finance  a  plan  of  flood  control.
 In  the  current  year,  serious  Crought
 conditions  are  developing  in  a  consi-
 derable  area  of  the  State  due  to
 erratic  rainfall  particularly  the  un-
 precedented  dry  spell  persisting  since
 about  the  second  week  of  September,
 1976.  Disconcerting  reports  about  the
 situation  are  now  being  published:  in
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 the  local  daily  papers.  However,
 much  credit  must  go  to  the  State  Go-
 vernment  because  even  during  the
 Puja  holidays,  the  State  Government
 deputed  very  senior  officers  to  the  State
 to  make  an  on-the-spot  assessment  of
 the  situation  in  all  the  i3  districts  of
 the  State  and  on  the  basis  of  their  re-
 port,  the  Government  have  taken  time-
 ly  measures  to  combat  the  situation.

 But  considering  the  vastness  of  the
 areas,  the  percentage  of  population
 affected  and  the  magnitude  of  the  pro-
 blem  it  creates  as  days  are  passing  by,
 no  State  Government  can  meet  the
 challenge  satisfactorily  without  the
 help  of  the  Central  Government.  The
 anticipated  crop  loss  of  paddy,  millets,
 maize  and  ragi,  it  is  reported,  will  be
 as  high  as  40  per  cent  to  50  per  cent  of
 the  total  production  in  the  State.  The
 Rabi  Programme  could  not  be  planned
 out  by  the  average  cultivator  because
 of  dearth  of  moisture  in  the  soil.  The
 inadequacy  of  rainfall  has  affected
 storage  in  reservoirs  of  major,  medium
 and  minor  irrigation  projects.  The  in-
 flow  of  water  is  very  inadeugate  in
 Hirakud  and  smaller  projects  are  show-
 ing  signs  of  drying  up  and  may  not  be
 useful  till  the  next  monsoon.

 In  this  situation  I  appeal  to  the  Cen-
 tral  Government  to  send  a  Central
 Team.  I  am  told  that  they  have  de- cided  to  send  a  Central  Government Team  to  assess  the  situation  in  these
 chronically  drought  and  flood  affected
 ing  ot  bri

 to  prevent  a  worsen-
 oO}  situatio,  hich

 ing  take  clues
 m  which  is  threaten-

 Apart  from  these  temporary  measu-
 res,  it  will  go  a  long  way  towards  tid- ing  over  the  present  situation  and  also
 towards  helping  the  People  of  Orissa if  the  Centre  takes  up  a  project  like the  Subernrekha  Project.  I  am  very glad  to  know  that  the  State  Govern. ments  of  Bihar  and  Orissa  have  agreed to  implement  this  project  but  from where  can  they  get  the  money?  jt should  come  immediately  from  the Centre  so  that  this  major  chunk  of  the area  is  saved  from  famine.
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 There  is  also  another  major  pro-
 ject—the  Bhimkunda  _project—which
 has  been  pending  for  five  or  six  years
 with  the  Central  Water  and  Power
 Commission.  My  appeal  is  that  unless
 this  project  is  taken  up  immediately,
 the  chronic  problem  of  droughts  in  the

 wa
 of  Orissa  cannot  be  overcame.

 MR.  CHAIRMAN:  Through  the
 cooperation  of  the  Members  in  net
 taking  more  than  five  minuies  each,
 we  have  been  able  to  cover  most  of
 the  Members  and  now  only  eight  are
 left.  The  whole  Bill  has  been  finished

 yn
 hours.

 AN  HON.  MEMBER:  You  may  call
 these  eight  Members  also;  all  the

 4
 are  not  here.

 MR.  CHAIRMAN:  Most  of  them
 are  here.  If  they  take  five  minutes
 each,  it  may  take  about  an  hour  more
 —and  the  Minister’s  reply  is  also  there.
 So  I  am  prepared  to  give  four  minutes

 ot  anda  नारायण  मंडल  (गौइूडा:
 सभापति  महानंद,  हमारे  देश  में  लोग  बाढ़
 से  प्रभावित.  हुए  हैं  ।  बिहार  में  तो  बाढ़
 का  प्रभाव  एसी  जगहो  पर  पड़ा  जहां  पहले
 कभी  बाढ़  नहीं  गई  थो  1  हमेशा  उत्तर
 बिहार  में  बाढ़ें  पाया  कश्तो  थीं,  लेकिन
 इस  बार  तो  दक्षिण  बिहार  बाढ़  से
 प्रभावित  हुआ  है,  जिस  से  अरबों  रुपये
 की  क्षति  हुई  है  और  बहत  बडी  संस्थान
 जान-व-माल  का  नुकसान  हुआ  है।  इस  में
 सन्देह  नहीं  कि  सरकार  की  झोर  से  काफ़ी
 मदद  दी  गई,  लोगों  के  जान-व-मारू
 की  रक्ष!  को  गई  1  अब  उन  की  रबी
 की  फसल  की  बुआई  होने  वाली  है,  मैं
 चाहता  हूं  कि  सरकार  का  ध्यान  इस
 तरफ़  जाना  चाहिये  ।  रबी  की  फ़सल  के
 ्य  बीज,  खाद  इत्यादि  का  प्रबन्ध  किया
 जाय  ताकि  लोग  जल्द  से  जल्द  बोआई

 पुरी  कर  सकें  था  जब्र  तक  फ़सल  बैद
 न  हो,  सरकार  को  चाहिये  कि  उन  के
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 खाने  को  व्यवस्था  करें,  ताकि  उन  को
 तकलीफ़  न  हो  ।

 उसी  तरह  से  आाजसुंब्राड  को  स्थिति
 हमारे  यहां  है  और  कई  जिलों  में  तो
 यह  बड़ी  भयानक  है  ।  आप  संथाल
 सरगना  और  भागलपुर  की  स्थिति  देखिये,
 जिस  जिले  के,  सभापति  महोदय'  श्राप  भी
 रहने  वाले  हैं  |  संस्था3  परगना  में  आज
 हम  देखते  हैं  कि  6  प्रखंडों  मे  से  एक;
 दो  प्रखंड  तो  बाढ़  से  प्रस्तावित  हैं  और
 बाकी  चार,  पॉँच  रेलखंड  सूख  से  प्रभावित
 हैं  ।  वहां  पर  ऐसी  स्थिति  हो  गई  है  कि
 बहत  से  कूलरों  मं  पानी  तक  सूख  गया  है
 और  लोगों  को  पानी  नहीं  मिल  रहा  है  ।
 वहीं  पं  50,  60  प्रतिशत  जो  रोपने  का
 काम  किया  ग्या  फू  पादो  न  पड़ने  के
 कारण  सब  के  सब  बज  सूज  शो  हैं  ओर
 हमारे  पाप  चिटि्ठयाँ  पर  चिटिठपीं  ञ्
 रही  हैं  कि  धान  फ्  नहीं  रहा  टैगोर
 एक  भयंकर  स्थिति  यहां  पर  चैट  हो
 गई  हूँ  1  ऐसी  परिस्थिति  मे  सरकाई  को
 आरसीए  कि  जिप  तरह  से  उस  ने  बाढ़  मे
 प्रबन्ध  कि  है,  उसी  तरह  से  उखाड़  में
 लोगों  की  सहायता  कर  के  पानी  का  कक
 प्रबन्ध  वहां  पर  करे  ।  जिस  इलाके  हे

 शा  पड़ा  हुए  उठे  वहां  पर  मरकर  को
 तत्कालीन  रिलीफ  के  कामों  का  प्रबन्ध
 करना  चाहिए  ।  वहां  पर  मिट्टी  चगेरेह
 खोदने  के  कस  होना  व्गहिए  खिचड़ी
 बढेते  के  लिए  लाल  कार्ड  का  प्रब॑न्ध
 होना  चाहिए  ।  सस्ती  रोटी  की  दुकानें
 खोलने  का  प्रबन्ध  होना  चाहिए,  सस्ते  पहले
 की  दुकानें  छोटी  जानी  चाहिए.  और
 अनाज  खरीदने  के  [लिए  ऋण  की  व्यवस्था

 होनी  चाहिए  ।  वहां  पर  जो  लीग  हैं  वे

 बहुत  शरीद  हैं  और  80,  85  प्रतिशत  उन
 में  श्रीवास  और  हरिजन  हैं  ।  वहां  पर
 32,  33  लाखी  लींग  बसते  हैं  और  उन
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 की  हालत  बहने  खराब  है  -  इसलिए  उन
 के  लिए  बाप  को  कोई  व्यवस्थ'  करनी
 चाहिए  ।  वहां  पर  जमीन  कंचा  नीचे  है
 और  इरीगेशन  भी  केवल  2  प्रतिशत  में  है।
 इसलिए  मेरा  कहना  कह  है  कि  जब
 तक  वहां  के  लोगों  की  हालत  को  सुधारते
 के  लिए  श्राप  कोई  ढोल  कदम  नहीं
 उठायेगे,  उन  किल्लत  दयनीय  रहेगी
 और  वे  लोग  बराबर  सूबे  से  पीड़ित  रहेंगे।
 वहां  पर  32,  33  लाख  एव  जमीन  मे
 धन  की  फसल  होतो  है  और  एक  हीं
 फसल  होती  हैं  !  इस  के  अलावा  दूसरी
 फ्म्ल  नहीं  होतीं  हैं  और,  इस  सकल  हालत
 गह  है  कि  4  प्रतिश्त  धान  भो  वहां
 पैदा  होगा,  यह  कहता  मुश्किल  है  ।  सब
 का  सब  एरिया  वहां  बाढ़  और  सूखे  से
 प्रभावित  हआ  है  1  सरकार  को  चाहिए
 कि  वहां  फ्र  तत्काल  लोगों  की  सहायता
 करे

 मैं  एक  मत  गौर  कहना  चाहता  हूं
 और  वह  यह  है  कि  उस  एरिया  में  कहले-
 गांव  गंगा  की  लिफ्ट  इरीगेशन  स्कीम  शुर
 हुई  थी  लेकिन  बहे  अभी  पुरी  नहीं  हुई
 है  av  उस  से  लाखों  एकड़:  जमीन  की
 सगाई  हो  सकती  है  और  शभ्राालपुर
 और  संथाल  परगणा  के  लोगों  को  लाभ

 .हो  सकता  हूँ  ।  उस  को  पूरा  कर  के
 अगर  दामोदर  नदी  में  ले  जा  कर  गिरा
 दिए  जाए,  तो  लाखो  एकड़े  जमीन  की
 सिचाई  हो  तकती  है  ।  इस  तरह  सें  बाप
 देखों  कि  मगरे  संधान  परंपरा  जिले  में
 डी  चक्की?  है,  तह  पर  नही  हुई  है  1  25
 साल  हो  मये  हैं  और  भन्ती  बह  पर  कछ
 नहीं  हुए  है  ।  सें  वगैरह  हा  होता
 रहता  है  और  काम  कुछ  नहीं  होता  है  ।
 इसलिए  अगर  न  स्कीमों  को  ट  करे
 दिया  जाए  ती  सिंचाई  का  ठोस  इंतजाम
 हो  सकता  है  कौर  लोनी  oy  ora  a8
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 सक्ती  है  गण  वहां  पर  कोई  ठोस

 नकाम  नहीं  किया  गया,  तीं  वहां  के.  लोगों
 की  हालत  हमेशा  हणनीव  सहेंगे  और  उत
 को  हमेशा  सके  और  बाढ़  का  नमता
 करना  पढ़ेंगे

 इन  शब्दों  के  साथ  में  #समाप्त  करता

 हूं  WA
 श्री  यमुना  प्रसाद  मंडल  (समस्तीपुर)  :

 '  सभापति  जी,  बिहार  में  जो  यह  भयंकर
 बाढ़  आई  है,  उस  के  लिए  लोग  यह  कहते
 रहे  है  कि  यह  देती  वित्त  है  और  बराबर
 उस  को  देवी  विपत्ति  के  नाम  से  पुकारते
 रहे  हैं।  हमारे  माननीय  द्वि  मंत्री

 बाबू  जी  ने  भी  यह  नहा  है  कि  इतनी
 भयानक  बाढ़  बिहार  में  बहुत  वर्षों  के  बाद

 [आई  है  ।  ऐसी  बाढ़  पुन उन  में  903  में
 आई  थी  और  उस  के  बाद  अब  यह  बाढ़
 आई  है  ।  इस  का  असर  क्‍या  हुआ  ?

 [इस
 का  असर  यह  हुंग  जैसा  कि  पं०

 एडी ०.  एन०  तिवारी  ने  कहा  कि  पटना  को
 [बचाने  के  लिए  नये  बांध  बनाये  गये  और
 गंगा  के  दूसरी  तरफ  बाई  झोर  बांध  नहीं
 बनाया  गया  और  सारा  गंगा.  का  पानी
 (छपरा,  सारे,  वैशाली  समस्तीपुर,  बेग-
 |सराय  और  कटिहार  जिले  तक  चला  गया।
 'उधर  हजारीबाग  में  7  दिनों  तक  वर्षा
 होती  रही  और  वह  सारा  पानी  प्रदान

 मि
 चला  या  ।  नवीन  बांध  से  पटना  तो

 [बच  गया  लेकिन  उत्तर  बिहार  के  बहत
 बड़े

 ह्
 में  पानी  ही  पानी  हो  गया  ।

 मैं  ने  बार  केन्द्रीय  सरकार  से  आरज
 को  है  कि  समस्तीपुर  जिले  के  बरू प्रा  बांध
 (गंग)  की  मरम्मत  करा  दी  जाए  t

 [पुराने  जमाने  में  तो  यह  काम  हो  जाया
 करता  था  लेकिन  इस  बार  नहीं  गया
 हालांकि  हमारे  केन्द्रीय  उप-सिचाई  मंत्री
 शशी  केदार  नाथ  सिह  ने  इस  में  बडी
 दिलचस्पी स्त्री  ली  लेकिन  व्योरोक्रेटिक  बोटल-
 सेंक्स  की  वजह  से  काम  नहीं  हो  पाया।
 प्रखर  वहां  पर  बख्शा  बांध  की  मरम्मत
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 का  काम  ठीक  तरह  से  पूरा  हो  जाए,  तो
 लाखों  एकड़  जमीन  बाढ़  से  बच  जायेगी
 और  सिंचाई  की  व्यवस्था  हो  सकता  है  ।

 दूसरी  बात  यह  है  कि  हमारे  संसदीय
 क्षेत्र  (समस् तीर)  में,  मैं  देख  रहा  हूं  कि
 कई  साल  से  बूढ़ी  गंडक  “जवान”  हो  गई
 है  और  काफी  नुकेसानकर  रही  है  ।
 इस  साल  उस  से  नुक्सान  कम  रहा  लेकिन
 फिर  भी  एक  छोटा  सा  सुझाव  अपने
 वैज्ञानिकों  को  माननीय  मंत्री  जी  के  गया
 देना  चाहता  हूं  ।  मगर  हम  केवल  .कले मिटी
 की  ही  बात  करते रहें  तो  वैज्ञानिक  स
 दिन  के  लिये  हैं  ?  इन  को  अब  जागनप
 चाहिये,  नहीं  तो  जितने  पोलिटीशियन्स  हैं
 वही  टेक्नोक्रेट  बनेंगे  और  वही  सुझाव
 देंगे  जो  कि  उन्हें  पसन्द  नहों  होगा  उन
 से  पूछा  जाय  कि  5,  i0  साल  बाद
 नदियों  की  क्‍या  हालत  हो  जायगी  अगर
 ड्राइंग  नहीं की  गई  ।  सेडीकेंटेशन  रॉक्स
 हिमालय  पहाड़ों  की  बह  बह  कर  नदियों
 की  बैड  को  ऊंचा  कर  देगी  और  शाये
 दिन  हमें  बाढ़  का  सामना  करना  पड़ेगा  ।
 इसलिये  ड्रेसिंग  का  समुचित  इंतजाम
 खोजिये  ।.जो  बड़ी-बड़ी  नदियां  हैं,  जैसे
 कोसी,  बूढ़ी  गंडक,  नारायणी  और  गंगा,
 इन  में  ड्रिल  के  लिये  श्राप  दो,,दो  चार,
 चार  ड्रेस  दे  सकते  हैं  ।  लेकिन  इस
 और  किसी  का  ध्यान  नहीं  जाता  है  t
 बड़े  बड़  टेकनोक्रट्स  कहते  हैं  कि.  हम
 लोग  लोक  सभा  में  ऐसे  ही  धुझाव.दे  रहे
 है  ।  हिमालय  से  काफी  नदियां  नियुक्ति
 हैं,  बरसात  में  उन  में  बाढ़  जाती  है  जो
 नुकसान  करती  है  और  सारा  पानी
 व्यर्थ  ही  समुद्र  में  चला  जाता  है  t  पहले
 के  जमाने  में  क्रॉस  बंध  छोटी  नदियों  में
 बना  दिये  जाते  थे,  .लेकिन.  अब  कोई
 ध्यान  ही  नहीं  देता  ।  अगर  इस  दिशा  में
 हम  कुछ  क्र  सके  तो  खेतों  को  पानी
 दे  सकते  हैं  कौर  बाढ़  को  भी  नियंत्रित
 किया  जा  सकता  है
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 गंगा  के  क्षत्र  में  कैश  क्रौप  होती  है,
 लाखों  मन  मिर्च,  मसालेहोते  हैं  t  भ्रमर
 आप  और  कुछ  नहीं  कर  सकते  तो  इस
 उपजाऊ  क्षेत्र  वाले  लाके  में  श्राप  क्रौप
 इंश्योरेंस  शुरू  कीजिये  -  इस  काम  में  आप
 बिहार.  सरकार  की  मदद  कीजिये  ।  इतनी
 सूलर  मिट्टी  के  पते  हुए  भी  सारी
 फसल  सूख  जाती  है  ।  इस  समस्या  का
 गम्भीरता  .  से  कोई  हल  निकालना  चाहिये।

 197  में  आप  ने  गंगा  फ्लड  कंट्रोल
 कमीशन  कायम  किया  और  उस  का  हैडक्वाटर
 भी  पटना  में  रखा  1  कभी  कभी  उपल-मंत्री
 जी  वहां  जाते  भी  हैं  7  मगर  वहां  के  लोग

 क्या  करते  हैं  यह  कोई  नहीं  देखता  ।  उन
 के  कान  पर  भी  आप  की  निगाह  होनी
 चाहिये  ।  आज  लाखों  लोग  मुसीबत  में  हैं,
 सकड़ों  लोग  मर  गये  बाढ़  में  और

 सैंकड़ों  करोड़  रु०  का  नुकसान  हुआ  है
 जिस  के  कारण  वहां  की  श्रमिक  स्थिति
 10,  5  साल  गैरे  चली  गई  है  1  जरगर
 भाप  कुछ  करना  चाहते  हैं  तो  गम्भीरता-

 बूविंक

 क नागेश्वर  द्विवेदी  (मछली शहर)  :
 सभापति  जी,  हमारे  दश  में  वैसे  ही  सूखा
 और  बाढ़  का  प्रभाव  अलग  अलग  जगह
 पर  पड़ा  है  7  वह  प्रतिवर्ष  की  स्थिति

 है  और  इस  में  कोई  संदेह  नहीं  है  कि
 हम  अक्सर  इस  पर  चर्चा  भी  करते

 हैं

 पूर्वी  उत्तर  प्रदेश  की  हालत  यह  हुईं
 कि  इस  वर्ष  जून  के  शुरू  में  वर्षा  हुई
 जब  कि  खतों  में  काम  नहीं  हो  सकता
 था,  और  जुलाई  में  वर्षा  नहीं  हुईं  जिस
 से  खेती  का  काम  पिछड़  गया,  जिस  की

 वजह  से  फसल  ठीक  से  नहीं  ली  जा
 सकी  ।  जुलाई  के  आखिर  में  जब  वर्षा

 ई  तो  लोगों  ने  धान  कौर  मक्का  लगाता
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 शुरू  किया  ।  सकिना,  शुर  खेत।  नहीं  हो
 पाई  थी  कि  प्रशस्त  के  आखिर  में  और
 सितम्बर  में  जो  श्रतिधृष्टि  हुई  उस  का
 प्रभाव  यह  पड़ा  कि  जो  कुछ  खेती  की
 गई  थी  उस  पर  भी  बुरा  प्रभाव  पड़ा  ।
 एक  तरफ  खेती  में  वैसे  ही  काम  नहीं
 हो  सका  था,  लेकिन  जो  घान  की  खेती
 की  गई  थी,  उस  भय  के  मारे  इतने  लोग
 घबरा  गये  जहां  मकान  गिर  रहे  थे,
 चारों  तरफ  खेत  डूबे  हुए  थे,  लोग  मेंडों
 को  ठीक  से  भी  नहीं  बांध  सके  ।  नतीजा
 यह  हुआ  कि  जो  पानी  बरसा  था  वह
 भी  निकल  गया  कौर  धान  की  फसल
 खराब.  हो  गई  ।  पानी  जो  लगातार
 बरसा,  एक  तरफ  खेत  में  पानी  आ  जाने
 से  जमीन  को  नुकसान  हुआ  और  एकाएक
 पानी  निकल  जाने  के  बाद  जमीन  सख्त
 हो  गई  बौर  जुताई  नहीं  हो  रुकी  जिस
 का  कुप्रभाव  रबी  की  फूल  पर  भी
 पड़ेगा  fs

 हमारे  यहां  उत्तर  प्रदेश  में  गंगा,

 यमुना  आर  सरयू  के  बीच  का  क्षेत्र

 इतना  उपजाऊ  है  और  धरती  के  नीचे  इतना
 पानी  है,  भ्रमर  इसका  ठीक  से  उपयोग
 किया  जाता  कौर  पहाड़  पर  नदियों  को
 वास्तव  में  बांधा  गया  होता,  तो  उस  पानी
 का  हम  बिजली  के  लिये  भी  इस्तेमाल
 कर  सकते  थे  और  नहरों  के  द्वारा  हम
 उस  पानी  का  सिचाई  के  लिये  भी  उपभोग
 कर  सकते  थे  ।  लेकिन  उत्तर  प्रदेश  में
 चाहे  धन  के  साधन  का  कारण  हो,  चाहे
 उस  तरफ  ध्यान  न  दिये  जाने  का  परिणाम
 हुआ  हो,  आज  उत्तर  प्रदेश  झपने  पूरे
 खाने  भर  के  लिये  भी  पूरा  प्रबन्ध  नहीं
 कर  पा  रहा  है  जहाँ  ऐसी  उपजाऊ
 जमीन  हो,  प्रगट  वहां  'की  नदियों  का
 पानी  दीक  से  बांधा.जाये,  तो  हम  बिलों
 का  भी  लाभ  उठा  सकते  हैं  और  सिंचाई
 के  लिये  भी  पानी  का  उपयोग  कर  सकते
 हैं  और  हंसी  व्यवस्था

 से  अपने  प्रान्त  की



 Flood  &  Drought  KARTIKA  14,  898  (SAKA)  Situation  (Disc.) 207

 ही  नहीं,  दूसरे  प्रान्तों  कभी  सहायता
 कर  सकते  हैं  ।

 उत्तर  प्रदश  में  गन्ने  की  बहुत  खेती

 होती  है,  और  उससे  इतनी  चीनी  पैदा
 करते  हैं  जो  सारे  देश  को  देते  हैं  ।

 हमारे  यहां  पश्चिमी  हिस्से  में  गेहूं  की
 भी  अच्छी  उपज  होती  है  और  धान  की
 भी  अच्छी  उपज  होती  है,  लेकिन  परेशानी
 यह  हो  जाती  है  कि  बहुत  सी  बड़ी-बड़ी
 नदियां  बाहर  से  जाकर  हमारे  पूर्वी  उत्तर
 आदेश  को  बहुत  हानि  पहुंचा  जाता  हैं  ।

 इस  सम्बन्ध  में  प्राचीन  काल  के
 जो  छोटे-छोटे  बांध  थे,  जो  तालाब  होते
 थे,  जिनसे  सचाई  करते  थे,  उन  तालाबों
 का  पीटा  कर  दिया  गया,  उसके  जायें

 -अगर  सिंचाई  के  लिये  पानी  रोकने  के
 लिये  कोई  नई  व्यवस्था  कर  दी  जाये  तो
 उससे  क्षेत्र  को  बड़ा  लाभ  हो  सकता  है
 और  जो  सूखे  से  पीड़ित  रहते  हैं,  वे
 भी  उसका  लाभ  उठा  सकते  हैं  L 8  ी

 |  मेरा  सुझाव  है.  कि  सिंचाई  की
 व्यवस्था  और  जहां  नदियों  के'  जल  को
 समस्या  है,  इनको  केन्द्रीय,  विषय  बनाया
 जाये  ।  प्रांतों  के  बस  को  यह  बात  नहीं.

 कि  वे  इसको  सुलझा  सके  ।  वे  केन्द्र  से.
 सहायता  पाने  पर  हो  इस  काम  को  करते
 हैं  ।  अगर  उनको  केन्द्र  से  सहायता  लेकर
 ही  करना  है,  तो  केन्द्र  को  इस.  विषय
 को  अपने  हाथ  में  लेना  चाहिये:  ।  अगर
 इस  तरह  से  बिजली,  सिंचाई  और  बाघ
 का.  काम  केन्द्र  अपने  हाथ  में  लेता  है

 'तो  मैं  समझता  हुं  कि  सारे  देश  का  स्थिति  a
 अच्छा  हो  जायेगे  ओर हम  इसपर  अच्छा
 नियंत्रण  पा  सकेंगे  ।

 दा

 शी  चिरंजीव  ्  (सहरसा)  सभा-
 पति  महोदय,  प्रति  व"

 बाढ़  आती  है  और
 इस  देश  में  लाखों  व  करोड़ों  रुपयों  का  नुक्सान
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 होता  है  ।  इसके  नियन्त्रण  के  लिये  कोई
 सुनियोजित  योजना  होनी  चाहिये  ।

 मैं  बिहार  के  सम्बन्ध  में  कुछ  कहना
 चाहता  हूं  ।  i6  जनवरी,  976  को  इसी
 सदन  में  हमारे  कृषि  मंत्री  श्री  माननीय
 जगजीवन'  राम  ने  कहा  था  कि  i975  में

 जो  बिहार  में  बाढ़  आई,  खास  कर  पटना  में,
 उससे  0  करोड़  5  लाख  रुपये  का  नुक्सान
 हुजरा  है, फिर  दूसरे  बरस  976

 के...  सितम्बर में  जो  बाढ़  ई  है,  उसमें  लगभग  ग्रुप  ये
 का  नुक्सान  हुआ  है  ।  स्वयं  माननी ग्र  बाबू  जी

 ,  ने  कहा  है  कि  वित्त  5  6  शताब्दियों  में  ऐसी
 बाढ़  नहीं  आई  थी  at  यह  इस  वर्ष  की
 भीषणता  का  स्वरूप  रहा  है|  हर्‌  साल  ह:1: ह

 शरह  की  रफ्तार  से  बाढ़  आती  है,  इस  अवसर
 पूर  सरकार  जो  कुछ  रिलीफ  देती  है.  उसके
 तत्काल  कुछ  राहत  हो  जाती  है,  लेकिन
 अगले  वर्ष  फिर  वही.  रफ्तार  जारी  रहती
 है।  इस  तरह  से  तो  प्रति  बे  यह
 बाढ़  का  क्रम  बन्द  होने  वाला  नहीं  है  v

 आवश्यकता  इस  बात  की  है  फिदस्थायी-
 रूपेण  बाढ़  नियंत्रण  के  लिए  सुनियोजित
 योजना  बने  और,  सको  कन्ट्रोल  किया  जाये  Y
 माननीय  प्रधान  मोह  जी  भी  इस  अवसर  पर
 वहां  गईं  और  2[जस तम् बर  को  उन्होंने  जो
 अपना  व्यान  दिया,  उसमें  बताया  कि  दरअसल
 में  वहां  पर  क्य प्रस्थिति  है।  बिहार  सरकार

 केन्द्र  की  सहुर्भतां  से  अर  अपनी  प्री,  क्ति
 लगा  कक्कू जो  कुछ  कर  सकती  थी,  वह  उसने
 जिया  है।  लें  उन  जिस  पैमाने  पर  नुक्सान
 हया  है,  उस  को  देखते  अणु  लोगों  को  “ऊट  कै  *

 मुंह  में  जीरे  का  फोन”  के  समा गु मदद मदद  मिल
 सकी  है  V  , Pos

 इस  बार  6,50,000  नेस्टर  क्षेत्र  में
 बढ़  झाई है  |  उस  से  'फसल  की  पूरी  बर्बादी
 हुई  है;  अच्छी  उपजाऊ  मिट्टी  बह  गई है  और
 सड़क,  पुल,  स्कूल  और  अस्पताल  .ग्राही
 सार्वजनिक  सम्पत्ति  की  भी  अपार
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 क्षति  हुई  है  ।  बिहार  सरकार  ने  सार्वजनिक
 भवनों  शादी  की  मरम्मत  के  लिए  25  करोड़
 रुपये  की  मांग  की  है  nN  इस  के  भ्र ति रिक्त  उस
 ने  बिहार  में  बाढ़  न्यित्रण  के  लिए  400
 करोड़  रुपये  की  योजना  बनाई  है  ।  लेकिन
 बिहार  सरकार  के  पास  इतने  साधन  नहीं
 हैं  कि  वह  उस  योजना  को  कार्यान्वित  कर
 सके  ।  इस  लिए  केन्द्र  को  इस  सम्बन्ध  में
 बिहार  सरकार  की  पूरी  सहायता  करनी
 चाहिए  |

 कोसी  को  शोक  की  नदी  कहा  जाता
 है  ।  हम  लोग  बराबर  उस  से  पीड़ित  रहे  हैं।
 दो  तटबंधों  के  द्वार  पर  इसे  सीमित  क्‍यों
 किया  ग्या  है  किन्तु  इसकी  समस्‍या  का  पुरा
 निदान  नहीं  दे  पाया  1मत:  स्थायी
 समाधान  के  लिये  आवश्यकता  है  कि  कोठार
 डम  को  पुरानी  योजना  को  कार्यान्वित  किया
 जाय  तथा,  डगमारा  वैराज  का  निर्माण  कराया
 जाये।  नब  तक  ऐसा  नहीं  होता  है,  तब  तक
 हर  वर्ष  नदी  के  तल  की  डू जिंग  की  व्यवस्था
 की  जाये  ।  दोनों  तटबंधों  के बीच  के  तीन  सौ

 गांव  बराबर  पीड़ित  रहते  हैं  ।इस  बार  अगस्त
 में  वहां  पर  एक  नव-दुर्घटना  में  लगभग
 I50  आदमी  डूब  कर  अर  गये  हर  साल  इस

 तरह  की  दुघंटनायें  होती  रहती  हैं।  भूत:
 सरकार  को  उन लोगों  के  स्थायी  थनर्वास  की
 व्यवस्था  करनी  चाहिए  ।

 श्री  के०  रामकृष्ण  रेड्डी  (नलगोंडा)  vy
 सभापति  महोदय,  मेरे  मित्रों  ने  सं  और

 बाढ़ के  बारे  में  तनप्रीत से  कहा  है।  देश  के
 बहुत  से  भाग--पआ्रान्श्र  प्रदेश,  महाराष्ट्र,
 कर्नाटक,  यू०  पी०,  बिहार  और  उड़ीसा

 वगैरह--पूरे  गौर  बाढ़  के  शिकार  बने

 हैं।

 हमारे  यहां  किसानों  को  उम्मीद  थी  कि
 इस  साल  खरीफ  की  फाइल  अच्छी
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 होगी,  क्योंकि  कुछ  पानी  पहले  बरसा  था।
 लेकिन  सितम्बर  के  बाद  पानी  बिल्कुल  नहीं
 बरसा  ।  तालाबों  में  भी  पानी  सूख  गया  |
 यहां  तक  कि  आदमियों  और  जानवरों  को  पीने
 के  लिये  पानी  भी  नहीं  मिला  7  य्वान्ध्र  प्रदेश
 में  'रायलसीमा  और  तेलंगाना  में  खासतौर
 पर  सुखे  की  हालत  है  ।

 मिनिस्टर  साहब  को  मालूम  ही  है  कि
 गोदावरी  वैसा  +  टट  गया  है।  उसकी  मरम्मत
 के  लिये  कई  करोड़  रुपये  की  जरूरत  है।
 श्वास  आन्ध्र  प्रदेश  के  मैम्बराने-पालियामेंट
 ने  प्राइम  मिनिस्टर  को  एक  मेमोरेंडम  पेश
 क्रिया  है।  हमें  उम्मीद  है  6  प्राइम  मिनिस्टर
 उस  पर  हमदर्दी  से  विचार  करके  श्राइन  प्रदेश

 के  रिलीफ  के  लिये  काफी  मदद  देंगी,  ताकि
 वहां  सूखे  से  निजी  हासिल  हो  सके  ।
 सै ट्रस  गवर्नमेंट  को  गोदावरी  बैराज
 की  मरम्मत  के  लिये  स्टेट  गवर्नमेंट  को  मदद
 देनी  चाहिये  ।

 आन्ध्र  प्रदेश  में  बीबीनगर-तडीकुडा
 रेलवे  लाइन  मंजूर  हो  गई  है  और  प्राइम
 मिनिस्टर  इसका  उद्घाटन  कर  चुकी  है  ।
 स्वर्गीय  श्री  एल०  एन  मिश्रा  ने  4  साल  में
 उसकी  तकमील  करने  की  एश्योरेंस  दी  थी।
 उस.  रेलवे  लाइन  का  एस्टीमेट  25  करोड़
 रुपये  से  ज्यादा  है।  पिछल  साल  उसके  लिये
 50  लाख  रुपये  का  अलाटमेंट  किया  गया  ।

 इस  तरह  तो  वह  लाइन  50  साल  तक  भी
 पूरा  नहीं  होगी  ।

 मै  समझता हुं  कि  रेलवे  से  फंड  ले  कर
 बीबी  नगर  से  नाडीकुडा  रेलवे  लाइन

 को  क्रम्पलीट  किया  जाय  तो  एक  तरफ  से
 रेलवे  भी  कम्पलीट  हो  जायगी  कौर  दूसरी
 तरफ  ड्राफ्ट  के  समय  में  मजदूरों  को  मजदूरी
 भी  मिल  जायगी  ।

 फेमिना  रितिक  के  लिए  माइनर  इसी-
 गेशन  और  लिफ्ट  इरीगेशन  की  तरफ  आप
 तबज्जह  दें  तो  बेहतर  रहेगा  1  भी  तक  रु  चल
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 |
 सीमा  में  और  तेलंगाना  में  डी  पी  एस  के  प्रोग्राम

 नाफिज  हैं  लेकिन  सूखे  की  बजह  से  वहां  की

 हालत  और  अबतर  हो  गई  है  /  हमें  उम्मीद
 !

 है  कि  सेंट्रल  गवर्नमेंट  एक  टीम  भेज  कर
 स्टेट  गवर्नमेंट  की  सहायता  करेगी  |  स्टंट

 गवर्नमेंट  के  पास  फंड्स  नहीं  है।  उसको  से  ल
 गवर्नमेंट  से मदद  मिल  जायगी  तो  वह  इन
 कामों को  कर  सकेगी  ।  अन्त  में  मै ंकेवल  यह

 ।  कहना  चाहुंगा  कि  आंध्र  प्रदेश  में  बहुत  सी
 नदियां  हैं,  उन  में  ख़सूसन  पोच्मपाड  और

 नागार्जुन  सागर  की  योजना  को  केन्द्रीय
 सरकार  अपने  हाथ  में  ले  ले  ।

 /
 श्री  नागेन्द्र  प्रसाद  यादव  (सीतामढ़ी)  ॥

 सभापति  महोदय,  घंटों  की  प्रतोक्षा  के  बाद
 आप  ने  मुझे  समय  दिया,  इसके  लिये  धन्यवाद  |
 मैं  आपके  माध्यम  से  राज्य  मंत्री  को  शाहनवाज
 खां  का  ध्यान  उत्तरी  बिहार  की  ओर  ले  जाना
 चाहता  हूं  ।  मंत्री  जी सन्‌  946  मे  सोता-
 मढ़ी  गये  थे  जिस  समय  पूरे  देश  में  ढिल्लन,
 सहगल,  शाहनवाज  का  नोरा  गूंज  रहा था,  सभी
 जवान  और  बच्चे  यही  नारा  दे  रहें  थे,  उस
 समय  बे  वहां  गये  थे  ।  मैं  उनको  सोता मढी

 ले.  गया,  उत  को  याद  होया  t  सीतामढ़ी
 भें  29  करोड़  की  लागत  से  बागमती  सिंचाई
 योजना  प्रारम्भ,  को  गई  है।  काम  तो
 प्रारम्भ  हुआ  है  ब्सगमती  में  लेविन  जहां
 नूर  पहाड़  से  बागमती  नदी  निकलती  है
 और  आपकी  जो  योजना  उस  पर  बांध  की  है
 वह  नेपाल  बाडेन  वर्गीनिया  तक  आप  बनाना
 चाहते  है  जिसकी  लम्बी  करीब  ios  मोल
 कोहे1.  लेकिन  मंत्री  जो  को  मालूम  होगा

 बांध  बनाया  कम  रहा  है  उससे  निकल  कर
 दूसरी  तरफ़  चली  गई  है  जिसकी  वजह  से
 जो  करोड़ों  रुपये

 का  बांध  बनवा  रहे  थे,  वह  सब
 बरबाद,  हो  गया  ।  मैंते  इसकी  सुचना  पिछले
 सिशन  में  दी  थी  ।  जगजीवन  बाबू  से  भी
 निवेदन  किया  था।  के०  एस  सिंह  साहब
 सीतामढ़ी  गये  थे.।  संयोग  की  बात  है  कि

 कटु
 एन०  सिंह  साहब.  ने  प्रोगाम  बनाया

 Te.  जाते  कया  लेकिन  जिस  दिन

 वह  नदी  मन्थर  पहाड़  के  नीचे  जहां  आपका

 हम  लोग  माला  ले  कर  प्रतीक्षा  कर  रहे  थे,
 उस  दिन  वे  नहीं  गए  ।  गए  कब  ?  जब  मैं
 सीतामढ़ी  में  नहीं  था  तब  वह  पधारे  1  वहां
 के  ठेकेदारों  और  बड़े-बड़े  इंजीनियरों  ने
 जो  लाखों  रूपये  इसमें  खा  गये  हैँ  काफ़ी  के  ०
 एन०  सिह  का  स्वागत  किया  +  लेकिन  हमारी
 शिकायत  है  कि  के०  एन  सिंह  ते  जब  मेरे
 निर्वाचन  क्षेत्र  में  मेरे  निमंत्रण  पर  जाने  का
 प्रोग्राम  बनाया  तो  उस  दिन  उन्होंने  समय
 दिया  वहां  जाकर  वहां  की  स्थिति  देखने  का
 उस  दिनवे  नहीं  गये और 15  दिन  के  बाद
 गये  जिसकी  सूचना  उन्होंने  मुझे  नहीं  दी  ।
 इसलिये  मैं  आपके  माध्यम  से  श्री  शाहनवाज
 खां  साहब  को  पुनः  निमंत्रण  देता  हुं  कि  आप
 आजादी  के  पहले  सीतामढ़ी  गये  थे,  6  जन-
 वर  को,  मुझे  वहं  तिथि  भी  याद  है,  लाखों
 की  संख्या  में  हम  लोगों  ने  आपका  स्वागत
 किया  था,  मैं  पुनः  आपको  सीतामढ़ी  चलने  का
 निमंत्रण  देता  हूं  ।

 वहां  जो  भयावह  स्थिति  बागमती  में
 हो  गई  है,  नदी  की  धारा  बदल  गई  है,  करोड़ों

 पये  कि  बर्बादी  हुई  है  उसको  ग्रुप  चलकर
 देखें  ।  वहां  पर  पये  की  लूट  हो  रही  है  t

 बागमती,  नदी  में  ताशयणपुर  बिंब  के  नजदीक
 एक  कच्चा  बांध:  बनाया  गया।  उस  बांध
 का  कार्य  मई  के  महीने  में  शुरू  हुआ  |  मई
 के  महदी:  में  उस  बांध  का.  कार्य  इंजी  पियर्स
 ने  और  कब्ट्ेटस  ने इसलिये  शुरू  किया  कि
 5  दिन  के.  बाद  सिर  फ्लड  झा  जाये  और  बिना

 कोई  काम  किए  सप् थों  पये  भुना  लें।
 मैं  आपके  माध्यम  से  माननीय  मंत्री  जी  से
 निवेदन  करूंगा  कि  आप  यहां  से  एक  उच्च -
 स्तरीय  समिति  बना  कर  भज  जो  कि  वहां
 जाकर  सीतामढ़ी  नारायणपुर  बांध  की  जांच
 करे  ।  उसमें  5  दिन  में  8  लाख  रुपये  का
 खर्चा  बताया  गया  हैं  जबकि  उसमें  8  लाख
 का  खर्चा  नहीं  हुआ  है,  केवल  50-60  हमर

 पये  ही  खर्च  हुये  &  शर  बाकी  साढ़े  सात
 लाख  रुपया  वहां  के  इंजी  नियम  और  कंट्रैक्ट
 ने  लूट  लिया  7  इसलिये  मेरा  निवेदन  है  कि



 (207  Flood  &  Drought

 [at  नागेन्द्र  प्रसाद  यादव]
 आप  वहां  पर  ज्यादा  समिति  जरूर  भेजें  ।  वह
 समिति  वहां  पर  रखकर  जांच  करे  कौर
 जिन  अधिकारियों  का  भी  उसमें  दोष  हो  उनको
 जितना  शीघ्र  हो  सके  पकड़  कर  मौसम  में  बन्द
 करें ।  यदि  आप  ऐसा  करेंगे  तो  तभी  बाय
 सफल  हो  सकेगा  वरना  उसमे  करोड़ों  पये
 का  गंबर  अभी  तक  हो  चुका  है  वह  आगे
 भी  होता  रहेगा  ।  मैं  पुन:  आपसे  निवेदन
 करता  हूं  कि  इसके  लिये  आप  स्प्ल्दी  से  जल्दी
 एक  'बीच  समिति  बनायें  और  वहां  भेजें  ।

 आपने  जो  मुझे  समय  दिया  उसके  लिए
 धन्यवाद  ।

 ३9:00  hrs.
 SHRI  SHYAM  SUNDER  MOHA-

 PATRA  (Balasore):  Mr.  Chairman,
 Sir,  we  are  passing  indeed  through  a
 very  critical  time  having  floods  and
 droughts  engulfing  half  of  our  sub-
 continent.  Here  in  this  connection  I
 want  to  point  out  that  Government  of
 India  should  take  help  of  the  space
 scientists  to  know  as  to  when  a  flood
 or  a  drought  would  occur.  ~*~

 Sir,  it  has  been  invariably  experi-
 mented  in  Colarado  in  the  USA,  USSR
 and  Japan  that  the  space  scientists  can
 very  well  Know  upto  one  year  before
 as  to.  when  a  flood  or  drought  will
 affect  the  cougtry..  Not  only  with  the
 help  of  ‘the  space  scientists  can  we
 immediately  gauge  the  magnitude  of
 devastation  but  also  we  can  assess  the
 accurate  damage.  I  would.  like  to
 quote  a‘space  scientist  in  this  respect:

 “It  would  be  able  to  assess  the
 damage  caused  by  floods  immediate-
 ly  after  the  flood  has  ocurred
 whereas  aerial  assessment  of  the

 ,damage  might  take  days  and  weeks.”

 The  Indian  Government  has  patronised
 space  research  department  and,  I  think,
 we  are  second  to  none  in  the  way  we
 are  progressing.  So,  we  shoutd  not
 lose  sight  of  this  important  factor..
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 Sir,  Mr,  Battacharyya  of  the  Opposi-
 tion  party  was  speaking  about  China
 as  to  how  they  have  been  able  to  con-
 trol  the  floods.  It  is  true  that  Pandit
 Jawaharlal  Nehru  sent  a  delegation
 to  China  to  study  as  to  how  through
 voluntary  labour  a  mighty  qam  had
 been  constructed  in  a  few  months
 time  which  would  have  otherwise  taken
 many  years.  But  then,  Mr.  Chairman,
 We  must  remember  that  China  is  a
 regimented  society  and  the  people
 there  have  been  coerced  and  forced  to
 work.  In  a  democratic  society  like
 ours  we  should  appeal  to  the  people
 to  give  voluntary  labour.  I  must
 thank  Mr.  Sanjay  Gandhi  for  giving  a
 lead  in  this  direction  by  appealing  to
 the  people  for  voluntary  labour  for
 developmental  projects.  If  I  may  quote
 an  economist  even  within  the  coming
 fifty  years  India’s  problems  are  going
 to  be  so  vast  that  we  will  not  be  able
 to  tame  the  rivers  far  less  construct-
 ing  the  mighty  dams,  reservoirs  and
 such  other  things  with  Government
 resources.

 Mr.  Chairman,  Sir,  now  I  come
 to  my  own  constituency  where  ihe
 river  Subarnarekha  has  been  causing
 devastation  not  only  in  Orissa  but
 also  in  Bihar  and  West  Bengal.  |  must
 thank  the  Prime  Minister,  who  by  her
 leadership  has  initiated  ‘a  process  of
 inter-State  negotiation  to  solve  the
 inter-State  water  disputes  and  may  I
 quote  Hindustan  Standard  of  lith
 September  where  it  has  commended our  Food  and  Agriculture  Minister:

 “The  Union  Minister  of  Agricul- ture  and  Irrigation,  Mr.  Jagivan
 Ram,  has  initiated  a  welcome  trend
 in  inter-State  relations  एज  persuad-
 ing  Chief  Ministers  to  settle  these
 in  water  disputes  amicably.”

 It  is  a  very  welcome  sign,  but  as  far
 as  Subarnarekha  dispute.  is  concerned,
 the  signature  of  the  West  Bengal  Chiet
 Minister  is  still  wanting.  Unless  it  is
 done,  this  entire  process  of  inter-State
 negotiations  will  end  in  failure,  a).
 though  a  reservoir  has  not  been  eon.
 structed  to  reduce  the  discharge  trem
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 @  lakh  cusecs  to  3  lakh  cusecs  to  miti-
 gate  the  intensity  of  flood,  there  are
 other  ways  to  tackle  the  situation.  For
 vexample,  there  is  something  like  a
 drainage  scheme  which  the  Orissa
 Government  could  take  up  with  the
 help  of  the  Union  Government,  Al-
 though  several  years  have  passed  with
 flood  devastation  ruining  the  economy

 ‘of  the  land  year  after  year,  this  drai-
 nage  system  has  not  been  taken  up.
 There  was  also  a  proposal  to  have  a
 :Straight  cut  system  from  the  river  to
 ‘the  ocean  to  clear  the  water  from
 ‘Subarnarekha,  This  has  also  not  been
 ‘done,  The  model  also  has  not  been
 ‘done  in  the  Pune  Model  Room.

 I  must  now  speak  about  drought.  As
 many  as  43  districts  of  my  State  of
 ‘Orissa  have  been  affected.  Orissa  is  a
 ‘State  where  hardly  20  per  cent  of  the
 area  is  irrigated  and  80  per  cent  area
 is  un-irrigated.  It  depends  on  the
 dynamism  of  the  State  Government,
 on  the  dynamism  and  initiative  of  the
 Officers  to  save  the  people  from  such
 ‘a  calamity,  But  what  has  happened  in
 ‘Orissa?  The  administration  is  lethar-
 gic.  In  the  Hindustam  Standard,  there
 ds  a  Samachar  report  which  Says.

 “Since  400  pumpsets  of  the  State
 Lift  Irrigation  Dept.  are  out  of  or-
 der,  those  available  with  the  com-
 munity  Development  Department

 are  pressed  into  service.”

 Fhe  Orissa  Government  knows,
 “every  Government  knows,  that  the
 emergency  of  drought  and  floods  is  a
 Seasonal  affair.  So  why  were  they  not
 alive  to  the  situation?  Why  was  the
 Irrigation  Department  not  alive  to  the
 contingency  arising?

 I  must  congratulate  our  esteemed
 Prime  Minister  who  has  donated  Rs.  |
 lakh  from  the  National  Relief  Fund  to
 the  cyclose-affected  areas  of  North
 Balasere,  The  Orissa  Government  had
 Stated  that  the  cyclone  of  last  Septem-
 ‘ber  was  mild  to  medium.  I  had  writ-
 ten  a  letter  to  our  great  Prime  Minis.
 ter  giving  the  facts.  She  hag  her  re.

 ports  from  other  sources  also.  -  [m-
 mediately  she  sent  Rs.  lakh,
 ,l  must  impress  upon  you  that  this  is
 not  a  small  thing  which  can  be  brus-
 hed  aside  in  an  inappropriate  manner.
 It  concerns  the  whole  country.  We
 have  to  think  how  all  these  mighty
 rivers  can  be  controlled;  we  have  to
 think  how  undergroung  water  can  be
 utiliseq  for  the  agricultural  develop-
 ment  of  our  country.  If  these  things
 are  done,  I  am  sure  the  economy
 would  speed  up  and  there  will  be  a

 =a

 on  in  the  economy  of  eur

 aA श्री  राजेन्द्र  प्रसाद  यादव  (मधेपुरा)  :
 सभापति  जी,  मैं  झपको  धन्यवाद  देता  हूं  कि
 आपने  मुझे  बोलने  का  समय  दिया  बहुत
 सी  बातें  यहां  पर  बाढ़  और  सुखे  के  सम्बन्ध  में
 कही  गई  हूँ।  हिन्दुस्तान  इस  मामले  में
 बदकिस्मत  है  जो  देश  के  कसी  हिस्से  में
 या  तो  सूखा  पड़ता  है  या  बाढ़  आती  है।  मैं
 बिहार  के  जिस  भूभाग  से  आता  हूं,  वह  इस
 मामले  में  सबसे  बदकिस्मत  है,  वहां  हर  साल
 या  तो  बाढ़  आती  है  या  सूखा  पड़ता  है,  ल
 इस  साल  तो  बाढ़  ने  एक  दूसरा  ही  नक्शा
 दिखाया  है  ।  जिन  जिलों  में:इससे  पहले  कन्नी.
 बाढ़  नहीं  जाती  थी,  इस  साल उन  जिलों  में
 बाढ़  आई  है।  कहने  के  लिये तो,  यह  कहा  ,
 जाता  है  कि  यह  प्राकृतिक  प्रकोप  है,  लेकिन
 पता  नहीं  इस  दिशा  में  हमारी  सरकार  और
 वैज्ञानिक  क्या  कर  रहे  हैं  2  .यदि:  सारी
 नदियों  को  एक  साथ  मिला  दिया  जाय  तो  मैं
 समझता  हुं  कि  जो  प्रकोप  हर  साल  आय[  करता  a
 है,  उसको  रोका  ्  सकता  है  4  इसके:बफ़्रें:में  _  ra
 हमारे  मंत्री  महोदय  ने  भी  कहा  हैं कि  वे  इसके  ?  *

 बारे  में  विचार  कर  रहे  हैं  ।  खुशकिस्मती
 से  हमारी  तन  मंत्री  जी  भी  उन  दिनों:  वहां
 गईं  थी  उन्होंने  भ्र पति  आंखों?  से  स्वयं  |  -

 बिहार  की  स्थिति  को  देखा  था।

 a
 ह.

 ek
 पिछले  साल  की  बाढ.  &  पटना  बहुत

 ज्यादा  प्रभावित  था,  बहुत  ज्यादा  नुक्सान
 हुआ  था  t  तब  वहां  के  अगल-बगल  के  जो

 oat  \
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 लोग  थे,  आस-पास  के  जिलों  के  जो  लोग
 थे,  उन्होंने  सद्भावना  के  तौर  पर  दुःख  प्रकट
 करते  हुए  अपने  यहां  दशहरे  का  त्योहार  नहीं
 मनाया  था  ।  लेकिन  इस  साल  जब  कि
 बिहार  के  अधिकांश  क्षेत्रों  में  बढ़  का  प्रकोप
 था  पटना  में  दशहरे  का  त्योहार  बड़ी  धूमल
 घाम  से  मनाया  गया,  लाखों  रुपया  उस  पर
 खर्च:  किया  गया  ।  कहने  को  तो  यह  लगता
 है  कि  लोकल-ऐरेंजमेंट  था,  लेकिन  यह  चीज
 वहां  के  लोगों  के  'एटीट्यूड  को  रिलेक्स  करती
 है  ।  यदि  इस  भावनासे  लोग  चलेंगे  तो  न  वह
 प्रदेश  आगे  बढ़ेगा  और  न  यह  देश  बढ़
 पाये ग्रा  t

 अन्त  में  मैं  आपसे  यही  आग्रह  करना

 चाहूंगा  कि  इस  समस्या  पर  गम्भीर  रता  से  विचार
 किया  जाय  और  भारत  सरकार  एक  इन्ही-
 ग्रेनेड  प्लान  बनाये  ताकि  आईन्दा  जाने  वाले
 बरसों  में  बाढ़  पर  पुरा  नियंत्रण  क्या  जा
 सके  ॥.

 SHRI  P.  GANGADEB  (Angul):  The
 drought  havoc  in  Orissa  this  year  has
 been  so  severe  that  the  western  dis-
 trios  are  groaning  in  an  atmosphere
 of  sorrow  and  helplessness.  I  know,
 the  Orissa  Government  have  approch-
 ed  the  Centre  for  adequate  solution,
 but  the  fact  is  that  the  Union  Gov-
 ernment’s  quick  action  in  the  matter is  badly  wanted.  Delay  in  action  will
 not  help  matters.  In  fact,  it  will  de-
 feat  the  very  purpose  which  is  sought
 for.  In  other  words  before  the  end  of
 the  winter  season,  the  help  should
 reach  at  all  the  grass  root  levels  in
 the  State.  Orissa  is  one  of  the  most
 underdeveloped  states  in  India  with
 perhaps  the  lowest  per  capita  income
 in  the  whole  of  this  country.  The
 irony  of  the  situation  is  that  Orissa
 is  endoweg  with  rich  natural  resour-
 cese  and  yet  the  state  is  in  the  lowest
 Tung  of  the  ladder  of  economic  growth
 and  progress.  While  its  growth  is
 gather  meagre  in  terms  of  millions  of
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 people  in  that  state,  there  are  the forces  of  nature  quite  against  us.
 Quite  often  we  are  facing  floods  or
 drought  or  both,  Practically  every year.  In  this  situation,  shall:  we  put  all the  blame  on  nature,  say  like  weather, monsoon  or  soil  all  of  which  go under  the  term  of  ecology,  and  raise
 our  hands  and  say:  we  can  do
 nothing.  Or,  shall  we  defy  the  forces of  nature  and  usher  in  an  era  of  plen- ty  and  prosperity,  as  the  Israelis. have  done  where  no  trace  of  water could  be  found  a  few  years  back.  I am  sure  our.  Government  knows  better what  to  do  in  the  present  situation to  solve  the  problem.  It  is  high  time that  an  impartial  enquiry  committee is  established  to  go  into  the  human and  natural  assets  of  the  State  and chalk  out  a  balanced  Plan  in  consul- tation  with  the  State  of  Orissa.  The Committee  should  ensure  not  only  the

 development  of  the  resources  but  also distribution  of  justice.  I  hope  the Union  Government  will  agree  to  my suggestion  and  work  on  it  without
 anf  loss  of  time.

 ८  MR.  CHAIRMAN:  I  hope  now  there no  more  Members  to  speak.  I  call  on
 the  hon.  Minister,  I  thank  hon.  Mem- bers  for  taking  just  five  minutes
 only  because  of  that  I  was  able  to.

 Lh

 Oe  tt  a  ees
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  QF,  AGRICULTURE
 NAWAZ,  KHAN):  Mr
 am  very.  grateful  to  the  hon.  Members.
 who  have  taken  part  in  this.  dekate, The  fact’  that.  47.  hon.  Members:  haye-
 spoken  ang  taken  part  speaks  volumes. about  the  interest  that  they  are  taking in.  the  very  vital  problem  of.  floods. and  drought  in  the  country.  ke

 May  I  also  compliment  you  for  the-
 excellent  mantrer  in  which  you  have
 given  a  chance  to  every  Member?  You, have  accommodated  each  and  every
 Member  and  |  really  feel  sorry,  that
 one  Member  felt  aggreived  and  [I
 think  he  will  get  over  this.
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 Sir,  the  hon.  Members  have  spoken
 with  great  feeling  and  expressed
 sorrow  on  what  has  happened  in
 different  parts  of  the  country.  I  have
 taken  a  note  of  every  suggestion  that
 has  been  made  by  the  hon.  Members.
 Although  I  would  not  be  in  a  position
 to  reply  to  every  individual  sugges-
 tion  here,  I  assure  all  the  Tion.
 Members  that  whatever  valuable

 ggestions  they  made  will  be  receiv-

 f
 with  the  utmost  consideration  of

 ur  Ministry.

 Sir,  the  question  is  about  the  floods.
 It  is  one  of  the  most”  important
 national  problems  of  the  country.  As
 early  as  ‘1954,  our  revered  late  Pt.
 Jawaharlal  Nehru  had  taken  up  this
 question  in  a  very  serious  manner  as
 to  how  to  deal  with  this  problem.
 During  the  period  that  our  Govern-
 ment  has  been  in  existence,  we  have
 done  a  considerable  amount  of  work
 in  controlling  the  floods.  Numerous
 dams  have  been  constructed  all  over
 the  country—whether  it  is  the  Bakra
 Dam:  or  the  Sharda  Sahayak  Dam  or
 any  other  dam  in  the  South,  huge
 dams  have.  been  constructed  in  many
 parts  of  our  country.  Those  dams
 are  now  yielding  rich  dividends.  We
 are  fully  aware  that  there  is  yet  a
 great  deal  to  be  done.  The  problem
 is  immense.  Its  magnitude  is  also
 fully  realised  by  the  country  and
 that  is  why  the  Ganga-Flood  Control
 ‘Commission,  the  Brahmaputra  Flood
 Control  Commission  and  now  the  Na-
 tional]  Commission  on  Floods  under  the
 Chairmanship  ‘of  Shri  Hathi  have
 been  set  up.’  This  shows  the  great
 importance  that  is  being  attached  40
 this  very  vital  problem.  The  House
 is  fully  aware  of  our  difficulties,  our
 Gnabilities  to  undertake  the  work  tu
 the  extent  that  we  want.  Everybody
 knows  the_reason  for  it.  Huge  amounts
 are  involved  in  the  construction  ot
 these  dams  and  we  have  to  constru’!
 them.  within  the  resources  availak'r
 in  the  country,  We  are  doing  every-
 thing  possible  to  control  the  floods.
 There  have  been  many  problems  in
 the  past.  There  have  been  inter-State
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 disputes  regarding  the  rivers.  My
 senior  colleague,  Shri  Jagjivan  Ram,
 in  his  usual  thorough  manner  has
 taken  up  this  problem  and  he  has
 settled  all  these  inter-State  river
 disputes  and  I  hope  whatever  we  have
 not  been  able  to  do  in  the  past,  we
 will  now  be  able  to  complete  them
 as  early  as  possible.

 Sir,  this  year,  the  floods  had  done
 considerable  amount  of  damage  in
 various  parts  of  this  country,  mainty
 in  UP,  Rajasthan,  Bihar,  parts  of
 Orissa  370  Assam.  I  will  not  waste
 the  time  of  the  House  in  giving
 statistics.  But  the  damage  has  been
 considerable.  Approximately  83  Jakhs
 hectares  of  land  have  so  far  been
 reported  to  have  been  affected..
 Naturally  the  crops  in  those  areas  also
 have  been  effected.  Nearly  72  lakhs
 of  houses  have  either  been  damaged
 or  have  collapsed.  The  estimated
 value  of  the  houses  damaged  is  Rs.  48°.
 crores.  We  have  listened  to  the  hon.
 members  who  have  given  their  ver-
 sion  of  the  darr.ages  done  in  their  own
 States  and  the  central  assistance  re-.
 quired  by  them.  But,  our  limitation.
 is  the  limitation  of  finance.  The  de-
 mands  that  have  been  received  from’
 the  various  States  are  of  the  order  of
 Rs.  450  crores,  which  is  a  huge
 amount.  Hon.  members  are  aware
 that  the  sixth  Finance  Commission
 has  now  laid  down  a  policy  that  a
 certain  margin  money  is  allowed  to
 each  State.  Some  hon.  members  from
 U.P,.  complained  that  their  State  had
 not  been  treated  fairly  in  the  alloca-
 tion  of  margin  money.  The  procedure
 which  had  been  adopted  was  that  the
 average  of  the  amount  spént  on  ‘fiood
 relief  works  in  the  last  5  years  from
 1956-57,  to  97l-72  was  taken  and  the
 margin  money  wag  fixed  in  relation
 to  that  average.  So,  I.can  assure  the
 hon,  members  from’  U.P.  that  there  is
 no  ill-wil)  or  discrimination  against
 U.P.  This  fs  the  formula  we  have
 adopted.

 The  Central  teams  have  visited  most
 of  the  affected  areas.  As  soon  as  they
 are  affected,  the  State  Governments.
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 seng  their  memorandum  to  the  Centre.
 As  soon  as  the  memorandum.  is  re-
 ceiveq  the  central  teams  go  and  visit
 those  States  and  make  their  recom-
 mendations  to  the  high-levelled
 Committee  and  the  funds  are  then
 re‘eased.  But  without  waiting  for
 any  assistance  from  the  Centre,  with
 the  margin  money  available  with  the
 States,  they  can  undertake  relief
 operations  straight  way.  One  _  hon.
 member  referred  to  bottlenecks,  etc.
 As  I  said,  the  margin  money  is  avail-
 able  with  the  States  and  they  can
 straight  way  undertake  these  works.
 For  further  relief,  advance  assistance
 is  given  from  the  plan  allocation.  The
 Centre  has  now  no  extra  funds  to  al-
 locate  to  any  State  for  natural  cala-
 mities  besides  what  the  sixth  Finance
 Commission  had  deCided.  It  is  this

 “procedure  that  we  are  following.

 Now  I  come  to  drought.  Due  to
 irregular  and  irrational  rains,  many
 States  have  been  affected  by  drought.

 “We  have  listened  to  all  the  hon.
 members  who  described  the  condi-
 tions  prevailing  in  those  States.
 It  is  true  that  due  to  late  onset  of
 monsoon  and  the  long  spell  of  drought
 in  between,  certain  areas  have  been
 affected  by  drought.  But,  only  re-
 cently,  we  held  a  conference  with
 all  the  Chief  Ministers  and  I  am_  glad
 to  inform  the  House  that  the  overall
 situation  is  not  as  alarming  as  it  has
 been  made  out  here.  I  admit  that  in

 -certain  areas  of  Karnataka  and  Kerala
 there  has  been  less  rain  than  the
 normal  but  in  most  of  other  places,
 rains  have  been  fairly  normal  and  the
 Chief  Ministecs)  while  giving  assess-
 ment  of  the  prospect  of  the  kharif
 season,  have  assured  us  that  although
 the  crop  may.  not  be  as  good  as  last
 year’s  bumper  crop,  all-time  record
 crop,  the  overall  position  in  the  country
 is  satisfactory.  I  can  assure  the
 House  and  through  the  House  the
 country  that  in  spite  of  the  alarming

 situation  that  has  been  painted  here,
 “we  have  sufficient  stock  to  deal  with
 -any  situation  and  in  all  the  States
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 we  have  surplus  stocks.  Everywhere
 our  godowns  are  full  and  we  are  con-
 fident  that  we  can‘deal  with  my
 situation.  The  position  is  that  offtake
 from  our  central  distribution  system
 has  declined  und  there  is  less  pressiire
 because  of  easy  availability  og  food-
 grains  in  the  market.  The  demand  on
 the  public  distribution  system  has
 been  declining.  I  can  say  that  there
 is  no  alarming  situation  or  any  ap-
 prehension  on  th.s  account  in  t'e
 country.  pet

 The  drought,  of:  course,  has  become
 a  part  of  our_life.-  Certain  areas  have
 been  drought-prone  areas  for  centu-
 ries.  Our-  efforts  is  to  see  that  the
 dependenée  .rain  is.  minimiseg.  as
 much  as  possi¥le.  We  have  taken/in
 hand,  at  present,  almost  in  evety
 State  of  the  country  qrought-prone
 area  projects  in  74  districts  and  we  ate
 going  to  spend  about  Rs.  80  crores
 from  the  Centre  with  a  matching  grant
 from  the  States  and  loans  from  the
 banks.  Our  main  efforts  in  those  areas
 is  to  provide  water,  find  out  how  we
 can  increase  the  irrigation  potential.
 You  will  be  glad  to  know  that  in
 certain  areas  like  Rayalaseema  which
 were  drought-prone  areas  and  where
 it  was  not  possible  to  bore  tubewells,
 our  drought  operations  have:  been
 going  on  and  with  the  assistance  of  5
 some  friendly  countries
 bored  through  granite  rocks  and  gone
 below  it  and  found  plenty  of  water
 in  those  areas.’  We  are  going  to
 exploit  that.  In  areas  like  Sikar  in
 Rajasthan  which  was  predominately  a
 drought-prone  arez,  we  have  bored

 Wwe  shave’?

 {
 deep  and  found  huge  reserves  of  -
 underground  wuiter.

 It  will  be  our  endeavour  to  ensure that  all  the  weter  that  is  available
 under  the  ground  is  also  fully  utilized
 Also,  it  will  be  our  effort  to  Imponad
 all  the  surplus  water  and  than  use
 it  at  a  time  when  there  is  scarcity  of
 water  throughout  the  country.  Cer
 tain  types  of  rigs  are  being  manu-
 factured  in  the  country

 hi
 Certain

 other  types  of  rigs  which  bore
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 Rough  hard  rocks,  are  not  yet  beiag
 ménufactured  in  the  country;  but
 efforts  are~  being:  made  to  produce

 ‘them  in  the  country;  we  are,  produc-
 ing  a  certain  number  of  tungesten-
 tipped  rigs  in  the  country.  “Wa  are
 also  trying  to  produce  diamond-
 pointeg-  rigs  which  can  bore  through:
 the  hardest  of  rocks.  I  admit  that
 we  -have  not  yet  achieved  self-
 sufficiency.  But  we  will  contnue  to
 try:  to  explore  for  water  including
 that  which  is  underground  and  also
 to  make  use  >f  every  drop  of  water
 that  can  be  impounded)  either  in  the
 dams  or  tanks  or  bandhs.  That  is
 the  direction  in  which  we  are  going;
 and  the  Government  is  payihg  great
 and  special  attention  to  the  develop-
 ment  of  water  resources.

 For  the  5th  five-year  plan,  the
 target  set  by  our  Prime  Minister  is
 5  million  hectares  of  land,  to  be
 irrigated  through  major  and  medium
 irrigation;  and  another  6  million  pec-
 tares-.to  be  irrigated’  through
 minor  irrigation.  We  hope  that  at  least
 430  million  hectares  of  land  woulg  be
 irrigated  during  this  Plan.  That  is
 the  pace  at  which  we  would  like  to  go.

 The  drought-prone  area  projects  {n
 74  districts  have  been  going  on.  I  had
 an  opportunity  of  visiting  those  areas.
 I  have  visited  the  Kolar  area  in
 Karnataka,  where  excellent  work  is
 being  done  on  sericulture  ie.  on  the
 development  of  silk  worm  and  pro-
 duction  of  silk.  Similarly,  we  are
 lecating  different  areas  to  find  out
 what  can  be  done  in  those  areas  to
 bring  prosperity  to  those  people;  and
 like  the  development  .of  sericulture,
 we  are  trying  to  develop  shellac  in
 the  Ranchi  area.  Similarly  in  all
 other  areas  we  are  doing  whatever  we
 can,  to  make  sure  that  those  drought-
 Prone  areas  which  had  been  neglected’ so  far,  do  receive  the  attention  that
 is  requireg  for  ther:.  The  relief  and
 rescue  operations  that  have  been
 taken,  have  been’  mentioneq  by  the

 hon.  Members.  I  would  also  like  io
 add  my  word  of  praise  for  the  ex-
 cellent  work  done.  I  would  like  to
 pay  tribute  to  our  Defence  Services—
 whether  they  are  of  the  Indian  Air
 Force  or  of  the  Army—for  the  excel-
 lent  work  done  and  for  the  great
 sense  of  devotion  te  duty  which  they
 have  shown  in  performing  this  huma-
 nitarian  work.  ~I  would  also  like  to
 pay  a  tribute  to  the  various.  State
 Officials  and  State  agencies  who  had
 mobilizeq  so  many  country-boats  and
 ensured  that  the  relief  stores  were
 sent  to  areas  which  were  almost.
 unapproachable.

 I  am  very  grateful  to  my  _  hon.
 friend  Dr.  K.  L.  Rao  who  is  an  expert
 and  an  authority  on  irrigation,  and
 on  contro]  of  floods.  He  has  made-
 very  useful  suggestions  and  given
 very-well-thought-out  proposals.  We
 will  naturally  give,  due  weight  to.

 those  suggestions  and  we  will  try  and
 implement  them  as  much  as  we  can.

 There  have  been  some  allegations:
 that  the  funds  that  are  allotted  for
 such  relief  works  are  squandered
 away  or  they  are  not  properly  utilis-
 ed.  Certain  instances  have  been
 mentioned;  certain  individual  cases
 have  been  mentioned.  I  can  assure
 the  hon.  Members,  particularly  my
 friend  from  Sitamarhi,  that  we  will
 look  into  that  matter  and  do  what-
 ever  is  possible  to  take  remedial  steps-
 But  the  control  on  finances  naturally
 from  the  Centre  is  given  to  the
 States.  The  State  Governments  are
 responsible  for  exercising  proper
 vigilance  over  the  funds  that  are
 spent  there.

 I  entirely  agree  with  my  friend
 from  Rajasthan  who  has  spoken  so.
 vehemently  and  with  such  a  great feeling  on  the  early  completion  ot
 the  Rajasthan  Canal.  It  is  one  of  our
 most  important  projects  in  the
 country  and  a  great  deal  of  our.
 hopes  to  achieve  self-sufficiency  in
 food  depends  on  the  early  completion of  the  Rajasthan  Canal.  We  siricerely hope  that  the  State  Government  will



 2i9  Flood  &  Drought

 {Shri  Shahnawaz  Khan]
 do  everything  possible  to  complete  it
 as  early  as  it  can.  The  Centre  will

 oa

 ly  help  to  the  maximum  extent
 possible.

 “SHRI  K.
 Also  the  early

 Ts

 vari  project.

 SURYANARAYANA  :
 completion  of  the

 S.  SHAHNAWAZ  KHAN:
 There  are  many  projects.  We  would
 very  much  like  the  early  cgmpletion
 of  these  projects  because  “on  them
 depends  the  future  welfare  and  pros-
 perity  of  the  country.

 I  would  like  to  inform  the  House
 that  this  year  we  have  stopped  all
 imports  of  foodgrains.  We  sincerely
 hope  that  a  situation  will  not  arise
 when  we  have  to  import  foodgrains.
 In  spite  of  all  the  floods  and  droughts,
 we  hope  that  we  will  still  be  able  to
 produce  enough  foodgrains  in  tne

 <country.

 May  I  once  again  thank  all  the  hon.
 Members  who  have  participated  in
 this  debate.  So  many  suggestions  have
 been  made.  As  !  saig  in  the  beginning,
 I  will  not  be  able  to  answer  every
 point  that  has  been  made  here.  We
 will  give  every  consideration  to  all
 your  suggestions.  My  hon.  friend,
 Shri  Mohapatra,  with  his  usual  flair
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 told  us  to  take  full  advantage  of  th
 space  research  and  the  advances  made
 in  the  field  of  space  research.  I  fully
 agree  with  him.  We  will  try  to  tak-
 the’  maximum  benefit  out  of  that.

 /  SHRI  ARJUN  SETHI:  What  about
 sending  Central  teams  to  the  affected
 States  so  that  they  can  make  an  on-
 the-spot  assessment  and  give  their

 va  I  SHAHNAWAZ  KHAN:  The
 affected  States  firs,  send  memoranda
 to  us.  As  soon  as  the  memoranda  are
 received,  the  Central  teams  are  sent
 to  those  States.  They  make  an  on-the-
 spot  assessment  and  give  8  report.
 My  friend,  Shri  Daga,  felt  that  there
 was  no  need  to  send  any  Central  team
 because  the  State  Governments  are
 quite  competent  to  send  their  reports,
 Anyhow,  when  we  receive  the  memo-
 randa  from  the  States,  we.shall  send
 Central  teams  there.

 सभापति  सहोदर  :  बाढ़  शौर  सुखाड़
 पर  बहस  समाप्त  होती  है  भ्र ौर  सदन  ग्न निश्चित
 काल  के  लिये  स्थगित  किया  जाता  है  ।

 The  House  stands  adjourned  sire  die,

 9.30  hrs.
 /  The  Lok  Sabha  adjourned  sine  die.


